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RAJYA SABHA
Thursday the 9th August,2012/18h Sravana,1934 (saka)
The House met at eleven of the clock,
MR. CHAIRMAN in the Chair

HOMAGE TO MARTYRS ON 70th ANNIVERSARY
MOVEMENT OF QUIT INDIA

MR. CHAIRMAN: Hon. Members.(Interruptions)...

g At (TR UQw): A |QWOiT AEIRY.. (SIEE).

st Wl e fie, SRT |1 g9 @8 o« aifeiwl Hon. Members, today is
the 70th anniversary of the historic day when "Quit India Movement" was launched
in the year 1942 under the leadership of Mahatma Gandhi. The whole nation
responded to the clarion call of Gandhiji and participated in the movement with
single-minded commitment and dedication, which culminated in our achieving
Independence five years later

We pay our humble and respectful homage to all those martyrs who gave
their lives and also to those who suffered untold suffering for the cause of our
freedom.

I would request hon. Members to rise in their places and observe silence as
a mark of respect to the memory of the martyrs.

(Hon. Members then stood in silence for one minute)

MR. CHAIRMAN: Question 21...(Interruptions)...

g Al A 9Efd AqEieg L (@ET). .
st wwmfe: Arredt S, gE w@eed SffaR 1 .(aum)...

st wefler o= frsm (SR URY): WX, PUAT S 9 gA @ Al FE agd
qe@qul A g1 ..(@aEUH).. Y dfSyl .(EE)...
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ot ArEd: pua U MU AN A gA oAfe| . (cHaur)..
st wclter o Rsm eue! WNReR B ().
gt wrmEch: oMUB! PR T L (FAEF).. AU Gl B GHd Al . (TFEH)...

sft Wl wie, SR1T 98 SIsUl L (ae)...

gt wrmEcht:. @9y S, PuE U B §Wy & oy ueEera Wi #Re
9 H qgfad Sifd SR SEonfa ¢ uerEfd #OSRevT Ud aRsedl @l oo} wdfaer
4 doled a9 Gdfta oY) v @ e @1 Aier g8 <)L (cadEm)..

M Wl F@vEd SfR d IR Aelged T8 IO | (FEEUH)... AW §6 Ssvl
FTEE AR A TAY Geolded T8l S8 Hdhd o |.(FAUM).. AP WeHe Rafe W)
T S (aE).

st wclter o Resm a7 &9 8 (9.

sft wumfer: emuer Wede Rare W E ST (@aem)...
gt ARl MU HY dle @1 HieT d 1. (EEE)..
st JmaR oMy g g9 W AIfey| L (EUE)..

Y afteor o= fsm 9=aR, 09 Tdd ¥ ®IT BICT 8?7 3R U 59 H9d Bl
TE g A A W "Gl B G? (EU)...

oft qumfer wcdler SN, oMU 39 WAl B Solgy, olfhd ..(E)...

st wcfter ==sT fsm O® 25 HRIS AT BT A § .(SEE)..  SMU
maras faar (s

g ARl UE 25-26 BRIS AN F fFAl BT AHT T o.(EEM)...

oft gumfer U s Wartd @1 SOy, WO % e 89 WX eI difvig,
WRI BSH 3 W WEAG T, Wibd YRl H A8 WAl €I V6 Al © |
...(STTET)....

gt wrmeet fSxpe a1 81 g@l 2 . (aum)..
sft welter awsT fsm 39 W fSwpRE B gl B L (aum)...

sft wuufer 98 ot 9Id 8, offe . (9E)..

s e o B s R oo R A Rewe aRi off, Wfes S| are
fofa & e U W@rgen W1 rard fewr fe o'W et uel Hifew exmw| emw
9 TN ' e § L (E)...
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g AR oMU {Y dlew &1 HieT ARTYI L (EET)...

sft welfler ov R oo BARY ofiey @1 dlem @1 Hier ATl e TR su
T W g BT AeT T8 S a1 few W™ S L (caae)...

MR. CHAIRMAN: Let us hear the Minister concerned.

ot ARt Usel oM S dlell @ Wbl Afwl g9 WAl S Bl qE |
A L(TIY)...

sft YHfem uREE (ER): WX, o'W a9 Afew famm ¥ (@)

THE MINISTER OF FINANCE (SHRI PCHIDAMBARAM): Please give her a
minute, and, then, we will respond.(Interruptions)...

ot ArmEctt: A @Eei S, #9 fied w9 $ SRE AFAR™ |@ed |
fedie 30 ofidl, 2012 @ < H UsPes BRE AR UsYes glged & Ul H
AREV TJG IRSAT Bl odbx TH., ARSI & $F H A gdied <OR@d Bl
g de & oy fofy w dffgm A dued & fau v WeR @1 e
AHg B o, e d8d 3 HE, 2012 B 39 AW WR HAEAY Wed § $s gl
@ =d g Al 59 =d d @ 9t gl & RreerR Saei 9 wifcRie fear en
IR e faR @ 9 R 590 39 9d W), S T @ e v ot spfsde
e ® fag 9 ger M R M, S8 T Fw P WHR B IR 9 3 ddy A
Seal Bl Wdeeld d8d gare], 39 W Sfd Folm oM B g wEl R el faeg
WE @ 9 g T fF 3 W W AP} A 9 IRA q% U AW A hs Bl IR
7 wdeew Joa e gae 21 A Refy A o@ wwRY uidt @1 wEt wE ¥ f
I P WHR TH THA H Fhdeelld dod g & I9d G TH GF H 3H W

Seel W Sieal WiEm Hdurfre dengw fadwe @y

it wmaRr oy |

ot ArmEdd: R R I H T A F AN AN FE P WER BN
G ow e B s W g, H g8 W gl 6 b @l WeR 3@ AMd H
U STATd HAMEE WA & W ISl S} YW | ISl A gl St gred
d Hiog €1 # A gurEEl St W 98 ReRe Rdl g f6 9w Hosrgyiua o
IR SHWfa & GArt w1 S yARE § RSdRE w1 AWen ®, aRsdr w1 "Wen
S R fER e § 59 q@el $1 9 IR IE §, SAS! dlEre bl ATl Tel
gl

Y |umfer My Skl WH Y U

it ATt < d ORI pod mEEl 8, SUd! 2526 URRE gl AR 2l
..(STFETH)...
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SHRI PRAVJEEN RASHTRARL (Gujarat): Siy | have also given a notice for

...(Interruptions)...I may also be allowed to speak,.Sir(Interuptions)...

gt wrmech: oMU s f2dl @1 oFedl TEl B @ehd £ i "
g S, SR W ¥ Radwe ® f6 o/ U gHe SR Wdedl d8% e H
T T W ().

sft Iwfe U W), 49 O s oaR A Aifew R g1 L(=aEm)..
MR. CHAIRMAN: Please don't..(Interruptions)...

Pt ARt wife g & ofer |l gl A Ul I @ & ot 5 sHa
SR srfes o o =1fRUl (@aumM).. S ¥S9 & ey 9l gl @I el
T ool O s oy wdgdw 8@ g @l g Sewd o L (cEwr)...

st W wia, SRT 99 SEUl (9.
gt Al §9 A B AR B AR W ACHRT AT (FEEF)...

MR. CHAIRMAN: Hon. Minister for personnel.(Interruptions)...

Pl ARt B9 Suel Holg! wES O L (FEUM).. BH SAUB] HOR] WHES
™I 5 U A WEexk dd W ¥ & qw A wusgufy w1 gA@ M @ g,
SIRTCURT BT F1d 1 R8T & 3/ &Ml gd 8 gb & ..(FFe™)... 3@ 37y e
ga & fag < @ @ T (Hawm)...

MR. CHAIRMAN: Hon. Minister of Personnel.(Interruptions)...

gt Wt oW |deelm do® g @I SRRd T8l Bl o BISd $ 3fE}
3AGT AT BT GIfRT| . (FEUM)... 3@ BSH & G} MSHE /T WMl @Ryl
AT BF BISH B ALl T S| BH WIS d8d B SwNd el ol @ e
BRE % ey BMI ARYI gRER|

sft I UNE: W), Ug Us Uil @1 "Een @l B L(SdEm)...

MR. CHAIRMAN: Hon. Minister for Personnel.(Interruptions). =i, w&
e 98 oSl usd oMU SRT WAl S @l A SVl L (FEer).. uEard S,
...(CTEE)...

sft YA UREE: W), 98 Ud Ul BT AWl qel g (STae)...

MR. CHAIRMAN: This is not a debate, please.(Interruptions)...Let us
hear the Minister for Personnel.(Interruptions)...

SHRI V. HANUMANTHA RAO (Andhra PradeshMe are also concerned
about the Scheduled Castes and the Scheduled Tril{ésterruptions)...
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sft IMfde o W), 89 Wi 9 W s9 ddy § Aifew fewm § iR wE
TR "EAT 1 . (@EH)... THEE § ROdYE Teed W ) e 1 B g 9
gd ¥ wend ¥ o wdgolw 8@ gam & gug Wfou @eies drm Sigl S
SYfa Sifa, SEeNfd U €, SWe Wew # oggreEsl Sff A erard fear en SR
AREUEEN ST T ®ET o1, dfed oMl d@ spieve & fog o TE emam ¥, swfw
o @ R Sel L (geE)...

MR. CHAIRMAN: All right. Thank you....(Interuptions)...

M YAlEN orEr ol e A SREv r #R b [ 'E Ari | Sl
SIS PR Bl H b WHET GxAl faA, P 'H @i A werr el @l gia b o
ff ox1 R iR smawmedr w1 ' W wet ff exem dW| sl WReR @
3 W THRAT W WAl Oty 3R N B M &Rl Ayl

SHRI D. RAJA(Tamil Nadu): Sir during the last session, the Government
promised...(Interruptions)...

MR. CHAIRMAN: One minute.Yes, Mr Rashtrapal...(Interuption)...

SHRI PRAJEEN RASHTRARL: It was the UR Government which
introduced a Bill regarding reservation in services for the Scheduled Castes and the
Scheduledrribes in 2002. Howevela small mistake occurred in the said Bill where a
list of 44 institutions was given. The Bill said(Interruption)...

MR. CHAIRMAN: Just a minute...(Interruptions)...am difaq| ..(€Em)...
One by one...(Interrruption)...

SHRI PRA/EEN RASHTRAFRL: As far as the tte Government of Uttar
Pradesh is concerned, the same issijmterruptions)...

st weiler o fsm U w1 del? L (@mauM).. g Ruadvw @ @mEd €
...

SHRI PRAVJEEN RASHTRARL: The same issue came up in Madhya Pradesh,
but the matter was not properly(Interruptions)...

MR. CHAIRMAN: All right. You have finished it.Thank you.
...(Interruptions)...

SHRI PRA/EEN RASHTRARL: A wrong judgement was given by the court.
...(Interruptions)...The same issue came up in Madhya Pradeghmterruptions)...

MR. CHAIRMAN: Thank you. That is enough.

SHRI PRAVJEEN RASHTRARL : | want the reservation act should be
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introduced and also..(Interuptions)... Amendment may be introduced as early as
possible....(Interruptions)...

MR. CHAIRMAN: Mr. Raja, please..(Interuptions)...d3 S1sy| ...(caem)...

SHRI D. RAJA: Sir during the last session of Parliament, there was a detailed
discussion....(Interruptions)...

MR. CHAIRMAN: Silence, please..(Interruptions)...

SHRI D. RAJA: Sir during the last session of Parliament, there was a detailed
discussion on this issue.(Interruptions)...There was a consensus that reservation
in promotions must be safeguarded(Interruptions)...The Government promised to
convene an all party meeting.(Interruptions)...

sft UBTYT SESHY (AERTR): WX, B6W fewed & & 21 .. (dem)...
sft qumfer MU SRT S STl ..(F@E).. TUh A

SHRI D. RAJA:A notice was issued to convene an all-party meeting, but that
meeting did not take place. Npwe want to ask the Governmen{Interuption)...

MR. CHAIRMAN: Just one minute...(Interuption)... Mr. Rudy please.
...(Interruptions)...am SRT d8 Y| ...(EEM)...

SHRI D. RAJA: What is the stand of the Governmem®2 want to know
whether the Government is willing to bring a comprehensive Bill on reservation.
...(Interruptions)...We want to know whether the Government is ready to go for
amendments in order to safeguard reservation in promotions. The Government will
have to respond to it...(Interruptions)... These are the two pointed issues.
...(Interruptions)...

MR. CHAIRMAN: All right. ...(Interruptions)...Thank you.

#f R @ AHd ([T UST): W, ..(TIEH)...

sit wwmufr: EaR W@Ed, e el
ot R FEN THd: WX, $9 W d8d B qEATHAl el 2l .. (JaEF)...
MR. CHAIRMAN: We are getting there. Please, be patier{tnteruptions)...

SHRI D. RAJA: That is why on behalf of everybogdyl am asking the
Government two pointed questions. It's the promise of the Government. It's the
commitment of the Government. NpWwam asking two pointed questions. One, will
the Government come forward with a comprehensive dilreservationTwo, is the
Government willing to take adequate steps to safeguard reservation in promotions?
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MR. CHAIRMAN: That is enough. Thank you..(Interruptions)...
d8 omsy, wiwl ...(Interruptions)...One at a time, please.

N AT FER (REMEE yew): QWM weed, #9 W Uh of’id "ewyul ued
w® Aifew e & 5 den o9, fagsh d@1 | (=awm)...

sft wvmfr 9, 98 g |9 W€l . (@aum).. w38 Wyl

#ft AT R @ IFE Sl IEellel U9s IR O96 2 21 L (FEaE).. )]
T zaw fafod ¥ (@9ue).. § 39 R WRGR BT M IMHNG AT dredr ol

..(ATET)...

MR. CHAIRMAN: Hon. Members, please..(Interruptions)... 3ma < <=7
Jo WRY| ..(@EUM)... e e, SR 9 S8Vl ...(dem)...

st T vy ywre (fUER):, W), 3 W WRGR BT ogig IH I
()., AR GAR S 9 S vy Semm ¥, 9% 9gd g ¥ L(EEF)..
©F T & vy B e, ol IMed W FS gU B ..(FAUM).. IE dgd AR

fowg 21 .(@Em)...
st wumln usd WRHR B WA Al A eiog |

3t Ram= At (ER): 98 o amen & 6 deges @Re, Ysyes g
FHEE HF RUC _(@@um). WeR 9 ¥ed # SuRed TEl @ g

ft wwmfer e fFBEe |

SHRI SITARAM YECHURY (West Bengal): Sjrl just want to a point. In the
last session, we had discussed this issue thoraughbre was a commitment by
the Government that they would consult all the parties and take a dedsion.
meeting was convened but that meeting, on the last moment, could not take place. |
don't know the reasons why it did not take place. Newce that meeting did not
take place, the Government has to answer to the House as to what it proposes to
do. ...(Interruptions)...

MR. CHAIRMAN: That is precisely what is being suggestedy 35
STgU..(Fae)... Yes, Mt Narayanasamy...(Interuptions)... Please don't interrupt.
...(Interruptions)...

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNELPUBLIC
GRIEVANCESAND PENSIONS (SHRN. NARAYANASAMAY): Mr. Chairman, Sjrl
heard with rapt attention the senior Member of this House, Behen Mayawatiji, who
raised the issue. She raised the issue of reservation in promotion for SC/ST in the
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month of April. That issue was discussed threadbaréinteruptions)...She gave
notice. ...(Interuptions)...I am referring to that...(Interuptions)...All the Members
cutting across party lines wanted the Government to address the &gue.
understood the concerns of hon. Members and a meeting was about to be called
and thereafterit was postponed because a little consultation had to be done. Now

| would like to assure this House that in this session itself, the hon. Prime Minister
will call an all party meeting to resolve the issugInteruptions)...We will do it in

this session itself...(Interuptions)...Now, in the course of this session, an all party
meeting will be called and the issue will be resolvedlnterruptions)...

gt At gH offe ol Aifcn el =iy L (@@Eue).. 'H S¥el SeRd
REIIR- mumﬁ@ﬁwﬁ%ﬁwwaﬂfaﬁﬂﬂﬁ% (FIUF).. B 3 W

sft Ram< fadt: offg ot Aifcn (@@, wifedl @ I o9me & fog
AT garg o dret N L (@aEH).. 39 deqd d S a9 g2 ..(xmawum).. 9 fede
d owd Ul & oaaell q wieRiie fE g L (@@u).. iR |l @l e 9@l ®
(T, UIEA & eI W (F9HF).. ORGR Bl [ o L (aE)...

MR. CHAIRMAN: What do you have to say?.(Interruptions)...Persuade
your colleague to sit down..(Interruptions)...

st wchter o fsm 9t ot & A A dlenm ® L(=aem)...

SHRI SITARAM YECHURY: All party meeting has a meaning when the House
is not in session...(Interruptions)...When we are here, you come up with a
proposal.We will discuss it....(Interuptions)...

At IMRE urEE: |y St L (@aeE)...

sft @umufr, orga Sfl, oMU SUHl a1 ®E gh © .. (FEU)...
gt wrmecht: @ gl F oAdel F s W dlel € .(au)...
MR. CHAIRMAN: Please go ahead.(Interruptions)...

SHRI SUKHENDU SEKHAR ROY(West Bengal): Sjrin the last session
...(Interruptons)...

sft ¥ ey ware: 9wl S L (@aEE).. qEAE #E S b1 SR 81 T ®
.(TFI)... MY ¥ & T W T . maum)mwwvﬁaﬁmwm
fowg Sem dfRvTT L (caum)...

g ARER: sHP 918 (). .

SHRI SUKHENDU SEKHAR ROY Let this be finished first.
...(Interruptions)...
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sft T vipx wwe: wwEfa S, SS9l g fowy S AR L (emaem)...

MR. CHAIRMAN: Is it the wish of the House for Question Hour to proceed?
...(Interruptions)...The House is adjourned till 12 o'clock.

The House then adjourned at eighteen minutes past eleven of the clock.
The House reassembled at twelve of the clock.
[THE VICE-CHAIRMAN (SHRI TARIQ ANWAR) in the Chair]

WRITTEN ANSWERS TO STARRED QUESTIONS

Revised fiscal deficit target
*21. SHRI N.K. SINGH:Will the Minister of FINANCE be please to state:

(@) whether the fiscal deficit for thApril-Decembey 2011 period reached
92.3 per cent of the full-year target;

(b) if so, the details thereof;

() whether the Government has revised its fiscal deficit target for the
current financial year;

(d) if so, the details thereof;
(e) if not, the reasons therefor; and

() the steps that are being taken to reduce the fiscal deficit for this year
and the next?

THE MINISTER OF FINANCE (SHRI PCHIDAMBARAM) : (a) and (b)Yes,
Sir. The fiscal deficit was Rs. 3,81,012 crore for the period upto Decerfb#t,
which was 92.3 per cent of the budgeted fiscal deficit of Rs. 4,12,817 crore;

(c) to (e) The fiscal deficit has been estimated at Rs. 5,13,590 crore in BE
2012-2013. The fiscal deficit target for the current financial year will be reassessed
after mid-year review depending on the pace of expenditure and resource position of
the Government.

(H The Government has reverted to the path of fiscal consolidation with
gradual exit from the expansionary measures in a calibrated maheereduction in
fiscal deficit from 5.9 per cent of GDP estimated in RE 2011-12 to 5.1 per cent of GDP
in BE 2012-13 is designed with a mix of reduction in total expenditure as percentage
of GDP and improvement in gross tax revenue as percentage of G@Rrnment
has taken the following steps to contain the fiscal deficit:
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() In the current financial yearGovernment has imposed economy
measures like rationalization of expenditure and optimization of available
resources with a view to improve the macroeconomic environment. This
include 10% mandatory cut on Non Plan expenditure in the current
financial year ban on creation of Plan and Non Plan posts, restrictions
on foreign travel, restrictions on re-appropriation of funds, strict
observance of discipline in fiscal transfers to States, Public Sector
Undertakings Autonomous Bodies, etc.

(i) Government has also proposed to introduce 'Medium-term Expenditure
Framework Statement', setting forth a three-year rolling target for
expenditure indicators with a view to undertaking a de-novo exercise for
allocating resources for prioritised schemes and weeding out others that
have outlived their utility It would also encourage fafiencies in
expenditure management.

(iiy Government also endeavours to restrict the expenditure on Central
subsidies. Similar steps are expected to be continued in the coming year
to contain the fiscal deficit.

Details of funds spent in Bihar
*22: SHRI SABIRALI: Will the Minister of FINANCE be please to state:

(@) the details of funds allotted to/spent in Bihar by the Ministry and its
various oganizations during the last three years and the current yedar;

(b) the purposes for which these funds were allotted/spent; and
(c) the steps being taken to increase those funds?

THE MINISTER OF FINANCE(SHRI P CHIDAMBARAM): (a) and (b)A
table showing funds allocated and released to Bihar during the last three years and
the current yearfor various purposes under Grant No. 35 operated by the Ministry
of Finance, is given in Statemer@egbelow)

(c) Based on ongoing assessment of the overall and Inter State
development priorities and absorptive capacity of States, Government of India
provides assistance to supplement the developmental efforts of States with due
regard to overall availability of resources. The quantum of Central assistance
released to Bihar from Demand No. 35 has increased from Rs. 5917 crore in 2009-10
to Rs. 7358 crore in 2011-12.



Statement

Fund released to Bihar during 2009-10, 2010-2011-12 and 2012-13 under Demand No. 35 of Migistf Finance

0] SIaMSUy USNINA

Rs. in crore
AP 2009-10 AP 2010-11 AP 2011-12 AP 2012-13
ltems Allocation Release Allocation Release Allocation Release Allocation Release
as on
48.2012 —
O
-
1 2 3 4 5 6 7 8 9 o)
N
PLAN ASSISTANCE Q
N
Normal CentralAssistance938.17  903.79 1068.59 980.14 1130.71036.47 1219.4 406.48
ACA* for Accelerated 600 349.8 700 23461 700 223.77 1000 37.26
Irrigation Benefit g
Programme (AIBP) g
ACA for Externally '8
Aided Projects (EAPs)M 0 764.22 18047 941 174.63 1037.79 200.42 2,_
o
>
ACA for Specific Projects/ 33 33 42 42 48 48 51 ®
H
H

OneTime ACA




1 2

4 5

6 7

A

8 9

10.

11

ACA for National Social 555.77
Assistance Programme
(NSAP)

SCA **for Border Area  31.72
Development Programme
(BADP)

ACA for Jawahar National 1000
Urban Renewal Mission
(INNURM)

ACA for (Backward 1637.67
Region Grant Fund
(BRGF)

ACA for National 26.58
E-Governance Programme
(NEGP)

National Prog. for
Adolescent Girls (NRG) 138

ACA for Forest Cover

597.76

36.6

76.33
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Malnourishment among baby girls

23. SHRIMATI T. RATNA BAI: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@) whether it is a fact that perception of pediatricians indicates high rate of
malnourishment among baby girls;

(b) if so, the details thereof and the reasons therefor; and
(c) the steps being taken to correct the situation in future?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) As per the National Family
Health Survey-3 (NFHS-3), 2005-06, 'overall, girls and boys are about equally likely
to be undernourished'. 43.1% of girls and 41.9% of boys under the age of 5 years
are underweight in the country

(b) Malnutrition is manifestation of several underlying factors and causes
and is complex, multi-dimensional and inter-generational in nature. The causes are
varied and include inadequate consumption of food, frequent infections, lack of
availability of safe drinking water and proper sanitation, illiteracy specially in women,
poor access to health services, low purchasing paseeio- cultural factors such as
early marriages of girls, lack of care during pregnancy and infagagrance about
nutritional needs of infants and young children etc.

() The approach to dealing with the nutrition challenges has been two
pronged: First is the Multi-sectoral approach for accelerated action on the
determinates of malnutrition in targeting nutrition in schemes/programmes of all the
sectors. The second approach, is the direct and specific interventions targets
towards the vulnerable groups such as children below 6 years, adolescent girls,
pregnant and lactating mothers.

The Government has accorded high priority to the issue of malnutrition
especially among children and young girls and is implementing several schemes/
programmes of different Ministries/Departments through State Governments/UT
Administrations. The schemes/programmes include the Integrated Child
Development Services (ICDS), National Rural Health Mission (NRHM), Mid-Day
Meal Scheme, Rajiv Gandhi Schemes for EmpowermeniAddlescent Girls
(RGSEAG) namely SABLA. Indira Gandhi Matritva Sahyégjna (IGMSY) as Direct
targeted interventions. Besides, indirect Multi-sectoral interventions include
Targeted Public Distribution System (TPDS), National Horticulture Mission, National
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Food Security Mission, Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGS)Total Sanitation Campaign, National Rural Drinkiéater
Programme etcAll these schemes have potential to address one or other aspect of
Nutrition.

Request to increase Haj Quota

1*24.SHRI MAHENDRA SINGH MAHRA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@ whether the Ministry has been requested by Uttarakhand State or
through its public representatives to increase its quota of pilgrims going to Haj;

(b) if so, whether the Ministry is considering increase in the Haj quota at
present; and

(c) if not, whether Government intends to consider it in future?
THE MINISTER OF EXTERNALAFFAIRS (SHRI S.M. KRISHNA) (a)Yes, Sir

(b) and (c)Allocation of Haj seats to eachta®e/UnionTerritory is done by
the Haj Committee of India (HCOI) in proportion to population of Muslims in the
State/U.T vis-a-vis the national population of Muslims as per 2001 Census.
Uttarakhand has been allocated its quota on the basis of this formula. However
following the order dated July 23, 2012 of the Hon'ble Supreme Court, some more
seats have become available. These seats will be distributed by HCOI among States/
UTs, with applications in excess of their quota, in proportion to their Muslim
population. Uttarakhand will get its due share from these surplus seats.

Risk-Based deposit insurance premium structure

*25. SHRI FARSHOTTAM KHODABHAI RUPALA: Will the Minister of
FINANCE be pleased to state:

(@ whether the Ministry has received risk-based deposit insurance premium
structure from RBI and Deposit Insurance and Credit Guarantee Corporation (DICGC)
for hiking existing deposit insurance ceiling as on date;

(b) if so, further action that has been taken and by when the existing
deposit insurance ceiling would be increased and what would be the ceiling limit,
and

() the action that has been taken by RBI and Government to provide
deposit insurance cover to the deposits of various credit societies?

T Original notice of the question was received in Hindi.
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THE MINISTER CF FINANCE (SHRI P CHIDAMBARAM): (a) and (b)The
Deposit Insurance and Credit Guarantee-Corporation (DICGC) sent a proposal to
increase the deposit insurance coverage limit from the existing Rs. 1 lakh to Rs. 2
lakh, for the approval of the Government. The proposal was examined and to
rationalize the deposit insurance premium structure, the Government has suggested
to the DICGC and the Reserve Bank of India (RBI) to adopt a Risk-Based Deposit
Insurance Premium Structure, before the proposal of the DICGC is considered for
approval.

(©) In terms of the provisions of the Deposit Insurance and Credit
Guarantee Corporation (DICG@)t, 1961, the deposit insurance coverage is also
applicable to the eligible deposits held in all the eligible Co-operative Banks as
defined in Section 2(gg) of the DICGA&Lt, 1961.

Declining rate of Indian Economy
*26 Dr. T.N. SEEMA: Will the Minister of FINANCE be pleased to state:

(@) whether Government has noticed the declining rate of growth of Indian
economy;

(b) if so, the reasons for the declining trend in growth.

() whether Prime Minister has proposed the setting up of a special
purpose vehicle to accelerate private foreign investment in the economy; and

(d) if so, the details thereof?

THE MINISTER OF FINANCE (SHRI PCHIDAMBARAM): (a) As per the
revised estimates of annual national income, 2011-12, released by the Central
Statistics Office (CSO) on May 31, 2012 the growth rate of the Indian economy
measured in terms of Gross Domestic Product (GDP) at factor cost at constant (2004-
05) prices declined from 8.4 per cent each in 2009-10 and 2010-11 to 6.5 per cent in
2011-12.

(b) The slowdown in the growth of the economy is mainly on account of
the slowdown in the industrial sector and lower growth registered in the agriculture
sector This reduction in the growth rate is attributable to both domestic and global
factors. Global factors include, in particyléne crisis in the euro-zone and the near
recessionary conditions prevailing in Europe; sluggish growth in several
industrialized economies; hardening of international prices of crude oilAimng
domestic factors, the tightening of monetary policy in order to control inflation
resulted in the slowing down of investment and growth, particularly in the industrial
sector
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(c) and (d) No such proposal for the setting up of a speciabpearpehicle
to accelerate private foreign investment in the economy has been initiated by the
Office of the Prime Minister

Ashram Schools for promotion of girls education

1*27.SHRI OM PRAKASH MATHUR: Will the Minister of TRIBAL AFFAIRS
be pleased to state:

(@ whether it is a fact that the State Government of Rajasthan has sent a
proposal to Government of India for opening 'Ashram Schools' under the Central
Scheme for promotion of girls education among tribals;

(b) if so, the number ofAshram Schools proposed to be established and the
amount earmarked for the purpose; and

(c) the time by when Central Government plans to make the allocation after
giving approval to the proposal?

THE MINISTER OFTRIBAL AFFAIRS (SHRIV. KISHORE CHANDRADEO):
(@) The Ministry of Tribal Affairs has received a proposal for construction of
Ashram Schools for ST girl students from State Government of Rajasthan during the
current financial year 2012-13 under the Centrally Sponsored Scheme of
"Establishment ofAshram Schools iffribal Sub-Plamreas". Howeverthe proposal
in incomplete.

(b) The Sate Govt. has proposed to construct A&fhram Schools during
the year 2012-13 for which an amount of Rs. 72.50 crore has been requested as
grant-in-aid from this Ministry

() The scheme of Establishment Ahram Schools inTribal Sub Plan
Areas is need-based and demand-driven and no State-wise allocation is made. The
Ministry considers proposals received from various State Governments, which are
complete in all respects, including details of physical progress reports and utilization
of previous years releases and subject to availability of funds under the scheme.

Safety clearance for the Jaitapur Nuclear Plant
*28. SHRI P RAJEEVE:Will the PRIME MINISTER be pleased to state:

(@ whether the Ministry has given all safety clearances for the Jaitapur
Nuclear Plant;

(b) if so, the details thereof;

t Original notice ofthe question was received in Hindi.
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() whether Jaitapur area is located in high earthquake sensitive zone; and

(d) whether theAREVA developed reactors have used the operating system
joined with safety system?

THE MINISTER OF SATE IN THE PRIME MINISTER'S OFFICE (SHRI
V.NARAYANASAMY): (a) and (b)The Safety clearances for nuclear power projects
are accorded by thé&tomic Enegy Regulatory Board (AERB) and not by the
Central Ministries. These are accorded stage-wide, siting, construction,
equipment erection, commissioning, fuel loading, criticality and power operation.
Presently site evaluation report in respect of the proposed Jaitapur Nuclear Power
Plant has been submitted A&ERB for the siting clearance.

(©) No, Sit

(d) In respect of the reactors proposed to be set up at Jaitapur site, the
issue of interlinking of safety systems and control systems has been addressed
through redesign of the architecture of the instrumentation and control systems.

Help to disabled persons

*29. PROF ANIL KUMAR SAHANI: Will the Minister of SOCIALJUSTICE
AND EMPOWERMENT be pleased to state:

(@ whether according to population census 2001, there were 2.2 crore
persons with disabilities, who composed 2.1 per cent of the population;

(b) the details of programmes formulated and implemented for their
rehabilitation and treatment; and

(¢) the number of disabled persons who were provided standard aids and
appliances and artificial limb during each of the last three years under the
Assistance to Disabled Persons for Purchase/Fittingids andAppliances (ADIP)
Scheme, tte/UnionTerritory and District-wise?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI
MUKUL WASNIK): (a) Yes, SirAs per the Census 2001, there were a total number
of 2.19 crore persons with disabilities in the country which constituted 2.13% of the
total population.

(b) The following major schemes are being implemented by the Government
for the rehabilitation and treatment of persons with disabilities:

(i) Deendayal Disabled Rehabilitation Scheme (DDRS)

Under the scheme, grant in aid (GIA) is provided to non-governmental
organizations for purpose like special schools for disabletational



20  Written Answers to [RAJYA SABHA] Starred Questions

(ii)

(iii)

)

@)
(b)

©

Training Centres. HaliWay Homes, Community Based Rehabilitation,
Early Intervention Centres for Disabled and Rehabilitation of Leprosy
Cured Persons, District Disability Rehabilitation Centres (DDRCSs) etc.

Assistance to Disabled Persons foPurchase/Fitting of Aids and
Appliances (ADIP)

UnderADIP Scheme, the funds are released to the various Implementing
Agencies to assist the needy disabled persons in procuring durable,
sophisticated and scientifically manufactured, modern, standard aids and
appliances that can promote their physical social and psychological
rehabilitation by reducing the effects of disabilities and enhance their
economic potential. The scheme also envisages conduct of medical/
corrective surgeries, wherever required, before providing an assistive
device.

Scheme for Implementation of Persons with Disabilities (Equal
Opportunities, Protection of Rights and Full Paticipation) Act, 1995
(SIPDA)

Under this scheme, assistance is provided to State Governments and to
autonomous organizations/Institutions under Central or State
Governments, for various activities relating to implementation of Persons
with Disabilities Act, 1995, particularly for creating barrier free
environment, supporting District Disability Rehabilitation Centres
(DDRCs), Composite Regional Centres (CRCs) etc. Under the scheme,
eight CRCs have been set up at Guwahati, Sundetrn@fjapal, Patna,
Lucknow Srinagar Ahmedabad and Kozhikode.

National Institutes

The Ministry supports the following seven autonomous National

Institutes which provide rehabilitation services and undertake

development of human resources and research for various types of
disabilities:

National Institute for thé&/isually Handicapped, Dehradun

National Institute for the Mentally Handicaped, Secunderabadhra
Pradesh

Ali Yavar Jung National Institute for the Hearing Handicapped, Mumbai
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(d)

©)

®

(9)

V)

(Vi)

©

National Institute for the Orthopedically Handicapped, Kolkat&st
Bengal

Swami Vivekanand National Institute for Rehabilitatidiraining and
Research, Cuttack, Odhisha

Pt. Deen Dayal Upadhayay Institute for Physically Handicapped, New
Delhi

National Institute for Empowerment of Persons with Multiple Disabilities,
Chennai,Tamil Nadu

The Ministry has established an Indian Sign Language Research and
Training Centre (ISLRC) at New Delhi, in July2011l. The Centre will

lead the way in the studyacademic development and propagation of
Indian Sign Language and in its teaching and training and will meet a
major need of hearing impaired community

The National Handicapped Finance and Development Corporation
(NHFDC) provides concessional credit to persons with disabilities for
self-employment, throught&e Channelising\gencies.

State/Union Territory and district-wise number of persons who were

provided aids and appliances undddIP Scheme during 2009-10 and 201D-is
given in Statement | and Il (See below)

During 2011-12, funds were released for 500 districts. Details of beneficiaries
for 2011-12 is yet to be received from the Implementikggencies.

Statement - |

State/ UT and District-wise Beneficiaries covered under camp activity (including
ADIP-SSA camps) and Headquarter activity for the year 2009-10

State/UTs Districts No. of Beneficiaries
Andhra Pradesh East Godavari 875
Guntur 508
Nalgonda 610
Krishna 225
Visakhapatnam 575

Warangal 701
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State/UTs Districts No. of Beneficiaries
Mahbubnagar 241
Kurnool 581
Anantapur 564
Khammam 551
West Godavari 572
Karimnagar 251
Rangareddi 583
Chittor 495
Hyderabad 222
Srikakulam 211
Nellore 217
Vizianagaram 510
Prakasam 226
Medak 527
Cuddapah 541
Nizamabad 1508
Adilabad 111
Kurnawl 62
ToTAL 11467

Bihar Purba Champaran 281
Patna 582
Samastipur 411
Muzaffarpur 901
Darbhanga 399
Purnia 1168
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State/UTs Districts No. of Beneficiaries
Gaya 165
Katihar 215
Madhubani 420
Araria 950
Nalanda 871
Begusarai 555
Rohtas 207
Vaishali 865
Bhagalpur 573
Saran 433
Pashchim Champaran 391
Sitamarhi 208
Supaul 148
Siwan 395
Bhojpur 166
Gopalganj 223
Aurangabad 449
Munger 201
Jehanabad 342
Nawada 416
Khagaria 204
Madhepura 258
Banka 274
Saharsa 231
Jamui 464
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State/UTs Districts No. of Beneficiaries
Kishanganj 117
Kaimur (Bhabua) 179
Buxar 324
Lakhisarai 370
Sheohar 391
Sheikhpura 225
TotAL 15062
Chhattisgarh Raipur 189
Durg 400
Bilaspur 255
Surguja 192
Rajnandgaon 177
Janjgir-Champa 59
Raigarh 199
Bastar 123
Korba 44
Dhamtari 98
Mahasamund 165
Kanker 150
Kawardha 55
Dantewada 87
Jashpur 103
Koriya 85
TotAL 2381
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State/UTs Districts No. of Beneficiaries
Guijarat Banas Kantha 405
Vadodara 657
Sabar Kantha 254
Mahesana 309
Jamnagar 291
Amreli 383
Anand 527
Patan 260
Kachchh 247
Gandhinagar 563
Bharuch 532
Valsad 214
Navsari 293
Porbandar 523
Narmandar 309
ToTaL 5767
Haryana Fatehabad 98
Yamunanagar 311
Mahendragarh 79
ToTaL 488
Himachal Pradesh Kangra 541
Mandi 414
Shimla 548
Sirmaur 315
Hamirpur 304
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State/UTs Districts No. of Beneficiaries
Solan 79
Bilaspur 384
Chamba 492
Una 314
Lahul and Spiti 251
Kinnaur 314
Kullu 378
ToTAL 4734

Jammu and Kashmir Baramula 109
Pulwama 63
Badgam 157
TotAL 329

Jharkhand Palamu 410
Ranchi 384
Dhanbad 185
Purbi Singhbhum 259
Hazaribag %
Pashchimi Singhbhum 162
Giridih 310
Dumka 277
Bokaro 142
Gumla 72
Garhwa 113
Godda 134

Deoghar 161
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State/UTs Districts No. of Beneficiaries
Sahibganj 264
Chatra 49
Lohardaga 39
Kodarma 631
Pakaur 80
ToTaL 3768

Karnataka Bangalore 1680
Tumkur 253
Kolar 246
Mysore 310
Bellary 378
Davanagere 202
Bagalkot 111
Chikmagalur 152
Raichur 188
Udupi 226
Kodagu 69
Madhugiri 203
Kodappa 195
ToTaL 4303

Kerala Thiruvananthapuram 162
Malappuram 172
Kollam 324
Kozhikode 480
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State/UTs Districts No. of Beneficiaries
Thrissur 1
Alappuzha 81
Kannur 214
Kottayam 494
Pathanamthitta 43
Kasaragod 266
Wayarad 272
TotAL 2519
Madhya Pradsh Sagar 921
Bhopal 1226
Jabalpur 835
Chhindwara 1052
Satna 903
Rajgarh 919
Balaghat 936
Sehore 950
Guna 434
Betul 817
Vidisha 951
Sidhi 1666
Shahdol 286
Seoni 1990
Damoh 285
Narsimhapur 908
Neemuch 736
TotAL 15815
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State/UTs Districts No. of Beneficiaries

Maharashtra
Ahmadnagar 580
Thane 647
Solapur 451
Nagpur 586
Amravati 301
Aurangabad 454
Jalgaon 517
Mumbai 613
Latur 459
Yavatmal 540
Buldana 660
Bid 674
Jalna 567
Osmanabad 348
Sangli 714
Akola 476
Dhule 584
Raigarh 654
ToTaL 9825

Odisha Ganjam 201
Cuttack 390
Khordha 375
Puri 255

Baleshwar 431
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State/UTs Districts No. of Beneficiaries
Jajapur 358
Bhadrak 378
Bargarh 276
Sundargarh 202
Kendrapara 452
Kendujhar 138
Kalahandi 332
Balangir %
Anugul 321
Dhenkanal 188
Sambalpur 393
Nabarangapur %
Jagatsinghapur 265
Koraput 246
Nayagarh 212
Rayagada A
Jharsuguda 40
Nuapada 179
Gajapati 39
Sonapur 37
Debagarh 195
Baudh 143
Maikangiri 38
ToTAL 6370
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State/UTs Districts No. of Beneficiaries

Punjab Ludhiana 2448
Amritsar 143
Gurdaspur 224
Jalandhar 469
Firozpur 194
Patiala 7
Hoshiarpur 75
Bathinda 224
Rupnagar s
Moga 106
Fatehgarh Sahib 33
Muktsar 120
Mansa 45
Nawanshahr 147
Kapurthala 40
Faridkot 86
ToTaL 4508

Rajasthan Jaipur 724
Jodhpur 689
Pali 277
Alwar 457
Udaipur 53
Sikar 470
Nagaur 142
Jalor 268
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State/UTs Districts No. of Beneficiaries
Bharatpur 310
Barmer 134
Banswara 244
Ajmer 294
Bhilwara 105
Chittaurgarh 219
Dungarpur 7
Ganganagar 459
Churu 149
Jhunjhunun 162
Kota 182
Dausa 339
Tonk 193
Dhaulpur 255
Hanumangarh 334
Sawai Madhopur 159
Rajsamand 71
Bikaner 269
Jhalawar 151
Karauli 134
Bundi 147
Baran 164
Sirohi 136
Jaisalmer 93

TotaL 7860
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State/UTs Districts No. of Beneficiaries
Tamil Nadu Coimbatore 833
Chennai 173
Vellore 222
Dharmapuri 266
Tirunelveli 520
Kancheepuram 497
Madurai 215
Thiruvallur 367
Erode 483
Viluppuram 232
Dindigul 219
Kanniyakumari 537
Tiruchirapalli 205
Thanjavur 642
Nagapattinam 79
Salem 198
Tiruvannamalai 118
Thoothukkudi 67
Virudhunagar 238
Pudukkottai 493
Thiruvarur 254
Ramanathapuram 52
Theni 246
Namakkal 20
The Nilgirls 43
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State/UTs Districts No. of Beneficiaries
Ariyalur 100
Karur 115
Perambalur 67
ToTAL 7501
Uttar Pradesh Kanpur Nagar 412
Allahabad 328
Azamgarh 507
Agra 161
Varanasi 712
Barabanki 1451
Jaunpur 615
Etah 338
Sultanpur 409
Aligarh 871
Kheri 220
Hardoi 371
Lucknow 382
Muzaffarnagar 171
Deoria 227
Bulandshahr 475
Maharajganj 258
Sitapur 457
Rampur 313
Kanpur Dehat 353
Gorakhpur 251
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State/UTs Districts No. of Beneficiaries
Saharanpur 450
Unnao 207
Bareilly 469
Rae Bareli 257
Pratapgarh 190
Firozabad 988
Ballia 571
Budaun 1
Ghaziabad 326
Moradabad 435
Gonda 250
Ghazipur 706
Mathura 98
Farrukhabad 432
Bijnor 450
Shahjahanpur 276
Bahraich 133
Ambedkar Nagar 93
Jhansi 1650
Meerut 247
Basti 24
Siddharthnagar 551
Hathras 97
Fatehpur 187
Jalaun 107
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State/UTs Districts No. of Beneficiaries
Kushinagar 319
Pilibhit 522
Balrampur 117
Mirzapur 383
Banda 247
Chandauli 254
Faizabad 162
Mainpuri 345
Lalitpuri 71
Sant Kabir Nagar 262
Kannauj 388
Auraiya 206
Sant Ravidas Nagar Bhadohi 109
Mau 301
Gautam Buddha Nagar 169
Etawah 354
Jyotiba Phule Nagar 139
Kaushambi 266
Baghpat 160
Sonbhadra 135
Hamirpur 39
Chitrakoot 399
Shrawasti 248
Mahoba 169

TotaL 25136
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State/UTs Districts No. of Beneficiaries

Uttarakhand Hardwar 733
Udham Singh Nagar 499
Dehradun 652
Garhwal 238
Tehri Garhwal 229
Nainital 147
Almora 104
Champawat 140
Bageshwar 152
Rudraprayag 141
Uttarkashi 247
Chamoli 151
Pithoragarh 133
ToTaL 3566

West Bengal Medinipur 1140
North Twenty Four Payanas 2072
Murshidabad 1810
Barddhaman 79
Hugli 557
Nadia 1436
Kolkata 230
Haora 582
Bankura 260
Koch Bihar 127
Maldah 419
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State/UTs Districts No. of Beneficiaries
Birbhum 315
Puruliya 45
Darjiling 545
Uttar Dinajpur 55
Dakshin Dinajpur 97
ToTAL 9769
Chandigarh Chandigarh 23
ToTAL 23
Delhi North West 54
South 234
West 280
North East 46
South West 45
East 158
North 39
Central 5
New Delhi 36
ToTAL 897
Arunachal Pradesh Tawang 151
Tirap 148
Changlang 103
East Siang 111
Lohit 162
Yineklong 126
Zero 143
Dibangvally 125
Along 106
ToTAL 1175
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State/UTs Districts No. of Beneficiaries

Assam North Cachar Hills 112
Hailakandi 215
Dhemaji 361
Marigaon %
Golaghat 562
Lakhimpur 601
Goalpara 441
Tinsukia 791
Dibrugarh 525
Bongaigaon 474
Nalbari 969
Sibsagar 791
Barpeta 1111
Karimganj 41
Dhubri 340
Sonitpur 1177
Darrang 1602
Kamrup 51
Nagaon 1587
Cachar 1296
Total 13148

Tripura North Tripura 993
Agartla 36
Dhalai 128
Kailachahor 399
South Tirpura 526
TotaL 2082
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State/UTs Districts No. of Beneficiaries
Meghalaya South Garo Hills 76

Ri Bhoi 48
East Garo Hills 166
Jaintia Hills 91
East Khasi Hills 76
Jawai 121
Hongstorm 77
West Garo Hills 76
ToTAL 731
Nagaland Phek %
Wokha 123
Mokokchung 60
Zunheboto 109
Dimapur 103
Kohima €0
Mon 89
Tuensang 161
ToTAL 801
GRAND TOTAL 160025

1. Beneficiaries covered under Headquarter activities
Number of beneficiaries covered through
headquarter activities by NGO's / National Institutes
/ ALIMCO 65667
Headquarter activity in North-East B\ IMCO 6328

GRAND TOTAL FOR THE YEAR
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Statement - |1

State/ UT and District-wise Beneficiaries covered under camp activity (including
ADIP-SSAcamps) and Headqutar activity for the year 201011

State/UTs Districts No. of Beneficiaries

Andhra Pradesh Anantpur 283
Chitoor 317
Guntur 283
Hyderabad 330
Mehbubnagar 118
Nellore 141
Nizamabad 263
Vishakhapatnam 121
Warangal 404
CY. S.R. (cuppapah) 195
ToTaL 2455

Bihar Samastipur 533
Darbhanga 517
Araria 1489
Bhojpur 346
Buxar 423
Gopalgan;j 397
Jamui 368
Kaimur 349
Kishanganj 453
Lakhisarai 850

Medhepura 442
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State/UTs Districts No. of Beneficiaries
Nawada 378
Paschimi Champaran 345
Purbi Champaran 323
Rohtas 462
Shekhpura 351
Siwan 446
Supaul 401
TotA 8873
Chhatisgarh Bastar 204
Bijapur 103
Bilaspur 259
Dantewada 89
Dhamtari 109
Durg 133
Jangir Champ 38
Jashpur 102
Kabeerdham 79
Kankar 179
Korba 189
Koriya 59
Mahasamund 31
Narayanpur 37
Raigarh 198
Raipur 288
Rajnandgaon 18
Sarguja 178
TotAL 2293
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State/UTs Districts No. of Beneficiaries
Guijarat Ahmedabad 187
Rajkot 242
Banas Kantha 1257
Sabar Kantha 1012
Mahesana 227
Amreli 1052
Anand 1050
Patan 818
Kachchh 812
Gandhinaga 375
Bharuch 627
Valsad 548
Navsari 533
Porbandar 482
Narmada 122
Bharuch 251
Porbandar 311
Anand 305
ToTaL 1021
Haryana Yamunanagar 208
Rohtak 255
ToTaL 463
Himachal Pradesh Kangra 65
Mandi 1071
Shimla 106
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State/UTs Districts No. of Beneficiaries
Sirmaur 113
Hamirpur 129
Solan 328
Bilaspur 250
Chamba 101
Una 86
Lahul and Spiti 85
Kinnaur 327
Kullu 158
TotAL 2819

Jharkhand Gumla 192
Khunti %
Bokaro 289
Chatra 176
Godda 178
Jamtara 268
Latehar 167
Lohardaga 21
Pakaur 189
Palamu 259
Ramgarh 74
Ranchi 568
Koderma 165
Hazaribagh 165

Giridh 534
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State/UTs Districts No. of Beneficiaries
Dhanbad 276
Deogarh a1
Sahebganj 103
Simdega 67
Chaibasa 19
West Singhbhum 97
East Singhbhum 143
Dumka 329
ToTaL 4796

Karnataka Bangalore Bangalore Rural 2063
Chitradurga 286
Davangere 191
Haveri 251
Kolar 227
Mandya 102
Tumkur 207
Madugiri 78
Chikkabellapura 188
ToTaL 3593

Madhya Pradesh Betul 76
Bhopal 121
Burhanpur 2
Chhatarpur 234
Chhindwara 61
Datia 167
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State/UTs Districts No. of Beneficiaries
Dewas 211
Jabalpur 105
Mandsaur 289
Narsimhapur 56
Neemuch 207
Ratlam 197
Sagar 197
Satna 259
Seoni 84
TotAL 2286
Maharashtra Pune 1479
Mumbai 446
Mumbai (sur urban) 235
Ahmadnagar 969
Chandrapur 405
Nagpur 880
Nanded 363
Nasik 433
Amravati 1027
Aurangabad 827
Jalgaon 848
Latur 770
Osmanabad 413
Yavatmal 732
Kolhapur 298
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State/UTs Districts No. of Beneficiaries
Bhandara 74
Buldana 240
Bid 840
Jalna 376
Parbhani 566
Sangli 799
Satara 129
Sindhudurg 83
Solapur 190
Akola 626
Dhule 897
Nandurbar 569
Hingoli 624
Gadhchirauli 156
Gondia 168
Raigarh 162
Ratnagiri 100
Washim 378
Wardha 225
Thane 348
ToTaL 17675

Odisha Cuttack 1173
Khordha 998
Mayurbhanj 527
Baleshwar 1154
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State/UTs Districts No. of Beneficiaries
Jajapur 727
Bhadrak 674
Bargarh 757
Sundargarh 539
Kendrapara 798
Kendujhar 580
Kalahandi 271
Koraput 423
Balangir 1145
Puri 143
Anugul 272
Dhenkanal 534
Sambalpur 411
Nabarangapur 545
Jagatsinghapur 294
Nayagarh 445
Rayagada 351
Kandhamal 724
Jharsuguda 254
Nuapada 263
Gajapati 292
Ganjam 583
Sonapur 179
Debagarh 323
Baudh 401
Malkangiri 271
TotA 16051
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State/UTs Districts No. of Beneficiaries

Punjab Ludhiana 1762
Amritsar 289
Barnala 89
Bhatinda 301
Faridkot 167
Fatehgarh 97
Firozpur 402
Gurdaspur 282
Hoshiarpur 313
Jalandhar 288
Kapurthala 302
Mansa 201
Monga 169
Muktsar 134
Patiala 215
Roopnagar 47
Sangrur 167
SAS Nagar 73
Tarantaran 221
Ropar 189
Mohali 27
ToTaL 5735

Rajasthan Jaipur 994
Jodhpur 510
Pali 485
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State/UTs Districts No. of Beneficiaries
Alwar 721
Udaipur 619
Sikar 605
Nagaur 683
Jalor 624
Bharatpur 660
Barmer 598
Banswara 433
Bundi 67
Ajmer 457
Bhilwara 489
Chittaurgarh 694
Dungarpur 571
Ganganagar 751
Churu 470
Jhunjhunun 576
Jhalawar 224
Kota 117
Dausa 339
Tonk 439
Hanumangarh 362
Sawai Madhopur 3%
Rajsamand 354
Bikaner 601
Karauli 106
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State/UTs Districts No. of Beneficiaries
Baran 197
Sirohi 306
Jaisalmer 381
ToTaL 14827

Tamil Nadu Dharmapuri 928
Erode 1104
Viluppuram 1040
Cuddalore 533
Perambalur 205
Virudhnagar 363
Kancheepuram 433
Nagapattinam 516
Salem 1178
Chennai 305
Coimbatore 24
Dindigul 53
Kanyakumari 83
Krishangiri 169
Madurai 202
Nahapattinam 84
Nilgiris 38
Pudukotal 189
Ramnatpuram 62
Sivgangai 26
Thiruvanamalai 306
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State/UTs Districts No. of Beneficiaries
Thiuvarur 511
Tiruvallur 27
Toothukudi 39
Vellore 460
Trichi 132
ToTAL 9010

Uttar Pradesh Allahabad 567
Azamgarh 946
Agra 460
Varanasi 455
Barabanki 874
Jaunpur 253
Aligarh 338
Kheri 381
Hardoi 228
Lucknow 323
Deoria 623
Kanpur 352
Kanpur Dehat 347
Bareilly 414
Firozabad 432
Ghaziabad 348
Moradabad 541
Mathura 373

Farrukhabad 213
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State/UTs Districts No. of Beneficiaries
Jhansi 351
Basti 499
Jalaun 217
Mirzapur 520
Maharajganj 274
Meerut 52
Pilibhit 265
Chandauli 447
Faizabad 457
Mainpuri 303
Lalitpur 193
Auraiya 143
Ambedkar Nagar 153
Sant Ravidas Nagar Bhadohi 110
GB. Nagar &4
Ghaziabad 188
Gonda 174
J.P Nagar 152
Badayu 250
Bahraich A
Ballia 581
Balrampur 115
Rampur 86
Rai bareilly 923
Sant Kabir Nagar 173
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State/UTs Districts No. of Beneficiaries
Banda 180
Bijnor 102
Etah 158
Bulandshar 241
Mau 413
Chitrakoot 241
Sonbhadra 203
Sahjanpur 290
Siddharthnagar 246
Sitapur 257
Shrasvati 184
Hamirpur 274
Kannoj 420
Kushi nagar 278
Mahoba 220
ToTAL 18979

Uttarakhand Haridwar 248
Tehri Garhwal 160
Uttarkashi 410
Champawat 61
Udhamsingh Nagar 422
Pitorgarh 229
Almora 180
ToTAL 1710

West Bengal Medinipur (paschim) 747
Hugli 533
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State/UTs Districts No. of Beneficiaries
Kolkata 417
Maldah 2957
Darjiling 980
Bankura 958
Bardhman 132
Birbhum 231
Cooch Behar 592
Dakshin Dinajpur 429
Howrah 818
Murshidabad 1112
North 24 Praganas 542
Purbi Medinipur 195
Paschim Medinipur 602
Purulia 481
South 24 Praganas 482
Uttar Dinajpur 477
ToTaL 12685

Dadra and Nagar Haveli Dadra and Nagar Haveli 175
ToTaL 175

Delhi
East 223
West 134
South 179
North 139
Central 26
New Delhi 89

TotaL 790
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State/UTs Districts No. of Beneficiaries
Assam Hailakendi 1163

Sonitpur 271
Barpeta 560
Baska 79
Bongaigaon 353
Dhemaji 497
Karbi Anglong 941
Lakhimpur 332
Kokrajhar 1351
Tinsukia 844
Dibrugarh 1037
Sibsagar 1388
Dhubri 1099
Golaghat 185
Nalbari 332
Goalpara 301
Jorhat 179
Kamrup 463
Karimganj 379
N.C. Hills 36
Nagaon 483
Silchar 56
Morigaon 483
Darrang 1570
Cachar 2088
TotAL 16920
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State/UTs Districts No. of Beneficiaries
Meghalaya West Khasi Hills 438
Rai-Bhoi 268
ToTaL 706
Nagaland
Kohima 33
ToTaL 33
Sikkim
East 23
South 16
West 2
ToTaL 59
Tripura Dhalai 66
North Tripura 439
South Tripura 478
West Tripura 985
ToTaL 1968
GRAND TOTAL 155304
Beneficiaries covered by NGOs under 29735

Headquarter activity

Beneficiaries covered by National 44324

Institutes under Headquarter activity

GRAND TOTAL *229363

*During the year 2010-11, grant-in-aid was given to 59 NGOs, out of which
information regarding 6 NGOs is not included as it has not been received
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Women chated by NRI husbands

*30. SHRIMATI SMRITI ZUBIN IRANI: Will the Minister of OVERSEAS
INDIAN AFFAIRS be pleased to state:

(@ whether the Ministry has received a large number of complaints/
representations, especially from women who have been harassed/cheated by their
NRI husbands, seeking help and assistance from Government;

(b) if so, the details of complaints received during the year 2011 and the
action taken on them;

() whether there are complaints that the officers at Embassies do not treat
the victims sympathetically when they approach them for help; and

(d) if so, the details thereof and remedial action taken in the matter?

THE MINISTER OF OVERSEAS INDIANAFFAIRS (SHRIVAYALAR RAVI):
(a) Complaints/representations received from women who have been allegedly
harassed/cheated/deserted by their NRI husbands, seeking help and assistance from
the Ministry of Overseas Indiaiffairs (MOIA) in 2010-1 and 201-12 are as per

the details stated below:

SI. No. Year Number of complaints received in MOIA
1 2010-11 15
2 2011-12 31
TotAL 2010-2012 46

(b) 15 complaints were received during 2010-11 and 31 complaints were
received during 2012 in this Ministry Such complaints relate to desertion, dowry
demand/harassment, cheating, physical and mental harassment, victimization,
domestic violence, non-payment of maintenance etc. State-wise break-up of these 46
cases is as follows:

Sl. Name of the Number of Complaints Number of Total

No State/Union during 2010-11 complaints during
Territory 2011-12

1 2 3 4 5

1. Andhra Pradesh 2 1 3

2. Assam 1 1 2
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1 2 3 4 5
3. Delhi 7 3 10
4. Gujarat - 3 3
5. Haryana - 1 1
6. Karnataka 1 1 2
7. Kerala 1 5 6
8. Maharashtra - 3 3
9. Madhya Pradesh Nil 2 2
10. Punjab 1 6 7
11. Tamil Nadu - 3 3
12. Uttar Pradesh - 1 1
13. West Bengal 2 1 3
TotAL 15 31 46
The country-wise break-up of above 46 cases is as follows:
Sl Name of the Country Number of Number of Total
No. Complaints complaints
during during
2010-11 2011-12
1 2 3 4 5
1. USA 8 9 17
2. UK 1 6 7
3. Canada 3 1 4
4.  Australia 1 3 4
5. New Zealand - 1 1
6. Abu Dubai (UAE) - 3 3
7. Qatar 1 - 1
8. Singapore 1 - 1
9.  Nepal - 1 1
10. ltaly - 1 1
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1 2 3 4 5
11. Norway - 1 1
12. SaudiArabia - 2 2
13. Muscat (Oman) - 1 1
14. Mauritius - 1 1
15. SouthAfrica - 1 1

TotAL 15 31 46

Such complaints ardealt with in the Ministry depending upon the nature of
the complaint and the assistance sought. Some are forwarded futtherities
concerned including Indian Missions abroad. Police authorities, State Governments
etc for taking appropriate action in the matthational Commission fokMomen
(NCW) is designated by the Government of India as the coordinating agency at the
national level to receive and process such complaints related to Indian women
deserted by their overseas Indian spouses witittefrom 28thApril, 2009. NCWin
coordination with Central and State authorities take suitable action for helping the
victims. In eligible cases, this Ministry provides financial assistance for taking up
the cases of such complainants in the foreign courts through empanelled NGOs
under its Scheme of legal/financial assistance to Indian women deserted by their
overseas spouses.

The Indian women may either approach Ministry of Overseas |nfitairs
or Indian Missions/Posts abroad directly seeking financial assistance under the
schemeAccordingly, financial assistance rendered during the financial years-201
and 2011-12 is given below:

FinancialYear = Name of Country Total Number of beneficiaries

2010-11 Australia 0]

[

USA

New Zealand

United Kingdom
2011-12 New Zealand

United Kingdom

8|8 8B 8 8 &

ToTAL
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(©) No such complaints have been received against Embassy officials in the
Ministry. Indian Missions extend consular access/services and possible assistance
to women complaining of harassment/cheating/desertion by their NRI husbands.
Indian Women's Associations, NGOs empanelled with the Indian Missions also
provide them legal assistance in fighting their cases in the local courts.

(d) In view of (c) above, question does not arise.
Collection of biometric data of foreigners

*31. SHRI RAJEEVCHANDRASEKHAR: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@ whether the Government proposes to launch a pilot project in the Indian
Consulates in certain other countries to collect the biometric data of all foreign
nationals applying for visas to visit India;

(b) if so the details thereof; and
() by when this is likely to be done?

THE MINISTER OF EXTERNALAFFAIRS (SHRI S.M. KRISHNA): (a) and (b)
Yes, Sir It is proposed to start enrolment of biometric procedures as a pilot project
in our Indian Missions and Posts in USA, UK and Pakistan. The enrolment of
biometric procedures include capturing of ten fingerprints and facial biometrics.

() Government proposes to complete the process of implementation of
biometric procedures by September 2014 subject to completion of all requirements in
the Indian Missions and Posts and other local factors in the host countries.

Malaysian model for Haj

1*32.SHRI RASHEED MASOODWill the Minister of EXTERNALAFFAIRS
be pleased to state:

(@ whether Government has any proposal to adopt Malaysian model of Haj;
(b) if so, by when it would be adopted; and
(c) if not, the reasons therefor?

THE MINISTER OF EXTERNALAFFAIRS (SHRI S.M. KRISHNA): (a) No, Sir
No such proposal is under consideration. Howe®ereport on 'Haj Management
Reforms' was submitted in 2006 to the Hon'ble Prime Ministier mottoby a Task

T Original notice of the question was received in Hindi.
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Force comprising a group of Members of parliament led by then Hon'ble Deputy
Chairman. Rajya Sabhalhe Tabung Haji model envisaged in that report was
examined by the Ministry and was also studied at the level of Committee of
Secretaries in March 2007. Keeping in view the socio-political, economic and legal
environment obtaining in India, it was not found feasible to accept the
recommendations of theéask Force.

(b) Not applicable.
() Does not arise.
Death of tribal children

*33. SHRI RAJKUMAR DHOOT Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether it is a fact that deaths of tribal children due to severe
malnutrition is rampant in the tribal dominated Melaghat region of Maharashtra;

(b) if so, the details thereof for the last four years, year-wise; and

() the remedial measures Government has taken or proposes to take to
prevent the deaths of tribal children due to malnutrition in Melaghat, Maharashtra?

THE MINISTER OF SRTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) According to the information
received from State Government of Maharashtra, no death has occurred in Melaghat
Tribal Area due to severe malnutrition.

(b) Question does not arise.

(©) The Government of Maharashtra is making various measures to improve
the health of malnourished children. In addition to the regular foods/ supplementary
nutrition supplied under the Integrated Child Development Services (ICDS) and
implementation of SABLAand Indira Gandhi Matritva Sahyogpjana inAmravati
district; the State Government is providing micronutrient foods like Chikki,
multivitamin syrup,Ayurvedic Biscuits, Calcium syrup etc. to improve the health of
malnourished children.

Intended economic reforms

*34. SHRI HUSAIN DALWALI: Will the Minister of FINANCE be pleased to
state:

(@) the details of various economic reforms which Government intends to
bring about but is not able to introduce due to opposition from certain quarters;
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(b) the details of issues under each reform measure being opposed; and
(c) the steps taken by Government to solve these issues?

THE MINISTER OF FINANCE (SHRI P CHIDAMBARAM): (a) to (c)
Economic reforms, which began in 1991 in the wake of a crisis in Balance of
payments, were focused on macroeconomic stabilization and structural adjustment.
Reforms are an ongoing process and far reaching changes have been made in the
macroeconomic and sectoral policies since then. In the last three years, Government
has taken several initiatives. The Budget for 2012-13 has indicated the reform
measures taken and proposed to be taken for boosting growth and developing
product and financial markets. These include: resumption of the process of fiscal
consolidation to support growth with a medium term expenditure frame work
statement as a part of the amendments to FRBN endeavor to restrict the
expenditure on Central subsides to under 2 per cent of GDP in 2012-13; steps for
expediting the passage of Diredx Code (DTC) Bill at the earliest after examining
the report of the Parliamentary Standing Committee in this regard; steps taken/
proposed to deepen the capital market and encourage investment in infrastructure
sector through a rise in investment limits of foreign institutional investor in both
equity and debt segments.

In the area of legislative reforms, the Budget for 2012-13 has indicated that
the Government has received the recommendations of the Standing Committee on
Finance on "The Pension Fund Regulatory and Developsghiority Bill, 2011",

"The Banking Laws (Amendment) Bill, 2011" and "The Insurance Laws (Amendment)
Bill, 2008". It was also indicated that the official amendments to these Bills will be
moved in the Budget session of the Parliament. In India, with a federal structure and
vibrant multi-party democratic polityeforms have been made possible through the
process of dialogue and consensus with the different stakeholders. Reforms are
possible only with broad based onsensus amongst all the stakeholders after
dialogue and discussions.

Mentally retarded persons in the country

*35. DR. NAJMA A. HEPTULLA: Will the Minister of SOCIALJUSTICE
AND EMPOWERMENT be pleased to state:

(@) whether Government has made any efforts to ascertain the number of
mentally retarded persons in the country;

(b) if so, the details and outcome thereof indicating the number of such
persons, State-wise;
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() whether Government has taken any steps during the last three years to
rehabilitate mentally retarded persons in the country;

(d) if so, the State-wise details thereof including Madhya Pradesh, along
with the amount spent thereon during the said period; and

(e) if not, the reasons therefor?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI
MUKUL WASNIK): (a) and (b)Yes. Sir The National Sample Survey @amisation
(NSSO) conducted 58th Round Sample Survey in July-December 2002. The State-
wise estimated number of persons with mental retardation per 1,00,000 population is
given in StatementSeebelow).

(c) to (e) Yes, Sir Under the Deendayal Disabled Rehabilitation Scheme
(DDRS) financial assistance is provided through Non- Governmental Organisations
(NGO) for various projects including projects for providing education and vocational
training and rehabilitation of persons with mental retardation. Under the Scheme of
Assistance to Disabled Persons for Purchaseffittingidé andAppliances (ADIP),
financial assistance is provided to the implementing agencies for distribution of aids
and appliances to the needy persons with disabilities including mentally challenged
persons for their physical, social and psychological rehabilitation. Statements
indicating State-wise details of amount released to the NGOs under these schemes
during the last three years, including the State of Madhya Pradesh is at Statement-
Il and Statement-Ill respectivelySée below). National Institute for the Mentally
Handicapped (NIMH), Secunderabad has been established with the objective of
Human Resource Development, Research and Rehabilitation in the field of Mental
Retardation.Another Institute namely National Institute for the Empowerment of
Persons with Multiple Disabilities (NIEPMD), has been established at Muttukadu,
Tamil Nadu with the objective of rehabilitation of persons having multiple disabilities
(same person having more than one disability which includes mental retardation
also). FurtherNationalTrust, a statutory body set up under the "Natiorraist for
the Welfare of Persons witAutism. Cerebral Pals\Mental Retardation and Multiple
Disabilities Act, 1999", implements various schemes like, Samarth (residential care
scheme), Gharaunda (life long shelter and care facilities), Sahyogi (care givers
training and deployment) Nirmaya (health insurance scheme), Gyan Prabha
(scholarship scheme). Uddyam Prabha (incentive to promote self employment),
Aspiration (early intervention programme) etc. for the rehabilitation of such persons.
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Satement - |

Number of persons with Mental Retardation per 1,00,000 persons for each State/
UTs as per 58th Round of National Samplev8yr2002

SIl. No. Name of the State/UT Persons with Mental Retardation Per
1,00,000 Population

1 2 3
1. Jammu and Kashmir 104
2. Himachal Pradesh 118
3. Punjab 116
4.  Chandigarh 64
5. Uttarakhand 104
6. Haryana 92
7.  Delhi 44
8.  Rajasthan 82
9.  Uttar Pradesh @2
10. Bihar 70
11. Sikkim 39
12. Arunachal Pradesh 1
13. Nagaland A
14. Manipur a7
15. Mizoram 127
16. Tripura 24
17. Meghalaya 63
18. Assam 45
19. West Bengal 114

20. Jharkhand 63
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1 2 3
21. Odisha 104
22.  Chhattisgarh 84
23. Madhya Pradesh 72
24. Gujarat 93
25. Daman and Diu 538
26. D and N Haveli 67
27. Maharashtra 9
28. Andhra Pradesh 0
29. Karnataka 98
30. Goa 240
31. Lakshadweep 249
32. Kerala 194
33.  Tamil Nadu 113
34. Puducherry 9%
35.  Andaman and Nicobar Island 78
All-India A

Satement - 11

State-wise details of grant-in-aid released under DDRS

(Rs. in lakhs)

SlI. No. State/UT 2009-10 2010-11 2011-12
1. Andaman and Nicobar  0.00 0.00 0

2 Andhra Pradesh 1586.81 2063.86 2500.72
3. Arunachal Pradesh 6.72 3.36 9.66
4 Assam 87.40 184.57 174
5 Bihar 45.48 100.57 137.67
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SI. No. State/UT 2009-10 2010-11 2011-12
6. Chandigarh 10.50 0.00 0
7. Chhattisgarh 31.52 20.07 54.68
8. Dadra and Nagar Haveli 0.00 0.00 0
9. DamanAnd Diu 0.00 0.00 0
10. Delhi 170.24 249.67 188.78
11. Goa 18.30 14.05 0
12.  Gujarat 57.40 50.88 49.68
13. Haryana 78.36 107.58 159.14
14. Himachal Pradesh 17.99 52.39 383
15. Jammu and Kashmir 7.19 21.92 15.62
16. Jharkhand 1201 24.02 0
17. Karnataka 857.24 1057.62 1146.62
18. Kerala 386.96 789.99 1005.52
19. Lakshdweep 0.00 0.00 0
20. Madhya Pradesh 99.56 175.81 158.72
21. Mabharashtra 150.51 217.50 228.91
22. Manipur 130.14 305.91 191.06
23. Meghalaya 25.64 73.60 63.99
24.  Mizoram 6.58 40.45 22.67
25. Nagaland 0.00 0.00 0
26. Odisha 448.66 591.15 605.58
27. Puducherry 13.36 6.55 12.65
28. Punjab 35.38 130.28 97.64
29. Rajasthan 168.81 179.45 144.45
30. Sikkim 0.00 0.00 0
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Sl. No. State/UT 2009-10 2010-11 2011-12
31. Tamil Nadu 366.18 421.49 405.1
32.  Tripura 21.36 6.20 10.66
33. Uttar Pradesh 718.82 612.36 597.64
34. Uttrakhand 53.60 132.60 63.83
35. West Bengal 543.22 501.74 544.52
ToTtAaL 6155.94 8225.64 8628.21
Satement - [11
State-wise release of funds fGAMP activity under ADIP
during the last three years
(Rs. in lakhs)
Sl. No. Name of the 2009-10 2010-11 2011-12
State/UT
1 Andhra Pradesh 137.00 - 256.87
2. Bihar 16.99 41.00 252.47
3. Chhattisgarh 750 - 40.60
4, Goa 0.00 - 3.00
5. Gujarat 85.45 101.17 140.09
6. Haryana 2350 14.00 39.50
7. Himchal Pradesh 25.00 43.00 32.06
8. Jammu and Kashmir  0.00 76.00 34.50
9. Jharkhand 46.00 103.00 70.86
10. Karnataka 73.00 21.00 121.00
11. Kerala 140.00 - 32.82
12. Madhya Pradesh 140.40 6.71 161.79
13. Maharashtra 129.25 179.34 124.36
14. Odisha 97.00 198.79 124.00
15. Punjab 56.50 8.33 47.07
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SI. No. State/UT 2009-10 2010-11 2011-12
16. Rajasthan 128.00 309.00 307.81
17. Tamil Nadu 159.11 291.50 250.76
18. Uttar Pradesh 240.25 333.01 403.75
19. Uttarakhand 17.75 45.00 34.93
20. West Bengal 100.20 46.36 99.17
21. Andaman and Nicobar 0.00 6.00 3.83
22. Chandigarh 0.00 - 193
23. Dadra and Nagar HaveH.00 3.00 3.00
24. Daman and Diu 0.00 - 3.69
25. Delhi 5.60 19.00 16.65
26. Lakshadweep 2.00 3.00 191
27. Puducherry 0.00 13.00 8.29
28. Arunachal Pradesh 53.00 49.00 33.83
29. Assam 317.50 337.48 180.25
30. Manipur 0.00 42.00 12.79
31 Meghalaya 40.00 40.00 -
32. Mizoram 34.00 34.00 10.35
33. Nagaland 37.00 - 11.27
34. Sikkim 0.00 0.00 0
35. Tripura 71.00 - 11.87

ToTtAL 2185.00 2364.22 2877.07

Basic Grant to Andhra Pradesh

*36. SHRIMATI GUNDU SUDHARANI: Will the Minister of ANCHAYATI
RAJ be pleased to state:

(@ whether Basic Grant tAndhra Pradesh has come down to Rs. 300 crore
in 2011-12 to Rs. 480 crore in 2010-11;
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(b) if so, the reasons for this sharp decline;

() whether no Basic Grant has been allotted Aiodhra Pradesh for
2012-13; and

(d) if so, the reasons therefor?

THE MINISTER OF RNCHAYATI RAJ (SHRIV. KISHORE CHANDRADEDO):
(@) and (b) No, SirThe General Basic Grant for Panchayati Raj Institutions for the
years 2010-1 and 201-12 toAndhra Pradesh was Rs. 480.74 crore and Rs. 615.85
crore respectivelywhile the first instalment of Rs. 304.70 crore against allocation for
2011-12 has been released, the second instalment would become due on elections to
Panchayats being held in the State and constitution of Panchayats there upon.

(c) and (d) No, SirThe estimated Basic Grant féndhra Pradesh for 2012-13
is Rs. 659.53 crore.

Sealing of money fom ATM/Banks

*37. SHRIA. ELAVARASAN: Will the Minister of FINANCE be pleased to
state:

(@ whether fraudsters have stolen crores of rupees from several Indian
banks cleverly exploiting a design flaw in tAetomatedTeller Machine and their
net-work nature;

(b) if so, details thereof;

() whether the fraud involves withdrawing only a part of the money at an
ATM machine throws up and letting it to swallow the rest and the machine cannot
count the retracted notes:

(d) if so, the details thereof including the value of money lost and the
number ofATM/Banks afected:

(e) whether the banks have executed any change of the design in their cash
machine to combat it; and

(f if so the details thereof?

THE MINISTER OF FINANCE (SHRI PCHIDAMBARAM): (a) to (c) Some of
the frauds are taking place AtMs as a fraudster picks up major part of the amount
and leaves a few notes in the bin which are swallowed back by the machine after
cut-off time. These transactions are marked as unsuccessful transactions and
amount is credited back to drawer's accolihere is no mechanism in tAdMs to
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count the retracted notes by tA&M Machine. RBI has reported that no separate
data is maintained on the natureAGtM frauds. Howeverthe details of incidents of
fraud related tcATMs/Debit Cards and amount involved for the last 4 years are as
under:

(Rs. in lakhs)
SI. No. Calendar year Total cases reported Amount involved
1 2008 153 246.01
2. 2009 296 279.00
3. 2010 275 335.19
4. 2011 487 706.82

(d) RBI has quoted Feder@dank Ltd.s report dated May 30, 2012 stating
that ATM frauds containing 874 incidents were noticed across India involving an
amount of Rs. 83.35 lakhés per the report, few persons have defrauded the bank
by taking part of withdrawal amount and allowing the balance to be taken back by
ATM; however full transaction of withdrawal was not accounted for in their
account.

(e) and (HWith regard to change in design ATMs, the following action has
been taken by:

* RBI has given approval to the National Payment Corporation of India
(NPCI), the operator of National Financial Switch (NFS) which is the
largestATM Network in the countryto disable cash retraction feature in
ATM machines so that frauds due to partial withdrawal of cash may be
stopped.

e NPCI has reported that cash retraction feature had been disabled at only
39,169ATMs out of 99,995ATMs as on June 30, 2012.

* RBI vide, letter dated July 27, 2011 has advised NPCI that cash
retraction feature should be disabled inAlMs by August 31, 2012.

Posts lying vacant in ministries/departments
*38. SHRI D. RAJA:Will the PRIME MINISTER be pleased to state:

(@ whether it is a fact that a huge number of posts, both under General
category and also under SC/8ategory are lying \acant in almost all the Ministries
and Departments under Central Government;
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(b) if so, the detail of such posts, Ministry-wise and Department-wise; and
(¢) the details of Government's programme to fill up those posts?

THE MINISTER OF SATE IN THEMINISTRY OF PERSONEL, PUBLIC,
GRIVEANCE (SHRIV. NARAYANASAMY): (a) and (b) Ministry wise / Department
wise details of sanctioned posts and persons in positions are given in Statement
(Seebelow).

(¢) Instructions exist that timely action be taken for filling up of vacancies
and that even anticipated vacancies be included in the proposal being sent for
appointment.

Government is making all efforts to fill up backlog reserved vacancies.
Instructions have been issued that if sufficient of SC/ST candidates do not become
available to fill up vacancies reserved for them in the first attempt of recruitment, a
second attempt should be made for recruiting suitable candidates belonging to the
concerned category in the same Recruitment year or as early as possible before the
next recruitment. Special Recruitment Drives are launched from time to time for filling
up of the backlog vacancies. More than 60,000 backlog vacancies of SCssand ST
were filled during the last Special Recruitment Drive (SRD).

Another drive was launched in 2008 which has concluded on 31.3.2012. The
Ministries/Departments have been requested to send the final progress report of the
Drive. This was for the first time SRD was launched to fill up backlog vacancies
reserved for OBCs alsd@he drive has concluded on 31.03.20A8.per information
received so farmore than 43,000 reserved backlog vacancies have been filled up.



Statement

Group-wise and status (G/NG) wise estimated number of Central Government civilian regular employees as on 1.3.2010

Number of Sanctioned Posts

Number in Position

Sl Ministry/Deptt.

No. AG)* B(G) B(NG) C(NG)* Total AG)* B(G) B(NG) C(NG)* Total

1 2 3 4 5 6 7 8 9 10 11 12

1. Agricultural Research 17 6 9 18 50 17 6 8 12 43
and Education

2. Agriculture and 691 580 652 4542 6465 625 525 590 4109 5849
Cooperation

3. Animal Husbandry 336 187 503 3384 4410 259 142 411 3082 3894
and Dairying

4.  Atomic Energy 9478 1021 11249 15009 36757 8649 885 10501 12136 32171

5. AYUSH 64 24 67 129 284 42 12 53 s 184

6. Bio-Technology 81 37 4?2 106 266 538 8 35 85 186

7.  Cabinet Secretariat 52 41 97 152 342 49 30 83 125 287
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1 2 3 4 5 6 7 8 9 10 11 12
8.  Chemicals, Petrochemicalg3 93 33 151 360 64 89 26 102 281
and Pharmaceuticals
9. Civil Aviation 380 A 163 888 1525 254 66 112 641 1073
10. Coal a4 40 51 273 408 33 35 44 220 332
11. Commerce** 668 884 1034 4474 7060 668 884 1034 4474 7060
12.  ConsumerAffairs 237 203 280 627 1347 175 146 196 488 1005
13. CorporateAffairs 534 51 609 862 2056 339 43 360 611 1353
14. Culture** 424 377 916 9176 10893 424 377 916 9176 10893
15. Defence (Civilian) 13628 12084 14366 438570 478648 13046 11723 11057 328892 364718
16. Development of 57 47 37 202 343 46 31 19 143 239
NE Region
17. Disinvestment 19 8 1 20 58 17 8 11 15 51
18. Drinking Water 26 18 26 45 115 20 12 9 25 66
and Sanitation
19. Earth Sciences 570 1248 3271 3693 8782 357 1055 2168 2427 6007
20. Ecoromic Affairs 200 131 139 885 1355 159 121 105 722 1107

v,
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21.

22.

23.

24,

25,

26.

27.

28.

29.

30.

31

32.

Environment and
Forests**

Expenditure
External Affairs
Fertilizers
Financial Services

Food and Public
Distribution

Food Processing
Industries

Health and Family
Welfare**

Heavy Industry
Higher Education
Home Affairs

Indian Audit and
Accounts

516

164

1601

269

192

2723

251

17281

695

318

142

586

148

145

742

42

6638

18093

615

184

2238

325

1197

52

301

21558

3632

587

3134

160

837

74

20195

132

748

814585

48970

5081

1077

7559

329

1575

1522

158

24857

276

1388

860062

67758

516

112

1534

62

208

120

39

2723

43

229

12802

501

318

140

560

31

111

128

742

100

4234

15230

615

142

2203

244

299

14

1197

46

283

3632

2275

107

653

589

20195

%

702

18278 720035

0

28928

5081

832

6572

263

1216

1136

129

24857

224

1314

755349

44659
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1 2 3 4 5 6 7 8 9 10 11 12

33. Industrial Policy and 324 190 251 1833 2598 324 190 251 1833 2598
Promotion**

34. Information and 433 733 648 4695 6509 325 526 464 3729 5044
Broadcasting

35. Information Technology2837 1114 76 1821 5848 2751 991 68 1467 5277

36. Labour and Employmeni395 1150 689 5740 8974 975 725 582 4280 6562

37. Land Resources 26 16 28 52 122 17 17 23 34 91

38. Law and Justice and 418 323 386 2213 3340 312 245 300 1881 2738
Election Commission

39. Micro, Small and 258 404 62 1410 2134 258 404 62 1410 2134
Medium Enterprises**

40. Mines 3458 705 949 9900 15012 1754 435 731 6134 9054

41. Minority Affairs 51 26 52 119 248 41 19 41 81 182

42. New and Renewable 29 23 106 143 371 29 23 106 143 371
Energy**

43. Overseas Indiarffairs 30 23 38 104 195 29 2 20 75 146

9.
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46.

47.

49,

50.

51.

52.

53.

55.

56.

Panchayai Raj 26
ParliamentanAffairs 23

Personnel, Public 1448
Grievances
and Pensions

Petroleum and Natural 92
Gas

Planning Commission 502
##Posts** 623
Power 592
President's Secretariat 28

Prime Minister's Office 42

Public Enterprises 31
Railways 8748
Revenue 7827
Road Transport 349

and Highways

14

368

24

304

1858

317

7652

25360

176

2220

61

312

5533

241

71

9

24

0

28160

294

4?2

5834

148

725

198320

874

196

298

62

1560388

73265

1128

100

151

9870

325

1843

206334

2024

334

497

126

1576788

134612

1947

26

1028

273

623

401

24

40

21

8988

5880

269

12

14

291

21

135

1858

213

39

56

8

7863

22966

180

17

1872

235

5533

242

71

0

21949

272

32

5253

119

541

198320

617

149

213

38

1344668 1361519

87

129

285

1184

206334

1473

283

398

88

53008 103803

934

1675
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2 3 4 5 6 7 8 9 10 11 12
Rural Development 92 103 152 231 578 74 89 120 137 420
School Education 67 69 89 171 396 61 69 89 148 367

and Literacy

Science andrechnology 607 822 311 10710 12450 363 651 254 6789 8057

Shipping 274 176 648 1517 2615 208 161 476 1096 1941

Social Justice and 114 97 175 387 773 9% 78 154 336 664
Empowerment

Space 7780 515 2879 5272 16446 7878 465 2594 3758 14695

Statistics and Programn#®1 1502 2887 1426 6306 390 1233 1876 1128 4627
Implementation

Steel 48 55 66 158 327 39 49 59 125 272

Telecommunication** 762 188 448 1448 2846 762 188 448 1448 2846

Textiles 318 490 441 3652 4901 260 424 421 3261 4366

Tourism 62 87 52 365 566 57 79 50 345 531

Tribal Affairs 65 40 74 123 302 50 36 43 0 219

Union Public Service 181 233 396 1227 2037 143 203 348 871 1565

Commision

8.
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70. Urban Development@ @696 575 2479 18685 24435 2409 537 2141 13868 18955

71. Vice President's 6 5 0 48 59 5 3 0 43 51
Secretariat

72. Water Resources 1730 1190 2976 6703 12599 1277 963 2106 5148 9494

73. Women and Child 80 2 124 488 714 58 18 101 392 569
Development

74. Youth Affairs and Sports40 75 60 302 ar7 36 63 a7 244 390
ToTAL 96504 91307 115086 3299398 3602295 82926 80405 95482809545 3068359

* Includes some non-gazetted posts also.

**  Sanctioned strength/In position are provisional.

$  Erstwhile Group D Posts have been categorized as Group C after implementation of 6th CPC

## Excluding Grameen Dak Sewak.

@@ Including HURA.
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Laucnhing a Women's Helpline

39. SHRIMATI KNIMOZHI: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether Government is planning launchingVamen's Helpline;
(b) if so, when this would be launched; and
() whether this would be a 1800-tollfree number and details thereof?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (c)The Working Group on
Women'sAgency and Empowerment for thevelfth Five Year Plan set up by the
Planning Commission, and theée8ring Group oWomen'sAgency and Child Rights
for the Twelfth Five Year Plan had recommended setting up of a women's helpline.
However a decision on launching this new plan scheme has not been taken by the
Government including appraisal by the prescribed appraisal mechanism within the
Government.As such it is premature to prescribe the contours of the women's
helpline and the date when this will be launched.

Unprecedented lowest mark of rupee againdt)S dollar

*40. SHRI ARVIND KUMAR SINGH: Will the Minister of FINANCE be
pleased to state:

(@ whether Indian Rupee has touched the unprecedented lowest mark
against US dollar recently and traded for Rs. 57 per dollar;

(b) if so, the details thereof;

(c) the reasons for fall in Indian currency;

(d) whether Government has taken steps in this regard;
(e) if so, the details and outcome thereof; and

(N the steps that Government has taken to regulate serious irregularities in
derivative trade which were reported during rupee fall during 2008 in view of recent
fall?

THE MINISTER OF FINANCE (SHRI PCHIDAMBARAM): (a) to (e) The
exchange rate value of the Indian rupee touched a low of Rs. 57.2 per US dollar on
June 27, 2012 (Reserve Bank of India's reference rate).

The reason for the decline of the value of the rupee against US dollar is the
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supply-demand imbalance in the domestic foreign exchange market. This is due to
widening of trade and current account deficits and slowdown in portfolio flows on
account of escalation in euro zone crisis and strengthening of US dollar in the
international market due to the safe haven status of US Treasuries.

The Government of India and the Reserve Bank of India have taken a number
of steps to facilitate capital inflows and boost exports in order to augment supply to
foreign exchange to stem the decline in the exchange rate value of the Rupee.
Recent measures takenter alia, include hike in FIlI investment in debt securities
(both corporate and Government securities); enhancing all-in-cost ceiling for external
commercial borrowings (ECBs) between 3-5 year maturity; higher interest rate foreign
currency Non-resident deposits; and deregulation of interest rates on rupee
denominated NRI deposits. The manufacturing and infrastructure sector companies
can now avail of external commercial borrowing up to a ceiling of US$ 10 billion for
repayment of outstanding rupee loans towards capital expenditure. Besides, under
the Annual Supplement 2012-13 to Foreirade Policy 2009-14, the Government
has announced initiatives to boost exports to about US$ 360 billion in 2012-13.

As a result, the rupee's exchange rate recovered to Rs. 55.8 per US dollar on
July 31, 2012 from the low of Rs. 57.2 per US dollar on June 27, 2012.

() In order to curb speculation by banks and corporates in the foreign
exchange market, the RBI announced a number of measures on December 15, 2011.
These are as follows:

() No rebooking permitted for forward contracts under contracted
exposures, involving the Rupee as one of the currencies, booked by
residents to hedge current account transactions, and capital account
transactions, once cancelled.

(i) The facility for importers availing of the past performance facility was
reduced to 25 per cent of the computed lilmgt 25 per cent of the
average of the previous three financial years' (April to March) actual
import/export turnover or the previous year's actual import/export
turnover whichever is higherin case of importers who had already
utilised in excess of the revised/reduced limit, no further bookings were
allowed under this facilityFurther all forward contracts booked under
this facility by both exporters and importers were mandated to be on
fully deliverable basis henceforth. In case of cancellations, exchange
gain, if any cannot be passed on to the customer
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(i)

(iv)

V)

(vi)

All cash/tomorrow/spot transactions by theuthorised Dealers on
behalf of clients is to be undertaken for actual remittances/delivery only
and cannot be cancelled/cash settled.

Forward contracts booked by the Flls, once cancelled, cannot be
rebooked.The forward contracts mayhowever be rolled over on or
before maturity

The Net Overnight Open Position Limits (NOOPL)Auithorised Dealers
were reduced across the board and the intra-day open position/daylight
limits of Authorised Dealers too were reduced with the stipulation that it
should not exceed the existing NOOPL approved by the Reverse Bank.
Keeping in view the fact that the genuine hedging requirements of the
real sector are met without muchfiifilty, some of the above measures
were relaxed subsequently

Further on May 21, 2012, it was mandated that positions taken by banks
in currency futures/options cannot be offset by undertaking positions in
OTC market and the NOOPL of the banks as applicable to the positions
involving Rupee as one of the currencies will not include position taken
by banks on the exchanges.

WRITTEN ANSWER TO UNSTARRED QUESTIONS

Estimated cost of Kudankulam Nuclear Project

156. DR. V. MAITREYAN: Will the PRIME MINISTER be pleased to state:

(@)

Project;

(b)

the initial estimated cost and schedule fixed for the Kudankulam Nuclear

the details of the time and cost overruns of various atomic power plants

under consideration including Kudankulam Nuclear Plant;

() whether Government has received assistance/loan from any of the
foreign country for the Kudankulam Nuclear Power Plant; and

(d)

if so, the details thereof?

THE MINISTER OF SRTE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) The initial estimated cost of Kudankulam Nuclear Power
Plant, Units 1 and 2 (KKNPP 1 and 2) was Rs. 13,171 crores and completion dates
for Unit 1 and 2 were December 2007 and December 2008, respectively
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(b) Of the four nuclear projects, Kakrapaiomic Power Plant, Units 3 and 4
(KAPP Units) 3 and 4 - 2x700 MW), Rajasthatomic Power Plant, Units 7 and 8
(RAPP Units 7 and 8 - 2x700MW) are progressing on schedule. Kudankulam Nuclear
Power Plant KKNPP Units 1 and 2 and Prototype Fast Breeder Reactor (PFBR),
Kalpakkam have time and cost overrun. The details in this regard are as follows:

KKNPP Unit 1 and 2 PFBR, Kalpakkam

Original completion date  December 2007 (Unit 1) and  September 2010
December 2008 (Unit 2)

Expected completion date August 2012 (Unit 1) and September 2014
March 2013 (Unit 2)

Original completion cost Rs. 13171 crores (Unit 1 and 2)Rs. 3492 crores

Expected completion cost Rs. 17270 crores (Unit 1 and 2)Rs. 5677 crores

(c) and (d)Yes, Sir A credit of Rs. 6416 crores has been advanced by the
Russian Federation for the KKNPP Units 1 and 2.

India's quest for NSG

157. DR. K.P RAMALINGAM: Will the Minister of EXTERNALAFFAIRS be
pleased to state:

(@ whether it is a fact that India's quest for Nuclear Suppliers Group (NSG)
is at a tricky juncture;

(b) if so, the details thereof;

() whether it is also a fact that during the last NSG plenary session in
Seattle, U.S., many members of NSG have objected of India's admission to NSG;

(d) if so, the details thereof;

(e) whether Government has made any renewed effort to get NSG
membership; and

(f if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) to (f) The Government has expressed its interest in the full
membership of Nuclear Suppliers Group (NSG). United State, France and Russia have
publicity stated their support for India's membership of NB@&liberations during
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NSG plenary sessions are confidential in natArelecision on India's membership is
subject to consensus among NSG members.

Commercial production by Kudankulam Nuclear Project

158. DR. K.P RAMALINGAM: Will the PRIME MINISTER be pleased to
State:

(@ whether Nuclear Power Corporation expects the Kudankulam nuclear
project's first unit to commence commercial productionAmgust, 2012 and the
second of the two 1,000 M&Vunits by March, 2013.

(b) if so, the details thereof;

() whether the final inspection of the equipment at the first unit is also
nearly through and the process of obtaining clearance fromAthimic Enegy
Regulatory Board of India for fuel loading is underway;

(d) if so, the details thereof;

(e) whether any defect has been noticed during the final inspection of the
equipment at the first unit; and

(H if so, the details thereof?

THE MINISTER OF SATE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANSAMY): (a) and (b)The first and second units of Kudankulam project are
scheduled to reach critically (first start of fission chain reactiougust 2012 and
March 2013 and commence commercial operation by October 2012 and June 2013,
respectively

(c) and (d)Yes, Sir The inspection of the Reactor PressMessel using a
specially designed remote controlled machine has been completed.

() No, Sit
(H Does not arise.
Shutting down of nuclear power stations

159. SHRI K.N. BALAGORAL: Will the PRIME MINISTER be pleased to
State:

(@ whether Government has any information about the recent decision by
Japan and other Governments to shut down nuclear power stations;

(b) if so, the details thereof;
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() whether India is re-looking into the policy related to nuclear power
based on international development; and

(d) the details thereof?

THE MINISTER OF SRTE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) and (b) Post Fukushima incident, there were
announcements in Germanjapan, Switzerland andhiwan regarding gradual phase
out of nuclear powerAs per available information, these countries have not shut
down all their nuclear power reactors. Japan has recently started two nuclear power
reactors, Ohi-3 and 4. Germany continues to operate nine of their seventeen nuclear
power reactors. It has shutdown remaining eight nuclear power reactors which have
completed their economic life. Switzerland continues to operate all the five nuclear
power reactors. Similarlyraiwan continues to operate its six nuclear power reactors.

(©) No, Sit
(d) Does not arise
Installation of American Nuclear Reactorin India

160. SHRIA. ELAVARASAN: Will the PRIME MINISTER be pleased to state:

(@ whether India and the US are on the track to cross a significant
milestone by firming up on early works agreement for the installation of the first
1100 mwAmerican nuclear reactor in India under the India-US nuclear deal,

(b) if so, the details thereof;

() whether the Department éftomic Enegy had sought a specific safety
approval from the US nuclear regulator on &®-1000 series after the Fukshima
incident; and

(d) if so, whether the assurance has been conveyed lending confidence for
the Nuclear Power Corporation of India Ltd. (NPCIL) to proceed with negotiation?

THE MINISTER OF SRATE IN THE PRIMIE MINISTER'S OFFICE (SHRY.
NARAYANASAMY): (a) and (b) A memorandum of Understanding and a
confidentiality agreement betweé&kestinghouse Electric Company (WEC), U8Ad
Nuclear Power Corporation of India Limited (NPCIL) was initially signed in 2609.
amendment to extend the term of the earlier signed MoU till, 8¢4 was signed
on June 12, 2012The amendment also includes a clause to sign an Béitks
Agreement.

(c) and (d)The review of safety provisions in design AfP-1000 systems to
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withstand extreme natural events like earthquakes Tauthamis, post Fukushima
incident, has been carried out in the vendor couniestinghouse Electric
Company has made a presentation on the same to the Indian side. The Design
Certification of theAP-1000 reactor was issued by Unitezt8s Nuclear Regulatory
Commission (USNRC) in December 2011, after the Fukushima accident.

Pending proposals of &ate Governments

161. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of
DEVELOPMENT OF NOR'H EASTERN REGION be pleased to state:

(@ whether it is a fact that number of proposals on infrastructural as well as
other development issues, which has been forwarded by the State Governments of
the North East region to be funded through Non lapsable Central Pool of Resources
(NLCPR) and North Eastern Council (NEC) are delayed to get final approval and
sanction;

(b) if so, the details thereof, along-with detailed list of pending proposals
with the Ministry and steps taken for disposal of proposals, State-wise for last three
years; and

(¢) whether Government has adopted any criteria for fast dispersal of
funds?

THE MINISTER OF SRARTE OF THE MINISTRY OF DEVELOPMENTOF
NORTH EASTERN REGION (SHRI RBAN SINGH GHATOWAR): (a) and (b) For
funding of scheme/project under Non-Lapsable Central Pool of Resources (NLCPR)
Scheme, State Governments of North Eastern Region submit priority list of projects
every year for retention. NLCPR Committee, which administers NLSPR Scheme,
considers these priority lists and retains some/all of the projects for detailed
examination, depending on availability of funds. Detailed Projects Reports (DPRs) of
retained projects submitted by State Governments are examined in consultation with
concerned line Departments/Ministries of Government of India and are recommended
for sanction by NLCPR Committee.

Details of projects retained from priority lists of 2009-10, 2010-11 and 2011-12,
number of projects sanctioned, dropped/withdrawn by the State Governments, under
examination in line Departments/Ministries and Ministry of Development of North
Eastern Region and projects pending with State Governments for submission of
original/revised DPR, is given below:
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(Rs. crore)
Year of Projects Projects Projects  Projects under Projects
Priority retained sanctioned dropped/ examination pending with
List With drawn in line State Govts.
Ministries and  (Original and
DoNER revised)
No. Cost No. Cost No. Cost No. Cost No. Cost

2009-10163 1623.74 76 79213 4 29.93 23 309.72 60 517.22
2010-11108 1652.28 45 679.71 2 9.27 24 356.11 37 529.15

2011-12117 2001.02 10 23294 0 0.00 47 727.56 60 97471

TotaL 388 5277.04 1311704.78 6 39.20 94 139339 157 2021.08

For early sanctiomf projects, State Governments in North Eastern Region are
advised to submit comprehensive DPRs of retained projects within two months of
retention. To reduce time taken in vetting of DPRs, Ministry of Development of
North Eastern Region has established a srietthnical Wing for preliminary
examination of DPRs, before sending DPRs to line Departments/Ministries for final
vetting. Line Ministries are reminded to expedite vetting of DPRs, in case of undue
delay A list of projects under examination in line ministries and Ministry of
Development of North Eastern Region is given in Stateme8eéljelow)

North Eastern Council (NEC) has been making efforts to approve
developmental projects posed to it by State Governments of North Eastern Region at
the earliest, subject to availability of funds and receipt of comments from line
Ministries. NEC has a system of firming up Shelves of Projects to be taken up after
due consideration ofnter se priorities accorded to project proposed b State
Governments, PMO Guidelines, availability of concept paper/DPRs, overall Sectoral
and General guidelines and fund availability (subject to condition that on going
projects are fully funded). Proposals that are included in Shelves of Projects (with
in-principle approval of Competeiuthority) are sanctioned on receipt of complete
information from concerned Implementirggencies.A list of pending Road and
Power projects, State-wise, and steps taken for their disposal is given in Statement-
Il (Seebelow).

() For early dispersal of funds to State Governments, release of funds
under NLCPR Scheme for approved projects is restricted to 3 installments of 40%,
40% and 20% and State Governments have been advised to transmit funds to

implementing agencies within 15 days of release by this Ministry
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Statement - |

Projects pending with Line Ministries and Ministry of Development of North
Eastern Region during 2009-10

Sl. No. Name of Project Cost
(Rs. crore)

1 2 3

Arunachal Pradesh

1. Construction of road from Hawai to Manchal Bridge point (Phase 1182.00
of Rs. 64 crore and part - | theredipjaw District

2. Augmentation of water supply under Boleng PHE Sub-Division, 10.00
West Siang District

Assam

3. Construction of RCC bridge no.8/1 over river Bogipung on road 8.86
from Kawpatani to Nalbari and Bridge no.9/2 over river Betoniholla
and Brno. 14/1 over river Ratna on road from Chowldhuce Bali to
Chutiakari via Deodubi Kaibarta.

4. Establishment of Spun Silk Mill 6.00

5. Construction of RCC Bridge No.2/1 on the road from NH-52 to 524
Kuwaripukhuri via Fakirpara and RCC Bridge No. 7/1 on Nimtoli
Kachomari road including appraoch and protection work

6. Construction of Girls' Hostel with 100 capacity accommodation 1.00
facility at Maibong Higher Secondary School

7. Construction of Guidebund near RCC bridge No.8/2 over river 217
Tonganee on the road from NH-52 to Kuwaripukhuri via Fakirpara

8. Conversion of SPBr. No. 1/1,2/1,3/2,7/111,11/2 and 14/1 to RCC 7.61
bridge on Kamalpur-Marrowa road.

9. Construction of RCC bridge no 1/1 on NH-3la@hat toAshra kandi 2.83
Ghegeralga road) oharghat Channel)

10. Construction of Road with RCC bridges (2 Nos.) from Pazipor Dhurk&ds

to Borbori Narpara road
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1 2 3

Manipur

11. VocationalTraining Centre for Rehabilitation of ex-militants at the 355
Rehabilitation Centre, Jiribam and at 12 designated Camps (under SoO
Ground Rules), Imphal East, Jiribam- Restricted to components of
Infrastructure development only

12. Construction of RCC bridge over Iril river on Tinseed road, Imphal Eas¢4

13. Composite Check Podtaphou, Senapati 1.00
14. Pedestrian suspension bridges in 5 Hill districts 16.00
Meghalaya

15. Construction/renovation of Durama College, Tura 3.00

16. Construction of a road from Ranikor to Phlangdiloin including a 16.00
major bridge oveiVah Rilang (180m span.) (Portion from 30th km
of MBGM Road upto Bridge point) West Khasi Hills Distt.
(Retained for 4.00 km)

17. Construction of Jordan Counselling Centre cum Clinic under Salvy 2.58
Foundation, DkhialWest Jaintia Hills

Nagaland
18. Providing water supply to New District HQ Complex, Peren 10.63
Sikkim

19. Augmentation of Namchi water supply scheme by lifting water from 95.00
Bermely khola, South Sikkim

Tripura

20. Construction and establishment of Science City 32.00
21. North District Hospital-Phase-Il (Hospital Quarters) 14.62
22. South District Hospital-Phase-1l (Hospital Quarters) 14.62
23. Dhalai District Hospital-Phase-1l (Hospital Quarters) 14.62

ToTAL 309.72
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Projects pending with Line Ministry and DoNER duri2g10-11

Sl. Name of Project Cost
No. (Rs. crore)

Arunachal Pradesh

1. Construction of road fronYembung-¥msing road tdrarak village 30.00
(Phase-l) in East Siang District

Assam
2. Central Packaging Centre 15.87
3. Setting up of Guwahati Campus Béta institute of Social 59.00

Sciences (TISS) Mumbai
4. Construction of road from Rongaichara bazar to Bhola Bazar 3.28

5. Construction of road side drainage system including improvement 29.58
of town roads in Nagaon Urban area

6. Improvement and Strengthening of hard crust road from Laisong  8.45
to Laiko Border Road (length 30km) under Mahur Road Division

7. Construction of Kaliapani RCC bridge No. 21/1 over River Dibru 12.45
on Domdoma Dighaltarang Natun Gaon road with approach
Road in Tinsukia

8. Storm water drainage system for Margherita town. 36.61

9. Improvement of Morigaon -Pachatia-Damal-Dharamtul Road including6.80
construction of RCC bridge No. 5/1 over river Kolong

Manipur

10. Installation of 2x5 MW 33/11 KV SS along with the associated 33 KV 5.00
line and related works at Kakwa, Imphafkest

11. Improvement of road from Gamnom Junction to Khayang via Cham28.00
(75 Km), Ukhrul district

Meghalaya

12. Construction of school building of Mawkyllei higher secondary Scho8l00

Mawkyelli, West khasi Hills District




Written Answers to [9 AUG,, 2012] Unstarred Questions 91

1 2 3

13. Construction of an approach road from Chokpat in South Garo Hill€8.00
to Jetra (Jetragre)(0-17km)

14. Eco tourism in Tura 3.00

Mizoram

15. Construction of community Halls at Kolasib, Kolasib District 3.60
16. Construction of School building within LADC (Phase II), Lai- 11.32

Autonomous District Council
Nagaland

17. Construction of road from Jendang-Saddle-Noklak-Pangsha, Tuensah§0
District-62 Km (Phase-I for 31Km)

18. Construction ofTribal Boys Hostel near Fa#ili Collage, 471
Mokokchung town, Makokchung District

Sikkim
19. Rural Water Supply Scheme f@émba, Taza and part of Linkey 9.25
Tareythang GPU in East Sikkim

20. Construction scholars residence at Namgyal, Institute of Tibetology 3.00
Park, Deorali, Gangtok

21. Construction of road from Middle Tumin to Dhanbgi@a Namrang 419
(under Special Incentive Scheme)

Tripura

22. Upgradation of Regional College of Education at Panisdgarth 10.00
Tripura District for 2nd work i.e. auditorium, 300 seated Girls Hostel
Volleyball, Tennis Ground and Handball ground and athl&tack etc.
(2010-11=Rs.5.00 Cr2011-12=Rs. 5.00Cr

23. Establishment of 3 ITls in Sub-division Headquarters 15.00

24. Establishment of 1 ITI in Sub-division Headquarters 5.00

ToTAL 356.11
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Projects pending with Line Ministry and DoNER duri2g11-12

Sl. Name of Project Cost
No. (Rs. crore)
1 2 3

Arunachal Pradesh

1. Construction offamen-&li road from 49 KM to 60 KM (Phase-lIl) 15.59
in Kurung Kumey District

2. Strengthening and Improvement of Changlang to Khimyang Road 7.10
(Phase-Il) Changlang District

3. Development of Rangfrah Govt. Degree College, Lumbusung, Chang5@

4. Infrastructure Development of Government Higher Secondary School
Hawai (C/o School Building only) iAnjaw District 10.00

5. Establishment of VKV (Girls Resident School) at Chayangtajo 10.00
East Kameng District.

6. Construction of Road from Murga Bridge point to Rho village 15.00
Phase-I

7. Inter-District road connection for Chayangtajo of East Kameng 20.00
District to Passang CO Circle of Kurung Kumey District, Phase-I

8. Construction of a well-equipped 50 bedded hospitafiagkiong 16.51

9. Construction of Road from Kaying - Gaseng Gate roavést 17.25
Siang District (70 KM) (Parf of Phase-I)

10. C/o in-Patient Department for District Hospital Twang 15.00
Arunachal Pradesh

Assam

11. Medical Gas pipe line system, Modular Ot's ICU, NICU, RICU 17.86
for Jorhat Medical College and HospitAlssam

12. Improvement of Singimari-Suaikuchi Road including cross 20.00

drainage works and road side drains in Kamrup district
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1 2 3

13. Improvementof road from 40th km of Nagaon Bhuragaon Road 6.40
(SH-10) to Singaheruah road by M and BT including const of
RCC Br No. 1/1 with approaches and protection works.

14. Const. of RCC BrNo. 4/1 over river Belsiri including approaches 7.00
and river training and protection works on Kalakuchi Garjuli road
under Sonitpur Rural Road Divn.

15. Construction of RCC Bridge No.1/1 over river Pahumara at 10.50
Madhapur Ghat on Madhapur Bhawanipur road (PMGSY road)

16. Construction of road from Bijni Subhaijhar road at village Nayapara 3.66
No. 2 to Kathalgurivia Sanyasiguri including construction of RCC
bridge No. 1/2 over river Chara in Chirang district

17. Met. and BT of road from No. 2 Goladangi to No. 1 Goladangi with 7.40
1(one) no. RCC Bridge including Cross drainageworks with protection
work in Kokrajhar district

18. Improvement of road from Khairabari to Jamuguri 13.72

19. Conversion of washed out SPT bridge No. 2/1 over river Hell into 18.18
RCC Bridge on Shialmai Moinaguri Road in Kokrajhar district

20. Const. of Rangia Dhamdhama Road including RCCNgx. 9.44
18/1, 18/2, 19/2, 20/1 and 20/3

21. Const. of RCC BrNo. 6/2, 7/3, 8/1, 8/2, 10/1 and/1 over Branches ofl2.64
river Kaloo onA.P.S. Road under Dhubri Riral Road Divn.

22. Improvement of Naginimora Jajoli Road from Ch.8.346 Km to Ch, 4.40
13.650 Km including conversion of SPT Bridge No. 14/1 to RCC
Bridge

23. Construction of R.C.C. Bridge No. 1/1 over river Barak at Sadarghat0.00
Silchar on Silchar -Kumbhirgram road.

24. Improvement/Upgradation of Mangaldoi Bhutiachang Samrang road28.41
from CH-47722M to CH-48292 and from CH-50000 to CH-62500M
including cross drainage works

25. Rajendrapur flow Irrigation Scheme 20.50
26. Phangcho Basti Irrigation Scheme
9.20
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1 2 3
Manipur
27. Water Supply Scheme @busem,Tamenglong district 3.50
28. Construction of RCC Bridge over Maklang riyé&ikhrul district 5.00
29. Water Supply scheme in Govt. Polytechnic Camfageyl 5.00

Imphal West district

30. Setting up of HandloonwWork Sheds in Manipur in all nine districts  3.00
(100 GroupWork Sheds only)

31. Construction of 300 Nos of Model Primary Schools under six 41.27
Autonomous District Councils of Manipur (in hill districts)- 3rd and
final retention of the project

Mizoram
32. Infrastructure Development of Kamalanagar College in CADC 3.00
33. Construction of fidents Hostel for LaAutonomous District 6.32

Council atAizawl
34. Construction of BuSerminal at Kolasib 3.90

35. Construction of 33 KV D/C line on tower from E.Lungdar Sub- 12.64
Station to Maicham Ph-II with LILO of one circuit ay Zaizawhtlang
Sub-Station

36. Construction of District Council Secretariat Building of MADC, 18.94
Saiha

37. Infrastructural Development of Sinlung Hills Development Council ~ 5.73
(SHDC) Complex at Sakawrdai. (Office Building etc.)

Nagaland

38. Construction of Government High Schools for 4 backward Districts 10.00
of Mon, Teunsang, Longleng and Kiphire [Phase-I: 3 Schools each
in 2 Districts of Mon and Tuensang]

39. Construction of road from Jendang-Saddle-Noklak-Pangsha in 31.00
Tuensang District - 31 Km (Ph-II)
40. Construction of road from Chen HQ Wangti (23 km) 23.00




Sikkim
44. Remodelling of Power distribution system at Rangpwn, East Sikkim 15.00
45. Augmentation of NamchWater Supply in South Sikkim 65.00

46. Establishment of 11/11 KV switching Sub-station, upgrading of 11 23.94
KV transmission system, augmentation and rejuvenation of distribution
sub-station, extension, phase balancing and enhancing the load carrying
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connection system under Pakyong Division in East Sikkim
Tripura

47. Construction of Birchandrat&e Central Library af\gartala, West 10.04
Tripura
(Phase-I)

ToTAL 727.56




Statement - 11 ©
A list of pending road and power projects, State-wise and steps taken for their disposal §
@
Roads >
>
?
Sl. Projects / Schemes State Reasons for pending  steps taken for dispersal ch
No. @
3

1 2 3 4 5
1. Pakke-Seijosa-Itakhola Arunachal - Agenda Papers circulated to MinistryE
Pakke-Seijosa-Itakhola Assam of DONER on 15.3.2012 for convening®
EFC/SFC meeting. 3
w
2. Bishnupur-Nungba Manipur EFC/SFC has already cleared the 5
I
>
3. Aghunato-Mokokchung via Nagaland - proposals =

Suruhoto road

4. Reshi to Bermick Sikkim c
>
5. Bhawanipur-NH-31 to Manas National %

Park via SaudarvithaAnanda Bazar road\ssam

Agenda Papers circulated to Ministryg
of DONER on 15.3.2012 for conveningg
EFC/SFC meeting

suonsa



10.

Power

Khedacherra-Damcherra-Zamuang-
Kawrtethaw-Tuilutkawn

Rymbai-Bataw-Boghat-Jalalpur

Kynshi-Myriaw-Nongriat-Mirza

Taliamura-Amarpudatanbari

DhodarAli

Augmentation and Improvement
of T and D System in Itanagar
Arunachal Pradesh

Mizoram

Meghalaya

Meghalaya

Tripura

Assam

Arunachal
Pradesh

- Agenda Papers circulated to Ministryg

of DONER on 31.7.2012 for
convening EFC/SFC meeting
Comments of Planning
Commission awaited Line Ministries being pursued for
Comments of Planning comments

Commission and MoR
and H awaited

Comments of MoR and H
awaited

Dropped from NEC 1th FiveYear
Plan. Since this is included under
SARDP- NE

Programme.

Reply to CEA's observation/ Government ofArunachal Pradesh ha
queries awaited from State been reminded for early action.
Govt.

0] SIaMSUY uan

[2T0Z “ONV 6l

/6 suonsand pdueisun
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Funds earmarked for NEC for Thir teenth FiveYear Plan

162. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of
DEVELOPMENT OF NOR'H EASTERN REGION be pleased to state:

(@) the details of proposals being forwarded and total number of proposals
sanctioned by North Eastern Council (NEC) for last three years including till date
along with their present status as well as number of proposals pending, reason for
pending and action taken for dispersal of such proposals by NEC, State-wise;

(b) the details of funds allocated, amount sanctioned, amount released,
unspent balance and achievement made by NEC duringulakth Five Year Plan
alongwith brief summary of area covered for development in North Eastern Region
by the Council; and

(c) the details of amount earmarked for NEC Ttnirteenth FiveYear Plan?

THE MINISTER OF SATE OF THE MINISTRY OF DEVELOPMENTOF
NORTH EASTERN REGION (SHRI ABAN SINGH GHATOWAR): (a) to (c) Secter
wise and State-wise details of proposals forwarded, sanctioned/pending, reasons for
pendency and action taken for disposal of proposals, funds allocated, amount
sanctioned /released, unspent balance and achievements of NEC during the last
three years of Eleventh Plan and current financial year are available on website of
this Ministry at wwwmdonergovin. Twelfth Five Year Plan of NEC, including
financial allocations and area covered have not yet been finalized. No details of
Thirteenth FiveYear Plan for NEC are available.

SpecialAwareness Campaigns

163. SHRI ANKAJ BORA: Will the Minister of DEVELOPMENTOF NOR'H
EASTERN REGION be pleased to state:

(@ whether Government has taken any steps to run special awareness
campaigns at the national level to educate people of North-East;

(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF SRTE OF THE MINISTRY OF DEVELOPMENTOF
NORTH EASTERN REGION (SHRIABAN SINGH GHATOWAR): (a) Yes, Sir

(b) Ministry of Development of North Eastern Region undelvertising
and Publicity scheme provides financial assistance/grants-in-aid to Central/State
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Governments, PSUs, Usts, NGOs etc. for organizing business summits, trade
expose, conventions, seminars/workshop for generating awareness among people of
North-East and dissemination of information on various developments economic,
social and cultural aspects. In 2011-12 an amount of Rs. 7.00 crore was spent for the
purpose under the scheme.

() Does not arise.
Minister's visit to Russia

1164.SHRI MOHAN SINGH: Will the Minister of EXTERNALAFFAIRS be
pleased to state:

(@ whether Minister of Externalffairs had made a visit to Russia and
Russian Government had complained about hurdles being created for Russian
companies in India;

(b) whether keeping in view the India's traditional friendly relationships with
Russia, Government of India, is taking any step to provide special protection to
Russian companies functioning in India; and

(c) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) The Minister of Externahffairs (EAM) visited Moscow on
November 17-18, 2011, for the 17th India Russia Inter-Governmental Commission
Meeting. During the visit, he held talks with Russian Foreign Minister Sergei Lavrov
and the then Russian Deputy Prime Ministerg8etvanov In the discussions, India
and the Russian Federation reviewed the entire gamut of bilateral relations, including
mutual trade and investment, and supported enhanced bilateral economic and
business-to-business cooperation. No specific issues concerning Russian companies
in India were raised by the Russian side during the visit.

EAM also visited Russia on 12-%pril 2012 for the 1th Russia-India-China
Foreign Ministers Meeting. During the visit, he also had an interaction with the
Russian Deputy Prime Minister Dmitry Rogozin. The Russian side raised the specific
issue of cancellation of 2G licences in the case of M/s Shyam Sistelaaom
Limited.

(b) and (c) The Government of India is committed to work with the Russian
Government to expand and deepen the 'special and privileged' strategic partnership,
through enhanced economic and trade cooperation. Trade and economic linkages
have therefore been given continued focus and are reviewed regularly by both
sides.

T Original notice of the question was received in Hindi.
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As per the extant Foreign Direct Investment (FDI) Policy of India, FDI upto
100% under the automatic route, is permitted in most sectors/activities, subject to
applicable laws and regulations; security and other conditionalities. Futtieee is
no discrimination between investments from the Russian Federation and those from
other countries.

Concerns of various Russian companies operating in India are periodically
discussed with the Russian side, using the existing bilateral mechanisms that are in
place.

Arrest of Fishermen

165. SHRI TARIQ ANWAR: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether it is a fact that a large number of fishermen are being arrested in
sea by the coast guard in our country as well as neighbouring countries;

(b) if so, the number of Indian fishermen arrested during the last three
years; and

(c) the steps Government is taking for the release of fishermen?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRIMATI PRENEETKAUR): (a) Yes.

(b) and (c) During the period 2009 till July 2012, 1543 Indian fishermen were
arrested by concerned coast guard authorities in Sri Lanka, Pakistan, Maldives and
Bangladesh for reportedly crossing the International Maritime Boundary Line.
Immediately on receipt of information of the arrest of the Indian fishermen, our
Missions in all the neighbouring countries took up the issue with the concerned
local Departments/agencies for securing expeditious release of the arrested
fishermen.As a result of Government of India'sfats, most of the arrested
fishermen have been released and repatriated.

Atrocities on Hindus, Sikhs and Sindhis in Pakistan

166. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(@ whether Government is aware of atrocities being committed on Hindus,
Sindhis and Sikhs in Pakistan;

(b) if so, the details in this regard;
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() whether India has done nothing to ameliorate the condition of Hindus,
Sindhis and Sikhs in Pakistan and there is no legal protection to minorities in
Pakistan; and

(d) if so, the steps taken by Government to protect minority community in
Pakistan from atrocities committed by Pakistan?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) to (d) Government has seen reports on the problems faced
by members of the minority communities in Pakistan. Incidents of persecution and
intimidation of the minority communities have also been reported.

It is the responsibility of the Government of Pakistan to discharge its
constitutional obligations towards its citizens, including those from the minority
community While, the SimlaAgreement of 1972 between India and Pakistan
specificaly provides for non-interference in each other's internal affairs, nevertheless,
based on reports of persecution of minority groups in Pakistan, Government had
taken up the matter with the Government of Pakistan. The Government of Pakistan
stated that it was fully cognizant of the situation and looked afteYWdifare of all
its citizens, particularly the minority community

Compensation toTamilian from Myanmar

167. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(@ whether the Indiafamilians from Myanmar left the agricultural lands,
houses and shops in 1942-44 in the custody of British-Burma Government in exile in
Simla; and

(b) if so, whether Government is contemplating to appoint dedicated
authorised officer to deal with issue and open up the diplomatic channel to get the
compensation or possession of the property toTdmilian population living now in
Sivaganga Parliamentary Constitugn€gmil Nadu?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) and (b) Government is not aware of immovable properties
claimed to have been left in the custody of the so called "British-Burma Government
in exile in Simla" during the period 1942-44.

Government has, howeveconsistently taken up the grievances of Indian
citizens brought to its notice. In this context, the matter pertaining to the thirty eight
compensation cases received from Indian citizens whose property had been acquired
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by the Myanmar Government for nationalization in 1962 has been taken up with the
Government of Myanmar

Haj Quota for Madhya Pradesh

168. DR. CHANDAN MITRA: Will the Minister of EXTERNALAFFAIRS be
pleased to state:

(@) the details of Haj quota allotted to various State Haj Committees every
year vis-a-vis application received from Haj aspirants during the last three years
including current yearyearwise;

(b) whether Government has any plan to increase the Haj quota of Madhya
Pradesh State Haj Committee in view of a large number of pending applications of
Haj aspirants;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) Details are given in statemef8eebelow).

(b) No.

(c) and (d)Allocation of Haj seats to eachta®e/UnionTerritory is done by
the Haj Committee of India in proportion to the Muslim population in edate/8.T
vis-a-vis the national population of Muslims as per 2001 Census. Madhya Pradesh
has been allocated its quota on the basis of this formula. Howfellewing the
order dated July 23, 2012 of the Hon'ble Supreme Court, some more seats have
become availableThese seats will be distributed by HCOI amorigté&s/UTE, with
applications in excess of their quota, in proportion to their Muslim population.
Madhya Pradesh will get its due share from these surplus seats.
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Statement

Chart indicating Quota and Applications recieved during H2(-10, 2011and

2012
Year 2010 2011 2012
States Final No. of Appl. Final No. of Appl. Final No. of Appl.
Quota Received Quota Received Quota Received
1 2 3 4 5 6 7
1. Andaman and 119 119 30 79 28 79
Nicobar
2. Andhra Pradesl6792 17831 7104 17045 6680 16754
3. Assam 4220 4220 3951 3957 3586 3618
4. Bihar 6268 6268 5815 5841 6662 6679
5. Chandigarh 43 43 36 a7 4 61
6. Chhattisgarh 398 1322 417 1265 392 1322
7. Dadra and Nagar15 15 7 28 6 20
Haveli
8. Daman Diu 4 4 12 a7 12 37
9. Delhi 1579 6305 1651 6976 1552 7302
10.Goa 341 341 A 159 88 151
11. Guijarat 4466 27085 4671 32071 4391 37215
12.Haryana 1189 4337 1243 4650 1170 4229
13.Himachal Pradesh87 187 103 9% 114 191
14. Jammu and 6605 22763 8208 24739 6494 21832
Kashmir
15.Jharkhand 2896 2896 3039 3052 3504 3513
16.Karnataka 6284 16719 6572 12901 6179 15474

17.Kerala 7645 38113 7996 41445 7518 49403
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1 2 3 4 5 6 7
18.Lakshadwep 56 561 296 624 55 640
19.Madhya Prades3y35 16197 3905 16209 3672 15340
20.Maharashtra 9986 37183 10443 39101 9819 41996
21.Manipur 354 34 194 470 183 516
22.0disha 740 948 776 791 729 909
23.Pondicherry 321 321 60 305 57 257
24.Punjab 372 798 388 577 365 592
25.Rajasthan 4656 14235 4869 14859 4578 13938
26.Tamil Nadu 3374 11999 3530 10491 3318 12110
27.Tripura 108 108 134 134 63 63
28.Uttar Pradesh 29887 55711 31258 51605 29387 36726
29.Uttarakhand 984 3322 1028 3463 967 3823
30.West Bengal 10325 10325 10410 10481 12397 12410
31.Quota Increase 850
32.Govt. Quota 11000 6761

TotAaL 125850 300680 125000 303507 114000 307207

Assistance for projects in neighbouring countries

169. SHRIMATI JAYA BACHCHAN: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@ whether National SecurityAdvisor had called a meeting of Indian
envoys posted in neighbourhood countries to strengthen bilateral ties and increase
stakes in infrastructure development in the region to counter China's diplomatic and

economic leverage;

(b) whether China is assisting a number of major projects in neighbouring

countries;

() whether the progress of all bilateral projects would be reviewed to
ensure that they are completed on time;
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(d) whether a Development Partnershiygency (DR) is created in the
Ministry on the lines of such agencies in the UK and US; and

(e) the outcome of the meeting and the status of the projects undertaken by
India?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) In July 2012, the National Securifdviser chaired separate
Inter-Ministerial meetings to take stock of India's relations with some neighbouring
countries.The IndianAmbassadors/High Commissioners to these countries attended
the meetings.

(b) Yes.

() Such meetings are part of regular reviews of India's foreign policy
initiatives, programmes and actions.

(d) On January 18, 2012, the Ministry of Extermsfifairs established a
Development Partnershipdministration (DR) with the primary responsibility of
ensuring speedy and efficient implementation of Government of India's aid
commitments and assistance programmes through the stages of their conception,
launch, execution and completion.

(e) During the course of these meetings, a holistic analysis of recent
developments in our relations was undertaken including progress in implementation
of key projects.

Parliamentary delegation to Sri Lanka

170. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(@ whether theAll Party Parliamentary delegation from India to Sri Lanka
discussed 10 Points proposal for strengthening the process of rehabilitafiamibf
Internally Displaced Persons (IDP) and refugees staying in India; and

(b) if so, the projects aided by India that are being implemented in Sri Lanka
more so in Eastern and Northern Parts of Sri Lanka?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) and (b)A 12-member Joint Parliamentary delegation, led by
the Hon'ble Leader of the Opposition in the Lok Sabha, during their visit to Sri
Lanka from 16 to 2April 2012, inter alia, discussed the progress made with regard
to rehabilitation and resettlement of the Internally Displaced Persons (IDPS) in Sri
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Lanka including at their meetings with the president and Ministers of the Sri Lankan
Government.

The delegation also visited several places, includiiaguniya, Mullaitivu,
Jaffna, Kankesanthuraii and Batticaloa in the Northern and the Eastern Provinces of
Sri Lanka, where projects are being implemented under Government of India
assistance, including those related to the development of rail and port infrastructure,
connectivity and transportation, education, public health, housing, de-mining,
vocational training and economic revival.

Death of Indian Fishermen

171. SHRIMATI KANIMOZHI: Will the Minister of EXTERNALAFFAIRS be
pleased to state:

(@) the steps taken by Government in the aftermath of the unfortunate
deaths of Indian fishermen while working off the waters of Dubai;

(b) the actions initiated with the US Government in order to bring the guilty
to justice; and

() whether any compensation has been offered to the families of the
deceased and the injured fishermen by the private fishing company of the US
Government, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E. AHAMED): (a) Government of India (GOI) is in contact with the
Governments of the Unitefirab Emirates (UAE) and the Uniteda®s ofAmerica
(USA) with regard to the death of an Indian fisherman off the coast of UAE
following firing by a US Naval Ship. GOI has sought from the US Government a full,
transparent and expeditious investigation into the shooting incident. The UAE
Government has registered a case and is conducting an independent enquiry into
the incident. OurAmbassador imMbu Dhabi and our Consulatefigfals in Dubai
have visited the injured fishermen in hospital and have extended all possible
assistance in their medical treatment. GOI has also assisted in the transportation of
the mortal remains of the deceased fisherman to his home toWwammiih Nadu.

(b) The United States has expressed regret on the loss of life of the Indian
fisherman and injury to three other and has conveyed that it is a carrying out full
investigation into the incident. The US Embassy in New Delhi issued a statement on
17 July 2012 conveying its condolences to families of Indian fishermen who came
under fire from the US Naval Ship. The US Government has further conveyed that
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its Department of Defence has launched two separate investigations into the
incident. GOI is in touch with the authorities in the US and UAE who are carrying
out full investigation into the circumstances leading to the incident.

() The US Government has conveyed to GOI that it is exploring the
possibility of providing humanitarian assistance and relief to the affected families
without prejudice to the outcome of the investigation.

Amount earmarked for SCSP/TSP

172. SHRIAMBETH RAJAN: Will the Minister of EXTERNALAFFAIRS be
pleased to state:

(@ the amount earmarked for Scheduled Caste Special Plan (SCSP) and
Tribal Sub Plan (TSP) to the Ministry for the last three years;

(b) the actual amount spent under these plans, separgéalywise; and
(c) the details of beneficiaries and achievements thereof?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRIMATI PRENEETKAUR): (a) Nil, as the Ministry of Externgffairs does not
have/operate the Budget Heads for Scheduled Caste Special Plan (SCSP) and Tribal
Sub Plan (TSP)

(b) and (c) Does not arise.
Increase in Haj Quota

173. SHRI D.P TRIPATHI: Will the Minister of EXTERNALAFFAIRS be
pleased to state:

(@) the details of Haj quota fixed for the various authorities/agencad/W
Board/State Government including Member of Parliament;

(b) whether the quota was fixed long back;
(c) if so, whether Government proposes to increase the quota; and

(d) if so, the details thereof and if not the reason therefor?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED) : (a) Government of India (GOI) and Saugabia annually sign
a bilateral HajAgreement in which the overall Haj Quota for India for the year is
specified. For Haj 2012, Government of Sa@idhbia allocated 1,70,000 Haj seats to
India - 1,25,000 for pilgrims going through the Haj Committee of India (HCOI) and
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45,000 for pilgrims facilitated byrivateTour Operators (RDs). The HCOI Haj quota

is distributed among t&tes/UnionTerritories (UT) in proportion to their Muslim
population.As per the Order dated July 23, 2012 of the Hon'ble Supreme Court, 300
seats have been allocated for discretionary allocation. Distribution of these 300 seats
as per the Order is limited to - 100 seats for allotment on recommendation of the
Hon'ble President, 75 each on recommendations by the HafitBePresident and
Hon'ble Prime Minister and 50 by the Hon'ble Exterfdhirs Minister

(b) The overall Quota is decided at the time of signing the annual bilateral
Haj Agreement.This year theAgreement was signed on 14.3.2012.

(c) and (d) GOI requests the Saudi authorities every year for additional quota
to accommodate, even if partiglihe excess applications received by HCOI. In 2010
and 2011, 10,000 additional seats were released at GOl's request by the Saudi
authorities and were distributed through the HCOI tateS/UB with applications in
excess of allocated quota.

Orders/Judgments on Haj matters

174. SHRI MOHAMMED ADEEB: Will the Minister of EXTERNALAFFAIRS
be pleased to state:

(@) the details of various orders/judgments of various courts on Haj matters
this year; and

(b) the action being taken in this regard?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) The details of orders/ judgments of various courts on Haj
matters this year are listed beloWhey can be accessed on websites indicated
order- wise below:

Order No. and date Hon'ble Court which Website Address
passed the Order
1 2 3
SLP (C) 28609/2011 dt. Hon'ble www.supremecourtofindia.nic.in
24th February 2012 Supreme Court
SLP (C) 28609/2011 dt. 8th Hon'ble www.supremecourtofindia.nic.in
May, 2012 Supreme Court

W.RP (C) 3275/2012 and Hon'ble High Court www.delhihighcourt.nic.in
C.M. No. 6983/2012 dt. 31sbf Delhi, New Delhi
May 2012
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1 2 3
W.P. (C) No. 12264 of Hon'ble High Court www.highcourtofkerala.nic.in
2012 (G) dt. 26th June, of Kerala at Ernakulam
2012
SLP (C) 28609/2011 dt. 23rdHon'ble www.supremecourtofindia.nic.in
July, 2012 Supreme Court
SLP (C) 28609/2011 dt. 27thtHon'ble www.supremecourtofindia.nic.in
July, 2012 Supreme Court

Copy of the Orders/Judgemts mentioned above will be submitted

(b) MEA is implementing the directions and orders passed by the Hon'ble
High Courts and Supreme Court in Haj related matters.

Haj Quota for MP and UP

1175.CHAUDHARY MUNABBAR SALEEM: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@) whether it is a fact that each State has been allotted a Haj quota on the
basis of its Muslim population;

(b) if so, the details thereof, State-wise;
(c) the reasons Madhya Pradesh has been allotted very less quota; and

(d) the steps being taken by Government to increase the Haj quota of Uttar
Pradesh and Madhya Pradesh and the time by which it would be done?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) Yes.

(b) Details of allocation of seats to eactat8/UnionTerritory for Haj-2012
are given in StatemenSéebelow)

(c) and (d)Allocation of Haj seats to eachta®e/UnionTerritory is done by
the Haj Committee of India in proportion to the Muslim population in eaate/®.T
vis-a-vis the national population of Muslims as per 2001 Census. UP and MP have
been allocated their quota on the basis of this formula. Howéslowing the
order dated July 23, 2012 of the Hon'ble Supreme Court, some more seats have
become availableThese seats will be distributed by HCOI amorigté&s/UE, with
applications in excess of their quota in proportion to their Muslim population. UP
and MP will get their due shares from these surplus seats.

T Original notice of the question was received in Hindi
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Statement

State-wise distribution of quota for the pilgrims of Haj-
2012 as per 2001 census

Sl. Name of States/Union Final Quota (*)
No. Territory

1 2 3

1. Andaman and Nicobar (UT) 28
2. Andhra Pradesh 6680
3. Assam 3586
4. Bihar 6662
5. Chandigarh (UT) 4
6. Chhattisgarh 392
7. Dadra Nagar Haveli (UT) 6
8. Daman and Diu (UT) 12
9. Delhi (NCT) 1552
10. Goa 88
11. Gujarat 4391
12. Himachal Pradesh 114
13. Haryana 1170
14. Jammu and Kashmir 6494
15. Jharkhand 3504
16. Karnataka 6179
17. Kerala 7518
18. Lakshadweep (UT) 55
19. Madhya Pradesh 3672

20. Maharashtra 9819
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1 2 3
21. Manipur 183
22. Odisha 729
23. Pondichery (UT) 57
24. Punjab 365
25. Rajasthan 4578
26. Tamil Nadu 3318
27. Tripura 63
28. Uttar Pradesh 29387
29. Uttarakhand 967
30. West Bengal 12397
TotaL 114000

Welfare officers in Indian missions aboad

176. SHRI N. BALAGANGA: Will the Minister of EXTERNALAFFAIRS be
pleased to state:

(@) whether welfare officers are present in all the Indian Missions abroad to
assist Indian citizens, to take care of incidents such as the one happened in
Norway;

(b) if so, the details thereof;

() whether the Indian Missions abroad are not able to take care of the
needs of Indian citizens at exigencies; and

(d) if so, the corrective measures proposed to be taken by the Government?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) to (d) Indian Missions and Posts abroad have Consular/
Community Welfare Wings with designated @fers to attend to the welfare issues
of distressed Indian national¥he Consular/CommunityVelfare Oficers can be
contacted by Indian nationals at any time for advice and assistance. Contact details
of these officers are displayed both on the website of the Indian Missions/Posts as
well as on the Notice Boards in the Embassy premises.



112 Written Answers to [RAJYA SABHA] Unstarred Questions

Government has consistently taken all measures to ensure that Indian
Missions and Posts abroad are able to take care of the needs of Indian citizens
during exigencies.

Indo-Pak foreign secretary level talks

177. SHRIMATI SMRITI ZUBIN IRANI: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@) whether it is a fact that India-Pakistan Foreign Secretary level talks were
held recently in New Delhi;

(b) if so, the details of the issues discussed during the meeting;

() whether the issue of Pakistan's role in 26/11 attack on Mumbai was also
discussed; and

(d) if so, the reaction of Pakistan thereon?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) to (d) The Foreign Secretary level talks between India and
Pakistan on Peace and Secuyrifycluding Confidence Building Measures (CBMs),
Jammu and Kashmir and Promotion of Friendly Exchanges were held in New Delhi on
July 4-5, 2012.

The issue of Peace and Secuyritpcluding CBMs, was discussed in a
comprehensive mannefThe Foreign Secretaries reviewed the ongoing
implementation of the already adopted Nuclear and Conventional CBMs. It was
decided that separate meetings of the Expert Level Groups on Nuclear and
Conventional CBMs will be held to discuss implementation and strengthening of the
existing CBMs and suggest additional mutually acceptable steps that could build
greater trust and confidence between the two countries, thereby contributing to
peace and security

The Foreign Secretaries discussed the issue of terrorism which poses a
continuing threat to peace and securdn the Mumbai terror attacks, the need for
Pakistan to take credible and effective action to fulfil its stateed commitments to
bring the perpetrators of the Mumbai terrorist attacks to justice was conveyed. It
was also underscored that the arrest and the ongoing interrogatfouadundal
has now added gency to the matterPakistan stated its commitment to fight
terrorism and to bring to justice those responsible for the Mumbai attacks.

The two sides had an exchange of views on the issue of Jammu and Kashmir
and agreed to continue discussions in a purposeful and forward looking manner
with the view to finding a peaceful solution by narrowing divergences and building



Written Answers to [9 AUG,, 2012] Unstarred Questions113

convergences. Bothides recognized the need to strengthen the existing Cross-LoC
CBMs for streamlining the arrangements to facilitate travel and trade across LOC.
They decided to convene a meeting of therking Group on Cross-LoC CBMs on
July 19, 2012 in Islamabad.

The Foreign Secretaries underlined the importance of greater people to people
contacts and friendly exchanges in building a relationship of trust and friendship
between the two countries.

Release of Sarabjeet Singh from Pakistan's jail

1178.DR. YOGENDRA P. TRIVEDI: Will the Minister of EXTERNALAFFAIRS
be pleased to state:

(@ whether the family of innocent Sarabjeet Singh, who has been under
imprisonment for many years in Pakistan has been mocked by informing the family
that he is going to be released,;

(b) if so, the reason therefor and whether Government have had any
discussion with Pakistan's Government on this issue;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E. AHAMED): (a) to (d) On June 26, 2012, Pakistani media reports had
suggested that Shri Sarabjit Singh, an Indian national, on death row in Pakistan, was
to be released. Howevyelater on the same dayakistani government authorities
clarified that it was another Indian prison&hri Surjeet Singh, and not Shri Sarabijit
Singh, who was to be released. SubsequeSBtlyi Surjeet Singh was released from
Kot Lakhpat Jail in Lahore and repatriated to India on June 28, 2012.

Government has consistently urged the Government of Pakistan, on several
occasions, to take a sympathetic and humanitarian view in the case of Shri Sarabjit
Singh. Prime Minister was assured by President Musharraf during their meeting in
New York in 2005, on the sidelines of the UN Gene&kasembly that he would look
at the question of clemency to Sarabijit Singh in a humanitarian @ayune 27,

2012, ExternalAffairs Minister (EAM) renewed the request to the President of
Pakistan to release Sarabjit Singh. The issue was also taken up with Pakistan during
the Foreign Secretary level talks held on July 4-5, 2012 in New Delhi. EAM again
raised the issue with the Foreign Minister of Pakistan in a meeting on the sidelines
of a Conference oAfghanistan, inTokyo, on July 8, 2012.

T Original notice of the question was received in Hindi.
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Rules for implementation of RTI ACT
179. SHRI M.R ACHUTHAN: Will the PRIME MINISTER be pleased to state:

(@ whether attention of Government has been drawn to the report that
various high courts in the country have prescribed rules for implementatiofl of R
Act in violation of the parenfct, making the implementation of the newfitilt;
and

(b) if so, the details thereof and Government's reaction thereto?

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRN. NARAYANASAMY): (a) Sections 27 and
28 of the Rl Act, 2005 empower the appropriate Governments and the competent
authorities respectively to make rules to carry out the provisions oAdheSate
Governments and High Courts have prescribed their own rules under the above
provisions.

(b) The 2ndAdministrative Reforms Commissions in its 1st report titled
'Right to Information: Master Key to Good Governance' imer-alia recommended
that States may be required to frame Rules regarding application fee which are in
harmony with the Central Rules. It needs to be ensured that the fee itself does not
become a disincentivéccordingly the Central Governmenwide its communication
No. 1/5/2011-IR dated 26.04.2011 has requested the Chief Secretaries of all the
States/UB, where theéct is applicable, the Registrars of all the High Courts and the
Registrar of the Supreme Court to review their Fee Rules and to prescribe fee in
consonance with the fee prescribed by the Government of India.

L-1 visa to Indian employees

180. SHRI MOHD. ALI KHAN: Will the Minister of EXTERNALAFFAIRS be
pleased to state:

(@ whether the number of L-1 visas granted to Indian employees for
working in US has declined significantly by 28 per cent in 2011 from 2010;

(b) if so, the details thereof and reasons therefor; and

(c) the steps being taken to increase such visas to help Indian employees
in US?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) and (b)A report compiled by an independenganization,
the National Foundation fokmerican Policy in November 2Q] states that the L-1
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visas issued by the United States to Indians declined by 28% in U.S. Fiscal 2011
compared to U.S. Fiscal 2010. The United States issued 25,898 L-1 visas to Indians
in 2011 while 35,896 L-1 visas were issued in 2010.

() The Government uses every opportunitycluding during trade-related
meetings, to raise with the U.S. Government its concerns regarding visa difficulties
faced by Indian professional¥he issue was again raised by the Extedfdirs
Minister with the U.S. Secretary of State Hillary Clinton during the third India-U.S.
Strategic Dialogue held iWashington on 13 June 201Phe two leaders recognised
that steps should be taken to facilitate greater movement of professionals, investors
and business travelers to further strengthen economic partnership between the two
countries.

Construction of "Haj Ghars"

181. SHRI MOHD. ALI KHAN: Will the Minister of EXTERNALAFFAIRS be
pleased to state:

(@ whether Government has constructed "Haj Ghars" in the cquntry
particularly inAndhra Pradesh; and

(b) if so, the details thereof during the last three years and the funds
allocated and spent for this purpose?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E. AHAMED): (a) "Haj Ghars" are constructed by the respectivateS
Governments. Haj Committee of India (HCOI) provides financial assistance as per
laid down norms to the extent of one third of the total cost of the project or Rs. 1.5
Crore, whichever is less for construction of Haj House in a State in which
Embarkation Points for Haj pilgrims are locatédacordingly HCOI has provided
financial assistance tAndhra Pradesh for construction of Haj House at Nampally
The details of payments are as follows:

Date Amount
06.12.1999 Rs. 25,00,000/-
12.02.2001 Rs. 24,60,000/-
22.10.2001 Rs. 30,00,000/-

TotaL Rs. 79,60,000/-
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(b) Durng the last three years, HCOI has provided financial assistance only
to Maharashtra t8te Haj Committee for construction of Haj House at Nagasirper
following details:

Date Amount
10.18.2006 Rs. 37,50,000/-
14.08.2007 Rs. 37,50,000/-
11.02.2008 Rs. 37,50,000/-
14.06.2010 Rs. 37,50,000/-
TotaL Rs. 1,50,00,000/-

Talks on Sir Creek maritime boundary

182. SHRI C.M. RAMESH: Will the Minister of EXTENAL AFFAIRS be
pleased to state:

(@ whether there was any significant progress in the talks held between
India and Pakistan on Sir Creek Maritime Boundary;

(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS

(SHRI E.AHAMED) : (a) to (c) Under the resumed dialogue process between India
and Pakistan, talks on Sir Creek issue were held in New Delhi on June 18-19,2012.
The talks were held in a friendly and cordial atmosphere. The two sides discussed
the land boundary in the Sir Creek area and also delimitation of International
Maritime Boundary between India and Pakistan. The discussions have contributed
to better understanding of each other's positions. Both sides reiterated their desire
to find an amicable solution of the Sir Creek issue through sustained and result
oriented dialogue. They agreed to hold the next round of the talks on Sir Creek issue
in Pakistan at mutually convenient dates, to be determined through diplomatic
channels.

Problems of Indian in Oman
1t183.SHRI MOTILAL VORA: Will the Minister of EXTERNALAFFAIRS be

pleased to state:

(@ whether Government is aware that out of the Indians residing in Oman,
one Indian is committing suicide every sixth day;

t Original notice of the question was received in Hindi.
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(b) whether Government has made efforts to find out the reasons behind
depression and incidents of suicide among the Indians residing there;

(c) if so, the details thereof; and

(d) the efforts made by Government to make Indians residing in Oman

depression free?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) Over 700,000 Indians are residing in Oman. 54 cases of
suicide deaths of Indians were reported in 2011 and 39 such cases have been
reported till July 2012.

(b) and (c) Most of the suicide incidents have reportedly occurred due to

depression on account of personal/family reasons.

(d) Our Embassy in Muscat has taken the following steps to safeguard the

interest of Indian nationals in Oman:-

() A dedicated CommunityVelfare Wing looks afteWelfare of the Indian
community in Oman and also caters to the needs of distressed Indian

workers;

(i) Three local law firms are on the panel of the Embassy to advise and
assist Indian Nationals in legal matters; Free legal counseling session is
held twice every week to guide and assist Indian nationals on their legal
rights and responsibilitiegis-a-vis their grievances;

@iy Financial assistance is provided from the Indian CommuWiglfare
Fund to needy and deserving Indians;

(iv) Holding of Open House sessions every third Friday of the month to
provide an additional informal platform to address the problems of

Indian nationals;
(V) A 24x7 helpline for distressed Indian workers;

(vi) In addition various social organizations and individuals in Oman have
been encouraged to reach out to Indian nationals, including those
working in interior areas of Oman,rtugh anti-suicide campaigns.
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Control of private travel agents

184. SHRIMATI RENUKA CHOWDHURY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@ whether Government has any control on Priviatevel Agents who der
foreign tours;

(b) if so, the details thereof;

(¢) if not, whether Government has any proposal to make any fresh
guidelines to be issued to Privaleavel Agents in view of the recent happenings in
Egypt and Mongolia; and

(d) the measures taken/being taken by Government in this regard?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRIMATI PRENEETKAUR): (a) to (d) The information is being sought and a
reply to the question shall be tabled in the House after obtaining information from
the concerned Ministries.

Declining foreign exchange reserves

185. DR. JANARDHAN WAGHMARE: Will the Minister of FINANCE be
pleased to state:

(@ whether the country's foreign exchange reserves have gone down
considerably in the past few months;

(b) if so, the factors responsible for steep fall in foreign exchange reserves;

() whether Government has since made any efforts to maintain its foreign
exchange reserves; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) The country's foreign exchange reserves have declined to
US$ 288.8 hillion at end July 2012 from US$ 292.8 billion at end January 2012.

(b) The change in foreign currency assets occurs mainly on account of
buying and selling of foreign exchange by the Reserve Bank of India (RBI) in the
foreign exchange market in India. Besides, income arising out of the deployment of
foreign exchange reserves, external aid receipt of the Central Government,
movements of the US dollar against other currencies in which foreign currency
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assets is held also impadtet level of reserves. The decline in foreign exchange
reserves between January-July 2012 was mainly due to sale of foreign currency
assets by the RBI.

(c) and (d) Though the foreign exchange reserve declined to US$ 288.8 at end
July, 2012, the reserves are at adequate level in terms of import coverage.

NBFCs involvement in gold loan business

186. DR. JARNARDHAN WAGHMARE: Will the Minister of FINANCE be
pleased to state:

(@ whether the RBI asked Non-Banking Financial Companies (NBFCs)
involved in gold loan business to revise their Fair Practices Code (FPC) norms:

(b) if so, the details in this regard,;

() whether these fair practices would also include service conditions of the
staff of these NBFCs to stop their exploitation through retention of original
educational certificates; and

(d) if so, the steps taken by Government to save young employees from
financial and mental exploitations in these NBFCs through such tactics?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) Reserve Bank of India (RBVjde its circular dated
28.09.2006, issued guidelines to all Non-Banking Financial Companies (NBFCs) on
Fair Practices Code (FPC) to be adopted by them while doing lending business,
which, inter-alia, covered general principles on adequate disclosures on the terms
and conditions of a loan and also adopting a non-coercive recovery mechanism. In
view of the creation of a new category of NBF@s NBFC-MFIs and also rapid
growth in NBFCs lending against gold jewelleBBI has issued revised guidelines,
whereby the NBFCs are required to put-in place a modified FPC with the approval of
their Boards. NBFCs are also required to publish and disseminate the FPC, besides
hosting the same on the web-site of the compdmny, for the information of the
public. The NBFCs lending against collateral of gold jewellery have been advised to
adopt a Board-approved polijcyhich should also cover the following-

() Proper assaying procedure for the jewellery received;
(i) Internal system to satisfy ownership of the gold jewellery;
@iy Adequate systems for storing the jewellery in safe custody;

(iv) Insurance of the jewellery;

(v) Board-approved policy laying down a transparent procedure for auction
of the jewellery in case of non-repayment; etc.
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(© No, Sit
(d) Does not arise.
Penalty for acquisition case to/odafone
187. SHRI D. RAJA:Will the Minister of FINANCE be pleased to state:

(@ whether theVodafone has been asked to pay Rs. 20,000/- crore tax
interest and penalty for its 2007 acquisition case following the amendment to the
Income Tax Act with retrospective ééct; and

(b) if so, the details thereof andodafone's response thereto?

THE MINISTER OF SATEIN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) and (b) An order under sections 201(1) and 201(1A) of
the Income-ax Act, 1961, was passed on 22.10.2010 determining a tax liability
(including interest) of Rs.11218 croreAn order under section 271C of the Income-
tax Act, 1961, was passed on 29.04.20inposing a penalty of Rs. 7,900 crore.
However this penalty demand was note forced in view of the Supreme Court's
directions dated 15.04.2011.

Subsequentlythe Supreme Court by order dated 20.01.2012 quashed the
above-mentioned order dated 22.10.2010 levying tax and intéfest.the order of
the Supreme Court, Parliament passed the FinAgte2012. Section 19 of the
Finance Act seeks to validate the above referred order dated 22.10.200.
Assessing Cicer, as a quasi judicial authorjtyill take appropriate action in the
light of the Supreme Court judgement and sectib® a&f the Financéct, 2012.

Amnesty to wealthy citizens

188. SHRI M.P ACHUTHAN: Will the Minister of FINANCE be pleased to
state:

(@) whether it is a fact that Indian Government has offered an amnesty to
more than 100 wealthy citizens who had evaded taxes by hiding funds in the
accounts of the Swiss unit of HSBC Holdings Ps. has been reported in media;
and

(b) if so, the details thereof and Government's reaction thereto?

THE MINISTER OF SKTE IN THE MINISTRY OF FINANCE (SHRI
S.S.RLANIMANICKAM): (a) No Sir.

(b) Does not arise in view of reply to part (a) above.
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Money Circulation Scheme (Banning)Act

1189.DR. PRABHATHAKUR: Will the Minister of FINANCE be pleased to
state:

(@ whether Prize Chits and Money Circulation Schemes (Banwiog)1978
is still in force, if so, the details thereof and if any amendment has been made, then
details of the year of amendment and its present form; and

(b) whether this 1978Act applies to both kind of companies, the ones
which make dealer by selling their products and the other companies, which promise
investors to double or triple their capital without selling any products, the details
thereof?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) In the year 1978, Government enacted a Central
Legislation "The Prize Chits and Money Circulation Schemes (BanAicig)1978".

The provisions of théct prohibit any persons from promoting or conducting any
Prize Chits and Money Circulation Scheme as defined in theAsdidin terms of
Section 5 of théAct, printing, publishing or distributing any document relating to
any such scheme is also made aferafe. Section 7 of théct empowers the
competent police officer to search and seize in case of violation of the provisions of
the Act, in such circumstances as provided in Aw. An offence under Section 3

of the Act, ibid, read with Section 10 is a cognizablgeofce. Though this is a
Central Legislation, the executing powers underAbe have been vested with the
State Governments.

Economic progress during 2012-13

1190.SHRI MOHAN SINGH: Will the Minister of FINANCE be pleased to
state:

(a) the percentage at which, progress of Indian economy will reach in the
year 2012-13;

(b) whether Government is emphasising the acceleration of economic reform
programmes to gear up the speed of economic progress of India; and

(c) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) As per the Economic Survey 2B12 the growth rate of real
GDP for 2012-13 is projected to be 7.6 (+/-0.25) per cent.

t Original notice of the question was received in Hindi.
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(b) and (c) Economic refms, which began in 1991 in the wake of a crisis in
Balance of Payments were focused on macroeconomic stabilization and structural
adjustment. Reforms are an ongoing process and far reaching changes have been
made in the macroeconomic and sectoral policies since then. In the recent years,
Government has taken several initiatives in this direction. The fiscal policy aims at
fiscal consolidation by restricting the expenditure on subsidies to under 2 per cent
of GDP in the Budget 2012-13. This would be facilitated by the move towards
nutrient based subsidy in fertilizers and the use of unique identity based 'Aadhaar'
system for rationalizing subsidies. Steps have been taken for expediting the passage
of Direct Tax Code Bill and evolving a consensus among stake holders in
implementation of goods and services #@xNational Manufacturing Policy with the
objective of raising, the share of manufacturing in GDP to 25 per cent and creation
of 10 crore jobs within a decade has been annountedumber of legislative
measures/amendments are being taken up as part of financial sector reforms.

Seventh pay commission for Central Government employees

191. SHRI BALWINDER SINGH BUNDER:WIll the Minister OF FINANCE be
pleased to state:

(@ whether Government intends to constitute the Seventh Pay Commission
for the Central Government employees;

(b) if so, by when;

() whether the Thirteenth Finance Commission has also recommended for
an increase in pay of Central Government employees from the future date; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) Government has not taken any decision on the
constitution of the Seventh Pay Commission.

(c) and (d) The 13th Finance Commission had recommended that structural
shocks such as arrears arising out of Pay Commission awards should be avoided by
making the pay award commence from the date on which it is accepted.

Photographs of icons on the currency notes

192. SHRI BALWINDER SINGH BHUNDER:WIll the Minister of FINANCE
be pleased to state:

(@ whether the RBI is trying to have photographs of other noteworthy
icons on the currency notes;



Written Answers to [9 AUG,, 2012] Unstarred Questions 123
(b) if so, whether any decision has been taken in this regard; and

(c) if so, who besides Mahatma Gandhi is going to appear on the currency
notes?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO

NARAIN MEENA): (a) to (c) RBI has informed that in terms of provisions of Section

25 of RBIAct, 1934, the design, form and material of banknotes shall be such as may
be approved by the Central Government after consideration of the recommendations
made by the Central Board (of RBI). The Reserve Bank constituted a Committee to
recommend designs for new series of banknotes. Reserve Bank of India had been
continually and intermittently receiving requests for incorporating various
personalities on Indian banknotes over a period of time through different modes.

Review of the design of currency notes including security features is a
dynamic and continuous phenomena which is carried out in accordance with extant
guidelines.

Investigation made in 2G Spectrum Scam
193. DR. V. MAITREYAN: Will the Minister of FINANCE be pleased to state:

(@ whether investigation made by Enforcement Directorate in the 2G
Spectrum Scam is fully completed;

(b) if so, the details thereof and the action taken or proposed to be taken
thereon;

(c) if not, the reasons for delay and time by which investigations are likely
to be completed;

(d) whether there has been any delay in taking action on the guildy; and

(e) if so, the details thereof, reasons therefor and reaction of Government
thereto?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI
S.S.ALANIMANICKAM): (a) to (e) As a result of investigation conducted so, far
attachment has been made under the provisions of Prevention of Money Laundering
Act, 2002 (PMLA). Investigations under Foreign Exchange Management
(FEMA), 1999 have been concluded in 9 cases and Show Cause Notices for alleged
contravention of provision of FEMA have been issued. There has been no delay in
taking action against those involved.
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Pending proposals with SEBI

194. DR. BHARAT KUMAR RAUT: Will the Minister of FINANCE be
pleased to state:

(@) whether there is any time limit for SEBI to sanction the names of Public
Interest Directors recommended to it by stock exchanges, if so, the details as the
same is not clear;

(b) the reasons for the names of Public Interest Directors forwarded by
Vadodara #ck Exchange have not been sanctioned and finalized;

() the number of such other proposals from different stock exchanges with
SEBI that are pending clearance and since how long; and

(d) the number of cases that are pending with SEBI for issuing new
registration to those applicants who have applied through Stock Exchanges on
transfer of cards duly approved by respective boards?

THE MINISTER OF SRTE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) No time limit has been specified in the SEBI Securities
Contracts (Regulation) (Stock Exchange and Clearning Corporations) Regulations,
2012 (SECC) Regulations), for sanctioning the names of the Public Interest Directors
(PIDs) forwarded by stock exchanges. The stock exchanges, while forwarding the
names to SEBI for approval of the PIDs have to submit the same along with other
relevant information in this regard. Before approving the appointment of PIDs on the
Board of stock exchanges, SEBI conducts necessary verifications which may entail
some time.

(b) Vadodara fack Exchange (VSEide their letter dated July 6, 2012, had
requested for the approval of the appointment of PIDs on their Baaris usually
done, SEBI has sought further information on these appointments from VSE. Upon
receipt of this information and further verification as required, SEBI will take suitable
decision in the matter

() Five proposals from various stock exchanges for the appointment of
PIDs on their respective Boards are pending decision with SEBI. The details of the
pending cases are given below:

Name of the Stock Exchange Date of Proposal

Bhubaneswar Stock Exchange Ltd. May 15, 2012
OTC Exchange of India May 13, 2012
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Name of the Stock Exchange Date of Proposal
Calcutta Stock Exchange Ltd. July 18, 2012
Jaipur Stock Exchange Ltd. July 19, 2012
Pune Stock Exchange Ltd. July 26, 2012

(d) As on 31/072012, far such applications are pending with SEBI for
registration.

SEBI instructions

195. DR. BHARATKUMAR RAUT: Will the Minister of FINANCE be pleased
to state:

(@ whether it is fact that SEBI, on many occasions, pass on instructions on
phone to stock exchanges etc. though specific request for reply in writing is made;

(b) whether it is observed on several occasions that even in such cases
only verbal reply is given and hence the details thereof;

() whether it is not essential that all instructions, directives and
interpretations etc. have to be given in writing by SEBI as an authentic document/
confirmation or the verbal communication is allowed on all such important matters,
clarify; and

(d) whether it is fact that SEBI is allowed to enquire even on anonymous
complaints where the identify of complaints is not disclosed?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) No, Sir SEBI has a structured mechanism of
communication and interaction with Stock Exchanges. Instructions and directions of
SEBI are communicated to Stock Exchanges through surveillance meetings, circulars,
letters, regulatory orders and sometimes by e-mails.

(c) It is essential that all instructions, directives, interpretations etc. of SEBI
are given in writing as it enables the creation of records and also facilitates the
monitoring of their compliance.

(d) There is an established process for dealing with complaints including
those that are anonymous. In the case of anonymous complaints, various parameters
such as the seriousness of the complaitgsyerifiability, the interests of investors
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and the securities market that may be affected by any action that is referred to in the
complaint etc. are taken into consideration while examining them.

Amount earmarked for SCSP/TSP

196. SHRIAMBETH RAJAN: Will the Minister of FINANCE be pleased to
state:

(@ the amount earmarked for Scheduled Caste Special Plan (SCSP) and
Tribal Sub Plan (TSP) to the Ministry for the past three years;

(b) the actual amount spent under these plans, sepamgéalywise; and
(c) the details of beneficiaries and achievements thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (c) There is no earmarking of funds in the Demands for
Grants operated by the Ministry of Finance for Schemes for the Development of
Scheduled Castes and Schemes for the Development of Scheduled Tribes as
reflected in S&atement No. 21 and 21éf the Expenditure Budgéfol.l.

Outstanding Bank farm loans
197. SHRI SABIRALI: Will the Minister of FINANCE be pleased to state:

(@ the quantum of outstanding bank farm loans as on 31 March, 2012 as
compared to that on 31 March, 2011;

(b) whether it is a fact that there has been unexpected rise in indebtedness
of the farmers; and

(c) if so, the details in this regard and the steps Government proposes to
combat the situation?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) The credit outstanding of Public Sector Banks to agriculture
sector was Rs. 419,346 crore in March 2011 and Rs. 472,894 crore in March 2012.

(b) and (c)As per the report on the "Indebtedness of Farmer Households"
(NSS 59th Round) released by National Sample Survggar@ation (NSSO) in May
2005, of the 89.35 million farmer households, 43.42 million farmer households (48.6%)
were reported to be indebted to either formal or informal or both sources of credit.
There is no report available with the DepartmenAgficulture and Cooperation to
indicate as to whether there has been unexpected rise in the indebtedness of the
farmers.



Written Answers to [9 AUG,, 2012] Unstarred Questions 127

The Agricultural DebtWaiver and Debt Relief Scheme (ADWDRS), 2008. has
de-clogged the lines of credit that were clogged due to the debt burden on the
farmers. Under the scheme Rs. 52,275.55 crore has been released by the Government
to RBI and NABARD to give benefit to 3.45 crore farmers.

In order to increase the institutional credit to farmers on affordable terms, the
Interest Subvention Scheme is being implemented by the Government of India since
2006-07 to make short-term crop loans upto Rs. 3 lakh for a period of one year
available to farmers at the interest rate of 7 per cent per annum. The Government of
India has since 2009-10 been providing additional interest subvention to prompt
payees farmerg,e., those who repay their loan in time. The additional subvention
was 1% in 2009-10 and 2% in 2010-11. This has been increased to 3% in 2011-12.
Further in order to discourage distress sales, the benefit of interest subvention was
made available in the year 2011-12 to small and marginal farmers having Kisan Credit
Card for a further period of upto six months post harvest on the same rates as
available to crop loans against Negotiable warehouse receipts for keeping their
produce in warehouses. The Government in the Budget Speech of 2012-13
announced continuation of the Scheme in 2012-13 as well.

Draft guidelines for basel-Ill capital requirements norms
198. SHRI N.K. SINGH:Will the Minister of FINANCE be pleased to state:

(@) whether the Reserve Bank of India has released draft guidelines for the
Basel-lll capital requirements norms for banks in the country;

(b) if so, the details thereof;

(c) the total amount of capital that needs to be raised by private sector and
public sector banks to reach the minimum capital-requirement norms;

(d) whether this capital raising exercise could have an adverse impact on
lending and in turn the country's economic growth over the coming years;

(e) if so, the details thereof; and
(M if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) The Reserve Bank of India (RBI) released the final
guidelines on Implementation of Basel Il Capital Regulations in India on May 2,
2012 which is available at RBI website wwifw.org.in.

() The quantum of capital that would be required by Indian banks due to
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implementation of Basel Il capital standards depends on numerous factors such as
actual economic growth in the real sectgrowth in the RiskWeightedAssets of

the banks, profitability of banks and extent of retained earnings, level of non-

performing assets, growth in capital markets, investors risk appetite and their
confidence in the banking system etc.

(d) to (f) RBI has informed that Basel Il will be implemented in India over a
sufficiently long transition period to avoid any unintended consequences on growth
and lending activities of banks.

Draft General Anti Avoidance Rules

199. SHRIMATI KUSUM RAI:
SHRIARVIND KUMAR SINGH

Will the Minister of FINANCE be pleased to state:

(@ whether Government has issued draft Gendwai Avoidance Rules
(GAAR);

(b) if so, the details thereof;

() whether some objections have been received in this regard from PMO
and other quarters;

(d) if so, the details thereof; and
(e) the response of Government thereto?

THE MINISTER OF SETE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) Yes Sir

(b) The draft guidelines in this regard have been published which is in the
public domain.These are placed @snexure.[SeeAppendix 226Annexure No. 3]

() No objection has been recieved from PMO. Howgesaggestions in this
regard have been received from the quarters.

(d) The representations from 14 persons/institutions have been received.
The list is given in StatemenSéebelow)

(e) The Government has constituted a four member Committee headed by
Dr. Parthasarthi Shome for examining issues related to GAAR guideliies.
suggestions received from the various stakeholder are under examination by the
Committee.
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Fake currency detected during 201-12

200. SHRIMATI KUSUM RAI:
SHRI PRABHAT JHA:
SHRIARVIND KUMAR SINGH:

Will the Minister of FINANCE be pleased to state:
(@) the details of fake currency detected during 2011-12;

(b) whether there has been 20 per cent increase in counterfeit notes
detected by RBI during 2011-12 in comparison to previous year;

(c) if so, the details thereof and the reasons therefor;

(d) whether there has been 54 per cent increase in circulation of Rs. 1,000/-
fake currency notes;

(e) if so, the details thereof; and

() the details of action Government has taken to check circulation of fake
currencies of higher denominations?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (c)As per information compiled by RBI, a statement. |
indicating the details of fake currency notes detected in the banking channel in the
year 2011-12 as well as 2010-11 is given. RBI has further reported that in the banking
channel the counterfeit notes are detected at RBI as well as at bank br@dsches.
compared to the previous yeahere is 19.64% increase in the percentage of
countereit notes detected by the banking system as detailed in the above statement
I. It may be seen that while detection of counterfeit notes at RBI level has decreased
compared to previous yeathere is a simultaneous increase at bank branch level.
This is largely due to the following policy initiatives taken by RBI;

RBI on November 19, 2009 has instructed all scheduled banks that banknotes
in denominations of Rs. 100/- and above should be re-issued by banks over their
counters or throughATMs only if these banknotes are duly checked for
authenticity/genuineness and fitness by machines. For this purpose, it is mandatory
for banks to use such machines in all their branches having average daily cash
receipts above Rs. 50 lakh by March 20A directive in this regard under Section
35A of Banking Regulatio\ct, 1949 was issued to all scheduled banks.

(d) and (e) RBI has reported that there is 53.90% increase in the percentage of
counterfeit notes of Rs. 1000/- denomination detected by the banking system as
compared to the notes detected in the @&HI0-11 as detailed in Statement $eé
below)
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(H The steps taken by RBI are enumerated in Statement - |

Statement - |
Forged notes detected at RBI and Bank branches during
the year ended Mah 201

Source-wise Denomination

Rs.10 Rs.20 Rs.50 Rs. 100 Rs. 500Rs. 1000 Total pieces

At RBI 47 74 3113 23075 16124 2802 45235
At Bank 2 52 7849 10144 229925 51310 390372
Branches

ToTAL 139 126 10962 124219 246049 54112 435607
denominatios

-wise year

ending March

2011

Forged notes detected at RBI and Bank branches during the year ended March
2012

Source-wise Denomination

Rs.10 Rs.20 Rs.50 Rs. 100 Rs. 500Rs. 1000 Total pieces

At RBI 49 53 2713 15839 15214 3822 37690
At Bank 77 163 9744 107559 286464 79458 483465
Branches

ToTAL 126 216 12457 123398 301678 83280 521155
denominations

-wise year

ending March

2012

Increase -13 0] 1,495 -821 55,629 29,168 85,548

/Decrease in
pieces V/s last
year

%-+/-(pieces)9.35 7143 1364  -0.66 2261 53.90 19.64
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Statement - 11
Steps taken by RBI to address the problem of counterfeit notes

To check the menace of counterfeiting of banknotes, the Reserve Bank has
initiated several measures. These measures include augmenting security features on
the bank notes so as to render counterfeiting difficult and expensive and running
education campaigns for members of public and cash handlers so as to facilitate
detection of counterfeits. Some of the steps taken in this regard are as follows:

(1) Incorporating new security features/new designs in the banknotes to
stay ahead of the counterfeiters is an ongoing process. New security
features were added to banknotes in all denominations during the year
2005-2006.

(@) Instructions have been issued to banks to disburse only sorted and
genuine notes through their countei&i#s.

(3) The Reserve Bank regularly conducts training programmes on detection
of counterfeit notes for employees/officers of banks and other
organizations handling large amount of cash. The Reserve Bank's
website provides information to the public on security features of
banknotes. Posters on Knovour Banknotes are also displayed at bank
branchesA film depicting the security features of a genuine note has
been made by Films Division and the same has been released by them in
theatres besides being exhibited by Regional Offices of RBI at various
exhibitions, bus stations/railway station.

(4) RBI on November 19, 2009 has further instructed all scheduled banks
that banknotes in denominations of Rs. 100/- and above should be re-
issued by banks over their counters or throdgiMs only if these
banknotes are duly checked for authenticity/genuineness and fitness by
machines. For this purpose. It is mandatory for banks to use such
machines in all their branches having average daily cash receipts above
Rs. 50 lakh by March 2@1A directive in this regard under Section 35A
of Banking Regulatio\ct, 1949 has been issued to all scheduled banks.

(5) The bank has also launched a multimedia, multi lingual awareness
campaign, initially through Doordarshan channels flamgust 15, 2010.
The 60 second film is titled "Paisa Bolta Hai" and is being shown in
Hindi and eleven other languages. The Film's message to the common
man is to form a habit of examining the banknotes. The contents are
also available in wwwpaisaboltahai.rbi.grin.
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(6) All cases of detection of counterfeit notes at the bank branches/
treasuries are required to be promptly reported to Pdlidborities in
the following manner

() For cases of detection of counterfeit notes upto 4 pieces, in a single
transaction, a consolidated report as per the format prescribed in the
annex should be sent to the police authorities at the end of the
month.

(i) For cases of detection of counterfeit notes of 5 or more pieces, in a
single transaction, FIRs should be lodged with the Nodal Police
Station/PoliceAuthorities as per jurisdiction.

(7) In the Monetary Policy Statement 2012-13 it has been announced that
the IBA, in consultation with the banks, will ensure that all bank
personnel handling cash are trained on features of genuine Indian bank
notes with the objective to train all such personnel within a period of 3
years. The Reserve Bank will also provide faculty support and training
materials.

(8) In the RBI's Monetary Policy Statement 2012-13, the banks have been
advised to ensure that the notes recieved over the counters are re-
circulated only after ensuring their proper authentication through
machines; and to steamline their system in a manner which will make
them bear the risk of counterfeit bank notes rather than the common
man who unknowingly comes in possession of such notes. Instructions
on recirculation of notes have been issued to banks on May 09, 2012.

(9 The Deputy Governor (looking after the affairs of Currency
Management) is holding one-to-one meetings with a view to sensitize
the Chairman/Managing Directors of banks on the problems relating to
counterfeit notes.

Criteria for loan disbursement by SBI

1201.SHRI NARESHAGRAWAL: Will the Minister of FINANCE be pleased to
state:

(@ the quantum of loans disbursed by SBI for various schemes during last
three years and the amount of such loans which have not been recovered, so far;

(b) the criteria adopted by the SBI for loan disbursement and whether those
criteria were followed while disbursing the above loans;

T Original notice of the question was received in Hindi.
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() the names of 20 biggest loanees of the SBI and the details of the
process of recovering loans from them; and

(d) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (b) The details of loans disbursed by State Bank of India
(SBI) for various schemes during last three years and the amount of loan which has
not been recovered is as under:-

Year Advances Gross NRA
(As on 31st March) (as on 31st March)
2012 7,58,265 37,849
2011 6,63,065 24,068
2010 5,69,208 19,263

The criteria adopted in sanctioning loans are in accordance with the Board
approved policies of the Bank and prudential regulatory norms.

(c) and (d) In accordance with the practices and usages customary amongst
the banks and in conformity with provisions of statutes governing the financial
institutions as also the provisions of the Public Financial Institutions (Obligations as
to Fidelity and Secrecyhct, 1983, information relating to the names of individual
defaulters is not divulged.

Loan given to kingfisher by SBI

1202.SHRI NARESHAGRAWAL: Will the Minister of FINANCE be pleased to
state:

(@ the quantum of loan given by the State Bank of India to Kingfisher;

(b) whether it is a fact that the bank had not made any arrangement for
guarantee and collateral guarantee for the repayment of loan and as a result
Kingfisher now owes 1400 crore rupees to State Bank of India; and

(c) if so, the steps taken to recover that amount and the officials
responsible for giving loan in this manner and the action taken against them?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (c) State Bank of India (SBI) has reported that they have

T Original notice of the question was received in Hindi.
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extended loan aggregating to Rs. 1,411 crore (Fund based - Rs. 1,189 crore, Non-
fund based-Rs. 222 crore) to Kingfish&rlines Limited (KAL). The loan to KAL

has been extended in compliance with Bank's guidelines as also Reserve Bank of
India's guidelines. Personal/corporate Guarantees of Promoters are available for
bank's facilities.

Depreciation of Indian Rupee

1203.SHRI THAAWAR CHAND GEHLOT. Will the Minister of FINANCE be
pleased to state:

(@) the time by when depreciation of Indian rupee has taken place against
US dollar during the last three years and the extent to which it has been
depreciated;

(b) the reasons therefor;

() whether any measures has been taken by Government to check present
depreciation of Indian Rupees against US Dollar; and

(d) if so, the details thereof?

THE MINISTER OF SRTE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) The exchange rate of rupee against the US dollar during the
last three years is given in the table below:

Period Exchange rate of rupee per US Appreciation(+) / Depreciation (-)

dollar (month average) March over March of previous year
March 2010 45.50 12.6
March 2011 4497 12
March 2012 50.32 ()10.6

(b) The reason for the appreciation/depreciation of exchange rate value of
the rupee against US dollar is the supply-demand imbalance in the domestic foreign
exchange market. The recent decline is due to widening of trade and current account
deficit and slowdown in portfolio flows on account of escalation in Euro zone crisis
and strengthening of US dollar in the international market due to the safe haven
status of US Treasuries.

(c) and (d) The Government of India and the Reserve Bank of India have
taken a number of steps to facilitate capital inflows and boost exports in order to

t Original notice of the question was received in Hindi.
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augment supply of foreign exchange to stem Rupee decline. Recent measures taken,
inter alia, include hike in FII investment in debt securities (both corporate and
Government), enhancing all-in-cost ceiling for external commercial borrowings (ECBS)
between 3-5 year maturjtyhigher interest rate ceiling for foreign currency Non-
resident deposits and deregulation of interest rates on rupee denominated NRI
deposits. The manufacturing and infrastructure sector companies can now avalil
external commercial borrowing up to ceiling of US$ 10 billion for repayment of
outstanding rupee loans towards capital expenditure. Besides, undémnial
Supplement 2012-13 to Foreign Trade Policy 2009-14, the Government has
announced initiatives to boost exports to about US$ 360 billion in 2012-13.

Persons hoarding black money

1204.SHRI THAAWAR CHAND GEHLOT. Will the Minister of FINANCE be
pleased to state:

(@) the details of the action taken by Government during last one year
against the persons hoarding black money in the country and abroad;

(b) whether Government will take action to bring back the black money
hoarded and stashed in foreign countries and to declare it national assets;

(c) if so, the time by which and if not, the reasons therefor;

(d) whether Government has information about the names of the persons
hoarding black money in the country and abroad; and

(e) if so, the names of the persons hoarding black money?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) Drive against tax evasion is a continuous and ongoing
process.The IncomeTax Department takes several punitive and deterrent steps to
unearth unaccounted money and curb tax evasion. These include scruitiny of tax
returns; surveys, search and seizure actions; imposition of penalty; and launching of
prosecution in appropriate cases. Information technology is used in a systematic
way for collection and collation of information to take anti-evasion action against tax
evaders.

The Government has also framed a comprehensive five-pronged strategy in
order to bring back the country's money illegally stashed abroad. The strategy
comprises of;

t Original notice of the question was received in Hindi.
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() Joining the global crusadegainst 'black money’;

(i) Creating an appropriate legislative framework;

(iiy Setting up institutions for dealing with lllicit Funds;
(iv) Developing systems for implementation; and

(v) Imparting skills to the manpower for effective action.

(b) Necessary action in accordance with the provisions of the Diiect
laws is taken as and when any credible information regarding any undisclosed
transaction is received by the Department so as to bring to tax any untaxed amount.
Penalty and prosecution proceedings are also initiated in appropriate cases.

(©) No time-frma can be assigned to bring back black money stashed abroad
as drive against tax evasion is an ongoing and continuous process.

(d) Income Tax Department receives information from various sources
including foreign governments under the Douflaxation Avoidance Agreement
(DTAA)/ Tax Information ExchangAgreement (TIEA).

(e) The information recieved is covered by the confidentiality clause under
the DTAAs and can only be used for the tax purposes specified thdieus, the
contents of the information recieved underAZT cannot be disclosed to persons
other than those involved in the assessment or collection of, the enforcement or
prosecution in respect of, or the determination of appeals in relation to, the taxes
covered by théAgreement.

General Anti Avoidance Rules

205. SHRI K. N. BALAGORL: Will the Minister of FINANCE be pleased to
state:

(@ whether the Genera&nti Avoidance Rules (GAAR) are referred to any
committee for further study;

(b) if so, the details thereof;

() whether any cases were decided as per the existing GAAR provisions;
and

(d) if so, the details thereof?

THE MINISTER OF SKETE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) Yes Sir

(b) The Government has constitutadfour member Committee headed by
Dr. Parthasarthi Shomé&he detail and terms of reference of the Committee and the
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various timelines are aeporder of Constitution of the Committee which is given in
Statement $eebelow).

(©) No Sir
(d) Does not arise in view of (c) above.

Statement
F. No.A.50050/95/2012-Ad.1
Government of India
Ministry of Finance
Department of Revenue, New Delhi

Dated 17th July2012
OFFICE MEMORANDUM

Sub: Constitution of an Expert Committee on GAAR to undertake stakeholder
consultation to finalize the guidelines for Genekati Avoidance Rule (GAAR)-Reg.

An Expert Committee on GAAR has been constituted with the approval of the
Prime Minister to undertake stakeholder consultations and finalise the guidelines for
General Anti Avoidance Rule (GAAR).This Committee would manage the
consultation process and finalise the draft GAAR Guidelines. The Expert Committee
consist of the following persons:-

() Dr. Parthasarathi Shome - Chairman

(i) Shri N. Rangachayyformer Chairman - Member
IRDA and CBDT

(iiy Dr. Ajay Shah, ProfesspNIPFP - Member

(iv) Shri Sunil Gupta, Joint Secretamax
Policy and Legislation, Deptt. of Revenue - Member

The terms of reference of the Committee is to:-

() Receive comments from stakeholders and the general public on the draft
GAAR guidelines which have been published by the Government on its
website.

(i) Vet and rework the guidelines based on this feedback and publish the
second draft of the GAAR guidelines for comments and consultations.

@iy Undertake widespread consultats on the second draft GAAR
guidelines.
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(iv)

Finalise the GAAR guidelines and a roadmap for implementation and
submit these to the Government.

The Committee will work to the following time schedule:-

(i)

(i

(i)

Receive comments from stakeholders and general public till end-July
2012.

Vet and rework the guidelines based on this feedback and publish the
second draft GAAR guidelines by Fugust, 2012.

Finalise the GAAR guidelines and a roadmap for implementation and
submit these to the Government by 30 Septen2@t2.

2. The Department of Revenue shall provide all necessary support to the
Expert Committee to facilitate its work including office assistance and
assistance to facilitate consultations.

3. The non-official members of the Committee shall be allowed travelling
allowance and daily allowance as admissible to the Secretary to the
Government of India.

(M.L. Meena)
17.7.12
Joint Secretary to the Government of India

Copy to:

() Dr. Parthasarathi Shome.

(i) Shri N. Rangachanformer Chairman, IRDAnd CBDT

(iiy Dr. Ajay Shah, ProfesspNIPPP

(iv) Shri Sunil Gupta, Joint Secretary (TPL), Deptt. of Revenue.

(v) Joint SecretaryES-I, PMO.

(vi)
(vii)

PPS to Finance Secretary
PPS to Chairman (CBDT).
(M.L. Meena)
17.7.012

Joint Secretary to the Government of India
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Slow down of economy rate

206. SHRI BHUPENDERYADAV: Will the Minister of FINANCE be pleased
to state:

(@) whether it is a fact that Indian economy slowed to 6.5 per cent in
2011-12 from 8.4 per cent in 2010-11 while GDP growth in January-March quarter of
Twelfth Five Year Plan shoed dismal growth to a nine year low of 5.3 per cent from
9.2 per cent last year;

(b) if so, the reasons therefore; and

(c) the concrete/corrective steps taken by Government till date to ensure
speedy implementation of all public Sector Projects casting Rupees one thousand
crore or above after indentifying and monitoring such projects so that Government
are able to revive growth rate and put India's economy back on track?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) As per the revised estimates of annual national income,
2011-12 released by the Central Statistics Office (CSO) on May 31, 2012 the growth
rate of India's Gross Domestic Product (GDP) at factor cost at constant (2004-05)
prices for the year 20112 is 6.5 per cenfAs per the quarterly data released by the
Central Statistics Office (CSO), India's growth rate (measured in terms of GDP at
factor cost in constant 2004-05 prices) was 5.3 per cent in the fourth quarter of the
financial year 2011-12. This growth is the lowest since the fourth quarter of 2008-09,
when the growth rate was 3.5 per cent.

(b) The slowdown in the growth of the economy is mainly on account of
the slowdown in the industrial sector and lower growth registered in the agriculture
sector This reduction in the growth rate is attributable to both domestic and global
factors. Global factors include, in particyléne crisis in the euro-zone and the near
recessionary conditions prevailing in Europe; sluggish growth in several
industrialized economies; hardening of international prices of crude oilAicng
domestic factors, the tightening of monetary policy in order to control inflation
resulted in the slowing down of investment and growth, particularly in the industrial
sector

() In order to reduce the delays and cost overrns in the projects, the
Government has taken several steps wtintar-alia include adoption of two-stage
clearance system and stricter appraisal of projects before investment approval;
monthly and quarterly monitoring of time and cost overrun of projects costing
Rs. 150 crores and above by Ministry of Statistics and Programme Implementation
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(MOSPI); in-depth review of pjects on quarterly basis by the concerned
infrastructure Ministry; faster appraisal through departmental Committees like
Expanded Railway Board in lieu of PIB; setting up of Standing Committees by the
Government in the Ministries/Departments headed by resped&uoditional
Secretaries to fix responsibility for time and cost overruns; appointment of nodal
officers for each project with continuity of tenure and regular review of the
infrastructure sector by MOSPI, etc.

India credit rating

207. SHRI BHUPENDERYADAV: Will the Minister of FINANCE be pleased
to state:

(@ whether two Global rating agencies namely Standard and Poor's (S and
P) and FITCH have recently lowered India's credit rating outlook from stable to
negative, citing heightened risk to medium to long/term growth potential, lack of
economic reform and weak public finances;

(b) whether India faces an awkward combination of slow and elevated
inflation when GDP growth in 2012-13 was estimated at 6.5 per cent and fiscal deficit
at 5.6 per cent to 5.9 per cent; and

(c) if so, what remedial steps taken by Government so far to create more
positive operational environment for business and private investment during
2012-13, till date?

THE MINISTER OF SKTE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) Yes, Sir

Standard and Poor's (S and P) released it research update on India's
sovereign credit ratings on 25&pril, 2012. In this report, S and tras afirmed its
BBB (-) long-term andA-3 short-term sovereign rating on India. Howev@rand P
revised the outlook on the long-term ratings on India from Stable to negative.

In its release dated 18 June 2012, Fitch Ratings also revised the outlook on
India's long-term ratings to negative, while affirming the long-term rating at BBB-
and Short-term at F-3.

(b) India's economic growth declined in 2011-12 when compared to 2010-11.
GDP growth at factor cost at constant (2004-05) prices has been estimated at 6.5 per
cent in 2011-12 as compared to 8.4 per cent in 2010-11 (Quick Estimates).

However inflation, as measured byWPI, has dcreased to 8.94 per cent in
2011-12 as compared to 9.56 per cent in 2010-11.
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Therefore, while therdas been a slowdown in the rate of economic growth,
inflation has marginally declined.

The Government is taking various steps with a view to improving the
economic growth and reducing inflation.

(c) Various measures contained in the Budget for 2012-13 including those
aimed at fiscal consolidation and development of infrastructure and industrial
sectors would also help in creating a more positive operational environment for
business and private investment.

These measures include the various initiatives taken to deepen the capital
markets, for capitalization of banks and financial holding companies and steps to
improve financial inclusion.

The measures for the development of infrastructure and industrial sectors
include launching of the first infrastructure debt fund, allowing tax free bonds of
Rs. 60000 crore for financing infrastructure projects, bringing about the national
manufacturing policy and further liberalizing the External Commercial Borrowings for
some infrastructure sectors.

On Aug 6, 2012, the Finance Minister announced a number of additional
steps with a view to overcoming the challenges being faced by the Indian economy
These include measures to formulate a path of fiscal consolidation, to remove the
constraints on supply side with a view to reducing the pressure on prices, to attract
more investment, to take corrective actions with regard to the tax regime
and to remove the bottleneck to quicken implementation of key infrastructure
projects. These steps would also help in creating a more positive operational
environment for business and private investment. The full text of the Finance
Minister's Satement is available at http://wwimmin.nic.in/press_room/2012/
fm_speech_Economy_RoadMap.pdf

Report of Ashok Chawla Committee
208. SHRI SANJAY RAUT: Will the Minister of FINANCE be please to state:

(@ whether it is a fact thaAshok Chawla Committee has submitted its
report on allocation of natural resources in the wake of the 2G spectrum scam to
Government;

(b) if so, the details of the recommendation; and

(¢) the number of recommendations that have been accepted by
Government and how many are yet to accept and what is therame?
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THE MINISTER OF SRTE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (c) The Ashok Chawla Committee oAllocation of Natural
Resources (CANR) which submitted its Report on 31st ,M2y11, gave 81
recommendations covering eight natural resoundes coal, minerals, petroleum,
natural gas, spectrum, forests, land and wdiee detailed recommendations of the
CANR are atAnnexure. [SeeAppendix 226Annexure No. 4]

(20 Government has accepted 69 recommendations of Agteok
Chawla Committee oAllocation of Natural Resources (CANR). One recommendation
has not been accepted by the Government. Eleven Recommendations of CANR are
under consideration.

Smuggling fake Indian currency

209. SHRI SANJA RAUT: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that Pakistan is clandestinely smuggling fake Indian
currency notes to destabilise our economy;

(b) in this connection whether India is planning to make a request to the
USA to divulge their strategies involved in checking counterfeit dollars;

() whether the Centre is planning support to top class research in right
earnest to come up with a paper that is unique for our country in identifying notes;
and

(d) if so, by when?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) Yes, Sir

(b) Yes, Sir under the Indo-US Homeland Security Dialogue, one of the
areas prioritized for co-operation is combating the menace of counterfeit currency

() Presentlyno such proposal is made.
(d) "Nil" in view of (c) above.
Revision of 'A" and 'B' category cities

1210.SHRI MAHENDRA SINGH MAHRA: Will the Minister of FINANCE be
pleased to state:

(@ whether the Ministry has received any proposal for putting some new
cities of the State of Uttarakhand under 'A' and 'B' category;

T Original notice of the question was received in Hindi.
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(b) if so, the names of these cities and by when this proposal is likely to be
approved; and

(c) if not, whether Ministry is ready to consider such proposals of the State
in future?

THE MINISTER OF SATE IN MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) No, Sir Consequent upon the decision taken by the
Government on the recommendations of the Sixth Central Pay Commission, the
earlier classification of cities for grant of House Rétlibwance to the Central
Government employees has been revigedA-1 to "X"; A, B-1 and B-2 to "Y" and
C and Unclassified to "Z" w.f. 01.09.2008. In determining the revised classification,
the population of UrbarmAgglomeration area of the city as per latest decennial
census report.e. 2001 census has been taken into consideration.

(b) Does not arise.

(¢) Action for revision of such classification is initiated based on the
population as per latest final decennial census report. In case of reorganization of a
city resulting in changes in the population figures of that, @gtion is initiated
only upon receipt of information in this regard from the concerned State
Government.

Slow growth rate

1211.SHRI RA/I SHANKAR PRASAD: Will the Minister of FINANCE be
pleased to state:

(@ whether it is a fact that the annual growth rate of the development in
the country stands at lowest level as against the last several years;

(b) if so, the estimated lowest level of this growth rate;

() whether feedback on the reasons of level of growth being the lowest
has been received; and

(d) if so, reasons mentioned in the feedback?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b)As per the revised estimates of annual national
income, 2011-12 released by the Central Statistics Office (CSO) on May 31, 2012 the
growth rate of India's Gross Domestic Product (GDP) at factor cost at constant
(2004-05) prices for the year 2011-12 is 6.5 per cent. This is the lowest rate of GDP
growth recorded during the years 2003-04 to 2011-12.

t Original notice of the question was received in Hindi.
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(c) and (d) The slowdown in the growth of the economy is mainly on account
of the slowdown in the industrial sector and lower growth registered in the
agriculture sectorThis reduction in the growth rate is attributable to both domestic
and global factors. Global factors include, in particutae crisis in the euro-zone
and near-recessionary conditions prevailing in Europe; sluggish growth in several
industrialized economies; hardening of international prices of crude oilhetong
domestic factors, the tightening of monetary policy in order to control inflation
resulted in the slowing down of investment and growth, particularly in the industrial
sector

Growth rate of inflation

1212.SHRI RA/I SHANKAR PRASAD: Will the Minister of FINANCE be
pleased to state:

(@ whether it is a fact that the annual growth rate of inflation stands at an
unbearable level in the country even during the current financial year;

(b) if so, the reaction of Government thereto;

() whether it is estimated that there will be a decline in this rate by October
on the basis of projections of Government sector; and

(d) if so, the basis of this estimate?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) Inflation in terms of Wholesale Price Index (WPI) during
financial year 2010-11 was 9.56 per cent, which declined to 8.94 per cent in 2011-12.
It further came down to 7.43 per cent in first quarter (Apr-Jun) of 2012-13 and was
placed at 7.25 per cent in June 20AR.India inflation based on Consumer Price
Index for new series averaged 10.21 per cent in first quarter (Apr-Jun) of 2012-13 and
was placed at 10.02 per cent in June 2012.

(b) Inflation at its current level is due to high rate of increase in prices of
vegetables, pulses and edible oitso, inflation in protein-rich items like milk, eggs,
fish and meat have continued to be high, reflecting both structural demand-supply
imbalances and input cost pressures. Supply side measures as well as sector/
commodity specific interventions have been initiated by the Government to address
the concerns on food inflation.

(c) and (d) The Reserve Bank of India, as part of the process of monetary
policy formulation, makes projections for inflation. Based on the recent trends in

T Original notice of the question was received in Hindi.
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food inflation, trends in global commodity prices and the likely demand scenario, the
baseline projection of WPI inflation for March 2013 as set out by RBI in their
Quarterly Policy Review of July 31, 2012 is 7.0 per cent.

Reduction in budgetary support to Railways

213. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of FINANCE be
pleased to state:

(@ whether the gross budgetary support provided to Railways as a part of
budgetary support is being reduced from 5.9 per cent, to 4.8 per cent, on the other
hand the gross buddgetary support provided to railway as part of the total plan
outlay of Ministry of Railways has been reduced from 43 per cent in 2009-10 to 39.9
per cent in 2012-13; and

(b) the reasons for the decline?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) The gross budgetary support to Railways as parfotdl
Plan expenditure has reduced from 5.9% in 2009-10 to 4.8% in BE 20A&-part of
the Total Plan Outlay of Railways, the Gross budgetary support (GBS) in BE 2012-13
is 41.8% as against 45% in 2009-10 (including share of diesel cess for Railway Safety
Fund), as shown in th€ble below

Rs. in crore
Year Budget Support Plan GBC to GBS to

to Railways Outlay of Railways as %  Railways as

(including diesel Railways of Rail Plan % of total

cess) Outlay GBS
2008-2009 10319 36544 28.2% 3.7%
2009-2010 17980 39936 45.0% 5.9%
2010-2011 19318 40790 47.4% 5.1%
2011-2012 (RE) 24060 49467 48.6% 5.6%
2012-2013 (BE) 25102 60100 41.8% 4.8%

(b) Considerable increase of 74.2% was provided in GBS to Railways in
2009-10 over 2008-0As a result , Plan Support to Railways went up from 3.7% of
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Total GBS in 2008-09 to 5.9% in 2009-¥s percentage of the Railways Plan Outlay
also, the GBS share increased from 28.2% in 2008-09 to 45% in 2009-10. The increase
provided as GBS support to Railways in subsequent years has been on this higher
base. Howeverthe GBS to Railways as per cent of their Plan Outlay has shown a
steady increase from 45% in 2009-10 to 48.6% in 2011-12 (RE). The decline in budget
support to Railways as per cent of Plan Outlay of Railways in BE 2012-13 is
attributed to substantial increase in Internal and Extra Budgetary Resources (IEBR)
estimated by Railways in 2012-1i%. from Rs. 25,407 crore in RE 2011-12 to

Rs. 34,998 crore in BE 2012-13.

Utilisation of central funds by Odisha

214. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of FINANCE be
pleased to state:

(@ whether it is a fact that State Government of Odisha is repeatedly
alleging about Central Government negligence to Odisha regarding Natural Calamity
Assistance, Pladssistance, Backwardrea DevelopmenAssistance, on the other
hand the State Government is not able to utilize the funds released by Central
Government; and

(b) the total funds released to Odisha State in last three years for Natural
Calamity assistance, Plakssistance, Backwardrea DevelopmenAssistance and
the percentage of utilization?

THE MINISTER OF SRTE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) Centralssistance released to th&at® of Odisha in
the last three years for Natural Calamities, PA@sistance, including assistance
under the State Component of Backward Region Grant Fund (BRGF) is as given
below:

Release of funds under different Schemes to Odisha state

Rs. in crore

2009-10 2010-11 2011-12 2012-13*

A. Plan Assistance 7994.16 11899.62 12361.27 2829.23
B. Natural CalamityAssistance

1. Calamity Relief Fund/ 176.5 293.69 308.37 161.9
StateDisaster
Response Fund
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2009-10 2010-11 2011-12 2012-13*

2. National Calamity - 560.17 678.65 -
Contingency Fund
/National Disaster
Response Fund
TotaL Natural 176.5 853.86 987.02 161.9

Calamity Assistance
*As on 31.7.2012

The releases arenade on State's certifying utilization of funds for the
purposes specified in the guidelines of respective Schemes/programmes. Request of
the State Governments for funds, received from time to time are factored in at the
time of finalization ofAnnual Plan of the tate after an assessment of overall and
inter-State development priorities and absorptive capacity of the State within the
overall availability of resources.

Encouragement for Public Sector Banks

215. SHRIA. ELAVARASAN: Will the Minister of FINANCE be pleased to
state:

(@ whether the Ministry has encouraged Public Sector Banks to spread
their business overseas and has drawn up a list of 42 countries, especially from
SouthAmerica, Africa and South Easisia into which 26 Public Sector Banks can
foray;

(b) whether the Ministry has also promised all possible support to the
banks including capital support in expanding their overseas presence;

(c) if so, the details thereof;

(d) whether foreign operation of Indian Banks expended to 244 Offices/
Branches in 2010-11 as compared to 233 in the previous year and expected to reach
260 in 2011-12; and

(e) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (c) Public Sector Banks (PSBwve been having overseas
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business for a long time and theow@rnment on its part have always supported
PSBs considering benefits of entering overseas jurisdictions, particularly those geo-
politically important from national perspective as well as for the PSBs and for the
trade, economythe people of both sides and the jurisdictiofise Government has
been keeping all the PSBs adequately capitalized.

(d) and (e) Indian banks had 229, 242 and 250 overseas offices abroad as on
30th March, 2010, 2aland 2012 respectively

Slow down in growth during twelfth Five Year Plan

216. SHRI VIJAY HAWAHARLAL DARDA: Will the Minister of FINANCE
be pleased to state:

(@ whether it is a fact that in the backdrop of changing dynamics of
domestic and global economic scenario, it will impact the growth imiledfth Five
Year Plan (2012-17) and the projected growth will be less than nine per cent
originally anticipated by Planning Commission;

(b) if so, whether the opinion expressed by Environmental Expert that real
GDP growth in terms of accounting for ecological degradation, loss of natural
resources, loss of bio-diversitwould drastically reduce the real GIO® around 6
per cent against the estimated 9 per cent; and

(¢) if so, whether a well-structured holistic economic appraisal would be
undertaken to arrive at a real GDP growth rate so that out budgetary allocations are
based upon a firmer base?

THE MINISTER OF SRATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) As per theApproach Paper to théwelfth Five Year Plan
approved by National Development Council (NDC) the Gross Domestic Product
(GDP) is likely to grow at an average annual growth rate of 9 per cent during the
Twelfth Plan period.

(b) and (c)A "Green" National accounting process is still in a nascent stage.
Accounting for ecological degradation, loss of natural resources and loss of hio-
diversity is likely to reduce the real GDRowever no estimates on extent offedt
are known. Furtherdue to lack of adequate data and acceptable methodaiogy
such holistic economic appraisal could be undertaken.
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Settlement of pending issues of fertilizers

217. SHRI BHARATSINH PRABHATSINH FARMAR,;
SHRI ARSHOTTAM KHODABHAI RUPALA:

Will the Minister of FINANCE be pleased to state:

(@) the action that has been taken by Central Government in coordination
with Ministry of Fertilizers to settle backlog pending issue of fertilizer units of
Gujarat and Uttar Pradesh as Central Government has not reimbursed additional
State levies to fertilizer units and Central Government has already implemented new
policy in this regard which is implemented frofpril, 2011 but before that period,
these units have suffered losses and State Governments has never refund this
collected State taxes; and

(b) whether Central Government would provide one time financial grant to
settle this matter keeping in view that State Governments would never respond to
this matter?

THE MINISTER OF SATE IN MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b)To resolve the issue of settlement of backlog arrears
in respect of Non-recognised Input levied bpt& Governments of Gujarat and U.P
consultation process is going on with the stakehold®ppropriate decision shall
be taken by the Government, taking into account views of State Governments and
interests of farmers and fertilizer companies.

Depreciation of Indian Currency

1218.SHRIMATI MAYA SINGH: Will the Minister of FINANCE be pleased to
state:

(8 whether it is a fact that Indian currency is increasingly weakening
against US dollar resulting in more pressure on Indian companies in foreign
exchange;

(b) if so, the details thereof;

(c) the reasons why Indian currency is not succeeding in remaining stable
against US dollar;

(d) the details of the steps taken to check the depreciation of Indian
currency and their effect;

t Original notice of the question was received in Hindi.
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(e) the details thereofand

(N whether it is a fact that the prices of the essential edible items increase
due to continuous depreciation of Rupee?

THE MINISTER OF SRTE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) The impact of exchange rate depreciation on Indian
companies depend on a set of factors, including exchange rate and elasticity of
exports and importsTheoretically the depreciation of a currency should boost
country's export as goods produced by domestic companies become cheaper in the
international market. Therefore, while the rupee depreciation should benefit export
oriented companies, though with a lag, the same makes the imports costly for import
oriented companies. In the present scenario howe@xahange rate depreciation is
one of the factors affecting the performance of Indian companies. The other factors
are slowdown in global and domestic demand.

() The reason for the decline of rupee against US dollar is the supply-
demand imbalance in the domestic foreign exchange market. This is due to widening
of trade and current account deficit and slowdown in portfolio flows on account of
escalation in euro zone crisis and strengthening of US dollar in the international
market due to thease havenstatus of US Treasuries.

(d) and (e) The Government of India and the Reserve Bank of India have
taken a number of steps to facilitate capital inflows and boost export in order to
augment supply of foreign exchange to stem the decline in the exchange rate value
of the Rupee. Recent measurgger alia, include hike in Fll investment in debt
securities (both corporate and Government), enhancing all-in-cost ceiling for
external commercial borrowings (ECBs) between 3-5 year mathiter interest rate
ceiling for foreign currency Non-resident deposits and deregulation of interest rates
on rupee denominated NRI deposits. The manufacturing and infrastructure sector
companies can now avail of external commercial borrowing up to a ceiling of US$ 10
billion for repayment of outstanding rupee loans towards capital expenditure.
Besides, under thannual Supplement 2012-13 to Foreifrade Policy 2009-14 the
Government has announced initiatives to boost exports to about US$ 360 billion in
2012-13.

As a result, rupee exchange rate recovered to Rs. 55.8 per US dollar on July
31, 2012 from the all time low of Rs. 57.2 per US dollar on June 27, 2012.

( The rupee decline makes imports more expensive. In situations where
the higher cost is passed on to the consumers, it would contribute to inflationary
pressures and general price rise. It is howeret possible to specifically estimate
impact of exchangeate movements on inflation.
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Economic/GDP gowth achieved during fourth quarter

219. SHRIARVIND KUMAR SINGH:
SHRIMATI KUSUM RAI:
SHRI PRABHAT JHA:

Will the Minister of FINANCE be pleased to state:

(@) the details of the economic/GDP growth achieved during fourth quarter
of the last financial year;

(b) whether economic growth of the country during the fourth quarter has
been worst quarterly growth during last nine years as per the data released by
Government on 31st May012;

(c) if so, the details thereof;
(d) the reasons for drop in the growth rate of economy;

(e) whether Government has taken steps to boost the economic growth of
the country;

(f) if so, the details thereof along with outcome thereof; and
(g) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (c) As per the quarterly data released by the Central
Statistics Office (CSO), India's growth rate (measured in terms of GDP at factor cost
in constant 2004-05 prices) was 5.3 per cent in the fourth quarter of the financial
year 2011-12. This growth has been the lowest since the fourth quarter of the
financial year 2008-09, when the growth rate was 3.5 per cent.

(d) The slowdown in the growth of the economy is mainly on account of
the slowdown in the industrial sector and lower growth registered in the agriculture
sector This reduction in the growth rate is attributable to both domestic and global
factors. Global factors include, in particyléne crisis in the euro-zone and the near
recessionary conditions prevailing in Europe; sluggish growth in several
industrialized economies; hardening of international prices of crude oilAriong
domestic factors, the tightening of monetary policy in order to control inflation
resulted in the slowing down of investment and growth, particularly in the industrial
sector

(e) and (f) Certain specific measures taken by the Government to achieve the
growth target,inter alia, include enhncing the level of investment for agriculture
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sector including irrigation projects, promoting Micro Small and Medium Enterprises

(MSME) sector by way of higher allocation of funds, enhancing investment in the

infrastructure sector focusing on Public Private Partnerships, a number of legislative
measures to develop the financial sector and introduction of a new National
Manufacturing Policy etc. These measures are expected to help in achieving the

higher growth levels in the current year

(g) Does not arise in view of (e) and (f) above.
Fema Violation cases

220. SHRIARVIND KUMAR SINGH:
SHRIMATI KUSUM RAI:
SHRI PRABHAT JHA:

Will the Minister of FINANCE be pleased to state:

(@ whether cases of Foreign Exchange Managemeh{FEMA) violation
and money laundering has been reported/registered against private companies/
MNCs during last two years;

(b) if so, the details thereof, year-wise;
(c) the details of action taken in this regard, case-wise;

(d) whether violation of FEMA and money laundering by M/s Reebok India
has been reported;

(e) if so, the details thereof; and
(N the details of action taken in this regard?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) to (c) Yes Sir

The Directorate of Enforcement issued Show Cause for alleged contravention
of Foreign Exchange Managemeéxtt (FEMA) and the cases of, prima-faciefeoice
of money laundering registered under Prevention of Money Laundédn{PMLA)
against Private Companies/MNCs in the last two years are as under:-

Years FEMA PMLA
2010-11 34 31

2011-12 37 23
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In addition to action taken by Directorate of Enforcement for violations of
FEMA, 1999, RBI entertains applications from person (resident and non-resident)
who seeks compounding of an admitted contravention of FEMA for procedural
violation except violations under Section 3(a) of &ka. Details of compounding
applications received by RBI from Companies/MNCs are given below:-

Period Period No. of Applications
July 1, 2010-June 30, 2011 581
July 1, 2011-June 30, 2012 478

(d) to (f) Investigations under Foreign Exchange Managemen{FEMA) in
respect of M/s Reebok India has been initiated.

Service tax on medical facilities

221. SHRIMATI T. RATNA BAI: Will the Minister of FINANCE be pleased to
state:

(@ whether Government is imposing service tax on medical facilities; and

(b) if so, the details thereof and the steps being taken to protect the poor
people like tribals, tate-wise, includingAndhra Pradesh at the same time?

THE MINISTER OF SETE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) No, Madam.

(b) Question does not arise, in view of reply to (a) above.
Fall in collection of direct taxes
222. SHRI. P RAJEEV Will the Minister of FINANCE be pleased to state:

(@ whether there has been a fall in the collection of direct taxes in the last
year;

(b) if so, the reasons therefor; and
() whether any steps are being taken to check this fall in the taxes?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) No Sir, the Net DirecfTax collection for the last two FYs
are given in the table below:
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(Rs. in crores)

FY Net DirectTax collection Growth over Previous
Year
2011-12 Rs. 494,799* 10.71%
2010-11 Rs. 446,935 -

*Provisional (Source: Pr C& CBDT)

Thus net DirecfTax collection during FY2011-12 has increased in comparison
to the collection to the collection during FY 2010-11.

(b) and (c) Does not arise in view of reply (a) above.
Impact of other economics on Indian Economy

1223.SHRI RAM JETHMALANI: Will the Minister of FINANCE be pleased to
state:

(@) whether it is a fact that the economies of other countries of the world
affect Indian economy;

(b) if so, the reaction of Government in this regard;

() whether above situation could be avoided by making the economy of
the country self-reliant; and

(d) if so, the reaction of Government in this regard?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) Due to increasing globalization of the Indian
economy-both in terms of current and capital account transactions of the Balance of
Payment - developments in other economies of the world are having greater impact
on the Indian economyThe economy has been particularlyfeated by the

escalation in the euro zone crisis.

(¢) and (d) To minimize the impact of global slowdown on the Indian
economy the Government of India and the Reserve Bank of India have been
undertaking a number of measures to manage the external sector as an integral part

of maintaining macroeconomic stability

T Original notice of the question was received in Hindi
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Service tax for more services

1224.SHRI RAM JETHMALANI: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that many more services have been brought under
ServiceTax Act for recovering tax from them in the country;

(b) if so, the total number of services in the country from which tax would
be recovered by Government now;

(¢) whether Government's annual revenue would increase by this step; and

(d) if so, the quantum of amount thereof and the effect on inflation in the
country as a outcome of this tax recovery?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) Sir, comprehensive approach to taxation of services has
been introduced, due to which more services will come under service tax in the
country;

(b) Since selective approach has come to an end, it is not feasible to
specify the total number of services from which tax would be recovered by
Government now;

(©) Yes, Sir

(d) Budget Estimate for the current financial year respect of service tax,
is fixed as Rupees 1,24,000 Crore, an increase of 27 per cent. over the previous year;
impact of service tax levy on inflation is a complex phenomenon which depends on
interplay of a number of factors, particularly the extent to which the new tax is
passed on to the consum@iherefore, it is not possible to specify thdeef on
inflation as a outcome of service tax recovery

Policy for unclaimed fund

1225.SHRI RASHEED MASOODWIll the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that Rs. 22,016 crores of insurance p®imyident
Fund and Fixed Deposit are lying as unclaimed funds;

(b) if so, the details thereof; and

T Original notice of the question was received in Hindi.
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() whether ®@vernment has chalked out any policy to utilize this money?

THE MINISTER OF SRTE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b)As per the information furnished by Insurance
Regulatory and DevelopmeAuthority (IRDA) and Reserve Bank of India (RBI), the
amount of unclaimed amount for insurance industry and Fixed deposits by all
Scheduled Commercial Banks are as below:

() Unclaimed amount in Insurance sector Rs. 3,037.46 crore (as on
31.03.2012)

(i) Unclaimed funds in Fixed Deposit Rs. 425.89 crore (as on 31.12.2011)
The Ministry of Labour and Employment has informed that there is no
unclaimed fund lying with Employee, Provident Fund Organization.
However there are certain accounts which are classified as Inoperative
Accounts and all such accounts have a definite claimant. For the year
2011-12 an amount of Rs. 22,636.57 crore (provisional) is lying in
Inoperative Accounts.

(©) No, Sit However (i) In respect of unclaimed amount in insurance
industry IRDA has advised the insurers that inclaimed sum would not be
appropriated/written back.

@iy In respect of unclaimed funds in Fixed Deposits, the Government has
introduced the Banking Laws (Amendment) Bill, 2011 wherein provision
has been made for the establishment of a "Depositor Education and
Awareness Fund" to take over inoperative deposit accounts which have
not been claimed or operated for a period of 10 years or more.

(iiy The Ministry of Labour and Employment has further informed that the
amount lying in the InoperativAccount under Employees' Provident
Fund Organization cannot be utilized except for the settlement of the
members' account.

Free electronic fund transfer in banks

1226.SHRI RASHEED MASOODWll the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that Government proposes to make the electronic
fund transfer free in banks;

(b) if so the time by which;

() whether it is fact that Oriental Bank Of Commerce has removed all kinds
of charges on the transfer of the amount upto rupees one lakh;

t Original notice of the question was received in Hindi.
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(d) if so, the time by which other banks would implement this policy?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (d) Government has been motivating the banks to promote
payments through electronic mode so as to increase systemic efficiency and reduce
costs by realizing the potential of technology and rationalization of charges-
structure of various products of the payment systems in India. One such measure to
promote use of electronic payments is by reducing / eliminating charges for National
Electronic FundTransfer (NEFT) transactions. Keeping thigylr objective in view
the Government advised all the Public Sector Banks (PSBs) to take appropriate
effective measures for promotion of transactions through electronic mode, and also
for elimination of chages for NEFTtransactions upto Rs. 1 la&ll PSBs including
the Oriental Bank of Commerce, have eliminated charges on NEFT transactions upto
Rs. 1 lac.

Falling value of the rupee

227. SHRI RAJEEVCHANDRASEKHAR: Will the Minister of FINANCE be
pleased to state:

(@ whether the consistently falling value of the rupee against the dollar has
resulted in foreign exchange reserves of the nation slipping at alarming levels.

(b) if so, the details thereof; and

(¢) the remedial measures that Government has taken or proposes to take in
this regard?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (c) The country's foreign exchange reserves have declined
to US$ 2888.8 hillion at end July 2012 from US$ 292.8 billion at end January 2012.

The change in foreign currency assets occurs mainly on account of buying
and selling of foreign exchange by the Reserve Bank of India (RBI) in the foreign
exchange market in India. Besides, income arising out of the deployment of foreign
exchange reserves, external aid receipt of the Central Government, movements of the
US dollar against other currencies in which foreign currency assets is held also
impact the level of reserves. The decline in foreign exchange reserves between
January-July 2012 was mainly due to sale of foreign currency assets by the RBI. The
foreign exchange reserves of US$ 2888.8 at end 20B2, howeverare at adequate
level in terms of import coverage.
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Corr uption by staff in SEBI

228. SHRI RAJEEVCHANDRASEKHAR: Will the Minister of FINANCE be
pleased to state:

(@ whether any investigation has been conducted into the allegations of
irregularity, bribery and corruption by the dtan the Securities and Exchange Board
of India (SEBI);

(b) if so, details thereof; and

(c) if not, the reasons thereof and by when these investigations likely to be
completed?

THE MINISTER OF SRTE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b)Yes Sir

() Ann investigation, in terms of Regulation 86(1) of Securities and
Exchange Board of India (Employee's Service) Regulations, 2001, is
being held against Shri JeromeAtexandey Assistant General Manager
SEBI, relating to his alleged involvement in the issuance of a forged
letter in the matter of Pyramid Salmira Theatre Limited. Shri Jerome K.
Alexander has been placed under suspension fAgml 15, 2011.

(i) CBI, Kolkata has informed SEBI that two cases have been registered
against Shri Rajesh Pratap Sindissistant General Manage3EBI, for
the alleged possession of disproportionate assets and alleged
acceptance of bribe under section 7 of the Prevention of Corrutipn
1988. The employee has been placed under suspension from February
01, 2010 in terms of Regulation 74(1) and 86(1)(b) of the Securities and
Exchange Board of India (Employees' Service) Regulations, 2001.

(iiy CBI, Gandhinagarhas informed SEBI that a case has been registered
against ShrAvarjeet Singh, Deputy General Mangg8EBI, for allegedly
demanding illegal gratification. The employee has been placed under
suspension from May 31, 2012 in terms of Regulation 74 (1) and 86(1)(b)
of the Securities and Exchange Board of India (Employee's Service)
Regulations, 2001.

() The alleged involvement of Shri Jerome Alexander in the matter of
issuance of a forged letter is yet to be concluded b CVO, SEBI.

The allegad corruption case against $varjeet Singh, is being investigated
by CBI.
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Anti-Corruption Bureau, CBI, Kolkata, has initiated prosecution against Shri
Rajesh Pratap Singh, and filed two charge sheets against him before the Hon'ble
Special Judge, CBI Courdlipore, Kolkata.

Target of cyberhackers

1229.DR. YOGENDRA P. TRIVEDI: Will the Minister of FINANCE be pleased
to state:

(@ whether cyber hackers are now targeting the financial institutions and
the banks of our country after hacking European financial institutions;

(b) if so, whether Government has been paying attention upon this matter
to tackle it;

(¢) if not, the reasons therefor; and
(d) the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (d) Reserve Bank of India has issued guidelines on
14.06.2001 on Internet banking in India focusing on (i) technology and security
issues (ii) legal issues and (iii) regulatory and supervisory issues. The Financial
Institutions and Banks have their Information Security Policy which caters to the
cyber security system including threat from the cyber hackers. They also engage the
experts in the field of cyber security who regularly monitor such threats/attacks. No
specific instance of cyber hacker targeting the Fls and banks has come to light.

NBFCs mechanism of interest rate

230. SHRIAVINASH PANDE: Will the Minister of FINANCE be pleased to
state:

(@ whether data regarding total credit doled out by Non Banking Financial
Companies (NBFCs) available with Government, if so, the details for last three years,
sector-wise;

(b) the mechanism of interest rate determination by NBFCs, the details
thereof; and

() whether it is a fact that in certain cases, the effective interest rate
charged by NBFCs have been found to be as high as 24 per cent, if so, the details
thereof?

t Original notice of the question was received in Hindi.
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THE MINISTER OF SRTE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) Details of total credit (loans and advances) of the Non-
Banking Financial Companies (NBFCs) for the last three years, as at the end of
March, are as under

(Rs. in crore)

2010 2011 2012 (provisonal)

4,61,321 5,86,093 7,63,825

(b) and (c) Reserve Bank of India (RBI) has de-regulated the interest rate
chaged by the NBFCs on loans and advances. Howexde its circular dated
24.03.2007, RBI has advised the NBFCs to lay-out appropriate internal principles and
procedures for determining interest rates, processing and otheyeshaturther
vide its circular dated 02.01.2009, RBI has also advised the NBFCs that the Board of
each NBFC to adopt an interest rate policy for determining the rate of interest to be
charged on loans and advances taking into account the relevant factors, such as,
cost of funds, margin, risk premium, etc.

RBI has also stipulated, vide its circular dated 02.12.2011, an interest cap on
individual loans for all Micro Finance Institutions (MFIs) at the rate 26% per annum
to be calculated on a reducing balance basis.

Women self help goups

231. SHRI AVINASH PANDE: Will the Minister of FINANCE be pleased to
state:

(@ the number ofMomen Self Help Groups (SHGs) that have been created
with the help of NABARD in the last three years, State-wise;

(b) whether Government has taken steps to ensure backward linkages of
these SHGs with technology and credit resources, if so, the details thereof;

() whether Government has taken steps to ensure forward linkages of
these SHGs with market, if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF SRTE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (d) Details of State-wise SHGs with outstanding savings
bank account at the end of March 2009, March 2010 and March 2011 are given in
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statement(Seebelow) NABARD has mentioned that about 80% of the SHGs are
Women SHGs. In order to encourage backward linkage of the Matured SHGs,
NABARD conducts a Micro Enterprise Development Programme (MEDP) which
focuses on skill up gradation, development of livelihoods and venturing into micro
enterprises by members of matured SHGs. During the year 2011-12, 1,914 MEDPs
were conducted for 56,292 members on various location-specific farm, non-farm and
service activities. For forward linkage NABARD extends grant assistance for setting
up of marketing outlets, known as 'Rural Mart', at district and sub-district level by
Producers Groups, SHGs and their federations, activity groups, farmers' club, etc., for
marketing farm and non-farm products including products of rural SHGs/rural
artisans/handicraft sectdorhe support is intended to cover the risks involved in the
initial stages or rural retail marketing. 465 rural marts with a grant support of Rs.
490.34 lakh were sanctioned cumulatively as on 31st March 2012.

Statement
Progress in formation of SHGs

Savings of SHGst&e-wise positioras on 31 Mach 2009, 2010 and 2@1

Sl Region /State As on 31 As on 31 As on 31
No. March 2009 March 2010 March 2011
1 2 3 4 5

Northen Region

1. Haryana 33257 36762 35319
2. Himachal Pradesh 41744 50182 53113
3. Punjab 39155 45005 40919
4. Jammu and Kashmir 2349 4366 5569
5. Rajasthan 192479 213295 233793
6. New Delhi 2014 2191 3095
7. Chandigarh NA NA 964
ToTaL 310998 351801 372772
Northern Eastern Region
1.  Assam 180996 218352 245120

2. Meghalaya 9625 11787 10653
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1 2 3 4 5
3. Nagaland 6057 5926 9866
4.  Tripura 22811 31349 34312
5. Arunachal Pradesh 5148 6418 7079
6. Mizoram 4230 5097 4592
7. Manipur 9474 10831 10306
8. Sikkim 1752 2428 2811
ToTAL 240093 292188 324739
Eastern Region
1. Bihar 130005 140824 248197
2. Jharkhand 49753 79424 87205
3. Odisha 441960 503172 521152
4.  West Bengal 609439 647059 666314
5. A and N lIslands (UT) 2478 3763 4750
ToTAL 1233635 1374242 1527618
Central Region
1. Chhattisgarh 112982 113982 118167
2. Madhya Pradesh 173725 178226 153817
3. Uttarakhand 34302 43997 44295
4.  Uttar Pradesh 391906 429760 470157
ToTAL 712915 765965 786436
Western Region
1. Goa 5892 6745 7926
2. Guijarat 105046 168180 192834
3. Maharashtra 685324 770695 760161
ToTAL 796262 945620 960921
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1 2 3 4 5

Southern Region

1. Andhra Pradesh 1280900 1448216 1466225

2. Karnataka 457389 534588 564545

3.  Kerala 358863 394197 493347

4. Lakshadweep 164

5. Tamil Nadu 730092 826710 943098

6. Puducherry 19723 22081
ToTAL 2827244 3223434 3489460
GRAND ToTAL 612147 6953250 7461946

New services forbanks priority area

1232.SHRI RAMCHANDRA PRADAD SINGH:Will the Minister of FINANCE
be pleased to state:

(@ whether it is a fact that it is being contemplating to add certain new
services in the priority area earmarked for the banks;

(b) if so, the facts in this regard and the details of these new services;

() whether the decision has also been taken to provide loan amount under
these services; and

(d) if so, the ceiling of loan amount?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (d) The Reserve Bank of India (RBI) has, revised its
guidelines on Priority Sector Lending (PSL) on 20.07.2012. The revised guidelines are
available on the website of RBI at wwhi.org.in. The details of important changes
in the activities included in the revised Priority Sector Lending guidelines are as
under:

e Overall target under priority sector is retained at 40 per cent. The targets
for both direct and indirect agricultural lending are kept unchanged at
13.5 per cent and 4.5 per centAafjusted Net Bank Credit, respectively

e The following important activities, among others, form part of priority
sector lending as per the revised guidelines:

e Loans to Micro and Small Service entesps up-to Rs. 1 crore and
all loans to Micro and Small Manufacturing Enterprises.

t Original notice of the question was received in Hindi.
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e Loans upto Rs. 25 lakh for housing in metropolitan centres of
population above 10 lakh and Rs. 15 lakh at other centres.

e Loans to Food anégro processing units.

e« Loans to individuals for educational purposes including for
vacational courses upto Rs. 10 lakh in India and Rs. 20 lakh abroad.

e Loans for housing projects exclusively for economically weaker
sections and low income groups, provided the cost does not exceed
Rs. 5 lakh per dwelling unit.

¢ Loans to distressed farmers indebted to non institutional lenders.
e Overdrafts upto Rs. 50000/- in No-Frill account.

e« Loans to State Sponsored Organisations for scheduled castes and
scheduled tribes.

e Loans to individuals for setting up of off-grid solar and other off-
grid renewable energy solutions for households.

e Loans to individuals other than farmers upto Rs. 50000/- to prepay
their debt to non-institutional lenders.

e Foreign banks having 20 or more branches in the country have been
brought on par with domestic banks for priority sector targets in a
phased manner over a maximum period of 5 years staprig1, 2013.

e The foreign banks with less than 20 branches will have no sub targets
within the overall priority sector lending target of 32 per cent.

e Bank loans to primanAgricultural Credit Societies &CS), Farmers'
Service Societies (FSS) and garAdivasi Multi-Purpose Co-operative
Societies (LAMPS) ceded to or managed/controlled by such banks for
on-lending to farmers for agricultural and allied activities are included
under direct agriculture.

Major economic reform after 2009

1233.SHRI PRABHAI JHA: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that no major economic reform has been made by
Government since the year 2009;

t Original notice of the question was received in Hindi.
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(b) if so, the reasons therefor;
(©) if not, the details thereof;

(d) whether it is a fact that the economy of the country is facing crisis due
to the decrease in investments;

(e) if so, the concrete initiative taken by the Government during the last one
year to promote investments;

() whether Government has any policy for economic reforms at present;
and

(g) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (c) Economic reforms initiated in 1991 are a continous
process focused on promoting growth, enhancing investment, stabilizing prices and
seek eftiency gains through progressive liberalization of trade, financial sector
product and factor markets and providing social protection to the poor and
vulnerable sections. On fiscal poljche Budget for 2012-13 seeks to reduce fiscal
deficit to 5.1 per cent of GDRnd limit subsidies to 2 per cent of GDFhe
Government also announced a National Manufacturing Policy (NMP) in 2011 with
the objective of raising the share of manufacturing in GDP and creation of 10 crore
jobs. The NMP encourages the setting-up of National Investment and
Manufacturing Zones across the countiyterest rates on savings banks deposits
were deregulated on 25th October 2011. External Commercial Borrowings (ECBs) has
been further liberalised by allowing their use for part financing rupee debt of existing
power projects in order to provide low cost funds to some stressed infrastructure
sectors, the rate of withholding tax on interest payments on ECBs has been reduced
from 20 per cent to 5 per cent for three years for sectors like pawikmes, roads
and bridges, ports and shipyards, affordable housing, fertilizer; and dams;
investment linked deduction of capital expenditure incurred in the case of cold chain
facility, warehouses for storage of food grains, hospitals, fertilizers dodiatble
housing has been enhanced to 150 per cent, as against the current rate of 100 per
cent. Some of the reform measures like the introduction of goods and services tax
and some legislations on the Pension Fund Regulatory and Developuathotity
Bill are at various stages of the process of implementation.

(d) and (e) The Indian economy experienced a growth slowdown to 6.5 per
cent of GDP in 2011-12 due to certain domestic and external factors; nevertheless
this level of growth relative to other economies was among the highest. Government
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is taking measures to shore up the medium term growth prospects and revive
investment and bring down inflation. During 2011-12, several steps were also taken
to deepen the capital market and encourage investment in infrastructure sector
including raising of Fll investment limit in long-term infrastructure bonds, corporate
bonds and government securities, raising limit on ECB for infrastructure, allowing
qualified foreign investors to invest in specified Indian mutual funds and directly in
equities. For the year 2012-13, tax-free bonds for Rs. 60,000 crore has been
announced for financing infrastructure projects.

(H and (g) Economic reforms is a continuum with various steps taken by the
Government to encourage investments, liberalise trade and promote sustainable
growth in the economyGovernment is engaged in wide ranging consultations with
key stakeholders in accelerating the measures and legislations that are at various
stages of implementation.

Negative rating of Indian economy

234. SHRIMATI KUSUM RAI:
SHRI PRABHAT JHA:
SHRIARVIND KUMAR SINGH:

Will the Minister of FINANCE be pleased to state:

(@ whether International rating agencies have downgraded the rating of
Indian economy to 'negative' and 'speculative’ which indicates that India's economy
is in flames and going through very difficult phase;

(b) if so, the details thereof, agency wise;
(¢) the details of the reaction of Government thereon;

(d) whether Government has reviewed the economic situation of the country
after downgrading of our economy;

(e) if so, the details thereof;
(f the details of the outcomes thereof; and

(g) the details of measures to be taken by Government in this regard to
ameliorate the economic scenario of the country?

THE MINISTER OF SRTE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) Six major international credit rating agencies usually
rate India's sovereign debt. These are: Standard and Poor's (S and P), Moody's
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Investor Services, Fitch Ratings, Dominion Bond Rating Service (DBRS), Japanese
Credit RatingAgency (JCRA) and Rating and Investment Information Ihokyo (R

and 1). The current ratings assigned by these agencies are given in StatSaent. (
below)

Government of India has not borrowed from overseas markets in foreign
currency Nevertheless, asnnexure-l shows, all the six agencies have rated India's
long-term foreign currency denominated sovereign debt as investment grade. None
of these agencies have downgraded the rating on India's sovereign debt to
'negative’ and 'speculative.’

It may, howevey be mentioned that S andand Fitch recently revised their
outlook on India's sovereign rating from Stable to Negative while reaffirming the
ratings on India's sovereign debt.

(¢) Government has taken note of the concerns expressed by the sovereign
credit rating agencies.

(d) to (g) As mentioned above, India's sovereign credit rating has not been
downgraded. Notwithstanding this, the Government is monitoring the economic
situation closely and has taken a number of steps with a view to further
strengthening and sustaining economic growth. . The measures taken include those
that are contained in the 2012-13. Budget, and aim at the fiscal consolidation,
improvement in the investment environment, development of the infrastructure and
industrial sectors, and further development of the human resources.

The measures for fiscal consolidation are underway and being strongly
pursued. Bbrts are also underway towards enactment of Difeses Code (DTC)
and drafting of model legislation for Goods and Servitas (GST).

The measures for strengthening the investment environment include various
initiatives taken with a view to deepen the reforms in the capital markets,
capitalization of banks and financial holding companies, steps to improve financial
inclusion etc.

The measures for the development of infrastructure and industrial sectors
include launching of the first infrastructure debt fund, allowing tax free bonds of Rs.
60000 crore for financing infrastructure projects, bringing about the national
manufacturing policyfurther liberalizing the External Commercial Borrowings for
some infrastructure sectors etc.

The measures towards further development of the human resources include
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increase in the fundingof Sarva ShikshAbhiyaan (SSA), launching National Urban
Health Mission, etc.

On Aug 6, 2012, the Finance Minister announced a number of additional
steps with a view to overcoming the challenges being faced by the Indian economy
These include measures to formulate a path of fiscal consolidation, to remove the
constraints on supply side with a view to reducing the pressure on prices, to attract
more investment, to take corrective actions with regard to the tax regime, to remove
the bottlenecks for quicker implementation of key infrastructure projects, etc. The
full text of his statement is available at

http://www.finmin.nic.in/press_room/2012/fm_speech_Economy_RoadMap.pdf.
Statement

India's Sovereign Credit Rating byethsix credit rating agencies

Rating Date of Foreign Currency Local Currency
Agency affirmtion
of ratings
Ratings Outlook Ratings  Outlook
DBRS 06.08.2012 BBB(low) Stable BBB (low) Stable
(LT) (LT)
Moody's 20.12.2011 Baa3 Stable Baa3 Stable
(re-confirmed (upgraded
on 25.6.2012) from Bal)
Fitch 15.06.2012 BBB- (LT)  Negative BBB- Stable
F3 (ST) (changed
from
stable)

S and P 25.04.2012 BBB-(LT) Negative No ratings were given
A-3 (ST) (changed  for local currency

from
stable)
JCRA 09.12.2011 BBB+ Stable No rating were given
for
local currency
R and | 14.06.2011 BBB+ (LT) Stable No rating were given
for

a-2 (ST) local currency
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Migration of Indian citizens through fake agents

235. SHRI KANWAR DEEP SINGH:
SHRI N.K. SINGH:

Will the Minister of OVERSEAS INDIANAFFAIRS be pleased to state:

(@ whether there are a number of migrants leaving the country through fake
recruitment agents;

(b) if so, the details thereof;

(c) the steps being taken by Government to monitor and regulate the
migration of Indian citizens; and

(d) if so, the details thereof?

THE MINISTER OF OVERSEAS INDIANAFFAIRS (SHRIVAYALAR RAVI):
(a) and (b) Emigration of Indian workers seeking employment in 17 Emigration Check
Required (ECR) notified countries is regulated under the Emigramin 1983.
Despite the existing framework to facilitate legal migration and the efforts made by
the Government to prevent irregular migration, complaints regarding fraudulent offers
of overseas employment and cheating of job seekers are recieved by the Ministry
from time to time. Such complaints include fraudulent advertisements for jobs
abroad, fake recruitments for non-existing employers or for foreign employers who
never authorized the agents, thus rendering the workers without jobs; and offers of
exaggerated benefits to lure job seekers. These complaints are received against
registered Recruitind\gents, unauthorized intermediaries as well as some Foreign
Employers. The details of the complaints received against unregistered agents
during the last four year and the current year ending 2002 are given below;

Year No. of complaints  Prose-cution Cases referred to State
Sanction issued Government/POE
for action
2008 93 56 37
2009 136 14 136
2010 166 10 166
2011 225 9 225

2012 (31st July) 183 10 171




170 Written Answers to [RAJYA SABHA] Unstarred Questions

(c) and (d) The Government has taken steps to monitor and regulate the
emigration of Indian workers, to reform and simplify the emigration process and to
prevant illegal emigration. Thesmter-alia, include the following:

0

(i

(i)

(iv)

Emigration Check Required (ECR) passport holders need to obtain
clearance from any of the 9 POE offices located at Delhi, Mumbai,
Chennai, HyderabadJTrivandrum, Jaipur Cochin, Kolkata and
Chandigarh before emigrating for overseas employment to any of the 17
ECR notified countries.

The Ministry has emended the Rules vide Emigration (Amendment)
Rules 2009 on 9th Jyl2009.The important changes are as under:

e The amount of security to be furnished by the Recruithggnt
(RA) in the form of Bank Guarantee has been increased to twenty
lakh rupees for all, in place of the three earlier categories, on the
basis of the number of workers to be recruited by the RA.

e The application fee for Registration Certificate has been increased
from Rupees Five thousand Taventy five thousand rupees.

e In order to obtain a permit for direct recruitment of workers from
India, the Foreign Employer will have to furnish a Bank Guarantee of
Ten thousand rupees per worker subject to a minimum of One lakh
rupees and a maximum @fventy lakh rupees, valid for a period of
one year over and above the duration of the employment contract.

» the recruiting agents have been entrusted with specific duties and
responsibilities with a view to safeguarding the interests of the
emigrant workers. They will also have to maintain certain basic
facilities.

A National Awareness-cum-Publicity campaign is undertaken from time
to time to create wider awareness among the general public and
particularly among the potential migrants on the risks of illegal migration
and safeguards against illegal practices by unauthorized intermediaries
and fraudulent recruiting agencies.

The Government has constituted a high level Core-Group to lead and
monitor action of combating and preventing irregular migration. The
Core-Group is headed by SecretdWdOIA and has representatives from
the relevant central Ministries and State Governments. The Core-Group
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has circulated a template amongst state governments to formulate action
plans against irregular migration from their states.

(v) An OverseasWorkers Resource Centre (OWRC) has been established
which runs a 24x7 helpline in 8 languages to provide information and
guidance to emigrants.

(vi) Migrant Resources Centres have been established in Cochin, Hyderabad
and Panchkula, Haryana for information dissemination and counselling
of potential migrants.

(viiy  An Indian Workers Resource Centre (IWRC) has been established in
UAE.

(vii) The Ministry has been holding annual consultation with the major
states of origin to ensure better coordination and enforcement of
various provisions of Rules and Regulations.

(X) Attestation of work contracts by the Indian mission concerned has been
made mandatory in all cases of women workers holding ECR passports,
emigrating to ECR countries.

® Whenever a complaint is received against a registered RecrAigiewt

about cheating or exploitation of an emigrant, action is initiated for
suspension or cancellation of the registration certificate of the recruiting
agent. If the recruiting agent indulges in forgery of documents he is also
prosecuted through the state police. Complaints against illegal agents
are referred to the state police for prosecuting them. If there is a
complaint against an employer about exploitation of the worker
proceedings for blacklisting of the employer are initiated.

(x) The Ministry has signed bilateral labour MoUs with all the GCC
countries (except Saudhrabia) and with Jordan and Malaysia to
enhance bilateral cooperation in the management of migration. Joint
Working Groups have been constituted under these MoUs that meet
regularly to resolve labour issues.

Indian Muslims residing abroad

236. SHRI MOHAMMED ADEEB: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(@) the details of Indian Muslims settled/residing abroad, country-wise;



172 Written Answers to [RAJYA SABHA] Unstarred Questions
(b) the problems being faced by them; and
(c) the steps taken?

THE MINISTER OF OVERSEAS INDIANAFFAIRS (SHRIVAYALAR RAVI):
(@) to (c) No break-up of figures of Oversease Indians on religion, regional,
provincial or linguistic basis/group is maintained by this Ministry

NRI wives deserted by their husbands

237. SHRI H.K. DUA: Will the Minister of OVERSEAS INDIANAFFAIRS be
pleased to state:

(@ the number of NRI wives who have been deserted by their husbands
aborad, State-wise;

(b) the steps Government is planning to take to help these women in
distress; and

() whether Government would come forward with a legislation to ensure
that all marriages with NRIs are registered before the couples go abroad?

THE MINISTER OF OVERSEASE INDIANAFFAIRS (SHRIVAYALAR RAVI):
(a) The Ministry does not maintain exclusive data in respect of NRI wives who have
been deserted by their husbands abroad. Howes@nplaints received in the
Ministry of Overseas IndiarAffairs (MOIA) pertaining to desertion/harassment/
deception/cheating by their overseas spouses State-wise are given in statement-I
(See below) and the complaints received by the National CommissioWdonen,
the coordinating agency at the national level to receive and process such complaints
relating to Indian women deserted by their overseas husbands, are given in
statement Il $eebelow)

(b) Legal and financial assistance is already being provided to Indian
women who have been deserted by their NRI husbands by the Ministry of Overseas
Indian Affairs, National Commission foMWomen and Non-Governmental
Organizations empaneled with the Indian Missions/Posts abroad.

(©) The Hon'ble Supreme Court in its judgement dated 14th Febr2@dp
in the case of Seemds Ashwani Kumar has directed that marriage of all persons
who are citizens of India belonging to various religions should be compulsority
registrable in their respective States. State Governments have taken steps for
compulsory registration of marriages in their respective States.
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Statement-|

State wise complaints received in the Ministry of Overseas Indian Affairs from
Indian women against harassment/desertion by their overseas spouses from 2005
to 2012 (till 30/6/2012).

Sl. No. Name of the gte/UnionTerritory Total
1 Andhra Radesh 42
2. Assam 5
3. Bihar 4
4. Chhattisgarh 2
5. Delhi 74
6. Guijarat 21
7. Haryana 25
8. Himachal Pradesh 1
9. Jammu and Kashmir (J and K) 8
10. Karnataka 7
11. Kerala 19
12. Maharastra 21
13. Madhya Pradesh 6
14. Odisha 2
15. Punjab 101
16. Puducherry (U.J) 1
17. Rajasthan 6
18. Tamil Nadu 31
19. Uttar Pradesh 2
20. Uttaranchal 02
21. West Bengal 18

ToTAL 418
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Sate-wise complaintseceived in the National Commission foomén fom
September2009till March 2012.

Sate-Wise Data

Sl. No. State Total number of complaints
1 Delhi 135
2. Uttar Pradesh 68
3. Haryana 56
4, Punjab 53
5. Maharashtra 46
6. Gujarat 39
7. Andhra pradesh 51
8. Karnataka 23
9. West Bengal 30
10. Tamil Nadu 30
11. Rajasthan 25
12. Madhya Pradesh 18
13. Uttrakhand 1
14. Bihar 10
15. Himachal Pradesh 04
16. Assam 03
17. Jharkhand 04
18. Chhattisgarh 02
19. Odisha 09
20. Kerala 07
21. Goa 02
22, Tripura 02
21. Jammu and Kashmir 04
Others* 126
TotAaL 758

* Complete address not available and details sought.
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Rashtriya Gram Swaraj Yojana

238. SHRI ALVAI GOVARDHAN REDDY: Will the Minister of ANCHAYATI
RAJ be pleased to state:

(@) the aims and objectives of Rashtriya Gram Swéogana;

(b) whether any training and infrastructure is provided under the above
Yojana;

(c) if so, the details of training provided to elected representatives from
Andhra Pradesh during the last five years, year-wise and district-wise and also
infrastructure projects undertaken in each of the panchayats during the same period,
year-wise and district-wise; and

(d) the efforts the Ministry is making for getting more allocations in the
Twelfth Five Yeal Plan period?

THE MINISTER OF RNCHAYATI RAJ (SHRIV. KISHORE CHANDRADEO):
(@) and (b)The Rashtriya Gram Swargpjana (RGSY), implemented in districts not
covered by the Scheme of Backward Regions Grants Fund (BRGF), focuses primarily
on providing financial assistance to the States/Uts for Training and Capacity
Building of elected representatives (ERs) and functionaries of Panchayats so that
they can perform the functions devolved upon them and the schemes entrusted to
them efectively. Assistance is also provided for Satellite based training
infrastructure for Distance Learning for the ERs and Functionaries of the Panchayats
and, in respect of the Hill States and States in the North Eastern Region, for capital
expenditure on establishment of Panchayat Resource Centers/Training Institutes at
Divisional/District level. There is a small component of Infrastructure Development
under which assistance is provided ttat&s/UB for construction of Pnachayat
Ghars at Gram Panchayat level.

(c) Details of the training programmes conductedAimdhra Pradesh under
RGSY are given in statemeriSee below) No financial assistance was provided
under this Scheme during this period for infrastructure projecéndhra Pradesh.

(d) The Ministry of Panchayati Raj has already proposed higher allocations
for capacity building duringwelfth Five Year Plan.



Statement

Trained paticulars under RGSY - 2006-2007

Sl Categories Type of Venue Place of SC ST  General Total
No. Course Training
1. Chair Persons - ZPP Foundation Course In Campus APARD 2 - 7 9
2. Vice Chairpersons " In Campus APARD - - 8 8
3. ZPTC members " In Campus APARD 65 21 254 340
4. Mandal President " In Campus APARD 68 26 273 367
5. MPTC Members ” Off Campus MANDAL LEVEL 898 2719 3539 4716
6. Sarpanches " Off Campus MANDAL LEVEL 1740 725 12029 14494
7. Tribal Sarpanches " Off Campus MANDAL LEVEL 362 - 362
8. Ward Members " Off Campus MANDAL LEVEL 7050 2590 33354 42994
GranD ToTtaL 2006-07 9823 4003 49464 63290

0] Slamsuy USNIMN9.LT
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Trained paticulars under RGSY - 2008-2009

Sl Categories Type of Venue place of Women SC ST General Total

No. Course Training

. ZPTC members  Refreshment Coursdn Campus APARD 28 16 5 61 82

. Mandal President " In Campus APARD 32 18 6 Va4 101

. MPTC Members " Off Campus MANDAL LEVEL 1764 1234 384 4872 6490

. Sarpanches and " Off Campus  MANDAL LEVEL 1212 891 371 6130 7392
Upa Sarpanches

. Ward Members . Off Campus  MANDAL LEVEL 3036 2159 766 11140 72605

. DPC members " In Campus APARD 52 25 9 122 156
GraND ToTaL 2008-09 6124 4343 1541 22402 86826
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Trained paticulars under RGSY - 2009-2010

Sl Categories Type of Venue Place of Women SC ST General Total

No. Course Training

1. ZPTC members Sectoral Course In Campus APARD 65 37 12 145 194

2. Mandal President " In Campus APARD 63 35 13 140 188

3. MPTC Members " Off Campus MANDAL LEVEL 1333 933 290 3693 4916

4. Sarpanches and Upa " Off Campus MANDAL LEVEL 1010 742 309 5067 6118
Sarpanches

5. Ward Members " Off Campus MANDAL LEVEL 2728 1500 551 6751 8802
TotaL 2009-10 5199 3247 1175 15796 20218
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Trained paticulars RGSY - 2010-2a1

Sl Categories Type of Venue Place of Women SC ST General Total
No. Course Training
1. ZPTC members Sectoral Course In Campus APARD 43 24 6 9% 126
2. Mandal President " In Campus APARD 35 19 7 78 104
3. Special Training " Off Campus  MANDAL LEVEL 22 61 24 - 85
for SC/ST MPPs
4. Ward Members " Off Campus MANDAL LEVEL 24252 12002 4410 57267 73679
TotaL 2010-1 24352 12106 4447 57441 73994
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KU Band Taining Patticulars from 2008 to 201 =

o

SI. No. Year Attendance Remarks %

()

1 2008 85168 Sarpanches, MPTC#/ard :::?

2. 2009-10 140185 members and PRI official é

3. 2010-11 78213 functionaries were trained g’
ToTtAL 303566

Note. 1. RGSY scheme is demand driven in nature and funds are released against receipt of proposal in particular year from @spective
()
States / UB.

BS VA

2. Panchayat election in thea® ofAndhra Pradesh which was due in 20ias not been held due to stay by Hon'ble High Cou
of Andhra Pradesh.

[vHa

suonsand pateisun
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Implementation of rural business hub programme in Bihar

239. SHRI RAM KRIRAL YADAV: Will the Minister of RNCHAYATI RAJ be
pleased to state:

(@ whether Ministry's programme of Rural Business Hub has been
implemented in Bihar State;

(b) if so, whether this programme has successfully helped in generating
employment opportunities and eradicating rural poverty in Bihar; and

(c) the details thereof?

THE MINISTER OF RNCHAYATI RAJ (SHRIV. KISHORE CHANDRADEO):
(a) Yes Sir

(b) and (c)As the scheme is demand based, taieSwise allocation is made.
This scheme is applicable to all the BRGF and North-Eastern Region districts. Under
the scheme, the Ministry of Panchayati Raj extends token financial support (not
exceeding Rs. 25 lakh) for viable RBH projects and the balance project cost has to
be converged through other Central/ State Government schemes/Financial
Institutions/ Implementing Organizations etc.

In Bihar, only one project has been sanctioned to M/s Grakiias
Pratisthan in Paliganj Block of Patna district for Rural Business Hub (RBH) for
promotion of Medicinal/Aromatic Plants. Under the RBH scheme, financial support
has been given for setting up distillation plants for extraction ofAsibund 60
farmers have reportedly benefited from this particular project.

E-Governance in Panchayats

240. DR. PRABHAKAR KORE:Will the Minister of RANCHAYATI RAJ be
pleased to state:

(@) the progress of the implementation of E-governance in panchayats
under the National E-Governance Programme (NEGP);

(b) whether Government is aware that number of panchayats are not yet
computerized;

(c) if so, the response of Government;

(d) the steps that are being taken by the Government to ensure effective
implementation of E-Governance in panchayats; and
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(e) the details thereof?

THE MINISTER OF RNCHAYATI RAJ (SHRIV. KISHORE CHANDRADEDO):
(a) e-Governance in Panchayats is sought to be achieved through the e-Panchayat
Mission Mode Project (MMP) under the National e-Governance Plan (NeGP) under
which 11 Core Common Software applications are planned. These applications
collectively constitute the Panchayat Enterprise Suite (PES). Four of these
applications namely PRIA Soft, PlanPlus, National Panchayat Portal and Local
Governance Directory have been rolled out and are in public domain. These can be
accessed at http://Accountingonline.gay http://planningonline.gain, http://
panchayat.gain and http://panchayatdirectogpv.in respectively Six more
applications namelyrea Profiler Service PlusAsset DirectoryActionSoft, Social
Audit and Trainings Management were launched on 2Agril, 2012 on the
occasion of National Panchayat Day and are in the process of adoption by the
States.

(b) Yes Sir

() The Project so far has not provided any funds for hardware including
computers. Howeverthe Sates have been advised to utilize available funds from
other sources such as 13th Central Finance Commission grants, Mahatma Gandhi
National Rural Employment Guarantee Scheme (MGNREGS), Backward Region Grant
Fund (BRGF), State Funds, etc. for procuring ICT infrastructure including computers
at Panchayats.

(d) and (e) For effective implementation of the e-Governance Project,
workshops/trainings are organised to demonstrate the applications to the State Govt.
functionaries. Ministry of Panchayati Raj is also providing trained faculty to provide
trainings on all applications. Consultants were provided to 25 States to initiate the
rollout of the project. During 20t12, Rs. 38.5 Crores were released to &@iteS/UB
for setting up of Programme Management Units (PMUs) at States and District levels
for adoption of PES applications. Furthermore, States are also incentivized to adopt
the PES applications through the annual e-Panchayat Puraskars.

Computerisation of functioning of gram panchayats

241. SHRI FARIMAL NATHWANI: Will the Minister of ANCHAYATI RAJ
be pleased to state:

(@) the policy of Government so far as computerisation of the functioning of
the Gram Panchayats is concerned,
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(b) the nunber of Gram Panchayats that are yet to be computerised, State-
wise;

(c) the details of the factors responsible for slow progress in this regard;
and

(d) the steps taken to accelerate the pace of computerisation of Gram
Panchayats especially in Jharkhand?

THE MINISTER OF RNCHAYATI RAJ (SHRIV. KISHORE CHANDRADEDO):
(a) to (c) Ministry of Panchayati Raj is implementing the e-Panchayat Mission Mode
Project (MMP) that addresses all core aspects of Panchayats' functioizing
Planning, Monitoring, Implementation, Budgetingccounting, SocialAudit, etc.
Under e-Panchayat MMPLL Core Common Software applications were planned
which collectively constitute the Panchayat Enterprise Suit (PES). Four of these
applications namely PRIASoft, PlanPlus, National Panchayat Portal and Local
Governance Directory have been rolled out and are in public domain. These can be
accessed at http://Accountingonline.gay http://planningonline.goin, http://
panchayat.gain and http://panchayatdirectogpv.in respectively Six more
applications namelrea Profiler ServicePlusAsset Directory ActionSoft, Social
Audit and Trainings Management were launched on 2Agril, 2012 on the
occasion of National Panchayat Day and are in the process of adoption by the
States. Since PES adoption is not complete in all Gram Panchayats, the
computerization of the functioning of the Gram Panchayats is yet to be achieved.
Lack of internet connectivitypower hardware and insfifient number of trained
manpower at Gram Panchayat level are contributing factors in the slow progress of
computerization of Panchayats.

(d) For effective implementation of the Project, workshops/trainings are
organised to demonstrate the applications to the State Govt. functionaries. Ministry
of Panchayati Raj is also provide trainings on all applications. Consultants were
provided to 25 States to initiate the rollout of the project. During 2011-12, Rs. 38.5
Crores were released to altags/UB for setting up of Programme Management
Units (PMUs) at State and District levels for adoption of PES applications.
Furthermore, States are also incentivized to adopt the PES applications through the
annual e-Panchayat Puraskars.

In Jharkhand, over X0 functionaries have been imparted trainings on
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PRIASoft and PlanPlus. 380 Panchayat functionaries and elected members were
imparted trainings in basic ICliteracy During 201-12, 23 Zilla Panchayat, 125 Block
Panchayats and 2464 Gram Panchayats made voucher entries in PRIASoft, whereas 9
Zilla Panchayat, 67 Block Panchayats and 1559 Gram Panchayats adopted PlanPlus
in Jhakhand.

New Districts under BRGF

1242.SHRI RAGHUNANDAN SHARMA: Will the Minister of ANCHAYATI
RAJ be pleased to state:

(@ the number of districts proposed to be included under Backward
Regions Grant Fund (BRGF) in tAsvelfth Five Year Plan;

(b) the details thereof;

() whether Government proposes to carry on with the districts getting
stable with the development point of view under BRGF Scheme or to put them aside;
and

(d) the achievements made till date above mentioned scheme?

THE MINISTER OF RNCHAYATI RAJ (SHRIV.KISHORE CHANDRADEO):
(@) and (b) The District Component of Backward Regions Grant Fund (BRGF)
presently covers 272 districts. The list of BRGF district is given in staten{Sdel
below)

(c) and (d) It has been decided to restructure the BRGF fofvietith Five
Year Plan.An exercise is being undertaken to restructure the BRGF including
identification of backward areas, for thwvelfth Five Year Plan. Pending completion
of this exercise, the BRGF will continue in 2012-13 in its present fArstatement
showing the funds released and utilized under BRGF is given in stat€Beat
below) BRGF funds have been used for critical gap filling by taking up development
projects identified by the community through decentralized planning. Under the
BRGF, communities have been able to fulfill local felt needs and address some of the
causes of backwardness in the identified districts.

T Original notice of the question was received in Hindi.
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Satement - |

List of 272 BRGF districts

SI. No. State Districts

1 Andhra Pradesh Adilabad

2. Andhra Pradesh Anantpur

3. Andhra Pradesh Chitoor

4, Andhra Pradesh Cuddapah
5. Andhra Pradesh Karimmam

6. Andhra Pradesh Khammam
7. Andhra Pradesh Mahboobnagar
8. Andhra Pradesh Medak

9. Andhra Pradesh Nalgonda
10. Andhra Pradesh Nizamabad
11 Andhra Pradesh Rangareddy
12. Andhra Pradesh Vizianagaram
13. Andhra Pradesh Warrangal
14. Arunachal Pradesh Upper Subansari
15. Assam Baksa

16. Assam Barpeta

17. Assam Bongaigaon
18. Assam Cachar

19. Assam Chirang

20. Assam Dhemaji

21. Assam Goalpara

22. Assam Hailakandi
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SI. No. State Districts

23. Assan Karbi Anglong
24, Assam Kokarajhar
25. Assam Moregaon
26. Assam North Cachar Hills
27. Assam North Lakhimpur
28. Bihar Araria

29. Bihar Arwal

30. Bihar Aurangabad
3L Bihar Banka

32. Bihar Begusarai

33. Bihar Bhagalpur
34. Bihar Bhojpur

35. Bihar Buxar

36. Bihar Darbhanga
37. Bihar Gaya

38. Bihar Gopalgan;j

39. Bihar Jamui

40. Bihar Jehanabad
41. Bihar Kaimur

42. Bihar Katihar

43. Bihar Khagaria

44, Bihar Kishanganj

45, Bihar Lakhisarai
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SI. No. State Districts
46. Bihar Madhepura
47. Bihar Madhubani
48. Bihar Munger

49 Bihar Muzaffarpur
50. Bihar Nalanda
51. Bihar Nawada

52. Bihar Paschim Champaran
53. Bihar Patna

54. Bihar Purbi Champaran
55. Bihar Purnia

56. Bihar Rohtas

57. Bihar Saharsa
58. Bihar Samastipur
59. Bihar Saran

60. Bihar Sheikhpura
61. Bihar Sheohar
62. Bihar Sitamarhi
63. Bihar Siwan

64. Bihar Supaul

65. Bihar Vaishali

66. Chhattisgarh Bastar

67. Chhattisgarh Bijapur

68. Chhattisgarh Bilaspur
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SI. No. State Districts

69. Chhattigarh Dantewada
70. Chhattisgarh Dhamtari

71. Chhattisgarh Jashpur

72. Chhattisgarh Kabirdham

73. Chhattisgarh Kanker

74. Chhattisgarh Korba

75. Chhattisgarh Koriya

76. Chhattisgarh Mahasammund
7. Chhattisgarh Narayanpur
78. Chhattisgarh Raigarh

79. Chhattisgarh Rajnandgaon
80. Chhattisgarh Sarguja

81. Gujarat Banas Khantha
82. Gujarat Dahod

83. Gujarat Dang

84. Gujarat Narmada

85. Gujarat Panchmahal
86. Gujarat Sabar Kantha
87. Haryana Mahendragarh
88. Haryana Sirsa

89. Himachal Pradesh Chamba

90. Himachal Pradesh Sirmaur
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SI. No. State Districts
91. Jammu ad Kashmir Doda

92. Jammu and Kashmir Kishtwar
93. Jammu and Kashmir Kupwara
94. Jammu and Kashmir Poonch
95. Jammu and Kashmir Ramban
96. Jharkhand Bokaro
97. Jharkhand Chatra
98. Jharkhand Deoghar
99. Jharkhand Dhanbad
100. Jharkhand Dumka
101. Jharkhand Garhwa
102. Jharkhand Giridih
103. Jharkhand Godda
104. Jharkhand Gumla
105. Jharkhand Hazaribagh
106. Jharkhand Jamtara
107. Jharkhand Koderma
108. Jharkhand Khunti
109. Jharkhand Latehar
110. Jharkhand Lohardagga
111. Jharkhand Pakaur
112. Jharkhand Palamu
113. Jharkhand Ramgarh
114. Jharkhand Ranchi

115. Jharkhand Sahebganj
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SI. No. State Districts
116. Jharkhand Saraikela Kharswan
117. Jharkhand Simdega
118. Jharkhand West Singhbhum
119. Karnataka Bidar

120. Karnataka Citradurga
121. Karnataka Davangere
122. Karnataka Gulbarga
123. Karnataka Raichur
124. Karnataka Yadgir

125. Kerala Palakkad
126. Kerala Wayanand
127. Madhya Pradesh Alirajpur
128. Madhya Pradesh Anuppur
129. Madhya Pradesh Ashoknagar
130. Madhya Pradesh Balaghat
131. Madhya Pradesh Barwani
132. Madhya Pradesh Betul

133. Madhya Pradesh Burhanpur
134. Madhya Pradesh Chhattarpur
135. Madhya Pradesh Chhindwara
136. Madhya Pradesh Damoh

137. Madhya Pradesh Dhar

138. Madhya Pradesh Dindori

139. Madhya Pradesh Guna

140. Madhya Padesh Jhabua
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SI. No. State Districts
141. Madhya Pradesh Katni

142. Madhya Pradesh Khandwa
143. Madhya Pradesh Khargone
144, Madhya Pradesh Mandla
145. Madhya Pradesh Panna

146. Madhya Pradesh Rajgarh
147. Madhya Pradesh Rewa

148. Madhya Pradesh Satna

149. Madhya Pradesh Seoni

150. Madhya Pradesh Shahdol
151. Madhya Pradesh Sheopur
152. Madhya Pradesh Shivpuri
153. Madhya Pradesh Sidhi

154. Madhya Pradesh Singrauli
155. Madhya Pradesh Tikamgarh
156. Madhya Pradesh Umaria

157. Maharashtra Ahmednagar
158. Maharashtra Amravati
159. Maharashtra Aurangabad
160. Maharashtra Bhandara
161. Maharashtra Chandrapur
162. Maharashtra Dhule

163. Maharashtra Gadchiroli
164. Maharashtra Gondia
165. Maharashtra Hingoli




192 Written Answers to [RAJYA SABHA] Unstarred Questions

SI. No. State Districts

166. Maharashta Nanded

167. Maharashtra Nandurbar

168. Maharashtra Yavatmal

169. Manipur Chandel

170. Manipur Churachandpur
171. Manipur Tamenglong
172. Meghalaya Ri-bhoi

173. Meghalaya South Garo Hills
174. Meghalaya West Garo Hills
175. Mizoram Lawngtlai

176. Mizoram Saiha

177. Nagaland Kiphrie

178. Nagaland Longleng

179. Nagaland Mon

180. Nagaland Tuensang

181. Nagaland Wokha

182. Odisha Bargarh

183. Odisha Bolangir

184. Odisha Boudh

185. Odisha Deogarh

186. Odisha Dhenkanal

187. Odisha Gajapati

188. Odisha Ganjam

189. Odisha Jharsuguda
190. Odisha Kalahandi

191. Odisha Kandhamal (Phulbani)
192. Odisha Keonjhar

193. Odisha Koraput

194. Odisha Malkangiri
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SI. No. State Districts
195. Odisha Mayurbhanj
196. Odisha Nabarangpur
197. Odisha Nuapada
198. Odisha Rayagada
199. Odisha Sambalpur
200. Odisha Sonepur (Subarnapur)
201. Odisha Sundargarh
202. Punjab Hoshiarpur
203. Rajasthan Banswara
204. Rajasthan Barmer

205. Rajasthan Chittaurgarh
206. Rajasthan Dungarpur
207. Rajasthan Jaisalmer
208. Rajasthan Jalore

2009. Rajasthan Jhalawar

210. Rajasthan Karauli

211. Rajasthan Pratapgarh
212. Rajasthan Sawai Madhopur
213. Rajasthan Sirohi

214, Rajasthan Tonk

215. Rajasthan Udaipur

216. Sikkim North District
217. Tamil Nadu Cuddalore
218. Tamil Nadu Dindigul

219. Tamil Nadu Nagapattinam
220. Tamil Nadu Sivaganga
221. Tamil Nadu Tiruvannamali
222. Tamil Nadu Villupuram

223. Tripura Dhalai
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Sl. No.

State

Districts

224,
225.
226.
227.
228.
229,
230.
231
232.
233.
234,
235.
236.
237.
238.
239.
240.
241,
242,
243.
244,
245.
246.
247.
248,
249.

250.
251
252.

Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh

Uttar Pradesh
Uttar Pradesh
Uttar Pradesh

Ambedkar Nagar
Azamgarh
Badaun
Bahraich
Balrampur
Banda
Barabanki
Basti
Chandauli
Chitrakoot
Etah
Farukkhabad
Fatehpur
Gonda
Gorakhpur
Hamirpur
Hardoi

Jalaun
Jaunpur
Kanshiram Nagar
Kaushambi
Kushinagar
Lakhimpurkhiri
Lalitpur
Maharajganj
Mahoba
Mirzapur

Pratapgarh
Raibareilly
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SI. No. State Districts

253. Uttar Pradesh Sant Kabir Nagar
254. Uttar Pradesh Shrawasti

255. Uttar Pradesh Siddhartha Nagar
256. Uttar Pradesh Sitapur

257. Uttar Pradesh Sonbhadra

258. Uttar Pradesh Unnao

259. Uttarakhand Chamoli

260. Uttarakhand Champawat

261. Uttarakhand Tehri Garhwal
262. West Bengal 24 South Paraganas
263. West Bengal Bankura

264. West Bengal Birbhum

265. West Bengal Dinajpur Dakshin
266. West Bengal Dinajpur Uttar
267. West Bengal Jalpaiguri

268. West Bengal Maldah

269. West Bengal Medinipur East
270. West Bengal Medinipur West
271. West Bengal Murshidabad
272. West Bengal Purulia




Statement - |11
BRGF: Funds Released and Utilisation Repdrfrom 2008-09 to 2at12 and Curent Financial year (as on 31.07.2012)
Sl. State  No. of Annual Entitlement 2008-09 2009-10 2010-11 2011-12 2012-13 Total
No. BRGF Annual Annual Funds Utilis- Funds Utilis- Funds Utilis- Funds Utilis- Funds Utilis- Funds Utilis-
Districts Entitle- Entitle- Rele- ation Rele- ation Rele- ation Rele- ation Rele- ation R&e  ation
ment from ment fromased Repor- ased Repor- ased Repor- ased- Repor- ased- Repor- ased Repor-
2007-08 to 2011-12 ted ted ted ted ted ted

2010-11 onwards

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17

1. Andhra 13 348.28 389.77 250.38 250.38 357.39 357.39 348.34 341.70 366/5%4 12.34 0.001335.04 1020.01
Pradesh

2. Arunachal 1 15.47 16.38 11.07 11.07 14.67 12.79 12.709.46 10.70 0.00 0.00 0.00 49.14 33.32
Pradesh

3. Assam 11  168.19 688.05 53.23 49.72 56.03 54.77 139.12 60.84 59.39 5.49 20.14 0.00 327.91 170.82

4. Bihar 36 638.99 688.05 42154 42154 518,99 491.85 740.25 564.99 40838/5 46.41 0.002135.77 1510.13
5. Chhatt- 13 248  269.80 205.44 216.06 216.06 280.90 273.78 259.94 105.64 100480 1062.52 800.92
isgarh

6. Gujarat 6 107.31 115.64 6.05 6.05 96.64 93.05 103.16 99.61 109.64 8.02 1.16 0.00316.65 206.73

7. Haryana 2 30.44 32.15 25.68 25.68 19.35 19.35 39.53 39.53 18.69.99 19.26 0.00 122.49 94.55
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10.
11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

Himachal 2
Pradesh

Jammu and 3

Kashmir

Jharkhand 21
Karnataka 5

Kerala 2
Madhya 24
Pradesh

Maharashtral2
Manipur 3
Meghalaya 3

Mizoram 2

Nagaland 3
Odisha 19
Punjab 1

30.50

48.85

343.56
108.17

34.33

452.40

265.57

42.09

40.01

24.98

40.05

324.67

16.65

32.22

52.06

366.31
118.91

36.83

490.50

292.56

43.93

41.44

25.58

41.48

339.96

17.80

23.48

40.77

290.27
0.00

0.00

324.44

29.81

14.62

37.54

2.00

33.31

227.84

0.00

23.48 27.41
40.77  9.00
290.27 209.18
0.00 103.27
0.00 24.21
324.44 315.65
29.81 228.19
14.62 27.71
37.54 23.50
2.00 21.28
33.31 43.04
227.84 223.67
0.00 15.08

30.50

0.00

209.18
103.27

23.84

315.65

228.19

27.71

23.50

21.28

43.04

211.56

15.08

18.22

290.95 275.23

54.32 48.54

50.42 48.84
28.68 28.20

40.04 40.04

385.20 380.79

17.83

30.50 23.62 10.98.60 0.00
41.26 27.21 30.40 0.00 0.00
331.02 193.79 183.600 0.00
118.48 103.24 92.74 34.55 4.78
3159 20.81 34.66 0.00 0.67
535.80 503.05 4038749 80.65

255.088.95 27.69

32.18.72 9.44

113.61

0.00 121.43

0.001014.07
0.00 319.27

0.00 319.27

0.00 1659.91

0.00 831.73

0.00 138.25

24.60 10.59 13880 149.74

24.90 5.42 0.00
41.48 13.8700
325%3%4

15.50 0.08

0.00 76.86

0.00 157.87

4.11 0.001166.77

0.00 0.00 48.80

92.29

67.98

693.24
241.06

241.06

1209.63

622.18

99.59

120.47

56.90

129.76

883.83

32.99
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17
21. Rajasthan 12  262.99 289.45  183.50 183.50 141.42 141.42 304.68 288.37 286Y%H4 17.32 0.00 933.07 670.83
22. Sikkim 1 13.97 14.58 12.67 12.67 11.59 11.59 15.92 15.92 14.22.54 0.53 0.00 54.92 42.72
23. Tamil Nadu 6  114.04 123.74  113.53 113.53 62.09 62.09 113.28 110.10 106.0349.88 10.73 0.00 405.66 335.60
24. Tripura 1 13.21 13.66 11.82 11.82 8.58 858 13.21 13.21 13.66 5.57 0.00 0.00 47.27 39.18
25. Uttar 34 636.09 689.05 541.74 541.74 579.87 579.87 668.09 594.45 540.81 1664806 0.002372.57 1882.91
Pradesh
26. Uttarakhand 3 44.85 47.24 9.00 8.29 0.00 0.00 37.66 27.71  29.54 6.98 4.00 0.00 80.20 42.98
27. West Bentalll 11 255,90 283.14 159.53 159.53 181.10 181.10 276.68 20585203 92.68 0.00 915.00 637.33
ToTaL 250 4670.04 5049.98 3029.23 3025.04 3534.96 3479.62 5050.00 4396.41 39881063 51643 000 16047.63 11782.60
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Computers in Gram panchayats in Maharashtra

1243.SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of
PANCHAYATI RAJ be pleased to state:

(@) whether Government is providing computers to each gram panchayat of
the country;

(b) if so, the number of gram panchayats in Maharashtra that have been
provided with the computers;

() whether work in these computers is being done by the panchayats
where these computers have been made available; and

(d) if so, the details thereof?

THE MINISTER OF RNCHAYATI RAJ (SHRIV. KISHORE CHANDRADEO):
(&) and (b) No, SirThere is no provision at present for providing computer to Gram
panchayats under e-Panchayat Mission Mode Project (MMP) being implemented by
the Ministry of Panchayati Rajrlhe Sates, howeverhave been advised to utilize
available funds from other sources such as 13th Central Finance Commission grants,
Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS),
Backward Region Grant Fund (BRGF), Rashtriya Gram Swajapa (RGSY), etc. for
computerization of Panchayats.

(c) and (d) In view of reply at (a) and (b) above, details of the work being
done by the Panchayats in Maharashtra is not maintained by the Ministry

Appointment of Chairman/MD of PSUs

244, SHRI JAI PRAKASH NARA’AN SINGH: Will the PRIME MINISTER be
pleased to state:

(@ whether according to guidelines of Government particularly for Public
Selection Enterprise Board (PSEB) the IAS, IPS and IRS officers can be appointed as
Chairman and Managing Director of Public Sector Undertakings (PSUSs);

(b) if so, the details of such guidelines;

() whether persons having financial background are also eligible and
consider for the post of CMDs in PSUs of power and petroleum sector; and

(d) if so, the details in this regard?

T Original notice of the question was received in Hindi.



200 Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF SRTE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRN. NARAYANASAMY): (a) Yes, Sir

(b) The policy guidelines contained in Government Resolution No. 27(21)
EO-86 (ACC) dated 3rd March, 1987, amended from time to time, constituting the
Public Enterprises Selection Board (PESB), include organized services under the
Central Government as one of the feeding entities for appointment to Board level
positions in Central Public Sector Enterprises (CPSEs). Organised services under
Central Government includiater alia IAS, IPS and IRS officers.

(©) Yes, Sir

(d) As per prescribed eligibility criteria for appointment of CMDs of CPSEs,
persons can be drawn from any of the management functional backgrounds
including financial background.

Expenditure on training abroad

1245.SHRI OM PRAKASH MATHUR: Will the PRIME MINISTER be pleased
to state:

(@ the number of IAS and IPS officers who have received training aboard
during the last five years and the amount spent on them by Government;

(b) the number of officers who settled over there without any intimation and
have not come back to India; and

() the number of officers from Rajasthan who have currently gone abroad
on study leave?

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRN. NARAYANASAMY): (a) As the oficers of
All India Services, viz., IAS and IPS serve both in the Centre and States, such
information is not available centralljHowever DOPT sponsors dicers, including
IAS and IPS officers, for foreign trainings under Domestic Funding of Foreign
Training (DFFT) scheme covering short-term programmes, long-term programmes and
partial funding of foreign studies. The number of IAS, IPS, Central Services and
other eligible officers deputed for training under this scheme along with
consolidated expenditure incurred thereon during the last five years is as under:

T Original notice of the question was received in Hindi.
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Year IAS IPS Others Expenditure

(Rs. Crores)

2007-08 108 2 120 17.50
2008-09 A 3 154 19.00
2009-10 77 1 35 12.10
2010-11 116 2 127 20.94
2011-12 118 6 100 27.98

(b) The information relating to shcofficers is not maintained centrally

() No IAS or IPS officer from Rajasthan cadre is currently on ex-India
study leave sanctioned by the Government of India.

Attacks on RTI activists

246. SHRI D. RAJA:
SHRI M.P ACHUTHAN:

Will the PRIME MINISTER be pleased to state:

(@) whether Government's attention has been drawn to a number of
incidents of attack on R activists, the latest being killing of a green activist in
Chhattisgarh who usedTRto their advantage;

(b) if so, the details thereof; and

(c) the steps that are being taken to protect the life of fHeaRtivists in
the country?

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRN. NARAYANASAMY): (a) There have been
reports in the media that some persons have been killed or attacked allegedly for
exercising their right under theTRAct, 2005.

(b) Data is not centrally maintained. Howeyatedia has reported that Sh.
RameshAgrawal, a green activist, who was exercising right to information, was shot
at on 7th July2012 in Chhattisgarh.

() The framework of existing laws such as Indian Penal Code, Criminal
Procedure Code etc. is considered adequate tdderdor safety and security to all
citizens, including RI activists. FurtherRTI Activists and whistle blowers will also
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get protection under the "Whistle Blowers Protection Bill, 2011'5s@dsy the Lok
Sabha on 27.12.2011 and is presently in the Rajya Sabha.

Maintenance of law and order and providing safety and security for all
citizens is primarily the subject matter of State Government concerned. Government
of India has drawn the attention of State Governments to the reports appearing in
the media about the victimization of people, who u3é t& expose corruption and
irregularities in administration. The States have been requested that if any instance
comes to their notice, it should be promptly inquired into and action taken against
the offenders.

Reservation to castes/tribes

1247.SHRI FAGGAN SINGH KULASTE: Will the PRIME MINISTER be
pleased to state:

(@ whether provisions have been made in the Constitution to provide
reservation indefinitely to castes/tribes protected under Constitution;

(b) if so, whether there is any provision of reservation in promotion also or
not, the details thereof; and

() whether it is also a fact that there were talks in Government in recent
past for making amendment in this regard, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNELPUBLIC
GRIEVANCES AND PENSIONS (SHRN. NARAYANASAMY): (a) and (b)Article 16
of the Constitution of India provides for equality of opportunity in matters related to
Public employment. HowevgeArticle 16(4) is an enabling provision which enables
the State to make provision for the reservation of appointments or posts in favour of
any backward class of citizens which, in the opinion of the State, is not adequately
represented in the services under thetes FurtherArticle 16(4A) provides for
reservation in matter of promotion, with consequential senjdotyscheduled Castes
and Scheduled Tribes, which in the opinion of the State are not adequately
represented in the services under the State.

Aritcle 335 provides that the claims of the members of the Scheduled Castes
and the Scheduled Tribes shall be taken into consideration, consistently with the
maintenance of efficiency of administration, in making of appointments to services
and posts in connection with the affairs of the Union or of a State. It further
provides that nothing in this article shall prevent in making of any provision in
favour of members of Scheduled Castes and the Scheduled Tribedaiaation in

T Original notice of the question was received in Hindi.
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qualifying marks in any examination or lowering the standards of evaluation, for
reservation in the matters of promotion to any class or classes of services or posts
in connection with the affairs of the Union or of a State.

() There were demands from some Hon'ble Members of Parliament for
amendment to the Constitution in the wake of recent judgement of the Supreme
Court whereby it has struck down the provision of reservation in promotion in some
States on the ground that the States have not complied with the condition
backwardness, inadequacy of representation and overall administrative efficiency
before making provision for reservation as laid down by Apex Court in
M.Nagaraj's case.

Setting information under RTI

248. SHRI UPENDRAKUSHWAHA: Will the PRIME MINISTER be pleased
to state:

(@ whether seeking information undefMRAct, 2005 is the fundamental
right of every citizen undedrticle 19 (1) (a) of the Constitution of India;

(b) if so, the reasons for not initiating disciplinary proceedings against
Central Public Information Giter (CPIOs) andAppellate Authorities who are
infringing the fundamental right of information seekers and are not furnishing
information within the time stipulated in thect;

() the number of second appeals of senior citizens pending with Chief
Information Commissioner and other ICs for more than one, two and three years;
and

(d) whether there is any proposal to fix a time limit for deciding second
appeals to check pendency?

THE MINISTER OF SRATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRN. NARAYANASAMY): (a) Section 3 of the
Right to InformationAct, 2005 empowers all citizens to have right to information.

(b) The RIl Act, 2005 makes a Public Information fl@ér liable for
disciplinary action, who without any reasonable cause and persistently failed to
receive an application for information or has not furnished information within the
time specified, or malafidely denied the request for information or knowingly given
incorrect, incomplete or misleading information or destroyed information that was the
subject matter of the request or obstructed in any manner in furnishing the
information within the prescribed time period.
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() The Central Information Commission does not maintain category-wise
list of pending cases before it.

(d) The RII Act, 2005 does not prescribe any time limit for disposal of
second appeals by the Information Commissions. There is no proposal to amend the
RTI Act, 2005.

CVC Guidelines on tenders

249. PROFE ANIL KUMAR SAHANI: Will the PRIME MINISTER be pleased
to state:

(@) the details of CentraVigilance Commission (CVC) guidelines concerning
calling and finalization of tenders and limited tenders by the organizations under the
purview of CVC;

(b) whether Kendriya Bhandar is purchasing pulses, rice and spices worth
crores of rupees fortnightly through limited tender in violation of CVC guidelines;

() whether ChietVigilance CommissioneiCVC has received complaints in
this regard from MPs; and

(d) if so, the action taken by CVC against Kendriya Bhandar and the steps
taken to ensure that Kendriya Bhandar follow CVC guidelines scrupulously?

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRN. NARAYANASAMY): (a) and (b) In order
to bring transparency and accountability in award of contracts, the C¥igilaince
Commission has issued a number of instructions/ guidelkesegard calling and
finalization of limited tenders, the Commission has advised organisations under its
purview to invite limited tenders from a panel prepared in a transparent manner
clearly publishing the eligibility criteria and such panel being updated regularly

In line with purchase policy approved by the Board of Directors of Kendriya
Bhanday they are purchasing pulses/rice and spices in bulk quantity through limited
tenders invited from registered suppliers, normally on fortnightly and monthly basis,
respectively Registration of suppliers for pulses/rice and spices is a continuous
process in Kendriya Bhandar

(c) and (d) The CVC has informed that it has received one compliant from an
MP regarding purchase through limited tender in Kendriya Bhandar and the same
has been forwarded to Department of Personnel and Training for necessary action.
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Grants to Kendriya Bhandar

250. PROFE ANIL KUMAR SAHANI: Will the PRIME MINISTER be pleased
to state:

(@ the quantum of one-time assistance or non-recurring grants as grants-in-
aid given to Kendriya Bhandar by Government, s fiadicating the purpose for
which grants were given to Kendriya Bhandar;

(b) whether Kendriya Bhandar has submitted utilization certificates and if
so, the details thereof;

() whether it is a fact that Kendriya Bhandar diverted the funds and used
the same for purpose other than for which it was granted; and

(d) whether there is any proposal to get audited the accounts of Kendriya
Bhandar from Comptroller andluditor General (CAG) since Government has given
grants-in-aid to Kendriya Bhandar?

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRV. NARAYANASAMY): (a) As per available
records Kendriya Bhandar has not been given any one-time assistance or non-
recurring grants as grants-in-aid from the Government. HowdwerCentral Govt. is
holding equity share capital in Kendriya Bhandar of Rs. 68.18 lacs as on 31/3/2011.

(b) to (d) Do not arise.
Cases of loss caused to Government

251. SHRI SHANTARAM NAIK: Will the PRIME MINISTER be pleased to
state:

(@) the number of cases being investigated, reports filed under section 173
of Criminal Procedure Code (®&C.) by CBI on grounds of loss being caused to
Government on account of decision/ decisions taken, orders passed by Ministers
and/or officers of Government of India;

(b) the criteria adopted to determine the criminality in the administrative
decisions;

() the number of such cases being investigated, reports filed under section
173 of Criminal Procedure (B®C.) emanating from thet&es; and

(d) the details thereof, State-wise?

THE MINISTER OF SRTE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRN. NARAYANASAMY): (a) CBI has, after
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registration and investigation of various cases, filed reports under Section 173 of
Cr.PC. in 1625 cases during the last 3 years and current year i.e. 2009, 201an&@01
2012 (as on 31.7.2012) on grounds of loss caused to Government on account of
decision/decisions taken, orders passed by Ministers and/or officers of Government
of India;
The year-wise details of these cases are as follows:-
No. of cases in whichepotts filed u/s 173 CPC

Year No. of cases in which No. of cases closed. Total
Charge-sheet filed

2009 413 86 499
2010 449 55 504
2011 368 55 423
2012 176 23 199
(upto 31.7.2012)

TotAL 1406 219 1625

b)  After investigation of the cases, the decision to file report u/s 1FBCCr
(Charge-sheet/Closure) is taken by CBI on the basis of avaliability of evidence and
the provision

(c) and (d) CBI registers cases which are referred to ti for investigation by the
State Governement under DSPEet, 1946 and also by the Constitutional Court
(Supreme Court and High Courts). The year-wise details of these cses, in which
report U/s 173 CPC have been filed during last 3 yeaes 2009, 2010, 201 and
2012 (as on 31.7.2012) is follow :-

Year Referred by State Referred by Referred by
Governemnt Supreme Court Court

2009 6 0 3

2010 18 2 24

2011 8 1 23

2012 6 1 14

(upto 31.7.2012)

TotaL 38 4 64
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Discontinuation of reservation in promotion in states

1252.SHRI RAM VILAS PASWAN: Will the PRIME MINISTER be pleased to
State:

(@) whether it is a fact that the provision of reservation in promotion for the
employees belonging to Scheduled Castes and Scheduled Tribes has been
discontinued in many States;

(b) if so, the reasons therefor;

(c) whether it is also a fact that Parliamentary Forum of Scheduled Castes/
Scheduled Tribes has given memorandum to Prime Minister in this regard,;

(d) whether it is also a fact that Prime Minister had assured the resolution
of this problem by calling all party meeting; and

(e) if so, the action Government is going to take in this regard?

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONSAND THE MINISTER OF SATE IN THE PRIME
MINISTER'S OFFICE (SHRV. NARAYANASAMY): (a) to (b) The Supreme Court in
the matter of M.Nagaraj Vs. Union of India has held that the constitutional
amendments made to enable the State to provide reservation in promotion are
constitutionally valid, Howeverthe $ates have to collect quantifiable data showing
backwardness of the class and inadequacy of representation of that class in public
employment, keeping in mind maintenance dicifncy, as indicated irrticle 335.

Recently the Supreme Court in the matter of Rajesh KuksrUttar Pradesh
Power Corporation Limited has struck down the provision of reservation in
promotion in the employment of service of State of Uttar Pradesh, because the
aforesaid requirements were not complied with. Earlier also, on the similar ground,
the Apex Court in the matter of Surajphan MeeWa. Sate of Rajasthan had
quashed the provision of reservation in promotion in the employment of service of
State of Rajasthan.

(©) Yes, Sir

(d) to (e)An all party meeting on the issue is contemplated.

t Original notice of the question was received in Hindi
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Delay in communication from Ministry

253. SHRIMATI KANIMOZHI: will the PRIME MINISTER be pleased to
state: (a) whether the planning Commission received a draft Expenditure Finance
Committee proposal from the Ministry &omen and Child Development for the
Integrated Child Development Services (ICDS) Systems strengthening and Nutrition
Improvement Project on 2&Kpril, 2011;

(b) if so, the details thereof;

() whether comments of the Planning Commission were not sent back till
24 November2011; and

(d) the reasons for this inordinate delay in communication?

THE MINISTER OF SATE IN THE MINISTRY OF PLANNING (SHRI
ASHWANI KUMAR): (a) to (d) Yes Madam.The draft EFC proposal of the
International Developmenfssociation (Vérld Bank) assisted Multitdte ICDS
System Strengthening and Nutrition Improvement Project (ISSNIP) aimed at
strengthening the ongoing Integrated Child Development Services (ICDS) scheme
through the components of Institutional and System Strengthening in ICDS,
Community Mobilization and Behaviour Change Communication, Piloting Convergent
Nutrition Action and Project Managemernitgchnical Assistance, Monitoring and
Evaluation.

In the meanwhile to give effect to the decision of the Prime Minister's
National Council on India's Nutrition Challenges held on 24th Noven#ts0, an
InterMinisterial Group (IMG) was set up on 30 June, P@hder MemberPlanning
Commission In-chaye of Women and Child Development to draft a comprehensive
ICDS Restructing Proposal. The Inter Ministerial Group was also to consider the
recommendations of Nationahdvisory Council regarding ICDS Reforms and
StrengtheningThe Group submitted its final report on 15th Septembetl.

In view of the ongoing deliberations, the final views of the Planning
Commission on the proposal of Multi-State ICDS System Strengthening and
Nutrition Improvement Project (ISSNIP) were not communicated until the larger
framework of ICDS Restructuring was finalised. The draft EFC proposal of the
International Developmenfssociation (Vérld Bank) assisted Multitdte ICDS
System Strengthening and Nutrition Improvement Project (ISSNIP) was examined and
the comments of Planning Commission were communicated to the Ministry of
Women and Child Development on 22nd Novem2éx1.
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Schemes under Bharat Nirman

254. SHRI HUSAIN DALWAI: Will the PRIME MINISTER be pleased to
state:

(@ whether the Planning Commission has evaluated the performance of
Schemes under Bharat Nirman;

(b) if so, the details thereof, scheme-wise;

(c) the steps taken to improve the implementation of schemes in the light of
findings in this regard; and

(d) if not, the reasons for not carrying evaluation studies to know about the
implementation of these schemes?

THE MINISTER OF SATE IN THE MINISTRY OF PLANNING (SHRI
ASHWANI KUMAR): (a) The time bound business plan of Bharat Nirman
programme has six dimensions of Rural infrastructure and are implemented through
six schemes namelyPradhanMantri Gram Sadakojana (PMGSY),Accelerated
Irrigation Benefits Programme (AIBP), Rajiv Gandhi Gramé&#dyutikara Yojana
(RGGVY), IndiraAwaasYojana (1A), Rajiv Gandhi National DrinkingVater Mission
and RuralTelephony

The Programme Evaluation Organisation (PEO) of Planning Commission has
evaluated the performance of five Schemes under Bharat Nirmanand these are Rural
Roads, Rurallelephony Irrigation, Water Supply and Housingn evaluation study
on the electrification component of Bharat Nirman namBlgjiv Gandhi Grameen
VidyutikaranYojana has recently been initiated by the PEO.

(b) The findings of the evaluation studies conducted by the PEO for the
schemes under Bharat Nirman have been brought out in the following reports:-

() Evaluation Study on Rural Roads component of Bharat Nirman

(i) Evaluation Sudy on RuralTelephony

(iiy Evaluation 8udy onAccelerated Irrigation Benefits Programme (AIBP)
(iv) Evaluation Study on Rajiv Gandhi National Drinking water Mission
(v) Evaluation 8udy on IndiraAwaasYojana (I1A)

(c) and (d) The improvement of the implementation of the Schemes in the
light of the findings is going to be carried out in fheelfth Five Year Plan.
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Funds for development of Parsi Community

255. SHRI FARSHOTTAM KHODABHAI RUPALA: Will the PRIME
MINISTER be pleased to state:

(@ by when Planning Commission is going to approve scheme submitted by
Ministry of Minority Affairs for concern of declining population of Parsi community;

(b) the details of the scheme submitted by Ministry of MinoAfyairs for
Parsi community and

(¢) the amount of fund that would be allocated in this regard?

THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) The Planning Commission has already accorded
'in-principle’ approval to the new scheme namely "Scheme for containing population
decline of small minority community" as submitted by Ministry of MinoAffairs.

(b) The objective of the scheme is to increase the number of the dwindling
Parsis (Zoroastrian) community in India by a scientific and structured approach. The
scheme will be implemented through the Organisations/Societies of the Parsis
community

(©) An outlay of Rs. 2.00 crore has been budgeted for the proposed new
scheme in thénnual Plan 2012-13 of the Ministry of Minori#ffairs.

Schemes/projects for backward districts

256. SHRI FARIMAL NATHWANI: Will the PRIME MINISTER be pleased to
state:

(@) the details of backward and developed districts, State-wise;

(b) whether the gap between the two has widened over a period of time;
and

(©) if not, in what way schemes/projects especially crafted for backward
districts have helped them to progress especially in Jharkhand?

THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) The specific scheme for the development of
backward districts in the country is the District Component of the Backward Regions
Grant Fund (BRGF), launched in 2006-07, under which 250 districts were identified
for coverage. These include the 200 districts covered under the first phase of
National Rural Employment Guarantdet (NREGA) and 170 districts identified by
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the Inter MinistryTask Group on Redressing Growing Regional Imbalances (IMTG)
based on 17 socio-economic variables. 120 districts were common in the two lists.
The NREGA districts were identified on the basis of an index of backwardness
comprising three parameters with equal weights to each nawale of output per
agricultural worker agriculture wage rate and percentage of SQi§ulation of the
district. Subsequently22 districts have been added to this list as per the decision
taken in June, 2012. The State-wise list of 272 districts covered under the District
Component of BRGF is given in Statement (See below)

(b) No study has been done to find out the gap in development between
the BRGF districts and the remaining districts of the country

() Apart from various Flagship Programmes and Centrally Sponsored
Schemes in operation, the specific scheme crafted for the backward districts is the
District Component of BRGF which covers 272 districts of 27 States including 23
districts of JharkhandThe scheme was reviewed by tkiéorld Bank in January
2010. The World Bank review concluded that overall the BRGF has positively
influenced the development within the objectives of the programme. In Jharkhand
also, the BRGF has influenced the development positively by filling the critical gaps
in development. The State Government has reported that from 2008-09 to 2011-12,
4762 schemes have been completed including 28d@anwadi Centres, 103
Panchayat Bhawans, 539 Culverts/Puls/Piliyas, 452 roads, 45 Health Sub-Centres, 22
Check Dams, etc.

Statement - |
Backward Regions Grant Fund - District Component List of 272 Districts

Andhra Pradesh

1 Adilabad 2. Anantapur
3. Chittoor 4. Cuddapah

5. Karimnagar 6. Khammam

7. Mahbubnagar 8. Medak

9. Nalgonda 10. Nizamabad
11. Rangareddi 12.  Vizianagaram

13.  Warangal
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Arunachal Pradesh

1 Upper Subansiri

Assam
1 Barpeta 2. Bongaigaon
3. Cachar 4, Dhemaji
5. Goalpara 6. Hailakandi
7. Karbi Anglong 8. Kokrajhar
9. Lakhimpur 10. Marigaon
11.  North Cachar Hills 12.  Chirang
13. Baksa

Bihar

1 Araria 2. Aurangabad
3. Banka 4, Begusarai
5. Bhagalpur 6. Bhojpur
7. Buxar 8. Darbhanga
9. Gaya 10. Gopalganj
11, Jamui 12.  Jehanabad
13.  Kaimur (Bhabua) 14. Katihar
15. Khagaria 16. Kishanganj
17.  Lakhisarai 18. Madhepura
19. Madhubani 20. Munger
21.  Muzaffarpur 22.  Nalanda
23.  Nawada 24. Pashchim Champaran
25. Patna 26. Purbi Champaran
27.  Purnia 28. Rohtas

29. Saharsa 30. Samastipur
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31.

33.

35.

37.

11

13.

15.

Saran
Sheohar
Supaul

Arwal

Bastar
Dantewada
Jashpur
Kanker
Korea
Raigarh
Surguja

Bijapur

Banas Kantha

Dang

Panch Mahals

Mahendragarh

Chamba

Doda

Poonch

Kishtwar
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32.
34.
36.
38.
Chhattisgarh
2.

4,

10.
12.

14.

Gujarat

Haryana

2.

Himachal Pradesh

2.

Jammu and Kashmir

2.

4,
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Sheikhpura
Sitamarhi
Vaishali

Siwan

Bilaspur
Dhamtari
Kabirdham
Korba
Mahasamund
Rajnandgaon

Narayanpur

Dahod

Narmada

Sabar Kantha

Sirsa

Sirmaur

Kupwara

Ramban
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11

13.

15.

17.

19.

21.

23.

11

13.

Bokaro

Deoghar

Dumka

Giridih

Gumla

Jamtara

Latehar

Pakur

Ranchi

Saraikela Kharsawan
West Singhbhum

Ramgarh

Bidar
Davangere

Raichur

Palakkad

Balaghat
Betul
Damoh
Dindori
Jhabua
Khandwa

Mandla
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Jharkhand
2.

4,

10.

12.

14.

16.

18.

20.

22.

Karnataka
2.
4,
6.
Kerala

2.

Madhya Pradesh

2.

4.

10.

12.

14.
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Chatra
Dhanbad
Garhwa
Godda
Hazaribagh
Koderma
Lohardaga
Palamu
Sahebganj
Simdega

Khunti

Chitradurga
Gulbarga

Yadgir

Wayanad

Barwani
Chhatarpur
Dhar

Guna

Katni
Khargone

Panna
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15. Rajgarh 16. Rewa

17. Satna 18.  Seoni

19. Shahdol 20. Sheopur

21.  Shivpuri 22, Sidhi

23. Tikamgarh 24.  Umaria

25.  Ashoknagar 26.  Burhanpur

27.  Anuppur 28.  Chhindwara

29.  Alirajpur 30. Singrauli
Maharashtra

1 Ahmednagar 2. Amravati

3. Aurangabad 4, Bhandara

5. Chandrapur 6. Dhule

7. Gadchiroli 8. Gondia

9. Hingoli 10. Nanded

11.  Nandurbar 12.  Yavatmal

Manipur
1 Chandel 2. Churachandpur

3. Tamenglong

Meghalaya
1 Ri Bhoi 2. South Garo Hills
3. West Garo Hills
Mizoram
1 Lawngtlai 2. Saiha
Nagaland
1 Mon 2. Tuensang
3. Wokha 4. Longleng

5. Kiphrie
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11

13.

15.

17.

19.

11

13.

Balangir
Deogarh
Gajapat
Jharsuguda
Kandhamal
Koraput
Mayurbhanj
Nuapada
Sambalpur

Sundargarh

Hoshiarpur

Banswara
Chittorgarh
Jaisalmer

Jhalawar

Sawai Madhopur

Tonk

Pratapgarh

North District

Cuddalore

Nagapattinam

Tiruvannamalai
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Odisha

2.

10.
12.
14.
16.
18.
20.

Punjab

Rajasthan
2.

4.

10.

12.

Sikkim

Tamil Nadu

2.

4.
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Boudh
Dhenkanal
Ganjam
Kalahandi
Keonjhar
Malkangiri
Nabarangpur
Rayagada
Sonepur

Bargarh

Barmer
Dungarpur
Jalore
Karauli
Sirohi

Udaipur

Dindigul
Sivaganga

Villupuram
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11

13.

15.

17.

19.

21.

23.

25.

27.

29.

31

33.

35.

Dhalai

Ambedkar Nagar
Bahraich

Banda

Basti

Chandauli

Etah

Fatehpur
Gorakhpur
Hardoi

Jaunpur

Kheri

Lalitpur

Mahoba
Pratapgarh

Sant Kabeer Nagar
Siddharth Nagar
Sonbhadra

Kanshiram Nagar

Chamoli

Tehri Garhwal

24 Paraganas South
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Tripura

Uttar Pradesh

10.
12.
14.
16.
18.
20.
22.
24.
26.
28.
30.

32.

Uttarakhand

2.

West Bengal

2.
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Azamgarh
Balrampur
Barabanki
Budaun
Chitrakoot
Farrukhabad
Gonda
Hamirpur
Jalaun
Kaushambi
Kushi Nagar
Maharajganj
Mirzapur
Rae Bareli
Shravasti
Sitapur

Unnao

Champawat

Bankura




218 Witten Answers to [RAJYA SABHA] Unstarred Questions

3. Birbhum 4, Dinajpur Dakshin
5. Dinajpur Uttar 6. Jalpaiguri

7. Maldah 8. Medinipur East
9. Medinipur West 10. Murshidabad

11.  Purulia

Regional imbalances in fates

257. DR. T.SUBBARAMI REDDY: Will the PRIME MINISTER be pleased to
state:

(@ whether Government has conducted any study/survey to detect regional
imbalances that exists within each State of the country;

(b) if so, the details thereof, State-wise;

(c) the reasons for the regional imbalances that exists in various States
despite implementation of various Centrally Sponsored Schemes;

(d) whether the Government proposes to increase the allocation of funds
under the Centrally Sponsored Schemes for the backward districts of the country;

(e) if so, the details thereof; and

(N the steps taken/proposed to be taken by Government to attain balanced
development in the country?

THE MINISTER OF SATE IN THE MINISTRY OF PLANNING (SHRI
ASHWANI KUMAR): (a) and (b) Planning Commission has not conducted any
survey to detect regional imbalance within thtat& of the countryHowever an
exercise is being undertaken to restructure the Backward Regions Grant Fund
(BRGF), including identification of backward areas, for Tweelfth Five Year Plan.

(©) Regional imbalances in States result from varying factors such as
differences in resource endowment, geographical and historical characteristics and
backlog in the availability of infrastructure. Through the implementation of various
Centrally Sponsored Schemes, Flagship Programmes and Spe@aProgrammes,
the objective is to minimize the existing regional imbalances.

(d) to (f) The planning and development of an area is primarily the
responsibility of the State concerned. The Central Government, on its part,
supplements the fefrts of the $ate Governments through various Spedaéa
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Programmes, Flagship Programmes and Centrally Sponsored Schemes. In order to
specifically address the problem of regional imbalances in the coutitey
Government initiated the Backward Regions Grant Fund (BRGF) in 2006-07. The
allocation under the Backward Regions Grant Fund has been increased from Rs. 7300
crore in 2010-11 to Rs. 12040 crore in 2012-13.

Seps to reduce people undeBPL

258. SHRI T.M. SELVAGANAPATHI: Will the PRIME MINISTER be pleased
to state:

(@ whether Government needs to reduce the number of people below
poverty line by 10 percent during the five year period, or by an average two percent
each yearif a GDPgrowth of 8.5 percent is to be achieved;

(b) if so, the details thereof;

() whether government has taken any step to reduce the number of people
below poverty line, and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF PLANNING (SHRI
ASHWANI KUMAR): (a) and (b) Increase in economic growth rate is expected to
result in poverty reduction. The principal objective of Government in economic
policy formulation is to reduce poverty and to achieve GDP growth relatable to this
primary objective. Higher growth reduces poverty by way of generating income and
employment opportunities that are needed for improving living standards for the
bulk of the population and also generating the resources needed for financing social
sector programmes and improving infrastructure.

(c) and (d) Government has initiated various measures to improve the quality
of life of the people and to reduce poverty in the country through direct
intervention by implementing specific poverty reduction and mitigation programmes
such as Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGS), Swaranjayanti Gram Swarozyajana (SGSY), Swarna Jayanti Shahri
RozgarYojana (SJSR), Integrated Child Development Scheme (ICDS), Mid-Day Meal
Scheme (MDMS), Sarva Shikstébhiyaan (SSA), National Rural Health Mission
(NRHM), Rajiv Gandhi National DrinkingVater Mission,Total Sanitation Campaign,
Indira AwaasYojana (IA), Tamgeted Public Distribution System (TPDS) eid. other
policy initiatives of the Government which have led to higher GDP growth in the
country have individually and collectively contributed to raising the living standards
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of people over time and to the decline of absolute poverty and destitution. Over the
years the sharp edges of acute poverty have been blunted as a result of various
programmes and policies of the Government as also there has been a reduction in
the percentage of people living below poverty line.

Seps to increase GDPGrowth

259. SHRI T.M. SELVAGANAPATHI: Will the PRIME MINISTER be pleased
to state:

(@ whether to achieve a GDP growth of 8.5 per cent, the country's economy
would have to maintain a farm growth rate of 4 per cent along with manufacturing
growth at the rate of 10.5 per cent;

(b) if so, the details thereof;

() whether to achieve the above growth, the country needs to generate 25
million new work opportunities in the non-farm sector and raise the green cover by
one million hectare each year; and

(d) if so, the steps proposed by Government in this regard?

THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING (SHRI
ASHWANI KUMAR): (a) to (d) As per theApproach Paper to th&wvelfth Five Year
Plan approved by the National Development Council (NDC), the economy is likely to
grow at an average annual growth rate of 9 per cent during the 12th Plan period
(2012-17). This 9% Gross Domestic Product (GDP) growth target requires a growth
taget of 4% in agriculture sector and 9.8% growth in manufacturing séldter
Approach Paper states that given the limited capacity of the services sector to
absorb most of the job seekers, the manufacturing sector will have to provide at
least 100 million additional jobs if the growth is to be inclusive. For this purpose a
National Manufacturing Plan has been developed for translating various
components of the policy into desired outcomes. The Plan seeks to instill dynamism
in the domestic manufacturing by catalyzing its growth through increased value
addition, removing bottlenecks and providing enabling business environment. One
of the key instruments to catalyze the growth of manufacturing will be establishment
of National Investment and Manufacturing Zones (NIMZs) to be developed in the
nature of green field industrial townships, benchmarked with the best manufacturing
hubs in the world. Furtherthe Approach Paper proposes agetlr of raising one
million hectare of plantation annualbAs raising plantation is a labour intensive
activity (normally 60% labour component and 40% material component), it is bound
to increase the employment opportunities particularly in rural and remote areas. The
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Government proposes a Green India Mission inTilelfth Plan to increase/improve
the green cover by 5 million hectare.

Target to bring down the povety level

1260.SHRI SHNANAND TIWARI: Will the PRIME MINISTER be pleased to
state:

(@) whether it is a fact that the targets had been fixed to bring down the
poverty level by 2015 in the country;

(b) if so, the facts in this regard and details of the targets;

() whether there is an apprehension at international level on achieving
these targets; and

(d) if so, the facts thereof and the reaction of Government regarding
achieving the targets?

THE MINISTER OF SATE IN THE MINISTRY OF PLANNING (SHRI
ASHWANI KUMAR): (a) to (d) The UNDP's Millennium Development Goal relating
to poverty is to "Halve, between 1990 and 2015, the Percentage of Population below
the National Poverty Line". This implies reduction of poverty ratio from about 47.5
percent in 1990 to about 23.75 percent by 204%.per the latest estimates of
poverty made by the Planning Commission, the poverty ratio in 2009-10 is 29.8%.
With continued growth in GDPand an equally robustagricultural growth, the
poverty ratio is expected to be close to the MDG target by 2015.

Amount disbursed by BCFDC inAP

261. SHRI DEVENDER GOUDT.: Will the Minister of SOCIALJUSTICEAND
EMPOWERMENT be pleased to state:

(@) the details of amount disbursed by the Backward Classes Finance and
Development Corporation to the backward people in ttadeSof Andhra Pradesh
under various schemes during the last ten years, year-wise, scheme-wise and
district-wise;

(b) the details of comparative figures relating to other States during the
same period, year-wise scheme-wise and State-wise;

() whether the Ministry is planning giving any special emphasis in the
Twelfth Plan:
t Original notice of the question was received in Hindi.
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(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a) and (b) The details of amount
disbursed to the t&te of Andhra Pradesh by National Backward Classes Finance
and Development Corporation (NBCFDC) during last ten ,ygaarwise, scheme-
wise and in comparison to other States are given in statement-l, 1l ar{8ekl

below)
(c) to (e)The emphasis in théwelfth Five Year Plan would be on enhancing
micro-finance, education loan, imparting training and promoting skill development.



Statement - | s
Details of amount disbursed by the Corporation to the State Channelising Agencies in Andhra Pradesh and Other States un§er the
Term Loan Schemes during the last 10 year (2002-03 t@-20) for disbursement of loan to Other Backav&lasses §
(Amount: Rs. in lakh) §
Sl State Term Loan Scheme s
No. 2002-03 2003-04 2004-05  2005-06 2006-07 2007-08 2008-09  2009-10 2010-11  2011-12
1 2 3 4 5 6 7 8 9 10 1 1
1. Andhra Pradesh  1150.00 500.00  250.00 200.00 286.50 52500  0.00 0.00 0.00 0.00 E
2. Assam 327.44 52.58 30.20 110.00 0.00 0.00 0.00 0.00 0.00 0.00 8
3. Bihar 175.00 7.50 70.00 30.00 47.50 30.00 40.00 25.00 1800 0.00 %
4. Chattisgarh 10150 2500 105.38 110.00 50.00 40.00 40.00 50.00 155.63 38200
5. Gujarat 221042  350.00 241.56 220.00 465.23 300.53 715.70 828.58 455.25 64ng
S
6. Goa 122.56 46.67 2845 41.87 30.00 4494 45.00 125.00 140.00 50.00 %
7. Haryana 000 20000 125.00 300.00 300.00 206.00 160.00 485.00 225.00 650@_0
8. Himachal Pradesh 199.75 18284 23551 185.93 137.24 143.92 258.01 279.71 373.33 334
9. Jamma and Kashmir 0.00 15.00 38.60 0.00 36.21 50.00 76.00 75.24 140.00 212.00 %
10. Jharkhand 000 270.30 0.00 25.00 181.00 0.00 40.00 0.00 0.00 0.00 %
w



1 2 3 4 5 6 7 8 9 10 11 12 §
11. Karnataka 1200.98 1627.62 962.95 92350 1261.54 1365.00 1340.00 1700.00 2052.50 1430.4§'
12. Kerala 3086.70 279250 1306.12  2115.61 2773.93 3277.00 2690.00 3810.00 3325.00 418?9;.
13. Madhya Pradesh 26175 47875 48.75 0.00 0.00 25.00 50.00 0.00 0.00 0.00 %
14. Manipur 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.0d”
15. Maharashtra 928.65 264650 1711.00 1620.00 1850.00 1300.00 590.00 475.00 648.87 1562.50 °
16. Odisha 0.00 50.00 25.00 25.00 25.00 25.00 0.00 0.00 0.00 0.00

17. Punjab 100.00 43.00 200.00 230.00 300.00 350.00 100.00 350.00 450.00 500.@'
18. Rajasthan 199.75 11468 29340 368.91 435.28 245.58 535.79058.41 400.00 1258.47 E
19. Sikkim 60.00 120.00  247.90 339.55 263.90 200.00 303.81 63.56 203.02 0.00 %
20. Tamil Nadu 25000 37500  250.00 325.00 700.75 390.401304.20 1275.00 854.00 705.00 £
21. Tripura 0.00 0.00 99.03 50.00 50.00 50.00 10.00 238.46 100.73 100.00
22. Uttar Pradesh 600.00 525.00 390.00 50.00 94.50 200.00 0.00 50.00 27.69 50.00

23. Uttrakhand 0.00 0.00 52.75 9321 25.00 0.00 0.00 0.00 0.00 0.00
24. West Bengal 36200 68750  405.00 307.50 310.00 165.00 225.00 368.00 203.6888.37

Sub-total Sates 11336.5011110.44 7116.60 7671.08 9623.58 8933.37 8795.31256.96 9772.70 12150.28

(1 to 24)

suonsand pateisun
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1 2 3 4 5 6 7 8 9 10 11 12 E"%’.
5
Il. Union Territories >
25. Chandigarh 0.00 15.00 20.20 8.00 150 0.00 3.00 5.00 0.00 5.00%
26. Delhi 100.00 50.00 50.00 0.00 0.00 4951 34.00 10.00 34.00 17.00 &
27. Puducherry 46.00 50.00 50.00 85.03 75.02 100.00 100.00 170.00 400.00 100.00
Sub-total UTs
(25 to 27) 146.00 115.00 120.20 93.03 76.52 149.51 137.00 185.00 434.00 122.00
TotaL (I+l1) 11482.5011225.44 7236.80 7764.1  9700.10 9082.88 8930.511441.96 10206.70 12272.28

[zT0Z “ONV 6l

gzzsuonsand paieisun



Satement - 1| §
Details of amount disbursed by the Corporation to the State Channelising Agencies in Andhra Pradesh and Other States unc%r the
Micro Finance Schemes during the last 10 years (2002-03 tb-2P®)1for disbursement of loan to Other Backwvallasses §
(Amount: Rs. in lakh) Ez
Sl. State Micro Finance Scheme %
No. 2002-03 2003-04 2004-05  2005-06 2006-07 2007-08  2008-09  2009-10 2010-11 2011?12
1 2 3 4 5 6 7 8 9 10 11 12 _
1. Andhra Pradesh ~ 600.00  650.00 0.00 0.00 300.00 525.00 0.00 0.00 0.00 0.00 %
2. Assam 0.00 43.10 50.00  140.00 90.00 100.00 100.00  50.00 100.00 50.00 ();
3. Bihar 0.00 0.00 100.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 %
4. Chattisgarh 0.00 0.00 281 40.00 40.00 0.00 0.00 0.00 0.00 0.00 =
5. Gujarat 0.00 000 10844 30.00 48.00 149.47 66.50 52.50 15.00 30.00
6. Goa 0.00 0.00 0.00 0.00 0.00 0.00 15.00 0.00 0.00 0.00 c
7. Haryana 0.00 000 50.00 0.00 362.50 94.00 140.00 115.00 75.00 350.00 é
8. Himachal Pradesh 0.00 000 1448 0.00 0.00 0.00 0.00 0.00 0.00 0.00 a
9. Jamma and Kashmir 10.00 0.00 200 2,00 13.80 0.00 12.00 24.76 35.00 8.00 g
10. Jharkhand 0.00 0.00 0.00 0.00 19.00 0.00 10.00 0.00 0.00 0.00 g




11. Karnataka 000 6315 37.05 8150  140.00 635.00 660.00  300.00 34750 569.562
12. Kerala 46.70 27500  391.38 218.39 368.12 1300.00 2315.00  1530.00 2850.00 2012.00}%'
13. Madhya Pradesh 13.75 13.75 100.00 100.00 100.00 0.00 0.00 0.00 0.00 0.00 5
14. Manipur 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00;;’
15. Maharashtra 241.00 3750  239.00 80.00 350.00 200.00 75.00  275.00 600.00 81250 S
16. Odisha 5.00 000  25.00 25.00 25.00 0.00 0.00 0.00 0.00 0.00
17. Punjab 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
18. Rajasthan 0.00 0.00 0.00 31.09 94.25 0.00 0.00 0.00 000 34153
19. Sikkim 0.00 500 10.00 1250 15.00 0.00 750 3644 0.00 0.00 g
20. Tamil Nadu 7500 700.00 550.00 1025.00 1425.00 1809.60 249548  1740.00 2646.00 3295.02)
21. Tripura 0.00 0.00 0.00 0.00 0.00 0.00 0.00 1820 0.00 0.00 E
22. Uttar Pradesh 10000 2500 226.00 108.00 0.00 0.00 0.00 0.00 0.00 0.00
23. Uttrakhand 0.00 9.00 0.00 11.25 0.00 0.00 0.00 0.00 0.00 000 S
24. West Bengal 15.00 62.50 195.00 92.50 290.00 285.00 27500  235.00 658.00 824.0((!:'3
25. NEDFI * (N.E. States) 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.001000.00 %
Sub-total Sates g
(1 to 25) 1106.45 1884.00 2101.16 1997.23 3680.67 5098.67 6171.48 4376.90 7326.50 929%:',5
N
~



o

¢ o
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1 2 3 4 5 6 7 8 9 10 11 12

[Il.  Union Territories

26. Chandigarh 0.00 0.00 450 2.00 150 0.00 0.00 0.00 0.00

27. Delhi 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00

28. Puducherry 4.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0]
Sub-total UTs
(25 to 27) 4.00 0.00 4.50 2.00 1.50 0.00 0.00 30.00 0.00 0.00
ToraL (I+1) 1110.45 1884.00 2105.66 1999.23 3682.17 5098.07 6171.48 4406.09  7326.50 9292

]
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Satement - 111(i)

Amount Disbursed by the National Backward Classes Finance and Development
Corporation (NBCFDC) to the State of Andhra Pradesh

Andhra Pradesh Training expenditure during the last 10 years

SI. No. Financial Year Amount (Rs. In Lakh)
1 2002-03 400
2. 2003-04 1.49
3. 2004-05 7.95
4, 2005-06 8.93
5. 2006-07 3.96
6. 2007-08 20.37
7. 2008-09 155
8. 2009-10 134
9. 2010-11 121
10. 2011-12 250

TotaL 53.30




Satement - 111

(i)

Sate-wise Taining expenditue during the last ten years

SILN.Name of 2002-03 2003-04  2004-05 2005-06 2006-07 2007-08 2008-09 2009-10 2010-11 2011-Tdtal
States Amt. Amt, Amt. Amt. Amt. Amt. Amt. Amt. Amt. Amt. Amt.

1 2 3 4 5 6 7 8 9 10 11 12 13

1. Andhra 4.00 1.49 7.95 8.93 396 20.37 155 1.34 1.21 2.50 53.30
Pradesh

2. Assam 1.00 1.97 1.80 0 042 0 0 0.77 1.94 5.79 13.69

3. Bihar 0.00 2.65 10.60 212 3.55 3.78 2.16 3.78 348 3212

4. Delhi 63.63 11.11 3.05 1.75 1.75 81.29

5  Goa 0 0 0 0 042 0 0 0 042

6. Gujarat 0 0 1.35 26.49 041 0.38 0 114 1.50 31.27

7. Himachal 0 0 0 0 0 0.17 0 1.94 211 1.08 5.30
Pradesh

8. Jammu and 0 0 0 1.29 0.65 1.36 157 1.14 247 498 13.46
Kashmir

9. Karnataka 3.77 8.34 45 445 68.74 24.24 2.25 2.25 243 236 123.33

0] slamsuy UsnIM 0€C
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10.

11

12.
13.
14.
15.
15.
16.

17.
18.
19.
20.
21
22.

23.

Kerala 057
Madhya 0
Pradesh

Maharashtra 13.02
Manipur 0
Odisha 0
Tamil Nadu 3.60

Tripura 2.80
Uttar 0
Pradesh

West Bengal 1.00

Chhattisgarh 0

Uttaranchal  14.71
Puducherry 0
Haryana 0
Punjab 0
Rajasthan

3.02

146

8.52

1211

297
0.86
13.27

2759

461
0.60

248

7.59

167

2.96

0.80

325
0.60
0.95

172
0

151.78

0.24
157
185
0.22
054
8.27

6.05

2.20
0

14.69

0

0
294

16.54

0

0.24
0
0.44
0
0

8.75

6.05

334

05

556
0
0.54
33.08
0

30.37

054
0
133

16.2

32.32

28.26

0.87

207

461

207

192
112

523

8.66
1.80
0.54
2751
0.40

21.72

8.35

0
0
0
0
2.29

517

43.14

811
0.45

0.87

11

558

0.88

3.30
0.72

3.82 84.06
0.19 43.83
559 9321
0.65 4.10
0.9 467
11.16 94.18
0.99 20.73
750 241.26
163 19.59
243
34.56
0.22
39.13 61.09
21.15
2451
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232 Witten Answers to [RAJYA SABHA] Unstarred Questions
Inclusion of Backward Classes in atocitiesACT

262. SHRI DEVENDER GOUDT: Will the Minister of SOCIALJUSTICEAND
EMPOWERMENT be pleased to state:

(@ whether there have been demands, particularly from leaders of Backward
Classes fromAndhra Pradesh to maldrocities Act applicable to Backward Classes
also since atrocities on them have gone up by leaps and bounds during the last few
years;

(b) if so, the details thereof; and
(c) the action Ministry has taken on such demand so far?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a) to (c) No such demand has come to
the notice of Government.

Schooling of disabled persons
263. SHRI KANWAR DEEP SINGH:
SHRI N.K. SINGH:

Will the Minister of SOCIALJUSTICEAND EMPOWERMENT be pleased to
state:

(@ whether nearly 50 per cent of differently abled Indians have never been
to school;

(b) whether only five per cent of children with disabilities regularly attend
school;

(c) if so, the reasons therefor; and
(d) if not, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF SOCIALJUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a) to (dhs per the Census 2001, there
were a total of 21.9 million persons with disabilities in the coumy of which 10.8
million nearly 50% were reported to be literate. 6.5 million persons with disabilities
were in the age group of 5-19 years, out of which 3.3 million which is also nearly
50% persons with disabilities were attending educational institutions. The Registrar
General of India's decadal census data conducted neither includes data on disabled
persons who have never been to school nor data on children with disabilities
attending schools regularly
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Sarva Shikshabhiyan (SSA) ensures that every child with Special Needs
(CWSN), irrespective of the kind, category and degree of disabifityprovided
meaningful and quality education. Hence, Si$#% adopted a zero rejection policy
This means that no child having special needs should be deprived of the right to
education and they should be taught in an environment, which is best suited to his/
her learning needs.

Under SSA, out of the total of 31.49 lakhs CWSN identified, 26.93 lakhs
CWSN are enrolled in schoolg\ttendance data of CWSN in the school is not
maintained at Central Government level.

Molestation of women in Guwahati

264. SHRI KUMAR DEERK DAS: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ whether it is a fact that the Nationdlomen Commission has visited
Guwahati and taken some enquiry measure on July 9, 2012 incident of molestation of
woman on the street of Guwahatissam;

(b) whether it is also a fact that one of the members of the investigating
committee has been suspended by the Natidfmmhen Commission;

(c) if so, the details thereof; and
(d) the details of the outcome of the enquiry and action taken thereon?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) Yes, Sir

(b) and (c)The National Commission foomen (NCW) on 13.07.2012 had
constituted a three member inquiry Committee to inquire into an incident wherein a
girl was allegedly attacked and molested in Dispssam.The three members of the
Committee were MsWansuk Syiem (MemberNCW), Chairperson of Inquiry
Committee, Ms. Hiran Moni Phukat, Lawyer and Mdka Lamba, Social activist,

Ms. Alka Lamba was discontinued on 16.07.2012 from being a member of the Inquiry
Committee by the Commission.

(d) The Inquiry Committee has submitted its report along with its
recommendationinter-alia regarding the rehabilitation/financial help/appropriate
police action etc. The Commission have given the recommendation to the State
Government for appropriate action in the matter
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Government's and NGO's Orphan Homes

265. SHRI AVINASH RAI KHANNA: Will the Minister of SOCIALJUSTICE
AND EMPOWERMENT be pleased to state:

(@ the number of Government and NGO Orphan Homes that are running in
the country Sate-wise details thereof;

(b) the number of inmates therein;
() whether these inmates get any sort of reservation in the job or not;

(d) if not, whether Government would provide the reservation in the jobs for
these inmates; and

(e) if not, the reasons therefor?

THE MINISTER OF SRATE IN THE MINISTRY OF SOCIALJUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a) and (b) Orphanages can be set up
under threeActs. namely Women's and Children Institution (licensinggt, 1956,
Orphanages and Other Charitable Homes (Supervision and Cétol)960 as may
be applicable in the State/UT concerned and Juvenile Justice (Care and Protection of
Children) Act, 2000. License/recognition/registration under these legislations are
given by the g&te Governments and UAdministrations.The Ministry of Women
and Child Development is administering the Juvenile Justice (Care and Protection of
Children)Act. 2000 and is providing financial assistance, under the Integrated Child
Protection Scheme (ICPS), téaf Governments and UAdministrations for setting
up an maintenance of Homes and Specifiddption Agencies (SAAs) for children
in difficult circumstances. The State-wise details of number of various types of
Homes including children's Homes and SAAs financially assisted so far under ICPS
along with number of beneficiaries is given in Statemédeebelow)

(c) to (e) Reservations in posts and services in the Government falls under
the purview of the State Governments and they have to take suitable initiative in
this regard. Some of thetédes, such asTamil Nadu and Rajasthan have issued
directions to include orphans and destitute children in the list of other backward
classes allowing them to avail the benefit of reservation in institutions/jobs etc. The
practice has been brought to the notice of other State Governments with a request
to take similar action.



Statement

M

State-wise details of number of various types of Homes including Children's Home and Specialised Adoption Agencies (SAAs) 8eing run
by the Government and Non-Governmental Organizations (NGO) financially assisted under ICPS along with the number of ben%iciaries

therein CED
»
SI.  Name of the No. Of HomesAssisted No. of SAAs Assisted No. Of Beneficiaries in No. Of Beneficiaries in &
No. State/UT Homes SAA's
Governemnt NGO run  Government NGO Government NGO Government run NGO
run run run run run run run

12 3 4 5 6 7 8 9 03
o
1. Andhra 102 - 23 - 6186 - 230 - N
Pradesh =
N

2. Assam 7 - - 5 285 - - 50
3. Bihar 14 - - 2 699 - - 20 c
>
4. Chhattisgarh 8 5 - - 256 159 - - g
5. Gujarat A4 23 8 1 629 1316 80 10 &
o)
6. Haryana 5 4 - 1 197 164 - 10 5
wn
7.  Himachal 8 14 - 1 674 999 - 10 g'
Pradsh 2
w
(63}




12 3 4 5 7 8 9 10
8. Jharkhand 16 - 3 644 - - 30
9. Karnataka 52 11 17 1883 445 60 170
10. Kerala 28 - 14 1035 - - 140
11. Madhya 24 - 14 601 - - 140
Pradesh
12. Mabharashtra 39 52 17 1682 2064 - 170
13. Manipur - 13 1 - 507 - 10
14. Meghalaya 4 14 - 69 377 - -
15. Mizoram 4 - 3 112 - 10 30
16. Nagaland 2 10 2 72 505 20 20
17. Odisha 12 15 18 763 536 - 180
18. Punjab 15 - 5 396 - - 50
19. Rajasthan 35 28 3 2400 1400 50 30
20. Sikkim 2 3 1 76 152 - 10

0] Slamsuy UsnIM 9EC
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21. Tamil Nadu 18 23 18 1173 1209 - 180

22. Tripura 1 - 3 383 - 60 30

23. Uttar 43 18 - 1871 254 50 -
Pradesh

24. West Bengal 28 27 14 1516 1528 - 140

25. Delhi 18 7 - 1534 513 - -

26. Puducherry 6 - - 217 - - -
ToTAL 535 267 143 25353 12128 560 1430

0] SIaMSUY USNINA
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Survey of disabled persons

266. SHRI N. BALAGANGA: Will the Minister of SOCIALJUSTICEAND
EMPOWERMENT be pleased to state:

(@ whether Government has conducted and survey to find out the number
of persons with disabilities in the country;

(b) if so, the details of total number of such persons, State-wise;

() whether Government has got any scheme to provide necessary
equipments free of cost to such disabled persons; and

(d) if so, the details thereof including the number of such persons provided
with such different equipments during the last three years, State-wise?

THE MINISTER OF SRATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a) and (byes, SirA statement showing
State wise population of persons with disabilities, as per Census 2001, is given in
statement-I(Seebelow)

(c) and (d) UndeAssistance to Disabled Persons for purchase/Fittingids
and Appliances (ADIP) Scheme, funds are released to various Implementing
Agencies to assist the needy disabled persons in procuring durable, sophisticated
and scientifically manufactured, modern, standard aids and appliances that can
promote their physical, social and psychological rehabilitation by reducing the
effects of disabilities and enhance their economic potential. The scheme also
envisage conduct of medical/corrective surgeries, wherever required, before
providing an assistive device. The number of persons provided aids and appliances
during 2009-10 and 2010-11 is given in Statement -Il (see below) The details of such
persons for the year 20412 is yet to be received from the Implementikgencies.

Statement - |

Disability wise state-wise number of persons with disabilities in the country as
per the Census, 2001.

Sl State/UT In seeing In speech In hearing In Mental Total
No. movement
1 2 3 4 5 6 7 8

1. Andhra 581,587 138,974 73,373 415,848 155,199 1,364,981
Pradesh
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1 2 3 4 5 6 7 8
2. Arunachal 23,079 2,429 3,072 3474 1261 33,315
Pradesh
3. Assam 282,056 56,974 51,825 91970 47,475 530,300
4.  Bihar 1,005,605 130,471 73,093 512,246 165,319 1,887,611
5. Chhattisgarh 160,131 30438 34,093 151,611 43614 419,887
6. Goa 4,393 1,868 1,000 4,910 3,578 15,749
7.  Guijarat 494,624 66,534 70,321 310,765 103,221 1,045,465
8. Haryana 201,358 24,920 27,682 151,485 49,595 455,040
9. Himachal 64,122 12,762 15,239 46,512 17,315 155,950
Pradesh
10. Jammu and 208,713 16956 14,157 37,965 24,879 302,670
Kashmir
11. Jharkhand 186,216 39,683 28,233 138,323 55,922 448,337
12. Karnataka 440,875 90,717 49,861 266,559 92,631 940,643
13. Kerela 334,622 67,066 79,713 237,707 141,686 860,794
14. Madhya 636,214 75,825 85,354 495,878 115,257 1,408,528
Pradesh
15. Maharashtra 580,930 113,043 92,390 569,945 213,274 1,569,582
16. Manipur 11,713 2,769 2,994 6,177 4723 28,376
17. Meghalaya 13,381 3431 3,668 5,127 319 28,803
18. Mizoram 6,257 2,006 2421 2476 2851 16,011
19. Nagaland 9,968 4,398 5,245 4,258 2,630 26,499
20. Odisha 514,104 68,673 84,115 250,851 103,592 1,021,335
21. Punjab 170,853 22,756 17,348 149,758 63,808 424,523
22. Rajasthan 753,962 73,147 75,235 400,577 109,058 1,411,979
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1 2 3 4 5 6 7 8

23.  Sikkim 10,790 3,174 3,432 2,172 799 20,367

24. Tamil Nadu 964,063 124,479 72,636 353,798 127,521 1,642,497

25. Tripura 27,505 5,105 5699 13,970 6,661 58,940

26. Uttar 1,852,071 255951 128,303 930,580 286,4643,453,369
Pradesh

27. Uttarakhand 85,668 16,749 15,990 56,474 19,888 194,769

28. West Bengal 862,073 170,022 131,579 412,658 270,842,847,174

29. Andman and 3,321 652 545 1,870 669 7,057
Nicobar

30. Chandigarh 8422 882 607 3,828 1,799 15,538

31. Dadra and 2,346 295 337 795 275 4,048
Nagar Haveli

32. Daman and 1,898 189 120 690 274 3171
Diu

33. Delhi 120,712 15,505 8,741 64,885 26,043 235,886

34. Lakshadweep 603 207 147 505 216 1,678

35. Puducherry 10,646 1,818 2,277 8,830 2,286 25,857
TotaL 10,634,868 1,640,868 1,261,722 6,105,477 2,263,821,906,769

Satement - |11

Number of State-wise beneficiaries covered by NGOs and National Institutes
through camp activity under the Ministry's Scheme of Assistance to Disabled
Persons for purchaseffitting of aids/appliances during the
year 2009-10 and 201Qt1

Sl. No. Name of State Number of beneficiaries

2009-10 2010-11
1 2 3 4
Rest of the country
1 Andhra Pradesh 9338 -
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1 2 3 4

2. Bihar 457 1050
3. Chhattisgarh 152 -
4. Gujarat 5767 9859
5. Haryana 409 463
6. Himachal Pradesh 4734 2819
7. Jharkhand - 628
8. Karnataka 1680 1933
9. Kerala 2519 -
10. Madhya Pradesh 1831 -
11. Maharashtra 9363 8587
12. Odisha 2663 9261
13.  Punjab 2252 1442
14. Rajasthan 2190 11394
15.  Tamil Nadu 5145 5054
16. Uttar Pradesh 6412 9067
17.  Uttrakhand 2226 1710
18. West Bengal 2506 2749
Union Territories

19.  Delhi 141 &
20. Dadra and Nagar Haveli - 175
North Eastern Sates

21.  Arunachal Pradesh 675 -
22. Assam 10615 10142
23.  Meghalaya 366 660
24.  Nagaland 741 -
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1 2 3 4
25.  Tripura 726 -
TotAaL 72908 77077
Beneficiaries covered by NGOs under 18591 29735

Headquarter activity

Beneficiaries covered by National 37758 44324
Institutes under Headquarter activity

Beneficiaries covered b&LIMCO 102763 78227

GRrAND ToOTAL 232020 *229363

* During the year 2010-11, grant-in-aid was given to 59 NGOs, out of which
information regarding 6 NGOs is not included as it has not been recived

Satus of migrated scheduled caste community

1267.SHRI RAM VILAS PASWAN: Will the Minister of SOCIALJUSTICE
AND EMPOWERMENT be pleased to state:

(@ whether it is a fact that only the people belonging to the Scheduled
Castes community who have migrated from other States before 1952 are conferred
the status of Scheduled Castes in the State Government services;

(b) whether it is also a fact that change of place does not cause change of
caste;

() whether Government will bring such a bill in the Parliament that all the
members of the Scheduled Castes/Tribes community of one State will be conferred
the same status even if they migrate to any other State of the country;

(d) if so, by when; and
(e) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a) and (b) President, in exercise of
powers conferred by clause (1) Aiticle 341 of the Constitution of India, made six
Presidential Orders, between 1950 and 1978, for specifying castes as Scheduled
Castes in relation to varioustafes/UnionTerritories. In order to be notified as

T Original notice of the question was received in Hindi.
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Scheduled Castenirelation to a tate/Union Territory, the person should be
permanent resident of thata/UnionTerritory on the date of notification of the
Presidential Order applicable in his/her case.

(c) Presentlyno such proposal is under consideration of the Government.
(d) Does not arise.

() Clause (1) ofArticle 341 and Clause (1) of 342 of the Constitution
stipulate specification of a caste/tribe etc. as a Scheduled Caste or Scheduled Tribe,
as the case my be, in relation to @t&/UnionTerritory.

Empowering of rural women

268. SHRIMATI T. RATNA BAI: Will the Minister of SOCIALJUSTICEAND
EMPOWERMENT be pleased to state:

(@ whether Government is empowering rural women in the States especially
the tribals inAndhra Pradesh;

(b) if so, the details thereof during the last five years and the funds
allocated and spent for each scheme; and

(c) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a) The Government is implementing the
schemes empowerment of rural women in theteS includingAndhra Pradeshrhe
Ministry of Rural Development has been implementing through the State
Governments the following schemes which have special components for women;

() Mahatama Gandhi National Rural Employment Guarantee Act
(MGNREGA): The programme guidelines mention that priority shall be
given to women in such a way that at least one third of the beneficiaries
shall be women who are registered and requested for work under the
scheme.

(i) Swarnajayanti Gram Swarozgar Yojana (SGSY) It is envisaged that
50% of the Self-Help Groups in each block should be exclusively for
women who will account for at least 40% of the total Swarozgaries.

@iy Indira Aawas Yojana (IAY): Under this scheme priority is extended to
widow and unmarried women and¥YAhouses are to be allocated in the
name of women member of the house hotdalternatively in the joint
names of husband and wife.
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Similarly Ministry of Tribal Affairs implements following schemes for
development of tribals which include men as well women beneficiaries in all State
Governments/Uniomerritory Administrations including tate ofAndhra Pradesh:

() Post-Matric Scholarship for ST students.

(i) Up-gradation of Merit for ST students.

(iiy VocationalTraining in Tribal Areas

(iv) Hostels for ST Girls and Boys, and

(v) Establishment oAshram School irlribal Sub-PlamAreas.

(b) The details of funds allocated and spent in the above schemes are given
in the statemen{Seebelow)

() Does not arise.



(i) Details of funds released and spent by the State of Andhra Pradesh under various Rural Development programmes during

Statement

five years i.e. ’sm 2007-08 to 20at12

Benefits extended to Scheduledribes

Years Programmes
Mahatma Gandhi National Swarnajayanti Gram Swarojgar Indira AawasYojana
Rural Employment Guarantee Yojna/National Rural Livelihood (IAY)
Act (MGNREGA) Mission (SGSY/NRLM)

Employment generated in No. of Swarozgaris assisted No. of Beneficiaries

lakh person days assisted
2007-08 257.18 12215 47591
2008-09 354.36 8632 52699
2009-10 594.80 44209 103215
2010-11 537.08 26545 59899
2011-12 508.26 9804 49171
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Central assistanceefeased toAndhra Pradesh for Scheduledibes under SGSY/NRLM andYiAduring 201-12 N

(o))

(Rs. in lakh) =

]

Programmes 2011-12 >

=}

SGSY/NRLM 2581.61 %

o

IAY 19216.35 s
(i) Details of funds eleased and spent by théate of Andhra Pradesh under variougifial Development mrgrammes during

the last five years i.e.dm 2007-08 to 2at12 .

)

Rs. in Lakh é

>

Sl. Name of the Scheme  2007-08 2008-09 2009-10 2010-11 2011-12 (:Q

No. Funds Funds Funds Funds Funds Funds Funds Funds Funds Fundsg

released spent released spent released spent releasedspent released spent

1. Post Matric 2284.39 2284.39 1662.13 1662.13 2919.27 29120Q036.30 20036.30 16697.74 0.00
Scholarship for ST
Students

2. Upgradation of Merit 12.60 12.60 0.00 0.00 0.00 0.00 32.76 32.76 16.38 0.00

for ST Students

suonsand pateisun



VocationalTraining 0.00 0.00
in Tribal Areas

Hostels for ST Girls 0.00 0.00
and Boys
Establishment of 0.00 0.00

Ashram Schools in
Tribal Sub-Plan
Areas

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00 0.00
0.00 0.00
0.00 500.00

0.00 113.02

0.00 418.30

0.00

0.00

0.00

0.00

0.00
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Categorisation of backward classes

269. DR. RAM PRAKASH: Will the Minister of SOCIAL JUSTICEAND
EMPOWERMENT be pleased to state:

(@ whether any State Government has further sub-categorised the Backward
Classes on social, educational and/or economic basis; and

(b) if so, the names of such States and the detail of such categorisation?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a) and (b) Details of State-wise sub-
categorization of the Backward Classes is not maintained centrally

Reservation to backward castes as per population

1270.DR. RAM PRAKASH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government contemplates to provide State-wise reservation in
employment and in admission in educational institutions separately to extremely
backward castes on the basis of their estimated population.

(b) if so, the details of steps taken in this regard; and
(¢) if not, whether Government does not consider it justified?

THE MINISTER OF SRATE IN THE MINISTRY OF SOCIALJUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a) to (c) Reservation Policy of a State is
decided by the concerned State keeping in view its demographical features and
other factors. Central Government does not interfere in the policy matter of a State.
However there is no proposal under consideration of the Central Government to
provide reservation in employment or in admission in educational institutions
separately to extremely backward castes on the basis of their population.

Amount disbursed by NSCFDC inA.P.

271. SHRIMATI GUNDU SUDHARANI: Will the Minister of SOCIAL
JUSTICEAND EMPOWERMENT be pleased to state:

(@) the details of amount disbursed by the National Scheduled Castes
Finance and Development Corporation to the Scheduled Caste people in the State of
Andhra Pradesh under various schemes during the last ten years, year-wise sheme-
wise and district-wise;

t Original notice of the question was received in Hindi.
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(b) the details of comparative figures relating to other States during the
same period, year-wise, scheme-wise and State-wise;

(¢) whether the Ministry is planning giving any special emphasis in the
Twelfth Plan;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a) and (b) Details of amount disbursed
by the National Scheduled Castes Finance and Development Corporation (NSFDC)
to its Sate Channelizind\gency viz.Andhra Pradesh Scheduled Castes Cooperative
Finance Corporation (APSCCFC), for the people belonging to Scheduled Castes in
Andhra Pradesh under various schemes during the last ten years, year-wise and
scheme-wise along with comparative figures relating to other States for the same
period are given in Statement | to Beebelow) NSFDC. District-wise release of
funds is not done by the NSDFC.

(c) to (e)The XlIlI PlanWorking Group on "Empowerment of the Scheduled
Castes in its report has recommended for assisting more number of beneficiaries by
the NSFDC under its various Schemes during Xll Plan and to have major focus on
organizing skill development programmes.



Satement - | 8
o
National scheduled castes finance and development corporation statewise and schemewise - disbursement (2002-03, 2003-04 ané 2004-05)
@
(Rs. in lakh) >
>
?
2002-03 2003-04 2004-05 (ED
o
Sl State/UT Term MCF Total Term MCF MSY Total Term MCF MSY Total ot
No. Loan Loan Loan
1 Andhra Pradesh 2798.32 1111.00 3909.32 2166.39 0.00 1321.00 3487.39 226840 80.00 7500 242340
)
2. Chandigarh 28.47 000 2847 32.62 473 2.00 39.35 30.94 454 0.87 36.35 é
>
3. Chhatisgarh 597,00 3400 63100 252.78 0.00 000 25278 181.90 15.00 1350 210.40 (;Q
&
4, Delhi 229.63 000 22963 61310 0.00 000 61310 156.33 0.00 000 156.33 %
5. Goa 15.26 050 15.76 8.18 0.50 0.00 8.68 217 0.00 0.00 217
6. Gujarat 45585 22500 680.85 69123 404.10 150.00245.33 11.95 0.76 0.00 1271 c
>
7. Haryana 261.38 000 26138 93.05 0.00 0.00 93.05  140.03 0.00 0.00 140.03 g
8. Himachal Pradesh 30457 150.00 45457 203.38 0.00 000 20338 62.71 0.00 0.00 62.71 g
O
9. Jammu and Kashmir0.00 0.00 0.00 0.00 0.00 0.00 0.00 196.11 0.00 000 196.11 5
2]}
10. Jharkhand 303.35 000 30335 28395 0.00 000 28395 0.00 0.00 0.00 0.00 %



11. Karnataka 93335 300.00 1233.35 414.75 0.00 000 41475 951.00 0.00 150.00 1101.00
12. Kerala 180.27 100.00 280.27 26568 123.88 0.00 389.56 314.01 13.62 6.00 333.63
13. Madhya Pradesh1468.95 150.00 1618.95 40229 150.00 150.00 702.29 1025.90 78.15 5220 1156.25
14. Maharashtra 1333.55 0.00 133355 1333.08 0.00 000 1333.08 247854  56.15 3765 2572.34
15.  Manipur 98.05 0.00 98.05 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
16. Odisha 65.71 7500 14071 7398 0.00 0.00 73.98 0.00 0.00 0.00 0.00
17.  Puducherry 0.00 0.00 000 24.02 0.00 0.00 24.02 0.00 0.00 0.00 0.00
18. Punjab 99.77 0.00 99.77 3245 0.00 0.00 32.45 68.08 0.00 0.00 68.08
19. Rajasthan 305.60 6.80 31240 19595 1845 8.64 223.04 746.24 24.30 4590 816.44
20.  Sikkim 1.80 0.00 1.80 133.70 0.00 000 13370 78.56 0.00 0.00 78.56
21.  Tamil Nadu 276.14 000 276.14 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
22.  Tripura 301.15 000 30115 74.80 0.00 0.00 7480  101.00 72.15 000 17315
23.  Uttar Pradesh  2007.34 540.00 2547.34 0.00 815.00 0.00 815.00 311295 945.00 0.00 4057.95
24.  Uttarakhand 46756 2600 49356 0.00 0.00 0.00 0.00 138.62 19.50 000 15812
25.  West Bengal 59980 15000 74980 76341 100.00 0.00 863.41 287.40 0.00 670.00 95740
TotaL 13132.87 2868.30160001.17 8058.79 1616.66  1631.6411307.09 12352.84 1309.17  1051.1214713.13

MC F : Micro-Credit Finance

MSY : Mahila Samriddhivojana
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Satement-1 |
NSFDC

State-wise and scheme-wise funds disbursed during 2005-06, 2006-07 and 2007-08

2005-06 2006-07 2007-08

Sl State/UT Term  MCF MSY Total Term MCF MSY  Total Term MCF MSY  Total
No. Loan Loan Loan

1 Andhra 3407.38 214.30 600.00 5221.68 2477.62 1551.00211.26 4239.88 62059 260.24 0.00 880.83

Pradesh

2. Chandigarh 22.36 0.92 0.07 23.35 1680 0.71 360 2111 13.18 2.58 0.00 15.76
3. Chhatisgarh 569.46 0.00 0.00 569.46 23560 0.00 0.00 235.60 490.05 0.00 15.00 505.05
4. Delhi 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 302.50 0.00 0.00 302.50
5. Goa 124 0.30 0.00 154 1414 045 000 1459 3.20 0.00 0.00 3.20
6. Gujarat 950.74 22500 78.75 1254.49 93.60 27000 416.25 779.85 625.00 540.00 33614201.42
7. Haryana 6251  0.00 0.00 6251 50230 0.00 000 50230 51047 0.0 0.00 51047
8. Himachal Pradesi5.45  49.50 0.00 9495 39487 7500 75.00 544.87 87.87 200.00 0.00 287.87
9. Jammu and 193.40 0.00 15.00 208.40 27810 750 0.00 285.60 226.25 0.00 0.00 226.25

Kashmir
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10.  Jharkhand 27121 3225 25.88 32934 15800 3750 3750 23300 39270 52.00 56.00 500.70
11. Karnataka 2110.27 37500 20250 2687.77 2246.96 87.00 150.00 2483.96 1023.05 152.40 22.50 1197.95
12.  Kerala 333.05 53.70 11.85 398.60 15850 2355 3810 22015 29848 59.70 30.55 388.73
13. Madhya Pradedi?06.23 71.85 9780 137588 1583.86 180.00  0.00 1763.86 1203.80 200.00  410.001813.80
14. Maharashtra 1183.02 150.00 0.00 1333.02 1237.15 11500 115.001467.15 810.07 769.00  671.0@250.07
15.  Puducherry 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 289.50 855 20.25 318.30
16.  Punjab 16155 0.00 301 16456 15461 0.00 6.00 16061 34166  0.00 15.84 357.50
17. Rajasthan 597.00 5.70 20.00 622.70 22222 2250 3000 27472  439.63 16.05 28.35 484.03
18.  Sikkim 5367 0.00 15.00 68.67 9385 000 1500 108.85 12.82 0.00 750 20.32
19.  Tamil Nadu 0.00 0.00 0.00 0.00 575.07 0.00 0.00 57507 1068.38 27240  261.451602.23
20.  Tripura 8757 7410 27.00 18867 17495 20.00 0.00 194.95 26.35 40.00 375 7010
21.  Uttar Pradesh 0.00 0.00 0.00 0.00 1062.50 14530 485.401693.20 0.00 0.00 0.00 0.00
22.  Uttaranchal 5485 0.00 0.00 54.85 1.85 0.00 0.00 1.85 0.00 0.00 0.00 0.00
23.  West Bengal 63540 000 50000 113540 45123 000 649.79 1101.02 409.94 000 670.00 1079.94
TotaL 11946.36 1252.62 1596.86 14795.84 12133.78535.51 2232.906902.19 919549 257292 2548.64317.02

MCF : Micro-Credit Finance
MSY : Mahila Samriddhivojana

0] SIaMSUY USNINA

[2T0Z “ONV 6l

egzsuonsand paieisun



National Scheduled Castes Finance and Development Corporation State-wise/scheme-wise funds disbursed during 2008-09 an

Satement - |11

(Rs. in lakh)
2008-09 2009-10
SI. No. State/UT Term MCF MSY Total Term MCF MSY Total
Loan Loan

1 Bihar 0.00 0.00 0.00 0.00 67.64 0.00 100.00 167.64
2. Chandigarh 20.22 0.00 0.00 20.22 10.51 171 0.98 13.20
3. Chhatisgarh 312.05 20.40 22.20 354.65 547.00 120.00 20.00 687.00
4. Delhi 337.50 0.00 0.00 337.50 145.75 0.00 0.00 145.75
5. Goa 0.00 0.00 0.00 0.00 7.83 0.00 0.00 7.83
6. Gujarat 837.75 205.74 51516 1558.65 212.00 226.80 709.83 1148.63
7. Haryana 291.93 0.00 0.00 291.93 601.30 0.00 0.00 601.30
8. Himachal Pradesh 260.40 62.60 13.80 336.80 88.86 13.40 31.00 133.26
9. Jammu and Kashmir  285.00 64.80 27.00 376.80 261.14 0.00 18.00 279.14
10. Jharkhand 276.78 39.00 42.20 357.98 184.80 10.00 30.00 224.80
11 Karnataka 1248.36 27355 150.00 167191 1670.92 100.00 626.18 2397.10

0} SIaMsuy USNIA 752
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12. Karela 131.80 108.90 50.60 291.30 28547 61.25 75.90 422.62
13. Madhya Pradesh 2201.65 212.00 121.00 2534.65 0.00 0.00 0.00 0.00
14. Maharashtra 2756.18 618.00 202.80 3576.98 2374.67 953.00 1239.50 4567.17
15. Odisha 200.00 69.17 30.00 299.17 19.80 0.00 0.00 19.80
16. Puducherry 0.00 0.00 0.00 0.00 158.28 31.40 0.00 189.68
17. Punjab 460.37 0.00 13.50 473.87 332.90 0.00 0.00 332.90
18. Rajasthan 819.72 27.90 37.20 884.82 594.53 14.60 51.45 660.58
19. Sikkim 67.73 0.00 15.00 82.73 37.89 0.00 0.00 37.89
20. Tamil Nadu 0.00 0.00 0.00 0.00 175.00 10.00 0.00 185.00
21. Tripura 163.89 41.00 4,00 208.89 330.54 0.00 160.00 490.54
22. West Bengal 229.66 0.00 644.90 874.56 944.75 2250 1440.10 2407.35
ToTaL 10900.99 1743.06 1889.36 14533.41 9051.58 1564.66 4502.94 15119.18

MCF: Micro-Credit
Finance

MSY : Mahila Samriddhivojana

Term loan includes Mahila Kisaviojana* and Shilpi Samriddhi

Yojana#

*introduced we.f. 1.5.2008

#introduced we.f.
1.4.2009
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Statement-1V

National scheduled castes finance and development corporation statewise and schemes disbhurseménta(20201-12)

(Rs. in lakhs)
2008-09 2009-10
Sl. No. State/UT Term MCF MSY Total Term MCF MSY Total
Loan Loan
1 Bihar 0.00 16.00 16.00 32.00 0 0 0 0
2. Chandigarh 35.71 0.15 0.25 36.11 15.03 10.8 11 36.83
3. Chhatisgarh 558.90 19.20 57.60 635.70 1151.16 0 0 1151.16
4, Delhi 401.20 0.00 0.00 401.20 170 0 0 170
5. Goa 5.36 0.00 0.00 5.36 11.75 0 0 1175
6. Gujarat 810.00 1119.15 74250  2671.65 1716.56 3375 3375 2391.56
7. Haryana 99.64 0.00 0.00 99.64 43.95 40 130 213.95
8. Himachal Pradesh 146.63 42.00 30.00 218.63 29751 40 10 34751
9. Jammu and Kashmir  326.70 19.50 27.00 373.20 690.81 135 27 73131
10. Jharkhand 248.85 0.00 40.00 288.85 0 0 0 0
11. Karnataka 2491.50 150.00 99.60 2741.10 3611.26 610 594.9 4816.16
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12. Karela 384.17 28.00 41.02 453.19 531.26 42.44 2749 601.19
13. Maharashtra 3794.42 551.00 868.00 5213.42 945.36 150 525 1147.86
14. Punjab 326.38 0.00 0.00 326.38 400.27 0 0 400.27
15. Rajasthan 755.98 77.00 96.40 929.38 2269.42 14.6 16.4 2300.42
16. Sikkim 119.16 0.00 0.00 119.16 210.26 0 0 210.26
17. Tamil Nadu 5590.72 0.00 0.00 5590.72 0 0 0 0
18. Tripura 239.31 60.00 30.00 329.31 605.36 8.8 15 629.16
10. Uttrakhand 0.00 0.00 0.00 0.00 101.25 4.6 26 108.45
20. West Bengal 411.85 1413.45 750.00 2575.30 1609.53 0 1400 3009.53

TotaL 11715.48 3495.45 2798.37 18009.30 14380.74  1272.24 2624.39 18277.37

MCF: Micro-Credit
Finance

MSY : Mahila Samriddhivojana

Term loan includes Mahila Kisaviojana, Shilpi SamriddhYojana and *Education Loan

Scheme
*introduced

w.e.f.112.2009
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Replacing law for disabled persons

272. SHRI C.M. RAMESH:Will the Minister of SOCIAL JUSTICEAND
EMPOWERMENT be pleased to state:

(@ whether Government proposed to replace the existing Persons with
Disabilities (Equal Opportunities, Protection of Rights and Full Participatanh)
1995 with a comprehensive law in harmony with United Nations Convention on
Rights of Persons with Disabilities (UNCRPD); and

(b) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF SOCIALJUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a) and (byes, SirA Committee was set
up on 30.04.2010 consisting of experts in disability secémresentatives of various
stakeholders, Central Ministries, State Governments, Non-Governmental
Organizations etc, to prepare a draft new legislation in line with the United Nations
Convention on the Rights of Persons with Disabilities (UNCRPD) to replace the
existing Persons with Disabilities (Equal Opportunities, Protection of Rights and Full
Participation) (PwD)Act, 1995.The Committeejnter-alia, held as many as 24dte
level consultation meetings with various stakeholders including disabled people
organisations, civil society ganisations working in disability sectoh separate
consultation was also held with legal experts. The Committee submitted its report
including draft legislation called the Rights of Persons with Disabilities Bill, 2011, on
30-06-2011 which is under consideration.

Welfare of disabled persons

273. DR. T. SUBBARAMI REDDY: Will the Minister of SOCIALJUSTICE
AND EMPOWERMENT be pleased to state:

(@ whether Government is providing financial assistance to rehabilitation
centres for the welfare of persons with disability in the country;

(b) if so, the assistance provided to the State Governments during each of
the last three years;

() whether Government also proposes to extend financial assistance to the
urban and rural local bodies for prevention of alcohol and drug abuse in the
country; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a)Yes, Sir To provide comprehensive
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services to the Persons with Disabilities at the grass root level, the Govt. facilitates
creation of the infrastructure and capacity building at district level for awareness
generation, rehabilitation, training/ guiding of grassroots level functionaries, through
setting up District Disability Rehabilitation Centres (DDRCS).

(b) Amount sanctioned to DDRCs during the financial years 2009-10, 2010-
11 and 201-12 is Rs. 201.08 lakh, Rs. 590.77 lakh and Rs. 410.09 lakh respectively

(c) and (d)A Central Sector Scheme namely "Preventioilebholism and
Substance (Drugshbuse" for Social Defence Services is being implemented for
identification, counseling, treatment and rehabilitation of addicts through voluntary
organisations. Panchayati Raj Institutions, Urban Local bodies and organizations/
institutions fully funded or managed by State/Central Government are also eligible
for financial assistance under the scheme.

Rehabilitation scheme for beggars in the country

1274.SHRI DHIRAJ PRASAD SAHUWIll the Minister of SOCIALJUSTICE
AND EMPOWERMENT be pleased to state:

(@) whether Government has made any scheme to prepare a database
regarding actual number of beggars in the whole country;

(b) if so, whether there is any scheme for rehabilitation of beggars after
preparing this database; and

(c) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a)At present, there is no reliable and
authentic data on beggary in the counijith a view to build up a strong data
base, this Ministry has devised a format for collecting some basic information on the
incidence of beggary and circulated it to aliatés/UB and requested them to
furnish the information.

(b) and (c)The database is not yet complefe¢.present, there is no Central
Scheme for rehabilitation of beggars.

Joint venture steel plant with Russian company

275. DR. PRADEEPKUMAR BALMUCHU: Will the Minister of STEELbe
pleased to state:

(@ whether it is a fact that National Mineral Development Corporation and

T Original notice of the question was received in Hindi



260 Written Answers to [RAJYA SABHA] Unstarred Questions

Russian &el Company M/s Severstal have entered into a J&nture for opening
up a steel plant in India;

(b) if so, the details thereof;

() whether it is also a fact that these companies are facing some delay in
establishment of steel plant;

(d) the details thereof; and

(e) the steps being taken by Government to remove the bottlenecks in
establishment of the steel plant?

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA): (a) and (b)
NMDC Limited and M/S Severstal (a Russian company) have signed a Memorandum
of Understanding (MoU) for setting up of a three million tonne per annum steel
plant in Karnataka under JoiMenture.

(c) to () NMDC has since initiated necessary action and approached the
Government of Karnataka for allocation of land and other utilities like ywptaver
etc.As it is a major project no time line can be indicated at this stage.

Disinvestment of sall
276. SHRI TARIQ ANWAR: Will the Minister of STEELbe pleased to state:

(@ whether it is a fact that Government is planning for disinvestment of
SAIL;

(b) if so, the details thereof; and
(c) the reasons for disinvestment of SAIL?
THE MINISTER OF STEEL(SHRI BENI PRASADVERMA): (a) Yes, Sir

(b) The Government has decided to disinvest 10.82% of paid up equity in
the Seel Authority of India Limited (SAIL) out of its share holding of 85.82%
through Offer for Sale of Shares through stock exchange mechanism as per SEBI
Rules and Regulations.

() The present proposal for disinvestment is in line with policy regarding
disinvestment and approach to disinvestment approved by the Government which,
inter-alia envisages further offerings by listed Central Public Sector Enterprises
taking into consideration their capital investment requirements with Governments
simultaneously or independently offering a portion of its share holding.
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Efficiency of Indian Seel Industry

277. SHRI RAGHUNANDAN SHARMA: Will the Minister of STEELbe
pleased to state:

(@) whether efficiency of Indian steel industry is below par and there is a
need of improvement;

(b) if so, the details thereof and the reasons therefor; and
(c) the steps taken in this direction so far?

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA): (a) to (c)
Production of finished steel for sale in the country has been consistently higher
than the real consumption of ste&k such, functioning of the Indiane®l Industry
has been generally satisfactoiowever in some of the steel units which were
installed decades ago, there is a need to adopt latest technologies for their up-
gradation/ modernization so as to make them mdiaiesft and viable. Recentlynew
techno-economic benchmarks on international pattern have been evolved for
improvement in performance of steel public sector enterprises and its implementation
is monitored on a regular bask.roadmap for Research and Development for steel
industry has been finalized and adopted with a special focus on beneficiation, coal
ash reduction and promotion of production of high grade value added steel in the
country Seel making companies like SAland RINL both have launched massive
expansion/modernization programmes with a view to adopt modern technology which
is enegy eficient, cost efective and environment friendlySimilarly, majority of
Indian Steel Industry in private sector has also shown keenness to adopt latest
technologies to make existing steel manufacturing processes more efficient and
productive.

Security of Raoghat Project
1278.SHRI MOTILAL VORA: Will the Minister of STEELbe pleased to state:

(@) whether it is a fact that the Raoghat project in Chhattisgarh could not
be started because the State Government did not make security arrangements for it;

(b) the date when the State Government was asked to make security
arrangements for the Raoghat project and Government's reaction to it;

() whether the work related to the construction of railway lines for the
Raoghat project has been completed; and

t Original notice of the question was received in Hindi
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(d) if not, the dates on which the Ministry of Steel had approached the
Ministry of Railways for its early completion?

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA): (a) and (b) The
work of cutting trees and handing over of the land for initiating mine development
work at Rowghat and for construction activity for rail line for Dalli-Rajhara-Rowghat
Railway line project has been impeded by naxal threat.

The matter of providing security for Rowghat project was taken up by
Secretary (Steel) with the Government of Chhattisgarh (GoC) on 19.9.2011. In
response, State Government indicated that the project cannot be started without
deployment of a dedicated security force. In view of this, the matter was then taken
up with the Ministry of HomeAffairs (MHA) which in consultation with all
stakeholders has decided to enhance the level of security for this project.

(c) and (d) No, SirThe railway line project is being regularly monitored by a
"Joint Working" group comprising representatives of Ministry of Railways aee|S
Authority of India Limited (SAIL). The matter has also been discussed in the
meetings held in the MHA on 7.3.2012, 7.6.2012 and 2.7.2012.

Tourist options in west Bengal

279. SHRI P BHATTACHARYA: Will the Minister of TOURISM be pleased
to state:

(@ whether promotional efforts under the Incredible India Campaign have
taken care of tourist options in any part in that& of West Bengal;

(b) if so, the details thereof;
(©) how many Regional Offices are promoting tourism in the country; and
(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF TOURISM (SHRI SUTAN
AHMED): (a) and (b)The Ministry of Tourism, Government of India, as part of its
on-going activities releases print, electronic and online media campaigns, under the
'Incredible India' brand-line, to promote India as a holistic destination in the
domestic and international markets. The holistic promotion includes promotion of
various Indian tourism products and destinations. Besides, the Ministry through its
overseas dices, interalia aganises Road Shows, Know India Semin&ysykshops
participates in various Fairs, Exhibitions and Events to promote various Indian
tourist destinations and products.
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(c) and (d)The Ministry of Tourism has 5 Regional fafes in India:
() Indiatourism, Delhi (For Northern India) 88, Janpath, New Delhi-110001.

@i Indiatourism, Mumbai (FoM/estern and Central India) 123, Maharshi
Karve Road, Churchgate, Mumbai-400020, Maharastra.

@iy Indiatourism, Chennai (For Southern India) 1B4na Salai, Chennai-
600002, Tamil Nadu.

(iv) Indiatourism, Kolkata (For Eastern India) 'Embassy’, 4 Shakespeare
Sarani, Kolkata-70 07MVest Bengal.

(v) Indiatourism, Guwahati (For North-Eastern IndiAssom Paryatan
Bhawan,A.K. Azar Road, Paltan BajaGGuwahati-781008Assam.

Durga hat-koti temple on national tourism map

280. SHRI P BHATTACHARYA: Will the Minister of TOURISM be pleased
to state:

(@ whether Government will include Dga Hat-koti Temple in National
tourism map as this temple is ancient and famous in Shimla District of Himachal
Pradesh;

(b) whether Government will renovate this temple on the pattern of Mata
Vaishno DeviTemple; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF TOURISM (SHRI SUTAN
AHMED): (a) to (c) Development and promotion of various tourism destinations and
products is primarily the responsibility of respective State Government/Union
Territory Administration. However the Ministry of Tourism provides Central
FinancialAssistance to tates/UnionTerritories for the projects for development and
promotion of tourism prioritised in consultation with them, subject to availability of
funds, inter-sepriority and adherence to scheme guidelines. In the year 2006-07, the
Ministry of Tourism has sanctioned Rs. 30.00 Lakh for development of Hat-koti
under the project 'Integrated Development of Rohru and Chanshal Tasirist
Destination'.

Tourism circuits in Jharkhand

281. DR. PRADEEPKUMAR BALMUCHU: Will the Minister of TOURISM
be pleased to state:

(@ whether the Ministry is planning to develop tourism circuits in the
country;
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(b) if so, the details thereof;
(c) the details of the tourism circuits identified for development;

(d) whether any such curcuits have been identified in the State of
Jharkhand for development; and

(e) the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF TOURISM (SHRI SUTAN
AHMED): (a) to (e) The Ministry of Tourism has appointed a National Level
Consultant (NLC) to identifyTourism Circuits in eacht8te (except North Eastern
States) and Uniomerritory (UT) for integrated development in association with the
States/UT, during the 12th Plan period.

The list of Tourism Circuits identified by NLC for eachtd®e and UT(except
North Eastern States), including Jharkhand, is given in the StateméBeelelow)

For identification/ development &fourism Circuits in the North-East Region
(NER) a study has been conductedTaga Consultancy Services commissioned by
North Eastern Council, Ministry of Development of North Eastern Region.

The list of tentatively identifiedourism Circuits for the tates in the NER is
given in the Statement-l|

Satement - |

List of Tourism Cicuits identified for eacht&e and UT(except Nath Eastern

States

Sl State/Union Identified Tourism Circuits

No. Territory

1 2 3

1 Andaman and Nicobar Island SouthAndaman District: Port BlaiNeil-
Havelock-Little Andaman circuit South
Andaman, Middle and NorttAndaman
District: Port Blair-Rangat-Mayabunder-
Diglipur circuit

2. Andhra Pradesh Vishakhapatnam-Zianagaram-Srikakulam

Hyderabad-Nalgona-@fangal Chitoor
Anantpur-Kadapa (Tirupati) East
Goadavari-Vést Godavari-Krishna-
Khammam
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3.

4,

5.

Bihar

Chandigarh

Chhattisgarh

Dhamtari

8.

9.

Dadra - Nagar Haveli
and Daman
Delhi

Diu

Goa

10. Gujarat

Buddhist Cicuit: Bodh Gaya-Nalanda-
RajgirPatna-Vaishali, Ramayan Circuit:
Vaishali-Sitakund-Ahilya an-Sitamarhi-
Ahirauli-Valmiki Nagar Sufi Circuit: Maner
sharif-Dargah Sharif-Bihar sharif-Hajipur
Phulwari Sharif , Jain  Circuit: Vaishali-
Rajgir-Pawapuri-Parasnath-Nawada
Destination Development in Chandigarh :
Capitol complex- Rock Garden - Sukhana
Lake andWildlife Sanctuary - Kalagram -
Ramgarh fort- Nehru Centre for perform -
ing Arts- Sardar Beant Singh Memorial -
RoparWetlands (Kikar Lodge)

Raipur - Sirpur Sheori Narayan-Bilaspur
Raigarh-Jashpur-Ambikapur-Chirmiri-Guru
Ghasidas National Park Raipur-

Kanker-Baloda-Rajnandgaon-Durg-Raipur
Jagdalpur- Chitrakote- Kondagaon
Kutumsar caves-Kanger Ghati NP-Kailash
Gufa-Tirathgarh Falls

Silvassa-Khanvel-Dudhani-Daman

Heritage ciruit connecting the major
monuments of DelhiReligious circuits
connecting the major religious centres in
Delhi

Destination development in Diu

Destinations across Goa
Dakor-Phagvel-Utkantheshwar-Balasinor-
Pavagadh, Gisomnath-Dwark&hmedpur
Mandvi, Becharaji - Patan - Siddhpur
AhmedabadBhavnayar-Rajkot-Junagadh
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1 2 3
11. Haryana Kalka - Parhkula - Narayangarh -

12. Himachal pradesh

13. Jammu and Kashmir

14. Jharkhand

15. Karnataka

Yamunanagar - Pehowa -Thanesar
Kurukshetra-PinjoreRohtak-MehanHansi
-Hissar-Dabwali Surajkund-Damdambake
- Faridabad (Badhkal Lake)Palwal
MahendragarkMadhogarh-Narnauexit
towards Shekhawati
Beas Circuit: Swarghat - Bilaspur -Mandi-
Kullu - Manikaram - Manali - Naggar
Rohtang-Satluj/Shimla Circuit: Kalka-
Solan - Shimla- Chail-Kufri - Naldehra
Dhauladhar/ Dharamsala Circuit:
Chandigarh Rupnagar - Mubarakpur
Chintpurni - Jwalaji - Dharamsala
Chamba
SrinagarSonmag-Wular-Manasbal-Lolab
Bungus - Gurez Tangmag - Gulmag
Doodhpathrj Jammu Circuit: Jammu
Katra- Patnitop - Lakhanpur - Basholi
Surinsar - Mansar-Shivkhori Sudhmahade,
Yousmag - Aharbal - Pahalgam Verinag
-Kokernag - Kishtwar-Bhadarwa.eh
circuit: Leh- Nyoma -Tangste - Basgo
Hunder (Nubra)- Turtuk - (Nubra) -
Mangue-Emisgang-Khaltsi
Hazaribagh-Ranchi-JamshedpDhanbad-
Parasnath - Rajgir - PawapuriDeoghat
Giridih- Parasnath, Ranchi-Betla-Netarhat

Coastal Karnatakavlangalore-Bappanad
(Mulki)-Kaup-Manipal-Malpe-St. Mary's

Island - Mattu - Barkur - Gangoli-Rajadi-
Maravanthe/ Trasi -Murudeshwar-Netrani
Island-Kumta-¥ina-Gokarna-Apsarakonda
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16. Kerala

17. Lakshadweep

18. Madhya Pradesh

Dandeli - Kali Nadi - Karwar South
Karnataka: Bangalore Nandi Hills
Banneghatta -Anekal - Bidadi -
Ramanagaram - Channapatana- Kokkare
Bellur Pelicanry-Bheemeshwari -
Mekedatu Shivanasamudram
Falls Talakad -Somnathpur -
Melkote SrirangapatanRanganathittu
Bird Sanctuary-MysoreNanjangud
B.R. Hills- Bandipur- Kabini
Nagarhole-alacauveryBhagamandala
Madikeri - Dubare- Bylakupee-
North Karnataka: Bangalore / Hubli
Hampi Badami- Pattadakal-Aihole-Bijapur
- Bidar Gulbarga -Religious circuit
including Hindu, Buddhist and Jain
circuit
Northernregional circuit:Kozhikode
Malappuram-NilambukWayanad Kannur
Bekal - Kozhikode Central Regional
Circuits: Kochi - Kumarakom Yagamon
Thekkady- Munnar - kalady - Thrissur
Guruvayoor- Palakkad - Kochi (or
Kozhikode) Southern regional circuit:
Thiruvananthapuram- Kovalam-Ponmudi
Thenmal -\arkala - Kollam- Pathanamittha
- Alappuzha-Kochi
Destination development across
following islands: Minicoy Kavaratti,
Agatti, Bangaram, Kadmath, Kalpeni
Gwalior - Shivpuri- orchha- Jhansi
Khajurahq Jabalpur - Bandhavgarh
Amarkantak - BilaspyrBhopal -Sanchi
Bhojpur-Itarsi - Bhimbetka - Satpura -
Pachmarchi, Ujjain-Indore-Omakareshwar -
Maheshwar - Mandu
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19. Maharashtra

20. Odisha

21.  Puducherry

22. Punjab

23. Rajasthan

24. Tamil Nadu

Beaches and Forts of Goa to Mumbai-
Vidarbha - EcoTourism Circuit

Aurangabad - Buddhist Heritage Circuit
Sahyadri Mountain Range Circuit

Bhubaneshwar - Konark-Puri-Chilka Lake-
Gopalpur - on - sea, Dhauligiri-Ratnagiri-
Lalitgiri - Udaygiri - Langudi-Maniabandh
Chandipur -Talsari -Similipal-Bhitarkanika-
Panchlingeshwar - Nilgiri, Kuldiah-Koraput
Jeypore-Rayagada-Navrangpur-Malkangiri-
Gupteshwar - Daringibadi - Chandragiri -
Taptapani

Tourist places in Puducherryourist
places between Puducherry and Karaikal
Cuddalore - Pitchavaram - Chidambaram -
Sirkazhi -Thirukadiyur-Poombakar-nquebar-
Karaikal)

Punj Takhts (AkalTakht in Amritsar, Sri
Keshgarh Sahib ilAnandpur and Sri
Damdama Sahib afalwandi Sabqg)Eco-
tourism circuit: Chandigarh-Ropar
Hoshiarpur -Rlwara-Ranjit Sagar Dam
route, Heritage Circuit: Nabha-Patiala
Sangrur-Bathinda-Faridkot-Kapurthala
Freedom Trail: Patiala-Malerkotal-
Ludhiana - Faridkot - FerozpurAmritsar

Jodhpur - Jaisalmer -BikanelaipurAjmer-
Pushkar Chittogarh - Udaipur - MtAbu
(Sirohi), Udaipur -Ranakpur- Kumbalgarh-
Nathdwara

Tiruchirappalli - Tanjavur - Kumbakonam -
Mayilduthurai Vaitheswarankoil - Sirkhazi-
Chidambaram Virudachalam -Tholudug
Chennai - Tiruchirappalli (Chennai,
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2 3

27.

25. Uttar Pradesh

26. Uttarakhand

West Bengal

Kanchipuram,ThiruvamanmalaiVellore,
Dharmapuri, Salem, Namakkal-
Tiruchirappalli) Tiruchirappalli-Pudukkottai-
Shivganga - Rameshwaram -Tuiticorin -
Tiruchendur - Tirunveli - Kanyakumari
Madurai Dindigul-Coimbatore-Ooty

Braj (Mathura -Vrindavan - Goverdhan -
Barsana - Gokul) Agra, Buddhist Circuit
(Kapilvastu, Sarnathyaranasi, Sravasti,
Sankisa, Kaushambi, Kushinagakyvadh-
Ayodhya Circuit: LucknowNawabgan] Bird
Sanctuary Barabanki (Dewa Sharif),
Ayodhya Allahabad -Varanasi Circuit;
Allahabad,Vindhayachal Varanasi, Chunar
Sarnath

Dehradun - Mussoorie - Kempty akhuna
Bridge - Chakrata - Kalsi - Dakpathar -
Corbett - Nainital Adi Badri - Simli
Karnprayag- Chamoli - Pipalkoti - Urgam -
Vridha Badri- Joshimath - Bhavishya Badri
Tapovan -Malari- NitiVillage, Nanakmatta-
TanakpusPurnagiri- Champawat -Lohaghat-
Abbot Mount - Pithorangarh - Jaul Jibi -
Madkot - Munsiyari - Shayama - Kamkot -
Begeshwar -Takul - Almora leading to
Vanasur

Digha - Shankarpur - Mandarmani, Ganga
sagar - Birbhum (arapith, Bakreshwar
Nalhati, Fullura, Sainthia, Kankalitala)-

Tarakeshwar Furfura SharifDooars
and Darjeeling CircuitSundarban
Circuit: Gadkhali, Jharkhali,
Kaikhali, Frazer Island
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Statement - 11

List of Tentatively identified @urism Cicuits for the Noth Eastern Region

Sl State Tentatively identifiedTourism Circuit
No.

1. Arunachal Pradesh Guwéhati-Bomdilla-Tawang-Ezpur/Guwahati

2. Assam Dibrugarh-Sibasagar-Jorhat-Majuli-Kaziranga-
Guwabhati
3. Manipur Silehar-Imphal-Loktak-Imphal-Moreh-Imphal
4, Nagaland DimapurKohima-Wbkha-Mokukchung-Mom-
Jorhat
5. Meghalaya Guwahati-Tura-Balpakram-Tura-Manas-Guwahati
6. Mizoram Silchar-Aizawl and surroundings (including

Reiek)- Champhai-zohkawthar-Aizawl.
7. Sikkim Gangtok(Buddhist Cultural interpretation Center)

8. Tripura Agartala-Udaipur-Agartala-Jampui hills-Aizawl

Development of tourism circuits in India

282. SHRIMATI RENUKA CHOWDHURY: Will the Minister of TOURISM be

pleased to state:

(@ whether the Ministry has been initiating for the development of tourism

circuits in India;
(b) if so, the details thereof;

(c) the action plan envisaged by the Ministry to attract more foreign and

domestic tourists;
(d) the details of the locations identified for upgrading in each State; and

(e) the details of suggestions sought from the respective State Governments

in this regard?

THE MINISTER OF SRATE IN THE MINISTRY OF TOURISM (SHRI SUTAN
AHMED): (a) and (b)The Ministry of Tourism has appointed a National Level
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Consultant (NLC) to identifyTourism Circuits in eacht&te (except North Eastern
States) and Unioerritory (UT) for integrated development in association with the
States/UT, during the 12th Plan period.

For identification/ development dfourism Circuits in the North-East Region
(NER) a study has been conducted Bata Consultancy Services commissioned by
North Eastern Council, Ministry of Development of North Eastern Region.

() The Ministry of Tourism, as part of its on-going activities, annually
releases print, electronic, online and outdoor media campaigns in the international
and domestic markets, under the Incredible India brand-line, to promote various
tourism destinations and products of the countity addition, a series of
promotional activities are undertaken in important and potential tourist generating
markets overseas through the Indiatourism Offices aborad with the objective of
showcasing India's tourism potential. These promotional activities include
participation in travel fairs and exhibitions; organising road shows, Know India
seminars and workshops; organizing and supporting Indian food and cultural
festivals; publication of brochures; offering joint advertising and brochure support
and inviting media personalities, tour operators and opinion makers to visit the
country under the Hospitality Programme of the Ministry

(d) and (e)The list of Tourism Circuits identified, in consultation withta®e/
UT, by NLC for each tate and UT (except North Easternt&es), including
Jharkhand, is given in the Statement-I

[Refer to the atementAppended to thénswer to USQ No. 281 (Part a to e)]

The list of tentatively identifiedourism Circuits for the tates in the NER is
given in the Statement - I

[Refer to the tementAppended to thénswer to USQ No. 281 (Part a to e)]
Increase of tourists in the country

283. SHRI RAJIV PRATAP RUDY: Will the Minister of TOURISM be pleased
to state:

(@ whether there has been an increase in the number of domestic tourists
vis-a-vis foreign tourists in the country;

(b) if so, the details thereof, State-wise;

() whether any measures are being undertaken by Government to boost
tourism in the country; and
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(d) if so, the details thereof, and funds allotted for the same?

THE MINISTER OF SATE IN THE MINISTRY OF TOURISM (SHRI SUTAN
AHMED): (a) and (b) During 201, the number of Domestitourist Visits (DTVs) to
different $ates and UnionTerritories, in the countryregistered an increase of
13.8%, over 2010, as compared to an increase of 8.8% in FoFeigist Visits
(FTVs), during the same period.

The numbers of DTVs and FTVs to feifent $ates and U3, during 201, are
given in the Statemen{Seebelow)

() The Ministry of Tourism, as part of its on-going activities, annually
release print, electronic, online and outdoor media campaigns in the international and
domestic markets, under the Incredible India brand-line, to promote various tourism
destinations and products of the countty addition, a series of promotional
activities are undertaken in important and potential tourist generating markets
overseas through the Indiatourism Offices abroad with the objective of showcasing
India's tourism potential. These promotional activities include participation in travel
fairs and exhibitions; organising road shows, Know India seminars and workshops;
organizing and supporting Indian food and cultural festivals; publication of
brouchers; offering joint advertising and brouchure support and inviting media
personalities, tour operators and opinion makers to visit the country under the
Hospitality Programme of the Ministry

(d) The expenditure on campaigns released in the International and
Domestic Markets is incurred from funds allocated under the "Restructured Scheme
of Overseas Promotion and Publicity including Marketing DeveloprAssistance
(OPMD)" and "Domestic Promotion and Publicity including Hospitality (DPPH)"
heads respectivel\Details of budgetary allocation under these heads during the last
three years and current year are given below:

(Rs. in crore)

OPMD DPPH
RevisedAllocation RevisedAllocation
2009-10 240.00 56.00
2010-11 249.00 74.75
2011-12 238.50 60.00

2012-13 267.00 84.00
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Statement

Domestic and Faign Turist \Msits to $ates/UB during

2009-201
(Figures in lakhs)
Sl State/UT 2009 2010 2011 (Provisional)
No. Domestic Foreign Domestic Foreign DomesticForeign
1 2 3 4 5 6 6 7
1. Andaman 142 0.14 181 0.15 2.02 0.16
and Nicobar
Islands
2. Andhra 1574.90 795 1557.90 323 1531.20 2.65
Pradesh
3. Arunachal 1.95 0.04 2.28 0.03 2.33 0.05
Pradesh
4. Assam 3851 0.15 40.51 0.15 43.39 0.16
5. Bihar 157.85 423 184.92 6.36 183.97 9.72
6. Chandigarh 9.15 0.38 9.05 0.39 9.10 0.37
7. Chhattisgarh* 5.12 0.01 5.66 0.02 6.44 0.02
8. Dadra and 5.07 0.07 4.96 0.02 4.22 0.01
Nagar Haveli
9. Daman and Diu5.63 0.06 7.74 0.05 8.33 0.04
10. Delhi*# 88.34 1958 13558 18.94 154.29 21.60
11. Goa 21.27 3.77 22.02 441 22.25 4.46
12. Gujarat 159.10 1.03 188.61 131 210.17 1.66
13. Haryana 64.08 1.37 69.15 1.06 59.88 1.30
14. Himachal 110.37 4,01 128.12 454 146.05 4.85
Pradesh
15. Jammu and  92.35 054 99.73 0.48 130.72 0.72

Kashmir
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1 2 3 4 5 6 7 8
16. Jharkhand 76.10 0.14 68.85 0.16 107.96 0.72
17. Karnataka  327.02 3.27 382.02 381 841.07 5.74
18. Kerala 77.89 549 85.95 6.59 93.81 7.33
19. Lakshadweep 0.07 0.04 0.08 0.02 0.09 0.01
20. Madhya 231.06 201 380.80 2.50 441.20 2.70
Pradesh
21. Maharashtra 306.28 2426  484.65 50.83 553.33 48.15
22. Manipur 124 neg. 114 neg. 135 0.01
23. Meghalaya 591 0.05 6.53 0.04 6.68 0.05
24. Mizoram 057 0.01 0.57 0.01 0.62 0.01
25. Nagaland 0.21 0.01 0.21 0.01 0.25 0.02
26. Odihsa 68.92 0.46 75.92 0.50 82.71 0.61
27. Puducherry 851 0.54 8.36 0.51 8.98 0.52
28. Punjab 53.70 110 105.84 137 164.17 151
29. Rajasthan  255.59 10.73 25544 12.79 271.37 13.52
30. Sikkim 6.16 0.18 7.00 0.21 5.52 0.24

31. Tamil Nadu 1157.56 2369 1191.88 2805 1375.13 33.74
32. Tripura 3.18 0.04 342 0.05 3.60 0.06

33. Uttar Pradesh1348.32 1550 144755 17.33  1554.30 18.87

34. Uttarakhand 219.35 1.06 302.06 127 259.46 125
35. West Bengal 205.29 11.80 210.72 11.92 222.57 12.13
TotaL 6688.00 14372  7477.03 17910 850857 194.95

*Estimated using l&India growth rate

*# DTVs estimated using all-India growth rate, Figure of advance estimates of
ForeigrTourist Arrivals at DelhiAirport adopted for FTVs

Note: totals may not tally due to rounding off.
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Promotion of tourist spots in Juhu, Mumbai
284. SHRI D. PTRIPATHI: Will the Minister of TOURISM be pleased to state:

(@ whether promotional efforts under the "Incredible India" campaign have
taken care of tourist spots in Juhum Mumbai;

(b) if so, the details thereof;
(¢) the number of regional offices in India to promote tourism; and
(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF TOURISM (SHRI SUTAN
AHMED): (a) and (b)The Ministry of Tourism, Government of India, as part of its
on-going activities releases print, electronic and online media campaigns, under the
'Incredible India' brand-line, to promote India as a holistic destination in the
domestic and international markets. The holistic promotion includes promotion of
various Indian tourism products and destinations. Besides, the Ministry through its
overseas offices,interalia organises Road Shows, Know India Seminars,
Workshops, participates in various Fairs, Exhibitions and Events to promote various
Indian tourist destinations and products.

(c) and (d)The Ministry of Tourism has 5 Regional fafes in India:
() Indiatourism, Delhi (For Northern India) 88, Janpath, New Delhi-110001.

@i Indiatourism, Mumbai (FoM/estern and Central India) 123, Maharshi
Karve Road, Churchgate, Mumbai-400020, Maharashtra.

(i)  Indiatourism, Chennai (For Southern India) 1Bdna Salai, Channai-
600002, Tamil Nadu.

(iv) Indiatourism, Kolkata (For Eastern India) 'Embassy’, 4 Shakespeare
Sarani, Kolkata-70007)\est Bengal.

(v) Indiatourism, Guwabhati (For North-Eastern IndiAssom Paryatan
Bhawan,A.K. Azad Road, Paltan BajaGuwahati-781008\ssam.

Development of tourism in Kerala
285. SHRI N. K. SINGH:Will the Minister of TOURISM be pleased to state:

(@ whether Government has prepared a special package for development of
tourism in Kerala;

(b) if so, the details thereof;
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() the details of asdiance provided to all States for the promotion of
tourism in the country; and

(d) steps being taken to promote tourism in other States of the country?

THE MINISTER OF SATE IN THE MINISTRY OF TOURISM (SHRI SUTAN
AHMED): (a) and (b) The development and promotion of tourism is primarily the
responsibility of the respectivet&e Government/UnionTerritory (UT)
Administration. However the Ministry of Tourism provides Central Financial
Assistance (C&) for tourism infrastructure development projects identified in
consultation with them, subject to availability of fundster-se-priority and
adherence to Scheme Guidelindhe Ministry of Tourism has not prepared any
special package for development of tourism in Kerala.

() The details of CK given to various tate/UTs during 1th five year plan
for promotion and development of tourism in the country have been given in the
Statement(Seebelow).

(d) The Ministry of Tourism runs centralized campaigns in electronic, print
and online media, in both international and domestic markets to promote various
Indian tourism destinations and products. Besides, the Ministry participates in
various InternationalTourism/Trade fairs, exhibitions, events to promote Indian
tourism destinations and products. The Ministry through its overseas offices also,
interalia, organizes Road Shows, Know India Seminams/k8hops to create

awareness about Indian destinations and products, invites international tour
operators, media persons and opinion makers under its hospitality scheme to give
them first hand experience of Indian tourist destinations and products.

Statement

Details of projects sanctioned for the development and promotion of tourism
infrastructure in all Sates/UTS in the countrduring the 1th Five ¥ar Plan.

(Rs. in core)
Sl. No. Name of the State No. of Projects Amount
Sanctioned Sanctioned
1 2 3 4
1 Andhra Pradesh 52 24462

2. Arunachal Pradesh 62 174.25
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1 2 3 4
3. Andaman and Nicobar 0 0.00
Islands

4. Assam 26 95.94
5. Bihar 18 57.59
6. Chandigarh 19 30.99
7. Chhattisgarh 11 45,58
8. Dadra and Nagar Haveli 3 0.24

9. Daman and Diu 1 0.12

10. Delhi 27 78.29
11 Goa 8 77.90
12 Gujarat 17 86.36
13. Haryana 35 99.78
14. Himachal Pradesh 45 128.79
15. Jammu and Kashmir 145 391.17
16. Jharkhand 21 67.27
17. Kerala 40 163.53
18. Karnataka 31 140.48
19. Lakshadweep 1 7.82

20. Maharashtra 23 162.96
21. Manipur 36 137.82
22. Meghalaya 28 61.64
23. Mizoram 33 79.59
24, Madhya Pradesh 59 203.19
25. Nagaland 75 176.96
26. Odisha 40 127.95
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1 2 3 4
27. Puducherry 20 74.75
28. Punjab 16 66.69
29. Rajasthan 28 12541
30. Sikkim 86 213.68
31 Tamil Nadu 49 160.78
32. Tripura 48 91.56
33. Uttar Pradesh 44 168.39
34. Uttarakhand 31 198.68
35. West Bengal 48 149.54
GRAND TOTAL 1226 4090.31

Plan to develop places along the Rivers

1286.SHRI BHAGAT SINGH KOSHMYARI: Will the Minister of TOURISM be
pleased to state:

@ whether Government has made any plan to develop such places as
tourist places from where rivers like Ganyamuna and Saraswati flow;

(b) if so, the details thereof and the time by which the said scheme is likely
to be implemented; and

(c) further steps taken by Government for immediate implementation of the
said scheme?

THE MINISTER OF SATE IN THE MINISTRY OF TOURISM (SHRI SUTAN
AHMED): (a) Development, Promotion and implementation of tourism projects at
identified tourism spots including at the locations through which major rivers pass is
primarily undertaken by thet&e Governments/Unioferritory Administrations.
However Ministry of Tourism provides Central Financiélssistance for tourism
projects which are prioritized in consultation with the State Governments/Union
Territories. The projects which are complete as per scheme guidelines are sanctioned
subject to availability of funds and intse priority

t Original notice of the question was received in Hindi.
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(b) Some indicative projects for the cities/locations through which Ganga
and Yamuna pass, sanctioned during ti¢hlFive Year Plan are ahnnexure.

(¢) Implementation and completion of tourism projects is primarily the
responsibility of the te Governments/UAdministration. Ministry ofTourism also
monitors the implementation of projects through Regional Conferences, field
inspection by the diters of the Ministry periodical review meetings with thdaf/

UT officers, etc.

Statement

Some indicative projects for the cities/locations through which Ganga and
Yamuna pass, sanctioned during th&thl Five ¥ar Plan.

State Name of the Project Year of Sanction
Bihar Development bGanga Ghat at Patna 2009-10
Haryana and Development ofyamunanagaPanchkula 2010-11
Himachal Paonta Sahib in Haryana and Himachal Pradesh
Pradesh as a megdourism circuit

Uttar Pradesh Construction of Ghats at the right bank of river 2010-11
Ganga at Karnavas in Distt. Bulandshahar as a
tourist circuit
Construction of Bathing Ghats on right bank of 2010-11
Ganga river afAvantika DeviTemple in Distt.
Bulandshahar
Construction of Bathing Ghats on right bank of 2010-11
Ganga river at Holy River Ganga Ahupshahar
in the Distt. Bulandshahar

Uttarkhand Development of Haridwar-Rishikesh-Munikireti- 2008-09

Swargashram as a Mega Circuit and
2011-12

Development of Panchprayagig¥nu, Nand, 2011-12

Karan, Kalimath, KaleshwaGauchar) circuit,

Uttarakhand

Development of Nirmal Gangotri Ecaailirism 2011-12

Mega Circuit at Uttarakashi in Uttarakhand
West Bengal Ganga Heritage River circuit under Mega Project 2008-09
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Development of tourist destinations/cicuits in A.P.

287. SHRIMATI GUNDU SUDHARANI: Will the Minister of TOURISM be
pleased to state:

(@ whether it is a fact that the Ministry has identified some of the
destinations/circuits iindhra Pradesh for development;

(b) if so, the details thereof;

() whether it is a fact thatvarangal Fort has not been identified under the
above destination/circuit frorfielangana region oAndhra Pradesh;

(d) if so, the reasons therefor; and

(e) by when the works on above destinations would be commenced and
completed?

THE MINISTER OF SATE IN THE MINISTRY OF TOURISM (SHRI SUTAN
AHMED): (a) to (e) The development, promotion and implementation of tourism
infrastructure projects is primarily the responsibility of the respective State
Government/UnionTerritory (UT) Administration. Howeverthe Ministry of Tourism
provides Central Financidissistance (Ck) for tourism infrastructure development
project identified in consultation with them, subject to availability of funuer-se-
priority and adherence to Scheme GuidelinEse Sate Government ofAndhra
Pradesh has proposed projects as detailednimexure for CA during the year
2012-13.

The Ministry of Tourism Government of India, has given Central Financial
Assistance for the following projects during the year 2011-12.

(Rs. in lakh)
Sl. No. Name of project Amount
Sanctioned

1 Development offourism Infrastructure aiVaranagal Fort 437.37

2. Mounting of Sound and Light Show ®arangal Fort  500.00
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Statement

Details of projects proposed by the state Government of Andhra Pradesh
for prioritization for central financial Assistance during 2012-13

Sl. No. Name of the projects

1 Mega Projects@ne of following two):
(@) Vishakapatnam Beach Circuit
(b) Pileru
2. Circuits:
(@ Araku, Jwalakhut, Machkund
(b) Paderu, ChintapallyNarsipatnam, Etikoppaka, Kondakarla
3. Destinations:
(@) Kakinada Beach Park
(b) Vodarevu Beach Destination-Prakasham
(¢) EcoTourism in Srisailalm Sancturay
4, WaysideAmenities:
(@ Hyderabad-Nagarjunasagar Road

(b) Chittoor-Bangalore Road

5. Rural Tourism Clusters-One cluster of 5 villages in one financial
year
6. Large Revenue Generating Projects:

(@) Sea Cruiselerminal atVizag

(b) Tourist Train toAraku

() Aqua Marine park aVishakhapatnam
7. Others:

(@) BudhaVanam Project-Nagarjunasagar

(b) Mahaboob Nagar Circuit

() CharminarArea Development-Phase I

(d) East Godavari Circuit

(e) Hamsaladevi

() Koringa

(9) Machilipatham

(h) Kakinada Beach Park
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Sufi circuits for tourists

288. DR. CHANDAN MITRA: Will the minister of TOURISM be pleased to
state:

(@ whether Government has identified certain Sufi Circuits to attract both
domestic and international tourists;

(b) if so, the details thereof;

() whether Government has drawn any plan for infrastructure development
of major sites including Madhya Pradesh, on these Sufi Circuits;

(d) if so, the details thereof; and

(e) the steps taken by Government to provide basic tourist amenities
including drinking waterpublic conveniences etc. at all the major sites of these Sufi
Circuits?

THE MINISTER OF SATE IN THE MINISTRY OF TOURISM (SHRI SUTAN
AHMED): (a) and (b)The Ministry of Tourism has appointed a National level
Consultant (NLC) to identify some spiritual tourism circuits, including Sufi Circuit,
for integrated development in association with th@tes/Union Territories for
development during the 12th Plan period. The list of Sufi Circuits identified by NLC

is given below:

Circuits Identified

1 Delhi-Fatehpur Sikri-Ajmer

2. Mumbai-Aurangabad-Shirdi
3. Sufi circuit of Bihar

4. Hyderabad -Bijapur-Gulbarga

(c) to (e) Development and promotion of places of tourist interest, including
development and promotion of spiritual/pilgrim circuits are primarily undertaken by
the Sate Governments/Unioferritory Administrations themselves. Howeyeahe
Ministry of Tourism provides Central FinanciAksistance (C&) for tourism projects
including wayside amenities, identified in consultation with them, subject to
availability of funds andnter-se priority under various schemes of the Ministry
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Displacement of tribal settlements

289. SHRI RALVAI GOVARDHAN REDDY: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(@ whether the Ministry is aware that 43 tribal settlements are going to be
displaced due to declaration of 89,000 hectareAditabad district as 42ndiger
Zone;

(b) whether it is a fact that tribals are agitating for nearly one year against
their eviction;

(c) if so, what steps the Ministry has taken or going to take to protect the
tribals;

(d) whether any consultations in this regard have been held with the
Environment Ministry; and

(e) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MAHADEV S. KHANDELA): (a) to (e)As reported by Nationaliger Conservation
Authority, Ministry of Environment and Forests, the GovernmenAmdhra Pradesh
has notified the KawaTiger Reserve, DistricAdilabad inApril, 2012 under the
Wildlife (Protection)Act, 1972.The Village relocation from the core/critical tiger
habitat is done on voluntary basis under the mutually agreed terms and conditions,
as per provisions contained in thildlife (Protection) At, 1972 and Scheduled
Tribes and Other Forest Dwellers (Recognition of Forest Rigtds)2006 with an
enhanced package of Rs. 10 lakhs per fanilye Ministry of Environment and
Forest has informed that it has not received any such proposal from the State.

Literacy rate amongst tribals

290. SHRI RAJIV PRATAP RUDY: Will the Minister of TRIBAL AFFAIRS be
pleased to state:

(@ whether there is a significant gap in literacy rate between tribals of
several States in the country and the respective State's average literacy rate;

(b) if so, the details thereof;

() whether there are measures being taken by Government to increase the
literacy rate amongst tribals; and

(d) if so, the details thereof?
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THE MINISTER OF SKTE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MAHADEV S. KHANDELA): (a) Yes, Sir

(b) State-wise literacy rate of total population and scheduled tribes
population and gap in literacy rate as per 2001 Census are given in Stat8aent (
below). The low socio-economic development and their habitation in various
ecological and geo-climatic conditions ranging from plains and forest to hills and
inaccessible areas are the main reasons for low literacy rate among the Scheduled
Tribes.

(c) and (d) To improve the literacy level of students belonging to the
Scheduled Tribe communities, besides usual reservation for ST students, the
Ministry of Tribal Affairs is implementing the education-oriented schemes which
include Post-Metric Scholarship for ST students, Hostels for ST girls and boys,
Establishment ofAshram School inTribal Sub-PlanAreas, Upgradation of Merit
through coaching and remedial classes, Rajiv Gandhi National Fellowship for ST
students,Top Class Education for S$tudents and National Overseas Scholarship
for ST students. These are supplementary to the efforts made by other Ministries.

Statement

Literacy rate of total population and Scheduledb& population and Gap
in Literacy rate India/&tes/Union @rritories: 2001

(Figures in percentage)

Sl. No. India/State/UT Literacy Gap in
Rate-2001 Literacy Rate
Total ST

1 2 3 4 5

India 64.8 471 17.7
1.  Andhra Pradesh 60.5 370 234
2. Arunachal Pradesh 54.3 496 47
3. Assam 63.3 62.5 08
4. Bihar 47.0 282 188
5. Chhattisgarh 64.7 521 126

6. Goa 82.0 55.9 26.1
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1 2 3 4 5

7. Guijarat 69.1 47.7 214
8. Haryana# 67.9 NST -

9.  Himachal Pradesh 76.5 65.5 110
10. Jammu and Kashmir 55.5 375 18.0
11. Jharkhand 53.6 40.7 129
12. Karnataka 66.6 483 18.3
13. Kerala 90.9 64.4 26.5
14. Madhya Pradesh 63.7 412 225
15. Mabharastra 76.9 55.2 217
16. Manipur 70.5 65.9 46
17. Meghalaya 62.6 61.3 13
18. Mizoram 88.8 89.3 05
19. Nagaland 66.6 65.9 0.7
20. Odisha 63.1 374 25.7
21. Punjab# 69.7 NST -

22. Rajasthan 60.4 4.7 157
23.  Sikkim 68.8 67.1 17
24. Tamil Nadu 735 415 320
25. Tripura 73.2 56.5 16.7
26. Uttarakhand 71.6 63.2 84
27. Uttar Pradesh 56.3 351 212
28. West Bengal 68.6 434 25.2
29. Andaman and Nicobar 81.3 66.8 145

30. Chandigarh 819 NST -
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1 2 3 4 5

31. Dadra and Nagar 57.6 412 164
Haveili

32. Daman and Diu 78.2 634 14.8

33. Delhi 81.7 NST -

34. Lakshadweep 86.7 86.1 0.6

35. Puducherry 81.2 NST -

# NSTNo Notified Scheduledribes in the fate.
Rehabilitation for tribals in Manipur and Jharkhand

291. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(@ whether adequate relief and rehabilitation measures were adopted for the
displaced Tribals in Manipur due to building of hydroelectric dams there and
similarly for SanthalAdivasis in Jharkhand where mining activities were taken up;

(b) if so, whether mobilization by tribals to defend their rights against State
authorities was dealt with severely through threats and intimidations, arbitrary
arrests or even criminalization by their protests;

() whether effective measures, through legislation or otherwise, are being
adopted for acceptance of collective rights of Tribal's; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MAHADEV S. KHANDELA): (a) and (b)As reported by Govt. of Manipuunder
Irrigation and Flood control Department, 6 (six) villages namely (i) Louhong
(Tangkhul (i) Phayeng (Kuki) (iii) Chandong gmgkhul) (iv) Lamlai Khunnou
(Tangkhul) (v) Lamlai Kullen (vi) Lallai Mongbung (Kuki) are to be subgeel/
displaced due to the construction of dam of Thoubal Multipurpose project.
Adequate relief and rehabilitation measures on (i) Land Compensation (ii) Physical
Rehabilitation and (iii) Economic Rehabilitation were adopted as per R.R. Plan 1998.
Govt. of Jharkhand has reported that compensation was given to the displaced
tribals as per existing law and the State Govts. have also informed that movement by
tribals to defend their rights were not dealt with through threats and intimidations,
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arbitrary arrests or criminalization.

(c) and (d)As reported by Department of Land Resources, the Land
Acquisition, Rehabilitation and Resettlement Bill, 2011 has been introduced in the
Parliament on 7th Septemb@011. The Bill envisages comprehensive rehabilitation
and resettlement benefit for the affected families whittkr-alia include housing
units, Land for landAnnuity policies, Jobs, Subsistence grant and waiver on stamp

duty and registration fee etc. Furthénere are special provisions for
Scheduled Castes/Scheduled Tribes in the Bill.

Educational Institution for tribal Boys and Girls in Maharashtra

1292. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(@  whether tribal boys and girls are deprived of higher education due to lack of
educational institutions in some districts of tribal areas in the States
including Maharashtra;

(b) if so, the details thereof and Government's reaction thereon;

() whether appropriate facilitatory/reformatory steps being taken by
Government in this regard; and

(d) if so, the details thereof?

THE MINISTER OF SRTE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MAHADEVE S. KHANDELA): (a) to (d) The Ministry of Tribal Affairs
does not implement any such scheme under which higher educational
institutes for ST girls and boys are established in the states including
Maharashtra. Howeveifollowing schemes are being implemented by
Ministry of Tribal Affairs relating to higher education of SSudents
aimed at supporting ST students for continuing their higher education:-

() Post Matric Scholarship (PMS) for ST students:- The scheme of PMS
covers all recognized post-matric studies being pursued in recognized
institutions. The scheme is implemented through State Governments/UT
Administrations.

(i) Rajiv Gandhi National Fellowship (RGNF) for ST students:- Under this
scheme, fellowship are provided to ST students for pursuing higher studies such as
M.Phil and Ph.D Every years a total of 667 fellowships are provided to ST students.
The scheme is implemented through the University Grant Commission.

t Original notice of the question was received in Hindi.
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(i) Top Class Education for S3tudents:- Under the scheme, scholarships
are provided to ST students who are pursuing studies at degree and post degree
level in identified institutions like IITNIT, IIM etc. The said scheme is implemented
through identified institutes under the scheme.

(iv) National Overseas Scholarship (NOS) for ST students:- Under the
scheme of NOS financial assistance is provided to ST students for pursuing higher
studies abroad at Master's level, Ph. D. and Post-Doctoral research programmes, in
the field of EngineeringTechnology and Scienc&he scheme is implemented by the
Ministry itself and applications from eligible ST candidates are called for by
publishing advertisement in leading national news papers.

Grants-in-aid under vocational training in tribal areas

293. SHRI NAND KUMAR SAI: Will the Minister of TRIBAL AFFAIRS be
pleased to state:

(@ whether Union Government provides grants-in-aid to the States, NGOs
for running VocationalTraining Centres in the country;

(b) if so, the details in this regard along with the objectives of the said
scheme;

(c) the criteria fixed for allocation of grants undeod¢dtional Training in
Tribal Areas; and

(d) the details of grants-in-aid released to various States during 2009-10,
2010-11 and 2011-12 along with the number of tribals benefited by such assistance
during the said period?

THE MINISTER OF SATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MAHADEV S. KHANDELA): (a) and (b)Yes Sir The Ministry of Tribal Affairs
provides grant-in-aids to the State Governments/UT administration and Non-
governmental Qyanizations (NGOs) under the Central Sector Scheme axfat\dnal
Training in Tribal Areas" to run vocational training centres for Scheddlgbdes in
the country The objective of the scheme is to create employment avenues and
income generation opportunities by upgrading the skill of the tribal youth in various
traditional/modern vocations, depending upon their educational qualification, present
economic trends and the market potential to enable them to gain suitable
employment or self employment.

() Under the scheme, Grants in aid is considered on receipt of complete
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proposal with inspection report from State Level Committee whider-alia
includes recognition/affiliation/accreditation of vocational training centres under
"Modular Employable Skills (MES)" from Regional Directorate Ayiprenticeship
Training of the State/UT Governments or recognition/affiliation under "Craftsmen
Training Scheme (CTS)" from National Council \dcationalTraining (NCVT) under
Directorate General of Employment and Training, Ministry of Labour and
Employment, Government of India as applicable.

(d) The details of Grants-in-aid released to various States during 2009-10,
2010-11 and 2011-12 alongwith the number of tribals benefited by such
assistance during the said period is given in Statement -1 and II.

Satement -I

Details of Funds released and No. of Beneficareis during 2009-10 to 2012-13
under the scheme of vocationadaihing in Tribal Areas though
State Government

(Rs. in lakhs)
SINo.  Name of 2009-10 2010-11 2011-12
State/UT

Amt. Bene. Amt. Bene. Amt. Bene.
1. Andhra Pradesh 0.00 0 0.00 0 113.02 800
2. Assam 0.00 0 150.00 500 0.00 0
3. Chhattisgarh 0.00 0 0.00 0 107.86 477
4. Guijarat 0.00 0 3712 1300 228.96* 0
5. Madhya Pradesh  0.00 0  260.00 1000 50.16 1000
6. Meghalaya 0.00 0 0.00 0 100.00 700
7. Mizoram 0.00 0 15288 500 0.00 0
8. Sikkim 0.00 0 0.00 0 0.00 0
9. Tripura 0.00 0 0.00 0 0.00 0
ToTaL 0.00 0 600.00 3300 371.04 2977

*Funds for last year released during this year
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Statement -11

Details of No. of Beneficaries and Funds released during 2009-10 to 2012-13 to
NGOs under the Scheme ajcdtional Taining in Tribal Areas.

(Amount in lakh)

2009-10 2010-11 2011-12

SI.No. Name of  Amount No. of Amount No. of Amount No. of

the State Released BeneReleased Bene Released Bene
1 Assam 54.00 180 31.20 100 118.60 200
2. Karnataka 19.40 100 11.08 80 24.00 100
3. Madhya 0.00 0 31.20 100 0.00 0

Pradesh
4, Meghalaya  32.88 100 0.00 0 0.00 0
5. Nagaland 93.72 200 0.00 0 36.96 60
6. Tamil Nadu 0.00 0 14.46 100 0.00 0

GranDp ToTaL  200.00 580 87.94 380 179.56 360

Juvenile Jails in Rajasthan

294. DR. GYAN PRAKASH PILANIA: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ the number of Juvenile Jails or observation homes in Rajasthan;
(b) whether they fulfill the norms;

() the number of inmates;

(d) the number of staff required, as per norms;

(e) the number of posts that are vacant;

(H the steps that Government is taking to fill-up the vacancies;

(g) whether instances of maltreatment of the inmates have come to the
notice of Government; and

(h) if so, the action taken thereof?
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THE MINISTER OF SRTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b)As per the information
provided by the Government of Rajasthan the State has 39 Observation Homes.
These homes are functioning as per prescribed norms.

() The total capacity of these homes is 1300, howetle number of
children in these Homes fluctuates as they reside there only on a temporary basis.

(d) to (f) The number of staff required for a Home of 50 children as per the
Juvenile Justice Rules, 2011 notified by Government of Rajasthan is given in
statement(See below): There are 240 posts vacant in the Homes functioning in
Rajasthan under the Juvenile Justice (Care and protection of Chiddriedction is
being taken by Government of Rajasthan for filling up these posts in consultation
with their Department of Finance and through Rajasthan Public Service Commission.

(g) and (h)Yes Sir One case of abuse of children has been reported in
Government run Children's Home, Jaiplhe concerned &€ial was found guilty
and has been punished appropriately

Statement

Staffing pattern for a Home of 50 children as per Rajasthan Juvenile Justice

Rules, 201
SI. No. Staff/Personnel Number Of Post
1 Officer-in-Charge (Superintendent) 1
2. Counsellor (Part time) 1

3. Probation Oficer or Child Welfare Oficer or CaséWNorker 1

4. House Mother or House Father 2
5. Educator (luntary or part time) 1
6. Doctor (Part time) 1
7. Paramedical staff (Part time) 1
8. Store-keeper curmi\ccountant 1
9. Art and Craft cum Musideacher (part time) 1

10.  PT instructor cumYoga Trainer (pat time) 1
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Sl. No. Staff/Personnel Number Of Post
11.  Driver (Part time or as required) 1
12. Cook 1
13.  Helper 1
14. Housekeeping 2

TotaL 15
Note:

() The number of posts in the category of Counsell©aseWorker or
Probation Oficer, House Father or House MotheEducator and
Vocational instructor shall proportionately increase with the increase in
the capacity of the Institution.

(i) In case of institutions housing infants, provision for ayahs and
paramedical staff shall be made as per the need.

Working Women hostels in Rajasthan

295. DR. GYAN PRAKASH PILANIA: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ the number of working women's hostels in Rajasthan;
(b) the norms to allocate funds for building these hostels;

() whether Government has received proposals from some State
Government to build more working women's hostels; and

(d) if so, the details thereof and the action taken thereon?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) Under the Scheme for
Working Women Hostel being administered by Ministry @omen and Child
Development, Government of India, so far 39 working women hostels have been
sanctioned in Rajasthan. The details are given in Statelf@sebelow)

(b) The Scheme ofMorking Women Hostel has been revised and notified
on 26-1-2010.As per the revised norms of the Scheme, financial assistance is
provided to the eligible implementing organizations such as State Government
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agencies and Civil Society Organizations etc. upto 75% of the cost of construction
of the hostel building for working women on public land as per the prescribed area
norms. There is also provision of extending financial assistance for hostels to be run
in rented premises. Corporate houses or associations likAEHQCHAM, FICCI

etc., also can seek financial assistance for a matching grant (50:50) for hostel
building construction on public land oniyhere is also a provision of one-time non-
recurring grant @ Rs. 7500/- per inmate for purchase of furniture and furnishings.

(c) and (d) During the current financial yeaB viable proposals have been
received for construction of working hostels, out of which 09 fAimdhra Pradesh
Government, 01 from Maharashtra Government, 01 from Karnataka Government and
02 from Kerala Government which have been processed as per norms of the scheme.

Statement

List of Working Women Hostels sanctioned in Rajasthan

SI. No. Name of the organization Location Address

1 King Edward VII Memorial Ajmer H.No. X/310, Station
Rest House Society Road,Ajmer, Rajasthan

2. Municipal Council Beawar Bewar Ajmer Bewar Ajmer, Rajasthan

3. Balhit Shiksha Samitidlwar  Alwar Alwar-301001, Rajasthan

4. Municipal Council, Banswara Banswara Banswara, Rajasthan

5. Nagar Palika Parishad, BaltorBoltora, Barmer Baltora, District-Barmer

Rajasthan

6. Arya Vidyapeeth Society Bhusawar The Weir (Bhostpur)
Bhusawar District-Bharatpur

7. Jeewan Nirman Sansthan, Bharatpur Bharatpuy Rajasthan
Bharatpur

8. Arya Vidyapeeth Society Bhusawar Bhusaway Bharatpur
Bhusawar

9. Nehru Shiksha Bharati Bharatpur Bharatpur-230001,
Samity Bharatpur Rajasthan

10. Mabhila Ashram, Bhilwara Bhilwara Bhilwara, Rajasthan
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Sl. No. Name of the organization Location Address
11. Municipal Council Pratapgarh Pratapnagar  PratapnagarChittogarh,
Chhattisgarh  Rajasthan

12. Municipal Council, Chottorgar@@httorgarh Chittorgarh, Rajasthan

13. Nagar Palika Parishad Nimbaher Nimbahera, Chittorgarh
Nimbahera, Chittorgarh Rajasthan

14. BanasthaVidyapeeth Banasthali Banasthali, Rajasthan
Banasthali

15. Municipal Council, Jaipur Jaipur Jaipur Rajasthan

16. Indira Gandhi Balika Niketan Ardawata Ardawata, Jhunjhunu,
Ardawata, Jhunjhunu Jhunjhunu Rajasthan

17. Ketri Vikas Samiti, Khetri Khetri Khetri, Jhunjunu,
Jhunjhunu Rajasthan

18. Urban Improvement Trust  Jodhpur Jodhpuy Rajasthan
Jodhpur

19. Municipal Council, Kota Kota Kota, Rajasthan

20. GrameerVidyapeeth Naugur Ploot No. 381, Khsra 29,
Sanstha, Naugur Rakba, NaugurRajasthan

21. Mody Institute of Education Sikar Lachmangarh, Sikar
and Research, Lachmangarh, Rajasthan

Sikar

22. Municipal Council Sirohi Sirohi Sirohi, Rajasthan

23. Meera Shiksha Samiti Sangaria Sangaria, District-
Sangaria, District- GanganagarRajasthan
Sriganganagar

24. S.GN. Khalsa College School Sriganganagar SriganganagaiRajasthan
Sriganganagar

25. Dadhimathi Shiksha SanstharBriganganagar SriganganagaRajasthan

Sriganganagar
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SI. No. Name of the organization Location Address

26. Mahatma Gandhi Sandhya Hanumangarh HanumangarhRajasthan
Mahavidylaya, Hanumangarh

27. BanasthaliVidyapith, Banasthali Khasara No. 383,383,
Banasthali Village BanasthalVillage, District

Tonk, Rajasthan

28. Municipal Council, Udaipur  Udaipur Udaiput Rajasthan

29. Rajasthan Mabhila Parishad, Udaipur Udaipur Rajasthan
Udaipur

30. Radha Bal MandiVidya Jodhpur Jodhpuy Rajasthan

Academy Jodhpur

31. Municipal Council, KishangartMadangan; Kishangarh Ajmer,
Ajmer Kishangarh Rajasthan

32. Shri Gandhi Shikshan Samity Bhilwara Gykabpara, Bhilwara,
Gykabpara, Bhilwara Rajasthan

33. Municipal Council, Bikaner  Bikaner Bikaner Rajasthan

34. Nagar Palika Parishad Nimbahera Nimbahera, Chittorgarh
Nimbahera, Chittorgarh Rajasthan

35. Rajasthan UniversityJaipur  Jaipur Jaipur Rajasthan

36. Vinod Matrika, Jaipur Jaipur Jaipur Rajasthan

37. Municipal Council, Pali Pali Pali, Rajasthan

38. Municipal Council Hanumangarh  Hanumangarh
Hanumangarh, Sriganganagar SriganganagaiRajasthan

39. Janjati MahilaVikas SansthanSawai MadhopuSawai Madhopyr

Sawai Madhopur Rajasthan

Scheme for marginalised women and girls

296. SHRI HUSAIN DALWAI: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government has a scheme for the marginalized women and girls;
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(b) if so, the details thereof with objectives and targets set under the
scheme;

() how far the scheme has been able to help these women to become self-
reliant and get rehabilitated socially and economically especially in the Konkan
region of Maharashtra?

THE MINISTER OF SARTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHANA TIRATH): (a) The Ministry of Women and
Child Development is implementing a Central Sector Scheme "Support to Training
and Employment Programme fovomen (STEP).'The taget group covered under
STEPprogramme includes the ngamalized asstless rural women and urban poor

(b) and (c) The objectives of the scheme are as follow:

e Mobilizing women in small viable groups and making facilities available
through training, access to credit and other inputs.

e Provide training for skill up gradation

e Enabling group of women to take up employment-cum-income generation
programmes of their own, or to access wage employment.

e Provide support services for further improving and employment
conditions of women and for access to health care, literinal
literacy and other information.

The target of coverage during year 2012-13 is 30,000 beneficiaries throughout the
country The scheme, which was started in the year 1986-87, has been able to make
impact by empowering the women economically

As far as the impact of the Scheme on women in Konkan region of
Maharashtra is concerned, region wise data is not maintained. However for the State
of Maharashtra 25 projects have been sanctioned covering about 61150
beneficiaries.

ICDS Programme in Bihar

297. SHRI RAM KRIRAL YADAV: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ which are the districts included in Government programme Integrated
Child Development Service (ICDS) programme in Bihar State;

(b) which are the districts under this programme in all over the country;
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() how much is the fund allocated to this programme and how much would
be given to each districts;

(d) what are the features of this programme; and
(e) the details thereof?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b) Integrated Child
Development Services (ICDS) Scheme has been universalized in 2008-09 and is being
implemented in all the Districts and Blocks, across the coumcjuding the &te
of Bihar.

() The ICDS being a Centrally sponsored Scheme, funds are released to
States/UE and not to districtsA total amount of Rs. 14,27,220.33 lakh was released
to the $ates/UB during the year 20112 including an amount of Rs. 81,900 lakh
for the Sate of Bihar For the year 2012-13, an amount of Rs. 3,86,806.44 lakh has
been released so far to th@t®s/UF, including an amount of Rs. 25,569.35 lakh to
the Sate of Bihar

(d) and (e) The Integrated Child Development Services (ICDS) Scheme is a
Centrally sponsored Scheme implemented by ttetefJTS under which ICDS
Projects andAnganwadi Centres are sanctioned as per requirement projected by
States and based on population norms approved by the Government. The Scheme
provides a package of six serviceg supplementary nutrition, pre-school non-
formal education, nutrition and health education, immunization, health check-up and
referral services. Three of the serviées immunization, health check-up and referral
services are provided by the Ministry of Health and Fariilgifare. The ICDS
Scheme is universal and a self-selecting and open to all.

Under the ICDS Scheme Government released Grant-in-Aid tot#tesf)E
on a sharing ratio of 90:10 for all components including Supplementary Nutrition
Programme (SNP) for North East and 50:50 for SNP and 90:10 for all other
components for all States other than North East.

Help to mothers giving birth to girl child

298. SHRI RAJKUMAR DHOOT Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether it is a fact that in some villages of Rajasthan mothers are
felicitated on giving birth to a girl child;
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(b) if so, whether Governent proposes to do so at the national level; and
(¢) if not, the reasons therefor?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) The Sate Government of
Rajasthan has stated that there is no State Government scheme or programme for
felicitating mothers on giving birth to a girl child. The State Government has stated
that in order to prioritise the importance of the girl child, certain gram panchayats
could be proactively organizing such programmes at their own level.

(b) and (c) In view of (a) above, do not arise. Howeudre Union
Government has undertaken a number of substantive measures including advocacy
to improve survival and status of girl children in the counthese include specific
interventions for girl children like implementing the pre-Conception and Pre-Natal
DiagnosticTechniques (Prohibition of Sex Selection)Act, 1994 (PCPMiof), Pilot
cash transfer scheme of 'Dhanlakshmi’, celebrating National Girl Child Day on 24th
January every yeasetting up of a Sectoral Innovation Council for improving child
sex ratio and acting upon its recommendations, and pilot scheme 'Sabla’ for a
comprehensive intervention for adolescent girls in the age group of 11-18, with a
focus on out of school girls in select 200 districts of the courRecently the
Ministry of Women and Child Development has recommended to thgesSand
other Central Ministries and Departments that all public servants take a pledge on
9th August 2012 on Eliminating Gender Biased Sex-Selection\aolénce against
Women.

Rehabilitation of destitute children from pithoragarh

1299.SHRI MAHENDRA SINGH MAHRA: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ whether the Ministry has received any proposal undeelfafé and
Rehabilitation of Destitute Children in Low Income Group" from Pithoragarh,
Uttarakhand;

(b) if so, the date thereof and by when, Ministry will accord its approval;
and

(¢) if not, the reasons therefor?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) No, Sir

(b) and (c) Does not arise.

T Original notice of the question was received in Hindi
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Schemes to save girl child

1300.SHRI BHAGAT SINGH KOSHMARI: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ whether keeping in view the declining sex-ratio in the couyntry
Government has started schemes to save girls and to encourage them without
paying attention to caste and economic condition of guardians;

(b) if so, the details thereof;

(¢) the number of beneficiaries of these schemes during each of the last
three years; and

(d) the amount sanctioned to the State Governments for this purpose during
the above mentioned period and the amount utilized by them out of that?

THE MINISTER OF SRTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b)The Government
recognizes that the problem of declining child sex ratio in India is not an isolated
phenomenon but must be seen in the context of the status of women and the girl
child as a whole, within the home and outside. While its immediate reasons can be
traced to increasing son preference as well as advances in technology that has
encouraged sex selective abortions, concern of safety and security of the girl child
along with the practice of dowry are no less responsible for it.

Accordingly, the Government has undertaken a number of measures to
improve survival and status of girl children in the countéhile programmes for
improvement of nutrition benefit all children including girl children, like the
Integrated Child development Scheme, National Rural Health Mission, Mid-day meal
scheme etc., specific interventions for girl children include implementing the pre-
Natal DiagnosticTechniques (Prohibition of Sex Selectiofft, 1994, pilot cash
transfer scheme of 'Dhanlakshmi’, setting up a Sectoral Innovation Council for
improving child sex ratio and acting upon its recommendations, and the pilot scheme
'Sabla’ for a comprehensive Intervention for adolescent girls in the age group of 11-
18, with a focus on out of school girls in select 200 districts of the country
Recently the Ministry ofWomen and Child Development has recommended to the
States and other Central Ministries and Departments that all public servants take a
pledge on 9ttAugust, 2012 on Eliminating Gender Biased Sex-Selectionvawidnce
againstWomen.

T Original notice of the question was received in Hindi
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Of the above, 'Dhanlakshmi' provides conditional cash incentive, and the
scheme does not discriminate on the basis of caste and economic status of parents.

(c) and (d) 'Dhanlakshmi' is a pilot scheme being implemented in the 11 blocks
of seven &tes of the countryThe amount sanctioned, utilised and number of
beneficiaries under 'Dhanlakshmi' are as below:

Year Grant Released Grant utilized Beneficiaries
(in Rupees) (in Rupees)

2008-09 5,95,16,343 5,79,00,698 79,555

2009-10 5,00,00,000 4,59,60,720 42,077

2010-11 1,83,01,816 1,54,50575 16,739

As no complete proposals for release of funds from State Governments were
received, funds were not sanctioned in 2011-12.

Current Maternal Mortality rate in India
1301.SHRIMATI MAYA SINGH: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:
(@ whether it is a fact that according to a United Nations report the current
maternal mortality rate in India is about 20 per cent, which amounts to maternal
mortality rate of 212 per 1 lakh birth at present;

(b) the details thereof;

() whether it has also been said in the report that it is happening due to
malnutrition, poverty and mismanagement;

(d) whether it is also a fact that the required success is not being achieved
in reaching the target set to reduce the maternal mortality rate; and

(e) the details thereof?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (e)As per the estimates
"Trends in Maternal Mortality: 1990 to 2010" released byVidO, UNICEF UNFFA
and theWorld Bank, the Maternal Mortality Ratio (MMR) in India has come down
from 600 in 1990 to 200 per 100,000 live births in 2048.per the report, India
account for 19% of the global maternal deaths.

t Original notice of the question was received in Hindi
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The report has classified the countries into 4 groups (On Track, Making
Progress, Insufficient Progress and No Progress) and India has been placed in the
group "Making Progress". But the report does not mention the causes of the
maternal mortality

As per the Report of RGI titled "Maternal Mortality in India: 1997-2003 trends,
causes and risk factors", about 11 % of total maternal deaths have been attributed
to sepsis and unhygienic practices. The other major causes of maternal deaths in the
country are Haemorrhage (38%), Hypertensive Disorders (5%), Obstructed Labour
(5%), Abortion (8%) and other Condition (34%), which includasemia.

Maternal Mortality is also influenced by socio-economic determinants which
include low level of education, early age at marriage and child bearing, cultural
misconceptions, economic dependency of women etc.

As per the latest report of the Registrar General of India, Sample Registration
System (RGI-SRS), Maternal Mortality Ratio (MMR) of India is 212 per 100,000 live
births in the period 2007-09 which has shown a decline from 254 per 100,000 live
births in the period 2004-06.

The Government accords high priority to the issue of malnutrition which
indirectly affects the maternal and child mortality rates. There are several schemes/
programmes of diérent Ministries/Departments throughta Governments/UsT
which include the Integrated Child Development Services (ICDS) Scheme, National
Rural Health Mission (NRHM), Mid Day Meal Scheme, Rajiv Gandhi Schemes for
Empowerment oAdolescent Girls (RGSEAG) namely SABLA, Indira Gandhi Matritva
SahyogYojna (IGMSY) as Direct tgeted interventions. Besides, indirect Multi-
sectoral interventions includBargeted Public Distribution System (TPDS), National
horticulture Mission, National Food Security Mission, Mahatma Gandhi National
Rural Employment Guarantee Scheme (MGNREGR)al Sanitation Campaign,
National Rural DrinkingWater Programme etc.

The National Rural Health Mission (NRHM) and under its umbrella, the
Reproductive and Child Health Programme Phase Il, seeks to improve the availability
of and access to quality health care including Maternal and Child Health services
particularly to rural population throughout the countmjth a special focus on 18
States with weak public health indicators and weak infrastructure. Under this
programme, the key steps taken by the Government of India to accelerate the pace
of reduction in maternal mortality are;

e Promotion of institutional deliveries through Janani Suraké&bjana.
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e Capacity building of health care providers in basic and comprehensive
obstetric care.

e Operationalisation of sub-centres, Primary Health Centres, Community
Health Centres and District Hospitals for providing 24x7 basic and
comprehensive obstetric care services.

« Name Basedracking of PregnaniVomen to ensure antenatal, intranatal
and postnatal care.

¢ Mother and Child Protection Card in Collaboration with the Ministry of
Women and Child Development to monitor service delivery for mothers
and children.

e Antenatal, Intranatal and Postnatal care including Iron and PRalid
supplementation to pregnant and lactating women for prevention and
treatment of anaemia.

e Engagement of 8.66 laki#sccredited Social HealtActivists (ASHAS) to
generate demand and facilitate accessing of health care services by the
community

¢ Village Health and Nutrition Days in rural areas as an outreach activity
for provision of maternal and child health services.

e Health and nutrition education to promote dietary diversification,
inclusion of iron and folate rich food as well as food items that promote
iron absorption.

e Janani Shishu Suraksha Karyakaram (JSSK) has been launched on 1st
June, 2011, which entitles all pregnant women delivering in public health
institutions to absolutely free and no expense delivery including
Caesarean section. The initiative stipulates free drugs, diagnostics,
blood and diet, besides free transport from home to institution, between
facilities in case of a referral and drop back home. Similar entitlements
have been put in place for all sick newborns accessing public health
institutions for treatment till 30 days after birth.

Malnourishment among children

302. SHRIMATI VASANTHI STANLEY: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@) the percentage of malnourished children, state-wise;
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(b) the steps taken by Ministry to create awareness among the parents of
malnourished children about malnutrition;

(¢) why is it that girl children out number the boys in malnourishment; and

(d) whether the Ministry conducted a survey to find out the most mal-
nourished States in this regard?

THE MINISTER OF SARTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (d)As per the National
Family Health Survey-3 (NFHS-3), 2005-06, conducted by Ministry of Health and
Family welfare, 42.5% children under 5 years are underweight and 69.5% children
under 5 years are anemic. While underweight is 41.9% and 43.1% respectively for
male and female children, anaemia among children under 5 years is 69.0% for male
and 69.9% for female. The State-wise details of the under weight and anemic children
is given in StatemeniSeebelow)

The Government has accorded priority to the issue of malnutrition. Health
and Nutrition Education is an integral part of ICDS as well as NRHM. Nutrition
Education including awareness on Infant armlng Child Feeding practices are
given byAnganwadiWorker during home visit as well a4llage Health Nutrition
Day. Food and Nutrition Board (FNB) of the Ministry aflomen and Child
Development has 43 field units all over India and is engaged in creating awareness
in Health and Nutrition Education in collaboration with State Government/NGOs by
organizing various programmes suchTaaining in Nutrition EducationWorkshop/
Seminars, Exhibition, Nutrition rallyRecipe competition and Lecture-cum practical
demonstration etdAwareness in nutrition is also created in collaboration with Song
and Drama Division and mass media including advertisement and audio-visual spots
etc. Efforts are also made for popularization of low cost nutritiouns recipes from
locally available food items.

As per the National Family Health Survey-3 (NFHS-3), 2005-06, 'overall, girls
and boys are about equally undernourished". 43.1% of girls and 41.9% of boys
under the age of 5 years are underweight in the cauntry
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Statement

Prevalence of underweight and Anaemia in children (under 5 years)
NFHS 3, (2005-06), State-wise

SI.No. State %Underweight Anemia
children (below 5 children (6-59
yrs of age) months)%
1 2 3 4
1 Andhra Radesh 325 70.8
2. Assam 36.4 69.6
3. Arunachal Pradesh 325 56.9
4. Bihar 55.9 78.0
5. Chhattisgarh 47.1 712
6. Delhi 26.1 57.0
7. Goa 250 38.2
8. Guijarat 44.6 69.7
9. Haryana 39.6 72.3
10. Himachal Pradesh 36.5 54.7
11. Jammu and Kashmir 25.6 58.6
12. Jharkhand 56.5 70.3
13. Karnataka 37.6 704
14. Kerala 229 445
15. Madhya Pradesh 60.0 74.1
16. Maharashtra 37.0 63.4
17. Manipur 221 49.1
18. Meghalaya 48.8 64.4
19. Mizoram 19.9 44.2

20. Nagaland 252 NA
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1 2 3 4
21. Odisha 40.7 65.0
22.  Punjab 249 66.4
23. Rajasthan 399 69.7
24.  Sikkim 19.7 59.2
25.  Tamil Nadu 208 64.2
26.  Tripura 39.6 62.9
27.  Uttar Pradesh 424 739
28.  Uttrakhand 38.0 61.4
29. West Bengal 38.7 61.0
India 425 69.5

Anganwadi Centres without toilet and drinking water

303. SHRI P RAJEEVE: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@) the total number of functioningnganwadi Centres in the country;

(b) the number of such centres that do not have toilet facilities;

(¢) the number of such centres that do not have drinking water facilities;
and

(d) the steps being taken to ensure tAaganwadi Centres that do not
have toilet and drinking water facilities will be provided with the same?

THE MINISTER OF SARTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (d)There were 13,17,008
Anganwadi Centres (ACs)/mini-AWCs functioning in the country as on 30.06.2012
as per reports received frontags/ UB. Of these, 6,35,869 (48.28%WCs are
reported to have toilet facilities and 8,70,684 (6&) AWCs have drinking water
facilities within the premises.

MWCD is continuously monitoring the Implementation of ICDS Scheme
through prescribed monthly and annual progress reports, reviews, as well as,
supervision visits etc. Based on the inputs and feedback received, State
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Governments/UTAdministrations are addressed through letters and review meetings
to improve the deficiencies and to improve the implementation of the Scheme
including infrastructure and facilities like availability of drinking water and toilets at
the AWCs.

Letters under the joint signature of Secretaynistry of Women and Child
Development and Department of DrinkiNgater and Sanitation have been sent to
the Sates/UB to ensure convgence for dective implementation of the ICDS
Scheme.

Abusing in Juvenile Homes

1304.SHRI DHIRAJ PRASAD SAHU:WiIll the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ whether it is a fact that of late children are being abused in juvenile
homes;

(b) if so, the details thereof and the number of people against whom action
has been taken in this regard; and

() the number of juvenile homes in the country being supported by
Government of India and the details thereof?

THE MINISTER OF SARTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b) Some cases of child
abuse in Homes under the Juvenile Justice (Care and Protection of Chi\dten)
have been recently reported. Information is being collected and will be laid on the
Table of the House.

() 802 various types of Homes registered under the Juvenile Justice (Care
and Protection of Children)ct, including Special Homes and Observation Homes,
have been supported by the Ministry Wbmen and Child Development under the
Integrated Child Protection Scheme (ICPS) during 2011-12, benefitting 37481 children.
State-wise details are given in statement.

Statement

State-wise details of various types of Homes supported and beneficiaries
therein under the Integrated Child Protection Scheme (ICPS)

Sl. No. Name of the State/UT No. of HomesAssisted No. of Beneficiaries

1 Andhra Pradesh 102 6186
T Original notice of the question was received in Hindi
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Sl. No. Name of the State/UT No. of HomesAssisted No. of Beneficiaries

2. Assam 7 285
3. Bihar 14 699
4, Chhattisgarh 13 415
5. Guijarat 57 1945
6. Haryana 9 361
7. Himachal Pradesh 22 1673
8. Jharkhand 16 644
9. Karnataka 63 2328
10. Kerala 28 1035
11 Madhya Pradesh 24 601
12. Maharashtra 91 3746
13. Manipur 13 507
14. Meghalaya 18 446
15. Mizoram 4 112
16. Nagaland 12 577
17. Odisha 27 1299
18. Punjab 15 396
19. Rajasthan 63 3800
20. Sikkim 5 228
21 Tamil Nadu 41 2382
22, Tripura 1 383
23. Uttar Pradesh 61 2125
24, West Bengal 55 3044
25. Delhi 25 2047

26. Puduchery 6 217

ToTAL: 802 37481
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Athletes facing financial crisis

305. DR. PRABHAKAR KORE:Will the Minister of YOUTH AFFAIRS AND
SPOR'S be pleased to state:

(@ whether top athletes of India had to face financial crisis to complete in
Sri Lanka's Nationahthletics Championship, which could help them to qualify for
"the London Olympics"

(b) whether it is also a fact that some top athletes of India could not take
part in the Sri Lanka's NationAlthletics Championship due to financial crisis;

(c) if so, the details thereof;

(d) whether Government has taken any steps against the persons
responsible for the incident;

(e) if so, the details thereof; and
(M if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN): (a) to (c) No SirWith a view to prepare athletes
and teams for London Olympics 2012 the Ministry had launched 'Operation
Excellence for London Olympics 2012' (OPEX 2012) project in March, 2011. Under
OPEX 2012, core probables were identified and were provided comprehensive and
intensive training, both within country and abroad and competition exposure in
international sports competitions as per the apprdveaual Calendar offraining
and Competition (ACTC) under OPEX 2012. Funding was provided from the Scheme
"Assistance to National Sports Federations" and the National Sports Development
Fund. Under these schemes approximately an amount of Rs. 142.43 crore has been
spent on preparation of athletes for London Olympics, 2012 till 25.07.2012. The
details in this regards are given below:

SlI.No. Purpose Expenditure incurred

1 Coaching Camp Rs. 61.65 Crore

2. Foreign Exposure Rs. 70.55 Crore

3. Assistance under NSDF Rs. 10.32 Crore
GRAND ToOTAL: Rs. 142.43 Crore

(d) to (f) Question does not arise.
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Sexual harassment of women sports persons

306. SHRI RAJKUMAR DHOOT Will the Minister of YOUTH AFFAIRS
AND SPOR'S be pleased to state:

(@ whether it is a fact that many complaints of sexual harassment charges
against coaches of Sporsithority of India have been received from women
sports persons;

(b) if so, the details of each of these complaints during the last three years,
year-wise;

(¢) the action Government has taken in each of such cases; and

(d) the preventive measures Government has taken or proposes to take to
ensure that such cases do not occur in future?

THE MINISTER OF SRARTE OFTHE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRI AJAY MAKEN): (a) No, Sir Only three complaints of sexual
harassment against the coaches of SpActhority of India (SAl) have been
received from women sportspersons.

(b) and (c) During the last three years, the following three complaints of
sexual harassment were received from women trainees against the Apboisty
of India (SAI) coaches posted at SAl, Netaji Subhash Southern Centre (NSSC),
Bangalore and SAl Northern Regional Centre (NRC), Sonepat since 2008-09:-

() Ms. Alphonsa MariaThomas andAmal RoseVarughese, SAl Boxing
Trainees at SAI Training Centre (STC), Kollam made a complaint dated
25.02.2009 against Shri D. Chandralal, SAl Boxing Coach alleging beating
and throwing on the floorn this case, a strict warning letter was issued
to Shri D. Chandralal, SAlI Boxing Coach and he was transferred from
STC Kollam to STC, Chennai.

@M Ms. H.A. Sowmya, SAl Hockey trainee made a complaint dated
09.07.2008 against Shri Blolematti, Hockey Coach posted at SAl
Training Centre (STC), Medikeri for misbehavior with her for his
personal desires. In this case, Shri ®lematti, Hockey Coach was
transferred from STC, Medikeri to SAl Eastern Centre, Kolkata. The
matter was referred to the Standing Complaints Committee of Sexual
Harassment for investigation.

(iiy During the year 2011-12, a complaint was made by Ms. Prince, a
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Wrestling trainee of '‘Come and Play' Scheme at &&lium, New Delhi
against Shri Ramesh Kumar Prashafrestling Coach for misbehavior
with her In this case, Shri Ramesh Kumar Prasiéestling Coach has
been transferred from Il.&adium, New Delhi to SAlTraining Centre,
Dhar, Madhya PradeshThe matter was referred to thetaBding
Complaints Committee of Sexual Harassment for investigation.

(d) SAI has taken the following preventive measures to prevent sexual
harassment at work place:-

() There is a Standing Complaints Committee constituted for issues related
to sexual harassment of women employees in Spatisority of India
(SAIl). Region-wise Standing Complaints Committees are also constituted
to look into the sexual harassment of sports persons/trainees of SAl.

(i) SAI also follows all preventive steps in this regard by issuing Circulars,
Notifications and Publications and also providing for a healthy and
hygienic environment for women at work place.

Apart from the above, in pursuance to the directions of Hon'ble Supreme
Court in the case oV¥ishakha and othevs. Sate of Rajasthan and Others (JT
1997(7) SC 384), laying down guidelines and norms to prevent sexual harassment of
working women, the Ministry has while reiterating that it shall be the responsibility
of National Sports Federations and other Sports bodies to prevent sexual
harassment of women in sports and to ensure their sasstyed the following
directions to all the National Sports Federations and other Sports bodies including
Indian OlympicsAssociation (I0OA):-

() Notify, publish and circulate in appropriate ways, express prohibition of
sexual harassment.

(i) The National Sports Federations shall also issue similar instructions to
their State and District Federations.

Further in the proposed National Sports Development Bill, specific provisions
have also been made to ensure that National Sports Federations, the National
Olympics Committee, the Sporfauthority of India adopt or undertake measures not

only to prohibit sexual harassment at workplace for sports but also provide
appropriate conditions for women in respect of work, leisure, health and hygiene.
Other measures have been provided for setting up a complaint mechanism for
redressal of complaints with a committee headed by women, or a special cqunselor
whilst adhering to the principle of confidentially
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In addition, this Ministry has suggested modifications in the Ministry of
Women and Child Development's proposed Notes for the Cabinet to further pursue
the enactment of the Protection Wbmen against Sexual Harassment\atrkplace
Bill, 2010, that athlete be included as an employee since it covers a large segment of
persons, and sports field as workplace for effective protection against sexual
harassment on or of sports field.

Official apathy towards Olympic qualifier

307. SHRI SHYAMAL CHAKRABORTY: Will the Minister of YOUTH
AFFAIRS AND SPOR'S be pleased to state:

(@ whether two topAthletes of India miss out on Olympics qualifier for
lack of funds and official apathy; and

(b) if so, the reasons thereof and the reaction of the Ministry thereto?

THE MINISTER OF SRTE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN): (a) and (b) No, SirWith a view to prepare athletes
and teams for London Olympics 2012 the Ministry had launched 'Operation
Excellence for London Olympics 2012' (OPEX 2012) project in March, 2011. Under
OPEX 2012, core probables were identified and were provided comprehensive and
intensive training, both within country and abroad and competition exposure in
international sports competitions as per the apprdvedual Calendar offraining
and Competitions as per the approvethual Calendar offraining and Competition
(ACTC) under OPEX 2012. Funding was provided from the Scheme "Assistance to
National Sports Federations" and the National Sports Development Fund. Under
these scheme approximately an amount of Rs. 142.43 Crore has been spent on
preparation of athletes for London Olympics, 2012 till 25.07.2012. The details in this
regards are given below:

SI. No. Purpose Expenditure incurred
1 Coaching Camp Rs. 61.56 Crore
2. Foreign Exposure Rs. 70.55 Crore
3. Assistance under NSDF Rs. 10.32 Crore

GRAND TOTAL: Rs. 142.43 Crore
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Financial assistance to water sports

308. SHRI SHANTARAM NAIK: Will the Minister of YOUTH AFFAIRS
AND SPOR'S be pleased to state:

(@ whether Government has given any financial assistance to the water
sports activities in the State of Goa;

(b) the financial assistance given in the last five years and the utilisation
made;

() whether water sports in the State is regulated by any legislation or
contract; and

(d) the details of the same?

THE MINISTER OF SATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN): (a) and (b) Promotion of various disciplines of sport
is the responsibility of the National Sports Federations (NSFs) concerned. The
Government supplements their efforts by way of providing financial assistance for
conducting international competitions abroad, holding international events in India,
conducting National Championships, purchase of equipments, conducting coaching
camps etc. No separate financial assistance is given to any State for sports
activities. Details of financial assistance given, during the last five years, to the
Federations for water sports are as under:-

Sl. No. Name of the Federation (Rs. in lakhs)
1 Swimming Federation of India 22551
2. Rowing Federation of India 344.40
3. Indian Kayaking and Caneoingssociation 285.45
4, YachtingAssociation of India 547.88
ToTAL: 1403.24

The aforesaid amouritas been utilized by the respective NSFs.

(c) and (d) Since 'Sports' is a State subject, the State Governments are
competent to legislate in the mattétfowever the Government of India has framed
the National Sports Development Code of India, 2011 to bring in transparency and
accountability in the functioning of the various National Sports Federations for
healthy development of sports which is equally applicable to the NSFs for water

sports.
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Development ofyouth activities

309. SHRIMATI SMRITI ZUBIN IRANI: Will the Minister of YOUTH
AFFAIRS AND SPOR'S be pleased to state:

(@ whether Government gives assistance for development of youth
activities in the country;

(b) if so, the details thereof for the last three years, State-wise/programme-
wise;

() whether financial assistance/grant is also provided for construction of
youth hostels for development of youths;

(d) if so, the details thereof indicating the number of youth hostels
constructed against the target fixed for the purpose, State-wise; and

(e) whether a survey has been undertaken to check if these hostels of
functioning properly?

THE MINISTER OF SATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN): (a) and (b)Yes, Sir Under the scheme of National
Programme forYouth andAdolescent Development, financial assistance is given for
holding various youth programmes/activities under its five programme areas hamely
Youth leadership and personality Development, Promotion of National Integration,
Promotion of Adventure, Development and Empowerment Adolescent and
Technical and Resource Developmehhe details are given int&ement-1 (See
below).

() The schemes ofouth Hostel has been conceived as a joint between the
Central and the State Governments. While the State Government provides fully
developed land free of cost with watelectricity approach road and stafuarters,
the Central Government bears the cost of construction.

(d) Presentlythere are 68 functiondouth Hostels and 4 Hostels are under
various stages of constructiohhe Sate-wise detail ofyouth Hostels as well as 4
Youth Hostels under various stages of construction is givertaterSent -1l See
below).

(e) Yes, Sir The performance o¥outh hostels is monitored from time to
time. Based on such monitoring, the performance of the followinyol@h Hostels
was not found satisfactory and these have been transferred to the concerned State
Government/ Nehriyuva Kendra Sangathan/SpoAsithority of India to put them
in use best suited for youtm@a sports development:-
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Bilaspur (Himachal Pradesh), Nagrota (Jammu and Kashmir), Buldana (Maharashtra),
Burdwan and Churulia (@6t Bengal), Naharlagun (Arunachal Pradesh), Golaghat
and Nagaon (Assam), Ukhrul (Manipur), Tura (Meghalaya), Mokochung (Nagaland)
and Namchi (Sikkim)

Satement -|

Sate-wise fundsealeased under the scheme of Nationabgpamme for &uth and
Adolescent Development (N&RY) during the last ttee years fsm 2009-10to

2011-12
(in Rupees)
Name of the State 2009-10 2010-11 2011-12
1 Andhra Pradesh 43,875/- 5,31,313/- 3,35,500/-
2. Bihar 1,87,726 1,76,900/- -
3. Chhattisgarh 1,56,500/- - -
4. Delhi 12,31,86,002/- 17,69,50,506/-  13,96,00087/-
5. Guijarat 17,93,275/- 7,57,900/- -
6. Haryana 28,79,661/- 5,70,347/- -
7. Himachal Pradesh 12,13,000/- 7,50,000/- 4,87,500/-
8. Jammu and Kashmir  32,12,500/- 75,99,768/- 90,54,384/-
0. Jharkhand 1,21,875/- - -
10. Kerala 47,400/- 22,809/ 86,500/-
11. Karnataka 18,32,218/- 2,50,000/- 2,88,08,801/-
12. Madhya pradesh 2,41,875/- 97,819/- -
13.  Mabharashtra 6,79,125/- 36,162/- 1,28,000/-
14.  Odisha 3,24,58,469/- 59,65,860/- -
15.  Punjab 4,20,825/- 26,813/ -
16. Rajasthan 88,41,787/- 3,46,38,862/- 51,04,215/-
17 Tamil Nadu 66,35,001/- 1,44,368/- 96,93,263/-
18.  Uttar Pradesh 11,30,476/- 13,02,956/- 2,14,000/-
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Name of the State 2009-10 2010-11 2011-12
19. Uttarakhand 7,77,813/- 5,80,000/- 5,80,000/-
20. West Bengal 1,68,57,893/- 1,61,57,225/- 1,18,89,399/-
21. Chandigarh 6,35,000/- 3,17,500/- 5,00,000/-
22.  Arunachal Pradesh - - 1,77,187/-
23.  Assam 36,03,887/- 50,34,413/- 1,13,40,000/-
24.  Manipur 44,41,375/- 10,83,413/- 53,15,500/-
25. Meghalaya 23,000/- 95,43,250/- -
26. Nagaland 1,55,08,701/- 12,18,813/- 1,17,000/-
TotaL: 22,69,29,259/- 26,37,56,997/- 22,33,67,336/-
Statement - 11
List of youth hostels
Sl Name of State/UT No. of Youth Location ofYouth Hostel (s)
No. Hostels in
the State
1 2 3
General Seats
1.  Andmanand 1 Port Blair
Nicobar Islands
2. Andhra Pradesh 7 Secunderabad/ijayawada,
Tirupati, Visakhapatnam,
NagarjunasagakVarangal,
Viziangarama
3. Bihar 1 Patna
4. Goa 2 Panaji, Padam Mapusa,
5. Gujarat 1 Gandhinagar
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1 2 3 4

6. Haryana 7 Panchkula, Kurkshetra, Bhiwani,
Gurgaon, Sirsayamuna Nagar
Rewari

7.  Himachal Pradesh 1 Dalhousie

8. Jammu and Kashmir 2 Patnitop, Srinagar

9. Karnataka 4 Mysore, Hassan,
TirtharameshwarSogalu

10. Kerala 3 Trivandrum, Ernakulam (Kochi),
Calicut (Kozhikode)

11. Madhya Pradesh 3 Bhopal, JabalpurkKhajuraho

12. Maharashtra 1 Aurangabad

13. Odisha 4 Puri, JoshipyrGopalpuon-Sea,
Koraput

14. Puducherry 1 Puducherry

15.  Punjab 6 Ropar Amritsar Sangrur Patiala,
Tarn Taran, Jalandhar

16. Rajasthan 4 Jaipur JodhpurAjmer, Udaipur

17.  Tamil Nadu 5 Chennai, MaduraiThanjavaur
Trichy, Ooty

18. Uttar Pradesh 2 Agram Lucknow

19. Uttarakhand 4 Mussoorie, Uttarkashi, Nainital,
Badrinath

20. West Bengal 1 Darjeeling

North East Sates

21. Assam 2 Guwabhati, Tezpur

22.  Manipur 1 Imphal

23. Meghalaya 1 Shillong

24.  Mizoram 1 Aizwal
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1 2 3 4
25. Nagaland 1 Dimapur
26.  Sikkim 1 Gangtok
27.  Tripura 1 Agartala
ToTaL: 68

List of youth hostels under construction

Sl Name of State/UT  No. of Youth Location of Youth Hostels
No. Hostels

1.  Andhra Pradesh 1 Cuddapah

2. Arunachal Pradesh 1 Roing

3. Manipur 2 Churachandpur and Thoubal

Expenditure incurred for sports competition

310. SHRI NAND KUMAR SAl: Will the Minister of YOUTH AFFAIRS AND
SPOR'S be pleased to state:

(@ whether Government has been reimbursing the expenditure incurred by
various $ates for conducting sports competition under Panchéyka Krida Aur
Khel Abhiyan (PYKKA);

(b) if so, the name of the States so far requested for reimbursement during
2011-12 and 2012-13; and

(¢) the details of funds reimbursed to various States during the said period?

THE MINISTER OF SATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN): (a) Yes, Sir

(b) The States that have requested for the reimbursement of expenditure
during 201-12 and 2012-13 under the tWen sports" competitions are Karnataka
and Odisha. The States which requested for reimbursement of expenditure during the
period under the "rural sports" competitions are Rajasthan, MizoramTamdl
Nadu.

() The amount reimbursed und&fomen Sports competitions:-
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Sl. No. Name of the State 2011-12 2012-13
(Rs.) (Rs.)

1 Karnataka 26,80,597/- -

2. Odisha 25,75,054/- -

The amount reimbursed under the Rural Sports competitions:-

SI. No. Name of the State 2011-12 2012-13 (Rs.)
(Rs.)

1 Rajasthan 1,72,18,449/- -

2. Mizoram - 47,90,000/-

Rt ARTER (STR UQY): AMAE SUGWiRE Sf, . (STaET)...

sft YR uaE (ER): Suwwege o, 99 WiRT SffaR & faw difew e
gl wEeE § Redvm @& 8 M g (@EU). 99 W BMNd 9 b,
g # weeE e & fav L (ceEm)..

st weller Tvs fsm (SR U AEEY SUNWIRNe] HEIGY,  .(SdHT)...
Suwree (3t TIR® FaR): Usel papers layeEr Sifgl

PAPERS LAID ON THE TABLE

Notifications of the Ministry of the Personnel,
Public Grievances and Pensions

THE MINISTER OF SRATE IN THE MINISTRY OF PERSONNELPUBLIC
GRIEVANCES AND PENSIONSAND THE MINISTER OF SRTE IN THE PRIME
MINISTER'S OFFICE (SHRNVN. NARAYANASAMY): Sir, | lay on theTable, under
sub-section (2) of Section 3 of tidl India ServicesAct, 1951, a copy each (in
English and Hindi) of the following Notifications of the Ministry of Personnel, Public
Grievances and Pensions (Department of Personnel and Training):-

() GS.R. 324 (E), dated the 26#wpril, 2012, publishing the Indian
Administrative Service (Fixation of Cadrdrégth) Secondmendment
Regulations, 2012.

(2 GS.R. 325 (E), dated the 26#wpril, 2012, publishing the Indian
Administrative Service (Pay) SecoAadnendment Rules, 2012.

(3) GS.R. 500 (E), dated the 25th June, 2012, publishing the Indian Police
Service (Pay) Firshmendment Rules, 2012.
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(4) GS.R. 501 (E), dated the 25th June, 2012, publishing the Indian Forest
Service (Pay) FifttAhmendment Rules, 2012.
[Placed in Library See No. L.T7062/15)12]

l. Notification of the Ministry of Finance

Il.  Eighteenth progress report taken pursuant to the recommendations of
JPC.

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): Sir, | lay on theTable-

() A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services) Notification No. 666/3/20/IR/324, dated the 29th Oc¢tabét,
publishing theAndhra Bank (Ofcers) Service (Amendment) Regulatid2)11, under
sub-section (4) of Section 19 of the Banking Companies (Acquistion and Transfer of
Undertakings)Act, 1980, along with delay statement.

[Placed in Library See No. L.T7102/15)12]

(i) A copy (in English and Hindi) of the Eighteenth Progress Report on the
Action Taken pursuant to the Recommendations of the Joint Parliamentary
Committee on Stock Market Scam and matters relating thereto (June, 2012).

[Placed in Library. See No. L.T7068/15)12]

REPORT OF DEPARTMENT -RELATED PARLIAMENT ARY STANDING
COMMITTEE ON COMMERCE

st o= AR (feHee Uew): WERd, § 9rEE aF @1 er fueaan iR
HIEr IEt b g § O fourr gefya aftcy gt dudy W@ afifa a1 te
4 gl ufodes @S g el H) uga @Rar g

REPORT OF THE DEPARTMENT-RELATED PARLIAMENT ARY STANDING
COMMITTEE ON AGRICUL TURE

sft Aegd Tqadl @Y UQw): "eigd, H PN HAew (P iR wEeiRdar favm)
T AMAINE wU W AT W Bedl @ Wd-EvEg iR U & e H o fawn
Tafad Y g dud emt 9fify & ddd ufteea @ e ufa @Rsh den
fe=l ®) ¥ ued W @@l gl
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REPORT OF THE DEPARTMENT-RELATED PARLIAMENT ARY STANDING
COMMITTEE ON LABOUR

SHRI MOHD. ALI KHAN (Andhra Pradesh): Sirl lay on theTable, a copy (in
English and Hindi) of the Thirsty-first Report of the Department-related
Parliamentary Standing Committee on Labour on 'Absorption/Regularization of
Temporary Drivers ofllahabad Bank'.

REPORT OF THE DEPARTMENT RELATED PARLIAMENT ARY STANDING
COMMITTEE ON PETROLEUM AND NATURAL GAS

I UM SIHR  (ORAM): #Eled, d wedl W fJarer oRaeed & owwem |
o wafga ugifoss ok urefae 9 wE=ll d9d ol 9 & dReEd
gfodes ®1 Uh gfd @Sl qur fR=d #) 9w ged wovwdl g

REPORT OF THE DEPARTMENT RELATED PARLIAMENT ARY STANDING
COMMITTEE ON WELFARE OF SCHEDULED CASTES
AND SCHEDULED TRIBES

SHRI LALHMING LIANA (Mizoram): Sir | lay on theTable, a copy (in English
and Hindi) of theTwenty-first Report of the Committee on tki¢elfare of
Scheduled Castes and Scheduled Tribes on 'Reservation for and Employment of
Scheduled Castes and Scheduleidbes in NationaAviation Company of India Ltd.
(NACIL)'.

STATEMENT REGARDING GOVERNMENT BUSINESS

THE MINISTER OF SATE IN THE MINISTRY OF FRARLIAMENTARY
AFFAIRS (SHRI RAJEEVSHUKLA): Mr. Vice-Chairman, Sjrwith your permission |
rise to announce that Government Business during the week commencing Monday
the 13thAugust, 2012, will consist of:-

(1) Consideration of any item of Government Business carried over from
today's Order papér

(20 Consideration and passing of th# India Institute of Medical Sciences
(Amendment) Bill, 2012.

* qg UREeT SleaEds SR ISddT & WHIART B L 26 Sdls, 2012 IR 2 WA, 2012

B ywga e vl
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(3) Consideration and passing of the National Institute of Mental Health
and Neurosciences, Bangalore Bill, 2010.

(4) Consideration and passing of tAechitects (Amendment) Bill.

(5) Consideration and passing of the following Bills, after they are passed
by Lok Sabha:-

(@) The NationalAccreditation RegulatonAuthority for Higher Educational
Institutions Bill, 2010; and

(b) The Protection ofMomen against Sexual HarassmenWatkplace Bill,
2010.

...(Interruptions)...

RE: ISSUE OF RESERVATION IN PROMOTION FOR S Cs AND ST's

Suwureme (ft aIR® 3MaR) ¢ ey dfeyl R\ @ @1 sroer Special Mention
TEAT T, d lay aR < A R SR SH Ul B, d U §9 Ug S| .. (HAE)..

ot ARt (SR wRE): W), ROEIE & s W L(FEUM). WER - Bl
SO ST B L(aET)...

st wchter ovg s W), 3 SO @ § (@), s @& stand ferm @2
(auE)... Rodes & weied W o= @ stand o g7 A gumest Sft

Jgl HigE Bl ..(Faum)...
sft Iwfdem UREE (ER): W), w9 Sifed fer 1 L (cmaem)...

SuuremeT (St dIR® dFER): AR B! NG W HI Sl o ¢ I g
(FEM)... 9 9] Y@ T ..(FAEUF)... AT IO SHE AT Wil (e, HH
St @ 9 ga gl L (ae)...

SHRI JESUDASU SEELAM (Andhra Pradeshye have been fighting for the
last three years.

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Please take your seat.
...(Interruptions)...

st wchter ovs s emu & @ WReR g, 3uH wll @1 dlew gl L (cmaem)...

o~

Suayreme (3t aIR® 3FaR): 9 g1 @ B .(FFYM)... B! i SINY|
...
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3t ey Wi 89 O 9 ¥ d$ I8 T ..(FEU)...
SuTee (3 aIRE oFaR): witw, onmu fifex wWee @ @ gl

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNELPUBLIC
GRIEVANCES AND PENSIONSAND THE MINISTER OF SARTE IN THE PRIME
MINISTER'S OFFICE (SHRV. NARAYANASAMY): Sir, as | said in the morning, we
will call a meeting as early as possible(Interruptions)...

gt Wt TEAE g9 qEl 'R L (Ham)..

it wclter o= fsm as early as possiblezs & =€l gFm, e T S@Ey ..
(@aar).. 'as early as possiblear a1 g2 (@) MU A ®9 @ I 82
o @ WfET F IR H wdrn ¥ . (@aum)..

SHRI D. RAJA (Tamil Nadu): Sir let the Government indicate the date.
...(Interruptions)...

sft wefier ovs fsm ou 9 @9 o @ €7 ..(WEUM)... 3MUA HEl o f ey
SHP! ARG AT L (FGEH)... MU ST gdI8Y ...(HGE)...

THE VICE CHAIRMAN (SHRI TARIQ ANWAR): The House is adjourned for 15
minutes.

The House then adjourned at seven minutes past twelve of the clock.
The House Re-assembled at twenty-two minutes past twelve of the clock.
THE VICE CHAIRMAN (SHRI TARIQ ANWAR) in the Chair

IuauTene (3 AIR® IFER): WA Wewdl, del IH R Wl fEwp g e
..(TET)...

gt ArmEt: W), L (SEem)..

Iuures (3 RS oFaR): diF 21 g8 Wl HAs@yul 1 ..(FEUE).. $d S99
W 9 g8 ¥ o@ " Leader of the Oppositioss e+t ara &2 |

g AR W), . (FGUH).. Ugdl $9 WX 91 81 WY .(JEU)...
sft welier o fesm WR, L (caem)...

Suvureme (St dIRe 3FER): #=ft St % O assurances e ¥ .(GEm)...
3 S 9 O assurances faaml (=dEm)...

SHRI V. NARAYANASAMY: Sir, | would like to respond to thisSthe hon.
Prime Minister will call an all-party meeting on 21st of this month for the purpose of
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discussing the issue of reservation in promotions for the SCs andTBat has

been the demand of Members of the entire House here, and the SC/ST forum also
has raised this issuAnd, Si, on 22nd, the Government will be able to bring a Bill

in this House.

S AT T @ (G9E): WX, (@aur).. USA # Tesr # wrfRe @t o
gedl 8$ ©§ S99 W dle &1 IS Hiel fre e (caem)...

SuwTemel (3l dIR® 3MER): SS9 W 9 8 Y ¥l WWIR B ORI SffaR H
AMUBI IF U dlew &1 HieT el (@a@ens).. Now, the Short Duration
Discussion....(Interruptions)...

SHRI K.N. BALAGOFRAL (Kerala): Sir in Jammu and Kashmithere is a
mutiny-like situation. There was a fight between jawans and army officers...

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Okay you give a notice in
writing.

SHRI K.N. BALAGOFAL: Sir, | have given it...

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): The Chairman will take a
decision. Now the Short Duration Discussian(Interuptions)...

SHRI SITARAM YECHURY (West Bengal): Sjrit is a serious matter of a
mutiny in theArmy. Whether the reports are right or wrong, since it is a matter of
concern for the entire country and the House, let the Defence Minister make a
statement in the House.

THE PRIME MINISTER (DR. MANMOHAN SINGH): MrVice-Chairman, Sirl
request the hon. House not to have a discussion on this subject. It is a small
incident which is being blown out of proportion. It is not good for the morale of our
armed forces if these matters are blown out of proportion.

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Okay, Now, the Leader of
the Opposition.

SHORT DURATION DISCUSSION

On recent incidents of communal violence iAssam

THE LEADER OFTHE OPPOSITION (SHRARUN JAITLEY): Mr. Vice-
Chairman, Sirl am extremely grateful to you for permitting me to make a brief
intervention before the hon. Home Minister gives his reply to the debate that we
have had yesterday on the very serious and grim situatiédssam for the last few

weeks.
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[Shri Arun Jaitley]

Sir, at the very outset, the situation has been extremely seridhe
seriousness itself has reflected by the fact that in some of our most sensitive
districts there have been clashes between communities and the effect of those
clashes is that human lives have been lost, injuries have been caused and people
have been thrown out of their housies, from their normal habitatYou have
4,00,000 or more people living in the relief camps. From the reports which have been
coming in, it has become clear that the situation in the relief camps is certainly not
an ideal one, more particularlpecause these camps had to be impromptu created.
The Government has now said that it will have a CBI enquiry into this matter

While we sympathies with all those who have lost their lives and families, livelihood,
houses, etc., | would only urge the Government not to treat this case as a case
where a simple crime has been committed. Obviouilyeople are guiltythey must

be investigated and punished. Form all statements of the Governments and the hon.
Home Minister which have been coming, we miss out the real issue as to why this
situation has taken place. Even if tomorrow we succeed in sending these people
back to their villages and their homes by giving some kind of a relief to them, there
is not a lurking but almost a certain doubt and apprehension in our minds, with the
kind of a situation existing in those areas, these incidents are likely to be repeated.
| would, therefore, @ge the hon. Home Ministein his response, not to consider it

as a law and order problem that so many people have been uprooted, so many
people have been arrested, so many people have been sent back and relief has bee
provided to so many people. This, of course, is the least that the Government must
do. The State Government has completely failed. Please go into the root cause as to
why this problem has taken place. If this problem gets repeated, the consequences
not only on the tte ofAssam but also on India, as a nation, our national identity
our personality and even our geographye going to be severe.

Sir, | don't want to take satisfaction by saying that my party had always said
so. But, then, the least that can be said is: Is this not a normal or a natural
consequence of the change or an unnatural change in the demography that has
taken place in those regions? Demography has an impact on the ecdioontgke
away land belonging to the people who are in the normal habitat in thoseYareas.
impact on their place of work, agriculture, resources and all this is accompanied by
social tensionsThose who have administered this counthose who framed our
laws and Constitution are conscious of tMM& are conscious of the sensitivity of
certain areas - our tribal ared¥e know it is the natural habitat of some people who
can go, buy land there and settle théfes; we are conscioud the sensitivities of
those areas.
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My friend from Jammu and Kashmir yesterday was speaking vociferously
They are proud of what they call 'Kashmiriat' and they want that it to be preserved.
And they want that to be preserved. | can understand his sentiifventmay
disagree on many issues, but | do not disagree with this sentiment. The North-East,
therefore, is a very sensitive region for India. The land connectivity between the
North-East and the rest of the country is very narrtwis, what we call, the
Chicken's Neck. The North-East was one of the regions which was very badly
affected due to India's partition. There was a lot of violence which took place on the
western borders when the country was partitioned. But the North-East moved some
good 1200 to 1500 kilometers away by the creation of, what we then called, the East
Pakistan. Therefore, whether it was raw material or some food items, the travelling
distance increased and, so, the life was certainly not very comfortable. The North-
East had different kinds of tribes, communities and people and they were very
sensitive to this. This is one area where we really should not have had any political
differences as to how to deal with it.

Sir, the Congress Party ildssam at that stage was led by a legendary leader
Shri Gopinath Bordoloi. He is still veryery revered in thatt&e. His name is taken
with a lot of respect. He is a Bharat Ratna. What was his approach to this problem
and what is your approach today? He wanted ... and this is recorded ... the
personality of the North-East, particulayssam, its cultural identifyits linguistic
identity, to be retained. | was going through a Resolution of Akgam Pradesh
Congress Committee. In 1945, immediately on the eve of Independence, the Pradesh
Congress Committee had said, "Unless the Provincissém is aganized on the
basis of Assamese language amskssamese culture, the survival éfssamese
nationality and culture will become impossible. The inclusion of Bengali speaking
areas of Sylhet and Cachar and immigration and importation of lakhs of settlers on
wastelands has been threatening to destroy the distinctivenésssafn and has,
in practice, caused many disorders in administration.” ,Nbvg is not theA.G.P.
saying this; this is what the then Congress Party had said.

Lord Wavell wrote, "Gopinath Bordoloi wrote to Sardar Patel on 18th
February 1946, 'Maulana Saheb seems to come to a conclusion that the only
alternative to the state of things is to separate the Bengali districts of Shylhet and a
portion of Cachar fromAssam and join these with Bengal', a consummation to
which theAssamese people are looking forward for the last 70 years.

So, even when you had the Re-organisation of States, the Congress Party
leadership at that time was full conscious of the fact and, rightly so, that because of
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the sensitivities of the North-East, the cultural identibe linguistic identity of the
Region had to be maintained. There is nothing wrong in that.

Now, this would obviously include people of various religioAs.that time,
besides the tribal#d\ssam had the majority community of the Hindus, the Muslims,
the Christians, etc. But, in terms of the cultural identity of that region, they

wanted it to be preserved.

Sir, unfortunately somewhere post-Independence, the line which the
Congress Party took iAssam ... and which Shri Gopinath Bordoloi had always
advocated -was altered by subsequent leaders of that Phaey probably realised
that the ethnicAssamese, the culturahssamese vote was going away and,
therefore, they were in search of an alternative vote-bank. | do not want to repeat it.
But some of the slogans which they gave were for the search of that vote-bank. The
hon. Prime Minister is here. He represents ttaeSofAssam for the last 21 years in
this House. If you ask the right question, you will get the right answer

It was that pursuit of an alternative vote bank which is really responsible as
the root cause of the problem. For that, you wanted a change in demdoadyad
an open borderPeople would come and settle down. Once people came and settled
down, there was no way of pushing them back. Bangladesh. earlier East Pakistan,
was not willing to take them bacKhis design, unconsciously and not conscigusly
was for a vote bank politics. But, this overlapped with the design of some other's
hand. What was the design across the border?

Sir, | was quite surprised when | read. Mulfikar Ali Bhutto's book. Mr Zulfikar Ali
Bhutto wrote a book called "Myths of independence”. | am just quoting a sentence
from that. This is when Bangladesh had not been created. He said, "It would be
wrong that Kashmir is the only dispute that divides India and Pakistan, though
undoubtedly the most significant. One, at least, is nearly as important as the
Kashmir dispute-that oAssam and some district of India adjacent to East Pakistan.
To these Pakistan has a good claifiiis was not the only sentiment which .Mr
Bhutto expressed. He was known to be advocating a thousand year war against
India. Pre-1971, somebody whom we regarded as a great friend of India in
Bangladesh, Shri Mujibur Rahman, in his book titled "Eastern Pakistan-Its
Population and Economics" said, "Because Eastern Pakistan must have sufficient
land for its expansion and becausesam has abundant forest and mineral
resources, coal, petroleum, etc., Eastern Pakistan must inédlsseam to be
financially and economically strong." On the one hayml had a design that some
of these regions could be added to what was then East Pakistan, on the other hand,
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you had the vote bank interest which discarded the Gopinath Bordoloi line which
said, "Let us get migrants over here because they are a convenient vote bank".
Unconsciously these two design overlapped with each otiveu had the most
unprecedented demographic change which has taken place.

Have you seen the kind of demographic changes? Kindly link it with what we
call concerns of national securityn Kokrajhar Bodo population is significant.
Adjacent to it is Dhubri. The 2001 Census shows Dhubri with almost 71 per cent
population comprising not ethnic minority but migrants. In 2011, when the results of
the Census are declared, this figure is likely to cross 80 per cent. Where do you
have 80 per cent illegal immigrants adjacent to Bangladesh border? Right next to the
chicken's neck. Therefore, that is the kind of security threat it constitutes to India
besides being an expansion of the territdnday we have friendly relations and we
hope to strengthen those friendly relations. But, no country will allow encroachment
into its territory by illegal immigrationWe have allowed it to take place.

So, a questions then arises: How do we get rid of these people? How do you
say all of them are foreign nationals? ,Sir was reading and in terms of
jurisprudence, the most legendry and liberal name in the world-at least, from our
jurisprudence point of view-has been Lord Denning. On the due process, dfolaw
do you get rid of these people who are foreigners, who immigrate illegaigther it

is in America or anywhereWhether it is a Pakistani or a British citizen or a
Bangladeshi, who comes without legitimacy and enters our territaugt be thrown
out by a due proces¥ou cannot say that a due process is not possible and,
therefore, we do not throw them out. But, Lord Denning has probably done the most
monumental work on the due process of.l&le is universally regarded as a global
authority on the subject.NQwENngland does not face these kinds of threatey
only have some illegal immigration. Nova Liberal like him, when he refers to
England, he says, and | quote, "In recent times, England has been invaded"-he uses
the word ‘'invaded'-"not by enemies, nor by friends but by those who seek England
as a haven. In their own countries, there is poyeaiigease and no homes. In
England, there is social security national health service, a guaranteed housing to
all to be had for the asking without payment and without working for it. Once here,
each seeks to bring his relatives to join him. So, they multiply exceedingly". This, he
is speaking about the developed countand here we are dealing with these
bordering districts oAssam which are as it is economically deprived. So, you allow
because there is pressure on land in Bangladesh, there is pressure on the economy in
Bangladesh. So, you allow an masseanigration to take place. The result of teat masse
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migration is that you have a complete demographic change in those regions leading
to social tensionsWhat was the Government's approad&m, | will make good

this chage against the present Governmefdu had a law which is there in every
country which is called the Foreignefsct. The Foreigner#\ct is a law by which

you check the illegitimate entry of foreigners into any counthe Foreigner#\ct
always has a provision that whenever the State feels that this man is an illegally
entered foreignerthe onus of proof is on this person to show that he is a legitimate
resident or a citizen. So the Foreigné&s worked very well. So, every time the
Government of India feels that somebp#shether it is from any friendly t&te or
unfriendly Sate, has wrongfully entered into India or overstayed, the Foreigwers
notice is given. The onus of proof is on him to show that he has entered the
country unlawfully You should have applied the Foreignéis. After all you had

the AssamAccord in 1985. But the Government said in 1983 that this Foreigwérs

will not suit Assam.The Sate which is most &cted by illegal entry of immigrants

is Assam. So, you said, "Thisct will not apply We will bring the lllegal Migrants
(Determination byTribunal) Act". We have arribunal which will determine itWhat

you did was, in that Tribunal, you created a law so that you can make impossible
the detection, determination and deportation of illegal foreigners. The change which
you suddenly brought about fokssam was, for the rest of the counttpe
ForeignersAct will apply, but for Assam, the IMDTwill apply. In IMDT, the Sate

has to prove that the man concerned is a foreighdren you have millions of
people, how does thetéde prove that? So, you made the functioning of Awit
almost next to impossible. By this provision of shifting the onus, you made otiose
the entire IMDTAct. Now, this Act was challenged. My Party always had a view
that thisAct should be repealed; go back to the Foreighets The Supreme Court
struck down thisAct, and said, "This is aAct which almost encourages aggression
and invasion, a silent invasion of India. Therefore, this is completely
unconstitutional. This Act is not acceptable. So, go back to the ForeigAetsand

start a detection under the Foreign&t". We thought, after the Supreme Court's
judgement, at least, the Government would now learn, So, what they did was, they
went back to the Foreignersct, and framed rules under the Foreign@cd. The
ForeignersAct said, "The onus is on the alleged foreigner to prove that he is an
Indian citizen".They said that this provision will not apply Assam. ForAssam,

the provision is, the t&te will have to show that he is a foreign8o, what the
court struck down in the first round diregtlhey brought in indirectly with laws.
Here was a Government which not only discarded thdittonal Assam Congress

line, the Gopinath Bordoloi line, which wanted to completely dismantle and destroy
the identity of that State, which then indirectly brought in a provision by which you
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could have illegal settlers iAssam.The Supreme Court considered the challenge
second time and then again struck it down and said, 'this is completely
unconstitutional, this is not acceptable." So, your rules have also been struck down
as ultra viresto theAct. We are back to square one and you are not allowing the
ForeignersAct to operate. Now what is the position in Districts like Dhubri, Golpara
where you have 60,70 or more than 80 per cent foreigners? On local inhabitants
there is pressure, there is pressure on land, there is pressure on echeoenys
pressure on resources, eYau can say that there are so many people in the relief
camps, these cases have been registered, the CBI will now investigate matters. This
will be at best - | regret to use that word - a clerical approach to resolving this
problem. FortunateJywe have the benefit of MBhinde who is looking at this matter
afresh as a new Home Ministdrwould uge him to please reject this approach,
please go back to your present leadership. | do not kham getting mixed signals

from your present Chief Ministefrom the statements | readt times, | see the
revival of Gopinath Bordoloi approach, and, at times | see the presence of that vote
bank approach. Please have a clarity of thought process as to what is the approach.
And the statement, Siwe expect from you is, how did the demographic character of
Assam changed, is this social tension completely related to this demographic
character which change®ou must give relief irrespective of who the victim is
because even if somebody has illegally entered as foreigabody has a right to

kill him. He can only be sent back by a due process. Please give relief because relief
is something which is humanitarian, increase your reliefs in the relief camps, but
please address the der issueYou cannot have more than 800 kilometres of border
which is unfencedThere can be a problem with regard to the riverine botulgr

the rest of the border requires to be fenced. | understand the hon. Prime Minister on
his last visit has been to some extent concerned about that issue with Bangladesh
when he recently visited them. So, please fence the border and let us start his
detection proces#\nd please apply yourself to the der issue and the Ig&r issue

is